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LOK SABHA DEBATES 

LOKSABHA 

MondaY,August 3, 1992/Sravana 12, 1914 
(Saka) 

The Lole Sabha met at 
Eleven of the clock 

[MR. SPEAKER in the Chail1 

ORAl ANSWERS TO QUESTIONS 

( Translation) 

Tourism Institute 

367. SHRI RAJESH KUMAR: 
SHRI MUMTAZ ANSARI: 

WUI the Minister of CIVil AVIATION 
AND TOURISM be pleased to state: 

(a)whetherthe Union Government have 
received anyproposalfromthe Government 
of Japan for setting up of a tourism institute 
in India; 

(b) I so, the details thel'8Of; and 

(c) the action taken by the Govemment 
in this ragald? 

[EngnSh] 

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVil AVIATION AND 
TOURISM (DEPARTMENT OF TOURISM) 
SHRIMA TI SU.{HBUNS KAUR): (a) No, Sir. 

(b) and (c). Does not arise. 

[ Translation] 

SHRI RAJESH KUMAR: Mr. Speaker, 
Sir, the reply of the hon. Minister is not 
satisfadory and adually there is nothing in 
the reply. I would like to know from the hon. 
Minister through you whether inspite of the 
proposals and schemes by the world level 
organizations the India Institute of Tourism 
and Travel Management is being transferred 
from Delhi to Gwalior. The Government of 
Japan has given a proposal of providing a 
grant of Rs. 16 crore for establishing this 
institute in NOIDA. The world Tourism or-
ganisation is curious to give recognition to 
this institute. 

[English] 

SHRIMATI SUKHBUNS KAUR: I will 
answer the second part fi!'St. All the propos-
als of aid by foreign Governments are nego-
tiated by the Department of Economic Af- . 
fairs on behaH of the Government. 

There has been no proposal for set-
. tlng up a Tourism Institute by the Govern-
ment of Japan. 
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Secondly, regarding allocation of the 
IflM to Gwafior, looking at the overall needs 
of developing manpower in the tourism 
sector ...... ( Interruptions). 

THE MINISTER OF CIVIL AVIATION 
AND TOUR ISM (SHRIMADHAVRAOSCIN-
DIA): Sir, I have already given a long three 
and a half page statement. 

( Tr.mslation] 

SHRI RAJESH KUMAR: Mr. Speaker, 
Sir. there were two parts in my supplemen-
tary question. The first was whether it has 
been transferred to Gwafior (lnte"uptions). 

MR. SPEAKER: He is saying that he 
has already given a detailed reply to the first 
question. 

( Interruptions) 

SHRI RAJESH KUMAR: The reply to 
my first question is not satisfactory (lnterrup-
tions).ltis not god thatthe institute should be 
transferred from the land of the poor to the 
land of a king (Inte"uptions) What is the 
policy of this Govemment? My second 
supplementary is whether the Union Gov-
ernment is going to develop the Budhist 
places of pilgrimage with the help of the 
Govemment of Japan. If. yes how much 
amount has been given as assistance by the 
Govemment of Japan for the purpose of 
developing Budhist places of pilgnmage and 
whetherthe Union Govemment conterrpJates 
to provide funds to facilitate necessary ar-
rangements at Bodh Gaya which is a place 
of international repute in order to attract 
tourists. H so, when will it do it? 

SHRI MADHAVRAO SCINDIA: Mr. 
Speaker. Sir. if you permit me I would ready 
my 5 page statement again. 

MR.SPEAKER: No, you may reply to 
the second supplementary question. 

SHRI MADHAVRAO SCINDIA: Mr. 
Speaker, Sir, so far as the question of 
Budhist Circuit is concerned, I need a sepa-

rate notice for it because this question is not 
related to it. So faras I remember from the 
Budhist circuit of Aurangabad pertlaps. 

[EngUsh] 

I stand to correction, the total project 
is for Rs. 81 crores, of which Rs. 70 odd 
crores is probably coming by way of OECF 
assistance. 

[ Translation] 

And so far as I remember about the 
Budhist circuits of Uttar Pradesh and Bihar. 
there is a project of Rs. 220 crore and almost 
Rs. 100 or 110 crore has been given by the 
Govemment of Japan. 

SHRI RAJESH KUMAR: Mr. 
Speaker. Sir. I asked about Bodh Gaya. 

MR.SPEAKER: A separate notice is 
required for that. 

[English] 

SHRIMUMT AZANSARI:Mr.Speaker 
Sir, there is a project which was agreed upon 
by the Overseas Economic Cooperation Fund 
of Japan and an agreement to that effect was 
signed on 9th January 1992 forthe develop- . 
ment of Budhist Circuit in the States of U.P. 
and Bihar. The project is under implementa-
tionalso. " 

[Translationz] 

MR.SPEAKER: Pfe~ bear In mind 
that this question concerns tourism institute. 
What you are asking is not concerned with it. 
Do not try to stretch the things too far. 

(EngUsh) 

SHRI MUMT AZ ANSARI: It will come 
out of that. In Bihar there is a rich cuHural 
heritage. There are snow-clad mountains 
and a number of wild life sancturies. I would 
like to know lrom the hon. Minister whether 
there is any propOsal fortheestablishment of 



5 Ora/ Answers SRAVANA 12, 1914 (SAKA) Ora/ Answers 6 

any institute of tourism for the development 
of all these areas like Topchachi and 8agh-
mara where projects have already been 
sanctioned? 

Secondly, during Seventh Five Year 
Plan,there was a huge discrimination against 
Bihar. Only Rs. 491akhs were sanctioned to 
Bihar. 

[ Trans/ation] 

MR.SPEAKER: Shri Ansari, you may. 
mind it but I doubt if you have even gone 
through the question. 

[English] 

SHRI MUMTAZ ANSART: The Insti-
tute will be established out of the funds 
released from the Government. Where from 

, this institute will be established? That is why, 
I am telling you that Rs. 49 Lakhs were 
sanctioned as compared to Rs. 345 lakhs 
released in favour of Haryana, Rs. 3881akhs 
to U.P. and Rs. 202 lakhs to West Bengal. 
Why such type of discrimination is there? 
There is an urgent need of establishment of 
some institute of tourism in Bihar. 

I would like to know from the hon. Min-
ister, whether there is any proposal for the 
establishment of any tourism institute in Bihar 
and how much amount of money will be 
sanctioned for the same. 

SHRI MADHAVRAO SCINDIA: To the 
best of my knowledge, there is nQ.,.such 
proposal. 

SHRI MUMTAZ ANSARI: He has not 
answered to my question. lam seeking your 
protection, Sir .. 

MR.SPEAKER: He has said, there is no 
• proposal of this kind, as far as his under-
standing and information goes. 

SHRI K.P. SINGH OEO: In view of the 
fact there that there are large number of 
Japanese tourists who visit Budhist Centl8S 
there was a proposal sometime in the lat~ 

1980s of having Hukoo Clubs in Orissa, 
Bihar and other Budhist Centres. 

I would 1ike to know what is the fact of 
that and if there is any progress made on it? 

SHRI MADHAVRAO SCINDIA: This 
question pertains very specifically to Japa-
nese assistance for a tourism institute. I 
cannot answer It when It is thrown open so 
widely. 

SHRI K.P. SINGH DEO: It was a Japa-
nese Institute. It was some time in 1985 -86 
when aU the MPs from Orissa were given 
briefs by the Government of Orissa thatthey 
were considering one of the places in Orissa. 
I would like to know, what is the fate of that 
project. 

SHRI MADHAVRAO SCINDIA: I have 
already answered,there is no proposalfrom 
the Japanese Government as yet, there is no 
official proposal as yet about the assistance 
to any tourism institute in India. Sathe matter 
ends. 

[Translation] 

DR.RAMESH CHAND TOMAR: Mr. 
Speaker, Sir, I would like to know from the 
hon. Minister whether it is a fad that MIs 
Toya Maneka Kesa Ltd., a Government of 
Japan Undertaking, wrote a letter to Shri 
Ramesh Chandra, Joint Secretary in the 
Ministry of 'Tourism on 30th March, 1989 
making a proposal to give an assistance of 
Rs. 16.5 crore for the Indian Institute of 
Tourism, Noida, which is likely to be shifted 
to Gwalior as per the statement of the hon. 
Ministertwo days back? Further, I would like 
to know whether the Government of Japan 
has been informed olthe decision to shift the 
Institute and whether the proposed assis-
tance of Rs. 16.5 crore for the Institute at 
Noida will now be available at Gwalior. The 
hon. Minister was stating that there was no 
such proposal of Japanese assistance but I 
have documentary evidence with me that 
the Government of Japan was going 10 pro-
vide an assistance of 943 million Yen for 
purchase of equiprnents by 111M, Noida, for 
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the purpose of constructing the complex of 
the Institution at Noida. With yourpermission 
I would like to lay these documents on the 
Table of the House. 

MR. SPEAKER: There are rules forthis. 

SHRI MADHAVRAO SCINDIA: I repeat 
that as per my information. 

[English] 

I stand subjecttocorrection,butaccoid-
ing to the information available with me there 
is no such proposal. 

[Translation] 

There is no such proposal from the 
Govemment of Japan for any aid for the 
IITM. One proposal was sent to the Depart-
ment of Economic Affairs,but it is a domestic 
issue. However, the reactions of the Govem-
ment of Japan on the proposal are not known, 
probably the proposal might not have been 
forwarded by the Department of Economic 
Affairs to Japan. We have received no such 
proposal from the Government of Japan in 
this regard. 

DR. RAMESH CHAND TOMAR: Mr. 
Speaker, Sir, MIs Toya Maneka Kesa Ltd. 
is a Government of Japan Undertaking. It 
has given the itemwise details of assistance 
of 943 million Yen which are equivalent to 
Rs. 1S.Scrore. Theirteamthrice vistted Noida-
the earlier proposed site for the Instttute 
complex. The site plan of the Institute is also 
there. 

[English] 

MR.SPEAKER: He is very specific. You 
can take it. 

[Translation) 

SHRI RAJVEER SINGH: It is a very 
serious matter. it is not known whether the 
statement of the hon. Minister is correct or 
what the hon. Member has submitted is 
correct? 

MR. SPEAKER: Mr. hon. Member,l am 
trying to fin out a way, then why are you 
interrupting ? 

SHRI MADHAVRAO SCINDIA: Mr. 
Speaker, Sr, te hon. Memberwith me. As per 
my information, thre is no such proposal. 

MR. SPEAKR: Mr. hon. Member, you 
can discuss the issue with the hon. Minister. 

SHRI RAM NAGINA MISHRA: Mr. 
~f.'8aker, Sir, it is a tourist place and a place 
otpilgrimage forthe Budhists olthe world; an 
airport is already there and tourist bunga-
lows are also there, and the Government of 
India is also providing funds for it. As per my 
information the Government of Japan and 
the people qf Japan are willing to give mil-
lions of rupees for the development of the 
city and probably the matter has also been 
discussed with the Government of India. I 
would like to know from the hon. Minister 
whether it is a fact thatthey are willing to give 
millions of rupees? Will the Govemment 
accept this proposal for the development of 
that city? H not, will the Govemment on its 
own take the initiative forthe development of 
that city, which the Budhists want to de-
velop? 

MR. SPEAKER: Mr. hon. Member, I 
have already given the ruling that the ques-
tion pertains to the Institute. 

SHRI RAM NAGINA MISHRA: The 
question pertains to the Centre. 

MR. SPEAKER: There is difference 
between the Centre and the Institute. 

[EngliSh] 

SHRI GOVINDA CHANDRA MUNDA: 
The Government of India proposes to set up 
a Tourism Management Institute at NOIDA 
with the help of Japanese Government. The 
Government of Japan imports iron ore from 
my district, Keonjhar. About 69 percent of 
the total iron ore In that area Is exported to 
Japan. Why Is the Japanese Government 
not willing to set up the institute in my con-
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stituency, Keon"har? Why not? I want to SHRI MADHAVRAO SCINDIA: We 
know what the policy of the Govemment of are setting up a Water Sports 
India is. Institute •. [/ntenuptions] Sir, you have been 

very lberal today. 
MR. SPEAKER: The Minister will have 

to enquire from them and inlorm you. 

SHRI MADHAVRAO SCINDIA: There 
is no proposal ... The Management 
courses are there in all parts of the counrty, 
and the Touri~m Management Institutes are 
also there. That is one of the reasons by 
Uttar Pradesh had such an institute in 
Lucknow. Madhya Pradesh did not have. It 
was thought that it would be linked to the 
university and kept in Madhya Pradesh . 
NOIDA would be given even a bigger proj-
ect. It is in pursuance of that policy, we will 
examine. [Interruptions] We are trying to see 
that these courses are done allover India. 

[Translation] 

DR. RAMSH CHAND TOMAR: Mr. 
han. Minister, allot the bigger project to 
Gwalior ..... ( Interruptions) 

SHRI RAJVEER SINGH: " he has his 
ways he will shift even the Lok Sabha to 
Gwalior. 

MR. SPEAKER: You . are derailing 
everything . .....• (JnlerruptioiJs) 

[English] 

SHRI HARISHNARAYANPRABHU 
ZANTYE: Mr. Speaker, Sir, the Japan team 
has visited Goa. They have "ked the place 
very much and selected a site. They have a 
very big plan of township there which in-
cludes Tourism Institute. Japan has very 
good outstanding, relations with Goa for a 
long period. I would like to know, through 
you, what the han. Minister has to say in this 
matter 

[Translation] 

MR. SPEAKER: Institute cannot be 
set up everywhere. However, the Universi-
ties could be asked to import some training. 

MR. SPEAKER: Well,lokatthenurmer 
of Marmars in the House. 

(Interruptions) 

[Translation] 

SHRI NmSH KUMAR: Mr. Speaker, 
Sir, the han. Minister while replying to a 
supplementary question has referred to the 
Budhist circuit. Please, do not stop me. n he 
does not have inlorrnation readily available 
with him, then he should be directed to 
supply the same later on to us. The hon. 
Minister is repeatedly referring to the sub-
mission of separate notices. As a reference 
to the Budhist circuit has been made in reply 
to a supplementary question, that's why lam 
putting this question, otherwise I would not 
have asked. 

MR. SPEAKER: On supplementary 
question another supplementary question 
cannot be asked. Supplementary question 
can be asked only on the maln question. 

SHRI NITISH KUMAR: • one supple-
mentary question raises grounds tor an-
other, than another supplementary on it can 
defInIeeIr be.asked. 

MR. SPEAKER: • is not like this. The 
supplementary must pertain to the maln 
question. 

SHRI NfTlSH KUMAR: Mr. Speaker, 
Sir,thehon.Ministermadeareferencetothe 
Budhist cirCuit in states of U.P. and Bihar 
underwhlch Samath, ValshaII, Rajgrlha and 
Bodh Gaya wi. be awe.eci. R8gardng 
Budhist circuit we have been informed from 
t~ to tine that under a proposal various 
places of tourist interests and centres a 
Budhism will be Inked by rail and wide 
roads. Oiscussionshavealreadytakenplace ,. 
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between the Govemments of Japan and 
India on a proposal to build roadside Motels 
fortravellers and for providing otherpassen-
ger amenities. I would like to know from the 
hon. Minister of Tourism about the progress 
made in regard to providing passenger 
amenities and to provide road-rail link on the 
Budhist circuit and by when this work will be 
taken up? 

SHRI MADHAVRAO SCINDIA: Mr . 
• Speaker, Sir, I tried my best to give a proper 
convincing reply of this question. However 
this question does not pertain to it so it 
requires a separate notice. But the provision 
is being misused. there is definitely a com-
prehensive scheme; and under OCEF the 
Govemment of Japan, the State Govern-
ment and the Central Govemment will all be 
participating in this scheme. It includes the 
widening of roads, providing rail and air 
facilities. A separate notice is required for 
seeking the detailed information in this re-
gard. 

[English) 

Kayamkulam and Manglor Power 
Projects 

*368. SHRtM.RAMANMA RAt: Will the 
Minister of POWER be pleased to state: 

(a) whether there is any proposal to 
abandon the thermal power projects at 
Kayamkulam and Mangalore by the Natinal 
Thermal Power Corporation; 

(b) if so, th reasons therefor; 

(c) the alternative projects proposed to 
meet the ShOrtage of power in Kerala; 

(d) whether there is any move to divert 
the first instalment of the World Bank loan 
sanctioned for Kayamkulam project to some 
other projects; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRYOFPOWER (SHRIKAlPNATH 
RAI): (a) to (e). A statement is laid on the 
table of the House. 

STATEMENT 

(a) No, Sir. 

(b) and (c). Do not arise in view of (a) 
above. 

(d) & (e). World Bank funding has not 
been tied up for this project. 

Hence, the question of diversion does 
notarise. 

SHRI.M. RAMANNA RAI: Mr. Speaker, 
Sir, the hon. Minster has placed an answerto 
my question. But the answer is very very , 
bald. To myfirst part of the question, he says 
only 'No'. Sir. Now, the first part of my 
questin was wheter the Minist is going to 
abandon the project. Of course, he says No'. 
But, it should not noted that the Ministry 01 
Environment and Forests gave clearance on 
more than six conditiolAs. If those conditions 
are to be accepted and fulfilled, then there 
will not be any project at all leave alone super 
thermal project and there will not be even 
mini thermal project. Because 01 these con-
ditions, the Kerala Government and NTPC 
have requested the Ministry 01 Powerto give 
exemption and it is said that the Minister also 
wrote to the Ministry of Environment and 
Forests to give exemption. I want to know 
what is the reaction of the Ministry of Envi-
ronment and Forests to the request of the 
Kerala Government and to the request of 
NTPC to gIVe exemption. 

SHRI KAlP NATH RAt: Mr. Speaker, 
Sir, the Government of India is not going to 
abandon the Kayamkulam Project and they 
have decided to establish this project. 

So far as the environment clearance is 
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concerned, the hon. Minister, Shri Kamal 
Nath has given the environment clearance 
on 20th July and our Ministry has agreed to 
whatever he has suggested to my Ministry. 

• Techno-economicclearance has ben given, 
planning Commission has given the clear-
ance and financial tie up has also taken 
place with th Russian Government. In the 
near future, the Cabinet approval is going to 
take place and before the Budget Session, 
the foundation stone will be laid. 

SHRI M.RAMANNA RAI: Sir, my sec-
ond supplementary is that originally this 
project was to be financed by the erstwhile 
Soviet Union. Now, as everybody knows, 
there is no Soviet Union. So, I want to know 
from which source is the Ministry going to get 
the finance, Whether it is from the World 
Bank or whether the NTPC has got its own 
funds orfrom which source that finance is to 
be met. 

SHRI KALP NATH RAI: Sir, it is a fact 
that there is no Soviet Union now, but there 
is Russia. A high-powered delegation had 
gone to Russia in January,1992 and the 
Russians have agreed to finance the 

• Kayamkulam project, and for that, a team 
has also come from Russia. Russians have 
agreed to finance this Kayamkulam project. 

SHRI RAMESH CHENNITHALA: Sir, 
the hon. Minister has replied just now that 
the environment clearance regarding this 
project is over and other necessary formali-
ties are also over. Unfortunately, almost all 
the officers who were working there for the 
last one year, have recently been trans-
ferred from that place. I would like to know 
from the hon. Minister what is the reason 
behind that. Secondly, earlier the plant was 
to be set up at a particular place but now we 
have come to know that the plant is going to 
be shifted from that place to another place. I 
would like to know from the hon. Minister, 
what is the necessity for shifting the plant 
from the original site. 

SHRI KALP NATH RAI: Sir, the infras-
tructural work was going on, buildings were 
under construction, and roads' were also 

under construction. I do not know that the 
site is going to be shifted from there. To my 
knowledge, the site for the Kayamkulam 
proje~ is the same and the clearance has 
already been given. Therefore, this project 
should be constructed at the same place. 

SHRIMATI BASAVARAJESWARI: Sir, 
may I know !rom the hon. Minister whether 
such clearances for laying the foundation 
are going to be obtained in the case of 
Mangalore power project also. 

SHRI KALP NATH RAJ: Sir, the Manga-
lore power project has also been given clear-
ance by CEA. Techno-economic clearance 
has taken place. PI~nning Commission has 
also given the clearance. But the Environ-
ment and Forest Ministry has not given the 
clearance for the Mangalore Project up-till 
now. The moment that clearance is avail-
able, we shall think for the construction of 
this project. 

SHRI THA YIL JOHN ANJALOSE: Sir, 
the NTPC started work on Kayamkulam 
project three years back at the project site 
and spent more than rupees six crores. Now 
the officers who were working there, have 
been transferred and some offices are 
closed .... (Interruptions) 

MR.SPEAKER: That part of the ques-
tion is already answered. 

SHRI THAYIL ANJALOSE: This part 
has not been answered. Sir. I would like to 
know from the hon. Minister whether it is not 
an indication to the effect that the project is 
going to be dropped. If not, will the Govern-
ment give necessary direction to start the 
offices functioning and will the transferred 
employees be retranslerred to the project 
site? 

SHRI A.CHARLES: Sir, we are ex-
tremely thankful to the present Government. 
There were some constraints. One of the 
constraints was the use of fly ash and that 
has not been sorted out. Last week the 
Minister has categorically stated that the 
foundation stone will be laid immediately. 
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So, we are thankful to him. I would Ike to Power P!'Oject81n Andhra Pradesh 
point out one aspect Kerala is under acute 

~. SHRIG.M.C. BALAYOGI: 
SHRI SOBHANADREES-

WARA RAO VADDE: 

power shortage. Even when this is ifl1)le-
mented finally, under the present arrange-
ment. only 20 percent of powerwillbe made 
available for Kerala. May I know from the 
hon. Minister, in view of the acute power 
shortage in Kerala and the possibility of 
haYing no other projects, whether the share Will the Minister of POWER be pleased 
of power will be increased for Kerala as a to state: 
special case? 

SHRI!<AlP NATH RAI: Mr. Speaker, 
Sir, energy shortage in Kerala is 67.9 per 
cent. Tf1e entire Kerala is producing 1476 
MW power from Ramagundam super ther-
mal power project; 25 UW power from 
Kalpakkam Atomic Power Plant and 87MW 

. power from Neyveli lignite Project. Several 
hydro projects have been learned by the 

'CEA. The Planning Commission has given 
its clearance. Also the finance package is 
under consideration. The moment all these 
projects come, the power problem of Kerala 
wi. be solved •..... . (/nIBmIpIions) 

SHRI A.CHARLES: Sir, My question 
has not been answered ..... . (/nterruptions) 

MR SPEAKER: Well, he has probably 
answered in negative. 

S.No. Nams 01 the PrOject 

(a). whether any proposals have been 
received from Andhra Pradesh for setting up 
of power plants in the State; 

(b). if so, the details thereof; and 

(C). the time bywhich these projects are 
likely to be cleared? . 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWR ( SHRI KAlP NA TH 
RAJ): (a) to (c). A statement is laid on the 
table oftha House. 

STATEMENT 

(a) and (b). Proposals forthe following 4 
power projects of Andhra Pradesh are being 
examiledlnthe Central Electricity Authority 
fortechno-econornicclearance:· . 

Capacity 

1. Rayalseerna Thermal Power StatIon Extn.Stage-1I 21210 UW 

2. Manuguru Super Thermal Power Station 2xSOOMW 

3. Nagarjuna Sagar Tail Pool Dam 

4. lowerJurala 

(c). Thetechno-econmicclearance and 
investment approval depends upon several 
fadOls including th COfI1H8hensiveness of 
the project report received from the projec:t 
authodies,1imetak8nbytheprojact~ 

ties In I8pIring to various cornrnentsICIbs-
vations by the Central Electricily AuIhorty 
and( or the CenbaI Water Comrrission, 

50MW 

147.6MW 

avaIIabiIty of various inputs and clearances 
such as fuel availabllty, transportation of 
coal, gas. port facllllles, water availability, 
clearance from Environment and Forest 
angles. consIraInts of funds etc. 

SHRI aM-c. BAlAYOGI: Sir, the hon. 
Mlnlsler'sl8ply Is noIcIear. The Minister has 
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stated In his reply that these projects are Energy are going to establish a 1.000 MW 
being examined. power station at VJSakhapatnam. Another 

Sir, almost ai, theentira AndhraPradesh 
Is facing power crisis. StiD today there is six 
to nine hours powercut In the State of Andhra 
Pradesh. Due to this powercut a nUtmer of 
industries and also the agricultUrists are 
facing a lot of problems. As per the Andhra 
Pradesh Governmnt's report, there are 
twelve projects submitted to the Govern-
ment. They are: Vishakapatnam Thermal 
PowerProjed; Vijjeswaram300 MW; Kakin-
ada 300MW Ampalapuram 375MW; Jegu-
rupadu 400 MW;Jegurupada Phase 11100 
MW; Rajamundry Vemagiri 300 MW; Nu-
clear Power Station at Nagarjunasagar; 
Rayalaseema Thermal Power Station 
400MW; Krishnapatnam Thermal Power 
Station l,OOOMW;Kothagudam Thermal Pow 
Station 400MW; Ramagundam Thermal 
Power station 420MW; and 100MW Diesel 
Power Station at Renigunta. 

I wantto knowfromthe Ministerwhether 
the Government has cleared any of these 
projects in Andhra Pradesh and whether 
they have included any project in the Eighth 
Plan . I want a clear answer from the hon. 
Minister. 

SHRI KALP NATH RAI: There is short-
age of energy and peak shortage throughout 
the country. Andhra Pradesh is also facing 
the same problem. Now four projects have 
been cleared by the Central Government. 
And three projects are pending. In Andhra 
Pradesh,4,200MW power production is in 
the State Sector;1700 MW is thermal and 
2,500 MW is hydro. Sir, a new super thermal 
power station at Ramagundam is also sup-
plying power; Ramagundam is supplying 

,580 MW powerto Andhr~Pradesh; 145 MW 
from Neyveli and 40 MW from Kalpakkam 

Sir, nowfourprojects have been cleared. 
In the private sedor, VlSakhapatnam 1,000 
MW has been cleared by the CEA and by the 
Planning Commission. PIB clearance has 
also been taken place. 

Now ~s. Ashok Leyland and Mission 

power station in joint venture is going to 
come up in Andhra Pradesh which will be a 
jolntventurebetweenGovemmentof Anclua 
Pradesh and U/s.G.V.K. Reddy Industries 
for a capacity of 400 MW. The third is MIs. 
Spectrum Technology and N.T.P.C. are 

. going to establish a 400 MW power station in 
Godavari araa. Similarly thera are five pr0j-
ects which are pending clearance with re-
gard to Andhra Pradesh. They are: (i) Ray-
alaseema Thermal Power Station extension 
Stage-II- 420 MW; (ii) Manuguru SUper 
Thermal Power Station - 1,000 MW; (iiQ 
Nagarjuna Sagar Tail Pool Dam- 50 MW; 
(Iv) Lower Jurala - 147 MW ; and (v) Pri-
yadarsini Jurala- 221 MW. 

I agree with the hon. Memberthat there 
is power shortage in Andhra Pradesh. I am 
very much hopeful that if all the above proj-
ects are commissioned and executed the 
power problem of Andhra Pradesh, to a 
great extent, will be solved. 

SHRI G.M.C. BALAYOGI: Sir, as per 
the drilling operations of O.N.G.C. in the 
coastal area of Andhra Pradesh, a lot of gas 
resources are available there. I want to know 
from the hon. Minster whether any foreign 
investors- ~.R.Is.- have come forward to 
execute agas-based powerproject in Andhra 
Pradesh particularly In Godavari area where 
gas is available. In this connection I want to 
know whether any NRI has Come forward 
for the gas-based project in Uppada village 
of Kakinada for which alraady 600 acres of 
land is acquired, Rs. 5-6 crores have been 
spent, staff have already been posted and 
buildings have also been constructed. there 
is a doubt in the minds of the people of 
Kakinada that the project is being shifted to 
some other State. I want to know also aboUl 
the mobile gas turbine set at Surasenay· 
anam in Ampalapuram I request the han 
Minister to kindly clarify. 

SHRI KALP NATH RAI: Sir,I have al 
ready told that the power projects in Godav 
arl area are In joint venture. MIs. Spectrun 
TechnoiogyandN.T.P.C. have enteredlntl : 
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a joint agreement for Kakinada project. 1.5 
• M.T. of gas is available. I may assure the 
hon. Member that the project is not going to 
be shifted and that will be executed in joint 
venture by N. T.P. C. and Spectrum Technol-
ogy belonging to a foreign country. 

DR. VISWANATHAM KANITHI: Sir, in 
electricity generation, hydro-electric power 
is the cheapest. In Andhra Pradesh in Sri-
kakulam and bordering Orissa, there is the 
Duduma Hydro electric project. Its capacity 
has been reduced to only lOs of MWs. 
whereas previously it was in 1 OOs of MWs.ls 
there any proposal with the Government to 
enhance its capacity and supply the much 
needed electricity to the northern most and 
neglected district of Srikakulam? 

SHAI KALP NATH RAI: Sir, this ques-
tion does not arise out of the main question. 

MR. SPEAKER: Yes. 

SHRI K.P. REDDAIAH YADAV: Sir, I 
• can understand the delay in sanctioning a 
new project. But with regard to the Ray-
alaseema Thermal Power Station, Manuguru 
Super Thermal Power Station and Nagarjuna 
Sagar TaU Pool Dam, the first phase of the 
projects has already been implemented. Will 
the hon. Minister tell us what are the main 
factors that are delaying the sanctioning of 
these projects in view of the tact that you 
have already sanctioned the first stage which 
is already implemented. I want to tell how it 
is happening. The C.E.A. or the Environ-
ment Ministry sends some simplequerries to 
the State Government and the State Gov-
ernment takes its own time to reply. Instead 
of dOing all these exercises, can you not call 
all the Departments from the State Govern-
ment and make them sit with the C.E.A. 
authorities and solve the problems across 
the table and the projects are sanctioned 
early? These projects are pending since 
1987, 1988 and 1989.ln view of the alarming 
situation in Andhra Pradesh, will he hon. 
Minister take interest and sanction these 
project;; for the II Stage?' 

SHAI KALP NATH RAI: As the hon. 

Member has asked the question, I would say 
that Rayalaseema project, Manuguru proj-
ect, Naga~una Sagar Project and lower 
Jurala project are pending because any 
project which will cost more than Rs. 100 
crores is being cleared by the Planning 
Commission. These projects have not been 
cleared by them till today. The question is of 
finance to be made available for these proj-
ects. The projects are not being ilT1>lemented 
for the reason of financial question. 

These projects will be cleared by the 
Planning Commission. The moment, the 
Planning Commission clears it, your Gov-
ernment will execute these projects. 

SHRI ANANTHA VENKATA REDDY: 
Regarding Aayalaseema thermal power 
station, the project report was submitted in 
August, 1990. 

Except shortage of coal, other facilities 
are available in Andhra Pradesh.lwould like 
to know when this project is likely to be 
cleared . 

SHRt KAlP NA TH RAI: As t have told 
you, this Rayalaseema thermal power proj-
ect is of 420 MW which will involve As. 1200 
crores. The Planning Commission has not 
cleared it. The moment this project is cleared 
will be executed. 

MR. SPEAKER:Question No. 370, Shri 
Chinmayanand Swami - not present. Shri-
mati Sheela Gautam - not present. Question 
No. 371 is transferred. 

SHAIMATI MALIN I BHATTACHAR-
A Y A: I was not informed about the transfer. 

MR. SPEAKE R: I will find out from the 
Secretariat. 

SHRIMATI MALIN I BHATTACHAA-
A Y A: This is a very serious question on the 
disinvestment of SAIL shares. How was it 
shifted? I want you to protect my interest. 

MR. SPEAKER: Well,l shall have to find 
out who and how it was transferred. I will 
comebaCk. 
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It is transferred to 12-8-1992. It will 
come at the same serial number. 

SHRIMATI MALINI BHATTACHAR-
A YA: On the 12th August, how can it come? 
This is the question for the Ministry of Steel. 

MR. SPEAKER: This is being trans-
ferred to a different Ministry. 

SHRI HARI KISHORE SINGH: Why? 

MR. SPEAKER: These questions can-
not be answered on the floor of the House. 
You shall have to discuss these things with 
me. 

Unfortunately the Members sometimes 
'do not know which Ministry is responsible 
and they give the name of a Ministry. When 
that Ministry refuses to answer that question 
and the other Ministry accepts that question, 
it is transferred. These things should not be 
explained on the floor ofthe House. Please 
come to the Chamber, I will explain. . 

[Translation] 

Committee for Sharing of Water 

*372. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI RAM TAHAL CH-
OUDHARY: 

Will the Minilster of WATER RE-
SOURCES be pleased to state: 

between the States: 

(b) if so, the constitution ofthe Commit-
tee; 

(c) the progress made so far by the 
Committee in regard to sharing of water 
amicably; and 

(d) the States where issue of sharing 
of water is lying pending? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). A Standing Commit-
tee on inter-State Issues in Water Resources 
with Members drawn fromthe National Water 
Resources Council hasbeen constituted in 
April, 1990 underthe Chairmanship of Union 
Minister of Water Resources. 

(c) First· Meeting ofthe Standing Com-
mittee was held in September,1990. It con-
sidered the issue of sharing of Yamuna 
waters upto Okhla. It was decided in the 
meeting that the Ministerof Water Resources 
would hold discussions with the Chief Minis-
ters and bring the n;urtterbefore the Commit-
tee again with a view to arrive at a consensus 
on allocatiofl of Yamuna Waters. The Minis-
ter of Water Resources has held four meet-
ings with the Chief Ministers of the con-
cerned States between December, 1991 to 
July,1992. 

(d). A Statement is laid on the table of 
(a) whether the Government have con- the House. 

stituted any Committee for sharing of water 

S.No. 

1. 

2. 

STATMENT 

River Basin where sharing 
of waters is an issue 

Cauery 

Ravi and Beas 

States/Union 
Terrffories involved 

Tamil Nadu, Karnataka, 
Kerala, Pondicherry 

Punjab, Haryana, Rajasthan· 
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5. No. RiIItH BasIn """18 sharing 
IJf waters is an issue 

3. Yamuna upto Okhla 

4. Sone 

SHRI RAM LAKHAN SINGH YADAV: 
Sir. Bihar is one of the main states referred 
to us the reply Just now. Eight districts of 
Bihar namely Aurangabad, Jahanabacl, 
Patna, Bhopr, Buxar and Sasaram are 
benefitted by the Sone river and about 25 
lakh hectares of the land of these districts is 
irrigated by this river. But in the agreement 
reached between the three states - Centre 
was also one party to it-injustice has been 
done to Bihar. The result isthat Bihar has not 
been getting even half of its share of water as 
per the terms and conditions of that agree-
ment. In addition to providing water to Bihar 
it was also assured that five projects would 
belfl1)lemented In BiharforGadwa, Palarnu 
and aD other drought prone areas. Butthese 
projects have not been ifl1)lernented so far. 
So much so that water flowing from Patwan 
has also been diverted to Rehand dam. 

MR.SPEAKER:Thisquestionconcems 
the committee constituted to settle the river 
water disputes. 

SHRI RAM LAKHANSINGH YADAV: I 
am talking of that. 

MR. SPEAKER: You are saying some-
thing different. 

SHRI RAM LAKHAN SINGH YADAV: 
The Government of UUllr Pradesh violated 
that agreement and cOnstructed another 
project and diverted the water of Rehand 
Dam for the purpose of generating thermal 
power. The result was that Bihar was ren-
dered helpless. In this way. injustice was 
done to Bihar even in that agreement. Win 
the, Central Govemment and the hon. Minis-
terofFinance remove this injustice by ifl1JIe-

SIaIBsIUniDn 
TerrIodes involved 

Haryana, Ultar Pradesh, 
Rajasthan, HImachal 
Pradesh. Delhi. 

Madhya Pradesh, Uttar 
Pradesh, Bihar 

mentingtheagreementintherealrneaning? 
H so, how long willI! take to implement it? 

SHRI VIDYACHARAN SHUKLA: Mr. 
Speaker, Sir, the issue of sharing of the 
Sone river water was first raised at national 
level in 1973. As a matter of fact. the water of 
this river has been utilized for Irrigation for 
more than about 100 years. It was at that 
time that the utility of the water of this river _ 
wasas~ess8d. Afterwards. the water of Sone 
river was proposed to be liked with Rehand 
and utiHnked. Acommission was also consti-
tuted forthe purpose in 1980.ltsubmitled its 
report in 1988. The report highlighted two 
important factors., the reference to which 
has been made by the hon. Member. Total 
availability of water in it was reviewed and 
the scheme was prepared in accordance 
witb it. Earlier, when the plan was prepared, 
such important factors as the water required 
for Thermal Power Station; its need for the 
Thermal power generation and domestic 
purpose were reviewed. A meeting of the 
concerned states in the same context was 
again hPld in. 1979. Let rne give the complete 
details of the agreernentthat was reached in 
that meeting. The work is being carried on in 
accordance with the decisions taken at that 
time and I hope that the work will soon b 
accomplished in view of the spirit with which 
it is being done. 

SHRI RAM LAKHAN SINGH YADAV: 
Mr. Speaker. Sir, after the agreement was 
reached, as the hon. Minister has stated, we 
personally met the Chief Minister and dis-
cussed the matter. Two meetings of the 
Chief Engineers and the Secretaries were 
held by the year 1983; and the participants 
pointed out in the meetings that Biharwas to 
get 1051akh acre feet of water but it was 
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being provided only n lakh acre feet. This held in which the matter will be discussed. I 
injustice should be removed. Will the han. would like to know from the hon. Minister 
Minister state whether some measures have whether a similar meeting was convened 
been taken in this regard or not? recently, if so, what decision were taken in it 

SHRI VIDYACHARAN SHUKLA: Yes, 
several measures have been taken in this 
regard and as I have already submitted the 
matter has been discussed and another 
meeting forthe purpose is also proposed to 
be convened in the last week of this month. 
I am confident that we would make a lot of 
progress in this matter in that meeting. 

[English] 

SHRI VIJAY NAVAL PATIL: Mr. 
Speaker, Sir, in some states there is no 
dispute over sharing of water but the prob-
lem is regarding the finance, especially in the 
seven border States of Madhya Pradesh, 
including Maharashtra. There are two proj-
ects pending since long. They are Khariaguti 

• and Navatha. I would like to know whether 
the Minster will allow the Government of 
Maharashtra to raise irrigation bonds for 
utilising the water of Tapti river. 

MR.SPEAKER: I left it to the Minister to 
decide whether it is relev.lnt or not. 

SHRI VIJAY NAVAL PATIL: Sir, the 
dispute is not with regard to sharing of water 
but we cannot share it because of money 
involved. n is connected to this. 

MR.SPEAKER: As far as I am con-
cerned, this supplementary does not come 
out of this question. Still if Minister wants, he 
can reply. 

[ Translation) 

OR. LAXMINARAYAN PANoEYA: Mr. 
Speaker,Sir, the Government of Madhya . 
Pradesh has also sent a number of propos-
als in respect of ·some rivers. However, ei-

, ther due to want of funds or failing to reach 
an agreement even after having anumberof 
meetings, Madhya Pradesh has been suffer-
ing heavy loss. Just now, the.hon. Minister 
stated that a meeting was pR)pOsed to be 

and how long it will take to reach a final 
decision so that Madhya Pradesh gets equal 
share. 

SHRI VloYACHARAN SHUKLA: Sir, in 
my .reply to suplementary question, I have 
stated that several decisions were taken in 
the meetings held earlier and four points 
came up for discussion in the light of those 
decisions. The develppment in this regard' 
has been satisfactory. A meeting has been 
called towards the end of this month to give 
practical shape to those developments. I am 
confident that we would make a good prog- • 
ress in it. 

[English] 

OR. (SHRIMATI) K.S. SOUNoARAM: 
Sir, the Cauvery Water Tribunal gave an 
interim award to release 205 TMC water to 
the Cauvery·basin in order to raise crops i~ 
Tamil Nadu. 

I would like to know from the hon. Min· 
ister the progress made so far by the Com-
mittee in regard to sharing of Cauvery water 
between the two states, Kamataka and Tamil 
Nadu. 

THE MINISTER OF WATER RE-
SOURCES (SHRI VloYACHARAN 
SHUKLA): Sir, the interim award of Cauvery 
tribunal is in existence and is being imple-
mented. We wanted to set up a monitoring 
committee so that we can ensure the imple-
mentation of the award. This Committee of 
the Central Water Commission requires 
concurrence of all the four States. We have 
not received concurrence from all the four 
States, therefore, this. committee has not 
been set up. We hope that the States con-
cerned wlU faithfu lIy and properly implement 
the Cauvery Water Tribunal aWarcJ. There 
should be no disobeyance of the tribunal's 
award which carries tbelorce of Jaw. Also, 
the interim award is being reviewed by t~ . 
tribunalforgiving a final award in this matter. 
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Tin then I would appeal to the States to see 
hat there is no violation of the tribunal award 
regarding Cauvery Water. 

SHRI H.D. DEVEGOWDA: In reply to 
4ustion (a) and (b), the Minister has stated: 

• A Standing Committee on interstate 
issues in water resources with ",.(;1'1'-
tiers drawn from the National '1latef 
ReSOUlt:eS Council has been constot· 
tuted in Apnl.1990 under the Chcit'· 
manship of Union Minister of Water 
Resources." 

May I know from the hon. Minister out of 
the four interstate rivers; Cauvery, Ravi Baas, 
Yamuna Okla and Sone, in how many cases 
the tribunal has been constituted and in how 
many cases the tribunal has given the award; 
out ot the awards given in how many cases 
the Govemment of India issued notification? 

"they have not issued any notification, 
why they have not issued notifications in 
some cases. There are two things .... 

MR.SPEAKER: There are so many 
• questions in this. 

SHRI H.D.DEVEOOWDA: It you permit 
me one or two questions, I will only confine 
to one question ....... (lnterruptions). 

You have mentioned in your reply about 
four inter-state river tribunals. Is there any 
notification not issued based on the award 
given by \ne \ribuna\'? 

SHRI VIDYACHARAN SHUKLA: Sir, 
the four disputes that have been mentioned 
in the statement have been laid on the Table 
of the House. Regarding the two, the first 
and the second, tribunals were constituted, 
their awards have been given and have been 
notified to the States. 

Regarding Yamuna waters upto Okhla 
and to Sane, there was no necessity for any 
tribunal to come up because there was an 
agreement and that agreement ran into some 
difficulties. We are trying to update those 

agreements so that these difficulties can be 
resolved. 

[ Translation] 

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Speaker Sir. I know that the han. Minister is 
an efficient and intelligent man. I would like 
10 know as to what is the final conclusion of 
the four meetings on Yamuna Water dis-
pute. My second submission is that the fate 
e' Rajasthan depends on Ravi and Beas. 
The complete metamorphosis of the desert 
of Rajasthan depends on that and this dis-
pute is the bone of contention forthe last 15-
20 years. Has even a single meeting ben 
held by the Committee constituted to solve 
this water dispute? If these meeting have 
been held what are the recommendations of 
the Committee. Is it a tact that due to the 
pressure from Punjab the Government is 
unable to take any decision regarding the 
Ravi-Beas water dispute. 

SHRI VIDYACHARAN SHUKLA: Mr. 
Speaker Sir, the hon. Member has rightly 
mentioned that there have been four meet-
1ngs on the Issue of Yamuna Water dis-
pute. The Government is very nearto arriv· 
ing at an agreement. I believe that in the 
next meeting that is scheduled to be held in 
this month itself, some agreement would be 
reached. So far as the question of Ravi· 
Beas is co.ncerned there is no pressure 
from Punjab. The talks that we are holding 
in this regard is encouraging. Here I would 
like to make special mention of the fact that 
~eeping in view the situation of Rajasthan, 
other States are very liberal. All the three 
States have agreed to give the rightful claim 
of water to Rajasthan. 

SHRI . JAGMEET SINGH BRAR: 
Through you, Sir. I want to know from the 
hon.Minister that irrespective of protest 
letters written by the Chief Ministerof Punjab 
and the Governor of Punjab also regarding 
calling Punjab for the talks on sharing of 
Yamuna waters, will now why there has 
been no invitation to the Chief Minister of 
Punjab and to the Govemment of Punjab 
inviting them for talks on Yamuna water 
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dispute. On this, I want to know from the 
Minister whether there Is any riparian prin-
ciple being Implemented. In that case, 
Punjab Is being ignored. Or Is there any 
other reason forthls because Punjab falls In 
the Yamuna basin and we have been get-
ting water from that river? If Punjab Is not 
invited for the tales on the Yamuna water 
dispute, I fear and I want to inform the hon. 
Minister that there is going to be a lot of 
resentment regarding sharing of Ravl-Beas 
water with other States vis-a-vis Punjab. 

SHRI VIDYACHARAN SHUKLA: We 
have already Mid wide-ranging discussions 
on the subject raised by the hon. Member. 
And these discussions are proceeding. 
And I have also invited the hon. Member of 
Parliament from Punjab for discussion on 
the subject As soon as It is convenient to 
the hon .. Members, we will hold the meet-
ing and I am sure all the misgivings that the 
han. Member has in his mind will be cleared 
after this meeting. 

[ Tlans/aUon) 

Amendments to Cinematograph Act, 
1952 

·373. SHRIMRUTYUNJAYA 
NAYAK: 

SHRI CHHEDI PASWAN : 

Will the Minister ot INFORMATION 
AND BROADCASTIr.!G be pleased to 
state: 

(a) whether the Govemment proposes 
to make further amendments in the Cinema-
tograph Act, 1952; and 

(b) if so, the details thereof? 

[Eng/ish] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 

BROADCASTING (KUMARIGIRLJA VYAS): 
(a) and (b). A Statement is laid on the Table 
of the House. 

STATEMENT 

It has b$en decided to amend certain 
provisions of the Cinematograph ki, 1952. 
Briefly the proposed amendments are as 
under :-

(I) increasing the number of members 
of the Central Board of Film certification 
from 25 to 35; 

(Ii) adding a provision for suspension! 
revocation of censor certificate for proven 
cases of misrepresentation orfraud as to an 
essential fact; 

(iii) placing a legal liability on the film 
processing laboratories not to issue any 
copy of the film till It is certified and also 
imposing punishmentforbreach oftha same; 

(iv) enhancing the penalties for showing 
an uncertified film, showing an 'A' film to non-
adults, an'S' film certified for members of 
any profession or class, to persons belong-
ing to other professions! classes, showing a 
film altered or tampered with after certifica-
tion and failure to comply with any order of 
the Central Government or the BoaRf; 

(v) investing the Regiona/Officers ofthB 
Board with the powers to seize a print of film 
on receipt of complaint in addition to the 
police officers and making it obligatory for an 
applicant to get all the prints verified within 
the prescribed period in cases of seizure of 
a print for interpolation; and 

(vi) enhancing the maximum fee levi-
ableforanappealfromRs.1000toRs.5000. 

SHRI MRUTYUNJAYA NAYAK: The 
amendments proposed in the statement 
seem to have dealt with certification, censor-
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ship, penalty, punishment, alc. There is need 
to bring in such new amendments, so that 
new scope, better facilities can be made 
available for the new entrepreneurs for film 
making. In view of the new policy of the 
government with regard to privatization, I 
would like to know from the hon. Minister 
what specific amendments the Ministry is 
proposing to encourage foreign participation 
for film making. 

KUMARI GIRUA VV AS: These amend-
ments are for the local procedures and local 
film makers. I am sorry, we are not encour-
aging much the foreign participants. We 
have separate rules for them. From time to 
time. since 1952. seven amendments were 
made and we are giving more powers tott. 
Censor Board. 

SHRI MRUTYUNJAYA NAY AK: I would 
like to know whether this Ministry has any 
Information has to how cassettes have been 
sold in the international market. How many 
raids have been conducted and how many 
cases have been registered and what is the 
reaction thereafter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRIAJITPANJA):This 
supplementary does not arise out of the 
main question. 

( Translation) 

SHRI ARVIND TRIVEDI: Mr. Speaker, 
Sir, through you, I would like to know whether 
any amendment was sought from some old 
Film Producer AsSOCiations, Artist Associa-
tions or any other associated associations, 
to the Cinematograph Act. 1952. And if not, 
the reasons therefor? Is there any proposal 
to make a separate Censor Board for the 
films being produced in Gujarat? Has any 
Ordinance been issued regarding making a 
separate Censor Board for Gujarat on the 
similar pattem as in other States. 

Secondty, I would like to submit that a 
very big laboratory Is lying useless in Ooty. 

There Is no work there. Is there an 0rdi-
nance to m8ke the laboratory of Ooty more 
productive? 

KUMARI GIRUA VVAS: Mr. SpeaRer 
Sir, different producers and officers are 
consulted before any amendment Bill Is 
brought. Obviously, in this case also detailed 
discussions were held with producers and 
associations before this Bill was introduced. 

. So far as the question of having a separate 
Censor Board for films being produced in 
Gujarat Is concemed, presently it Is being 
done from Bombay region but I have noted 
your demand and it would be dooe when the 
opportunity comes. Sofas as the question of 
Ooty Is concerneu, I will look into it. 

(English] 

SHRIMATI MALIN I BHATTACHAR-
A YA: Since this CinematOgraph Act is a very 
old one and only piecemeal amendments 
have been .made to it from time to time, I 
would Uke to ask the Minister this question. 
There havebeen allegations of a lack of 
transparency and democracy In the proce-
dure of the Censor Board. In the light of such 
allegations I would like to know whether the 
Minister would consider an o'lerall review of 
the Cinematograph Act in consultation with 
not only experts but on the basis ola national 
debate on the subject. 

SHRI AJIT PANJA: In fact this amend-
rnentwas brought in aftera committee set up 
studied the entire Ad. There were, since 
1952, amendments made in the years 1953, 
1957, 1959, 1960,1973,1981 and 1984. Then 
we set up a committee when ther!)"ere lots 
of demands by hon. Members onf\is House 
and Rajya Sabha also and members of the 
public women organizations that sex and 
violence are being shown unnecessarily 
resulting in vulgarity and those are affecting 
the people. So the Committee headed by 
Shri Singhal went into the entire Act and 
suggested certain ~ndments. Underthos 
circumstancs, this amendment has been 
brought in. When this Committe were study-
Ingthat, ley metvarlouseprasentallvegroups 
of cinema indUstry, as asked by the hon. 
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Member in the arI! question also. They met 
various people In the cinema industry, but no 
public debate was held. 

SHRIMATI MALIN I BHATTACHAR-
AVA: What about the groups of viewers? 
Were they also represnted? 

SHRI AJIT PANJA: Not exaactly the 
groups of viewers. There are no organised 
groups, of viewers; but there are organised 

'known groups, as in the Motion Pictures 
Associations and other groups. There are 
oganisd groups and their views were taken 
into consideration not all, but most of them. 

Even though it is an old Act of 1952 this 
Act was was brought in immediately afterthe 
Constitution of 1950 much was the urgency 
that this Act had been gone into in detail and 
various aspects were looked into at that 
time. Therefore, there is no necssltyt:> change 
the entire Act; certain amendments were 
found to be necessary and deesim was 
taken to amend accordingly. 

WRITTEN ANSWERS TO QUESTIONS 

[English] 

foreign Tourist In Kashmir 

*370. SHRI CHINMAVANAND 
SWAMI: 

SHRIMATI SHEELA 
GAUTAM: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state the total 
nUmber of forelgnt tourists visited Kashmir 
during 1991-92 and how does it compare 
with the tourists visited during the preceding 
year? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-

OIA): As per the information available from 
the State Govemment, the foreign tourist 
arrivals in the Kashmir valley region during 
1991-92 were 5,134 as compared to 3494 
during the year 1990-91. 

emigration and Cargo Facilities at 
callcut Airport 

*374. SHRI V.S. VIJAVAR-
AGHAVAN:WiII the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether there is any proposal to 
open an emigration clearance office in Cali-
cut; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the Government have re-
ceived any request for introducing cargo 
facility at C.alicut airport; 

(e) if so, the details thereof; and 

(f) the steps taken or proposed to be 
taken in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) No, Sir. 

(b) Does not arise. 

(c) A large number of categories of 
workers have been e~empted from the re-
quirement or-obtaining emigration clearance. 
Therefore, for the present, the MinistrY of 
labour considers it not necessary to open a 
office of the Protector of Emigrants in Cali-
cut. 

(d) to (f). A request has been received 
from the MaiabarChamberofCommercefor 
setting up of an air cargo cofl1)lex'at Calicut 
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airport. There Is an acute shortage of space 
at this airport and as such, the National 
Airports Authority has no immediate plan to 
set up an air cargo co~x. 

Island Tourism Progrwnm. 

*375. SHRI BUOY KRISHNA HAN-
DIQUE: WiU the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

Ca) whethertheGovernment proposeto 
launch an island tourism programme; 

(b) whether the Government propose to 
build a tourism infrastructure in Andaman 
Nicobar and LakshadWeep Islands; and 

Cc) whether these infrastructures have 
been planned and designed specifically to fit 
into the fragile ecology of these two archi-
pelagos. 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM CSHRI MADHAVRAOSCIN-
DIA): (a) to (c). Govemment's policy has 
been to encourage growth of tourism mainly 
in the private sector. Recently offers have 
been invited from' private parties for setting 
up of resorts in two locations each in La-
kshadweep and Andaman & Nicobar is-
lands. These offers wiU be considered in 
accordance with the investment policy, 
environment regulations and other factors 
related to need for development of tourism 
infrastructure and facilities in the country. 

Time Slots to Private Producers on 
Doordarshan and Air 

*376. SHRIMATIVASUNDHARA 
RAJE: 

SHRI ANAND RATNA 
MAURYA: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government have re-
cently decided to auot time slots to private 

producers on Doordarshan and AIR; 

(b) if so, the details thereof and whether 
the modalities have been worked out; 

(c) whetherthe Govemment propose to 
set up a broadcasting council for the pur-
pose; and 

Cd) If so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA 
VYAS}:(a) to (d). Yes, Sir. The scheme 
envisages the allotment of time slots on the 
metro channels of Doordarshan and the FM 
channels of All India Radio in Delhi, Bombay, 
Calcutta and Madras. The Broadcasting 
CQuncil envisaged in the scheme, compris-
ing a Chairman and eight members, would 
invite applications from desirous parties, who 
meet the prescribed eligibility criteria, by 
giving a public notice and then make a 
selection from amongst the applicants. 

Gas Turbine Units 

*3n. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRIMATI BHAVNA. 
CHIKHLIA: 

Will the Minister of POWER be pleased 
to state: 

(a) whetherthe Union Govemment have 
allowedthe~e Govemmentsto set up gas 
turbine units In their States to meet the 
power shortage; 

(b) whether the Govemment have also 
considered foreign collaboration in such 
projects; and 

(c) if so, the details In this regard? 

THE MINISTER OF STATE OF THE 
MINISTER OF POWER (SHRI KALPNATH 
RAI) : (a) to Ccl. A statement Is laid on the 
Table of the House. 
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the areas of reservation, flight in-
formation, airport handlning of 
passengers and baggage 

Indian Airlines Services 

378. PROF.UMMA REDDY 
VENKATESWARLU: Will the Minister Of 
CIVIL AVIATION AND TOURISM be pleased 
to state: 

(a) whether attention of the Govem-
ment has been drawn to the news-items 
appearing in the Indian Express dated June 
25, 1992 regarding decline in Indian Airlines 
services; 

(b) if so, the facts thereof; and 

(c) the steps proposed to be taken by 
the Government in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) Yes,Sir. 

(b) Incidents of flight delays/disruptions, 
industrial unrest. lack of coordination be-
tween inter related departments, shortage of 
aircrafts spares, shortcomings in aircraft 
maintenance and passenger handling of 
Indian Airlines have been mentioned in the 
newsrepon. 

(c) Indian Airlines has taken steps to 
, improve operational reliability by 

(1) close monitonng of on-time per-
formance 

(2) rationalisation of schedule incor-
porating revised block time and in-
creased ground time as cushion 
between flights 

(3) review of action taken for rectifica-
tion of snags at regions as well as 
headquarters. 

(4) dialogue with employee unions to 
improve productivity 

(5) close interaction with manufactur-
ers of spares for supply in time 

(6) streamling of customerservices in 

(7) improvement of inflight catering 
services. 

Modernisation of Airports 

*379. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the present stage of implementation 
of the airport modernization plan by the 
National Airports Authority (NAA) for 12 
secondary airports and air traffic control 
facilities in Delhi and Bombay; 

(b) the. reasons for not including Cal-
cutta in this modernization programme and 
providing adequate sefety measures there; 

(c) the details offinancial offers made by 
individual bidders and those selected forthe 
various contracts in this regard; 

(d) whether any contract is being given 
to the Bharat Electronics Ltd. (BEL); 

(e) if not. the reasons therefor; and 

(f) the quantum of financial aid expected 
to be given by various countries and the soft 
loan financing to be arranged by these for-
eign tendering companies and their readi-
ness to transfer technology to BEL? . 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) The National Airports Authority has 
drawn up conceptual plans for expansion/ 
construction of terminal building for 11 out of 
12 airports being developed as model air-
ports. The terminal building recently com-
missioned at COimbatore does not require 
any immediate expansion. 

The process of evaluation of bids for 
modemization of Air Traffic Control Services 
at Delhi and Bombay airports is in progress. 
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(b) The modernization of terminal and 
other infrastructural facilities at the airports 
is a continuing process and is taken up in a 
phased manner depending upon require-
ments projected by the operator (Airlines) as 
well as availability of resources. The Interna-
tional Airports Authority of India has already 

,undertaken a plan to expand the terminal 
building at Calcutta airport. 

(c) to (f). Since the process of evaluation 
of bids is in progress, it is premature to give 
details of individual bids. 

Wage Agreement In Steel Sector 

*380. SHRI HARADHAN ROY: 
SHRI BASUDEB ACHARIA: 

Will the Ministerof STEEL be pleased to 
state: 

(a) whether the wage agreement in steel 
industry is overdue; 

(b) if so, whether the Govemment have 
taken any decision in this regard; 

(c) if so, when and the details thereof; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) The Wage Agreement in 
Steel Industry has expired on 31 .12.1991 . 

(b) No, Sir. 

(c) Does not arise. 

(d) Government in the department of 
Public Enterprises have advised the man-
agement of the Public Sector Undertakings 
that till such time a new wage policy is 
formulated and announced, no commitment 
or Signing of any MOUs with their workers' 
unions should be done. 

[Trans/ation] 

Public Tubewells In Orissa 

*381. SHRI SRIKANTAJENA: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether it is proposed to install public 
tubewells in Orissa with the assistance of 
World Bank; 

(b) if so, the details thereof; 

(c) the details of assistance received 
from the World Bank during each of the last 
three years in this regard; 

(d) the number of tubewells installed 
with this assistance during the said period; 
and 

(e) the n umber of tubewells proposed to 
be installed in the State with World Bank 
assistance during 1992? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) No proposal to install Public 
Tubewells in Orissa with World Bank assis· 
tance has been received from the State 
Government. 

(b) to (e). Do not arise. 

[English] 

Fund~ to Power Sector In Eighth 
Plan 

*382. SHRI MAHESH KANODIA: 
SHRIMATI KRISHNENDRA 

KAUR (DEEP A:) 

Will the Minister of POWER be pleased 
to state: 

(a) the outlay for power sector during 
the Eighth Five Year Plan; 

(b) whether there is a cut in the Plan 
outlay; 
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(c) the allocation made for generation of MINISTRY OF POWER (SHRI KALP NA TH 
additional power and for the maintenance of RAI): 
the existing power plants to State; 

(d) whether the Govemmentpropose to 
revise the Plan outlay; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) to (e). A statement is laid on the 
Table of the House. 

STATEMENT 

(a) The total public sector outlay for the 
powersedorforthe 8th Plan as approved by 
the National Development Council is Rs. 
79589.32 crores comprising Rs. 48407.74 
crores in the State Sector and Rs. 31181.58 
crores in the Central Sector. 

(b) No, Sir. 

(c) The details of the scheme-wise 
approved outlay are yet to be worked out by 
the Planning Commission in consultation 
with State and Central Sector agencies; 

(d) and (e). There is no proposal to 
review the outlay. 

Eco-friendly Technologies in Energy 

*383.SHRI SHRAVANKUMARPATEL: 
Will the Minister of POWER be pleased to 
state: 

(a) whether the Government have made 
an estimate of the expenditure to be incurred 
on adoption of eco-friendly technologies in 
energy; 

(bl if so, the details thereof, indicating 
the quantum of foreign exchange expendi-
ture likely to be incurred; and 

(c) the steps proposed to be taken in this 
regard under the Eighth Five Year Plan? 

n1E MINISTER OF STATE OF THE 

(a) to (c).Astatement is laidonthe Table 
of the House. 

STATEMENT 

(a) and (b). All Power Projects require 
clearance from Ministry of Environment and 
Forests. The guidelines laid don provide for 
control of liquid effluents, solid wastees and 
air pollution. Cost of various eco-friendly 
technologies are treated as an integral 
component of the projed cost and environ-
ment aspects are fully taken into account at 
various stags of the projects vary, it is not 
possible to estimate the expenditure etc. to 
be incured on eco-friendly technologieS. 

(cl In view of above, does not arise. 

( Translation] 

Women Pilots 

*384. SHRI RAJENDRA AG-
NIHOTRI: 

KUMAR I PUSHPA DEVI 
SINGH: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the total number of women pilots 
in the country; 

(b) whether the Government have any 
proposal t,. give incentives to women 
pilots; and 

(cl if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) 263 Pilot's Licences of 
various categories have been issued to 
women. 

(b) No. Sir, 

Cc) Does not arise. 
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[English] Cc) if not, the reasons therefor; and 

Expendltuntlncurrad on Publicity by 
Bokaro Steel Plant (d) the action proposed to be taken in 

the matter? 

·385. SHRI RAMDEW RAM: THE MINISTER OF STATE OF THE 
SHRILAlIT ORAON: MINISTRY OF STEEL (SHRI SONTOSH 

MOHAN DEy): (a) to (d). A Statement Is laid 
Will the Minister of STEEL be pleased on the Table of the House. 

to state: 

(a) the expenditure incurred by the 
Bokaro Steel Plant on advertisements and 
publicity during each of the last three years; 

(b) whether the directives of the Gov-
ernment in this regard have been observed 
by BSP; 

51. No. Year. 

1. 1989-90 

2. 1990-91 

3. 1991-92 

STATEMENT 

(a) According to Steel Authority of India 
Umited (SAIL) the amount of expenditure 
incurred by Bokaro Steel Plant on ac;tvertise-
ment and Publicity during each of the last 
three years is given below: 

(Rs.in Lakhs) 
Expenditure # 

37.65 

27.71 

35.02 

(# - Expenditure on advertisement/pUblicity do not include commercial advertisements 
viz. recruitment and for tenders) 

(b) Yes, Sir. Bokaro Steel Plant is fol-
lowing the directives of the Government of 
India on the subject from time to time. 

(c) and (d). Do not arise. 

Telephone Facilities 

·386. SHRI K PRADHANI: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the achievement made by the Gov-
ernment In providing telephone facilities 
during the Seventh five Year Plan; 

(b) whether the Government have set 
up a higher target for the Eighth Five Year 
Plan; 

(c) n so, the details thereof; and 

(d) the amount eilrmarked for the pur~ 
pose? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS (SHRI 
RAJESH PI.OT): (a) to (d). A statement is 
laid on the Table of Jhe House. 

STATEMENT 

(a) the ~r achievements during the 
7th five Year Plan (1985-90) for expansion 
of the telaconvnunicatlons network are :-

Net addition of 19.6 Iakh lines of 
local SWItching CapacIy. 
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Net addition of 16.91akh Dil9Ct Ex-
change lines. 

Net addition of 6808 Long Dis-
tance Public Telephones in rural 
areas. 

Capacity addition of 10760 Telex 
lines. 

Commissioning of 54 Statellite 
Earth Stations. 

(b) Yes, Sir. 

(c) The 8th plan'proposals (1992-97) 
envisage:-

Net addition of 93 lakh lines of 
Local Switching Capacity 

Net addition of 75 lakh lines of 
Direct Exchange lines. 

Capacity addition of 31200 Telex 
lines. 

Provision of telephone facility to all 
Gram Panchayats. 

Extension of Subscriber Trunk 
Dialling Facility to all exchanges. 

Computerization of customer Serv· 
ices like directory enquiry. manual 
trunk services, billing and fault 
repair services. 

Following value-added services 
are planned to be provided at least 
in all towns with a population of 5 
Lakhs or more mainly on the basis 
of franchise: 

Cellular mobile service 

Voice-mail service 

Electronic mail servIce 

Video-conference service 

Radio-paging 

Videotex 

(d) The Planning Commission has 
approved an outlay of As. 25137 crores for 
telecom. sector including telecom.services. 

Automatic Telephone Exchanges In 
District Alleppy, Kerala 

3776. SHRI THAYIL JOHN ANJA-
LOSE: Will the Minister of COMMUNICA-
TIONS be pleased to state the steps taken 
by the Government for setting up automatic 
telephone exchanges with S.T.D. facility in 
All6ppy district in Kerala? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): All the existing 
38 exchanges in Alleppy district are auto-
matic. No new exchange is proposed to be 
set up at present in this district. 

Presently, the STDfacility is available at 
14 places in Alleppy district. Three more Le. 
Muthukulam. Kollakadavu and Kattanam are 
planned to be provided with S.T.D. facility by 
March. 1993. 

Strike in IAAI 

*3777. SHRI N_ DENNIS: Will the Minis-
ter of CIVIL AVIATION AND TOURISM be 
pleased to state: 

(a) whether the employees of the Inter-
national Airports Authority of India went on 
strike in September. 1991. 

(b) if sQ, the details and the reasons 
thereof; and 

(c) the action taken by the Government 
in the matter? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) No. Sir. 
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(b) and (c). Do not arise. 

Time allocation on Electronic Media for 
Environment 

3778. SHRIGUMAN MAllODHA: Will 
the Minsterof INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether it is a fact that in a recent 
judgement the Supreme Court has given a 
directive to the Government to allocate time 
on electronic media for environment: 

(b) if so, the measures being taken to 
promote animal weHare and vegetarianism 
through electronic media; and 

(c) the steps proposed to propagate 
animal energy which is renewable and non-
polluting? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRLJA VYAS): 
(a) Yes. Sir. 

(b) and (c). All India Radio Stations 
broadcast 3-4 programmes per week on 
Animal Welfare. Each day, Farm and Horne 
programmes are broadcast in 3 chunks, i.e, 
Morning, Mid-day and Evening. Every year, 
all All India Radio Stations observe Animal 
Welfare Fortnight from 14th January to 28th 
January in which special programmes on 
animal welfare are broadcast. Efficacy 01 

, vegetarian diet is highlighted and emphasis 
is laid on vegetable source of protein in the 
nutrition education campaign programmes. 
Doordarshan has been telecasting pro-
grammes on animal welfare and vegetarian-
ism in dHlerent formats. The programmes on 
renewable and non-polluting animal energy 
are also telecast by Ooordarshan. Regional 
Kendras of Doordarshan have also been 
telecasting environment oriented pro-
grammes every week besides telecasting 
spots at dHferent intervals. 

Requirement of Films to Film Industry 

3779.SHRISRIBAlLAVPANIGftAHI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the annual requirement of colour 
positives and colour negatives forfilm indus-
try in the country; 

(b) the quantity of thick film imported 
and the amount of foreign exchange spent 
during each of the last three years; 

(c) whethertheGovernment propose to 
set up a manufacturing unit in the country in 
this regard; and 

(d) if so, the details thereof and H not, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRLJA VY AS): 
(a) The information is given in the State-
ment-I. 

(b) The information is given below in the 
Statement-II. 

(c) No Sir. 

(d) The Hindustan Photo Films had al-
ready submitted a feasibility report in this 
regard. The Project could not be taken up 
during VII Plan period due to resource con-
straints. 

STATEMENT-I 

As per information furnished by Na-
tional Film Development Corporation and 
Hindustan Photo Films, the requirement of 
Colour Positives and Colour Negatives are 
as under: 

Colour PolHive Films: 

Depatment of Heavy Industry (Hindus-
tan Photo Films) has informed that Cine 
Industry does not make any direct demand 
fortheirrequiernent. However, theyaavbeen 
meting the requirement of the Cine Industry 
of colour pdsitive film through a jumbo con-
version programme. Details of supply of cine 
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colour positive jumbo by Hindustan Photo 

Year 

1989-90 

1990-91 

1991-92 

Colour Negative Films: 

Rougly, the annual equirernent f colour 
negative for the film industry are as follows: 

35mm (100 feel roll) ... 45000 Rolls 
16mm (400 feet roll) ... 10000 Rolls 

STATEMENT -II 

As per information fumished by Na-
tional Film Development Corporation and 

Year 

1989-90 

1990-91 

1991-92 

Quantity 
(lakh Sq.M.) 

46.60 

41.16 

28.25 

Colour Negative Films: 

The import figure forthe last three years 
are given below: 

Year 

1989-90 

1990-91 

Quantly in Rolls 
(1000 Fteach) 

41,500 

44,160 

Films during th lastthree years are as under: 

Quantity 
(lakhs Sq. tw.) 

47.46 

38.45 

33.73 

Hindustan Photo Films, the quantity of film 
il'1llOrted and the amount of foreign exchange 
spent during each of the last three years are 
as under: 

Col au; Positive Films: 

Details on import of cine colour positive 
jumbo by Hidustan Photo Films during the 
last three years are as under: 

CIFvalue 
(Rs.Lakhs) 

2780 

2659 

3577 

Since the rolls are imported in either 
thousand feet or four hundred feet, the 
quantities given below are expressed in 
thousand feet only. 

Value in Rs. Crares 
GCA RCA 

12.50 1.50 

13.55 1.18 

1991-92 40,610 17.30 

NOlE: 2. RCA- Rupee Currency Area 

1. GCA - General Currency Are~ 3. Till90-91 Orwo stock was imported 
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from East Germany against ACA tiN unifica-
tion after which this was brought underGCA. 

In 91 -92 the total allocation by the 
Government was As. 20 crores which was 
disbursed between the authorised dealers 
but we understand that only about As. 17.30 
crores has been actually utilized from that 
allocation. After April,1992 when this item 
was decanalised there was no need for a 
specific allocation. 

[Translation) 

Conference of Heads of Telecom. 

3780. SHRI N.J.RATHVA: Will the 
Ministerof COMMUNICATIONS be pleased 
to state: 

(a) whether a conference of heads of 
telecommunication circles was held in July 
1992; 

(b) if so, details of participants; 

(e) the major subjects discussed and 
the details of the suggestions made and the 
decisions taken at the conference: and 

(d) the action being taken by the Gov-
ernment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYANAIDU): 

(a) Yes Sir. 

(b) Details of participants are: 

Chairman Telecom.Commission 
All Members of Telecom Commission, 
All AdVisors of Telecom Commission 
All Chief General Managers of Telecom 
Circles/ 
Metro District and other functional Units. 
Additional Secretary, 
Departments of Telecom., 
OSD (SP), Department of Telecom .. 
Wireless Advisor, 

OCS All Sr.DOGs/DDGs in the TelecOm. 
Directorate and TEC, CMD, MTNUITII 
HTlJVSNUTCIUC-DOT 
Joint Secretary (MP) Department of Tele-
com., 
All Chief Engineers, CivillElectrical, 
Chief Architect. 

(c) 1. Total Automation by 
March 1993 in all exchanges including those 
in the rural areas. 

2. ProvideSTDfacilities at all Tehsil 
Head quarte.rs in time bound manner. 

3. Provision of STD PCOs at every 
50 Krns. along the Highway by end of this 
year. 

4. Plan of action to achieve objec-
tive that the waiting list of OYT shall not 
exceed 6 months and general category 2 
years. 

5. Interdialling in all automatic ex-
changes In all short distance charging areas 
(SDCA) should be planned on priority. 

6. A target of providing 8.5 lakhs 
telephones in 92-93 was set. 

7. Other service matters. 

(d) Follow up action on every item has 
been initiated. 

More Telecom Facilities in U.P 

3781. SHRI ARJUN SINGH YADAV: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether Government propose to 
provide more telecommunication facilities in 
Uttar Pradesh; and 

(b) if so, the details thereof and the 
places selected for this purpose? 

THE DEPUTY MINISTER IN THE 
MINISTRY COMMUNICATIONS (SHRI P.V. 
RANGAYYA NAIDU): (a) Yes, Sir .. 
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(b) The details are given in .the State-

ment-I belC'w. 

STATEMENT 

Telephone Facilities: About 52,500 net 
telephone lines increased is planned during 
92-93. Some ofthe large (MAX-I) exchange 
locations to be covered are : 

1. Shahadara East 

2. Aajendra nagar 

3. Kaushambl 

4. Barabanki 

5. Shamli 

6. Hardwar 

7. Aoorkee 

8. Aishikesh 

9. Haldwani 

10. Aligarh 

11. Kotdwar 

12. Amroha 

13. Chandausi 

14. Budaun 

15. Basti 

16. Agra 

In addition, 1,000 line C-OOT exchanges 
are planned at 18 places and about 377 units 
of small and medium size electronic ex-
changes at different places. 

Telex Facilities: Net expansion of 670 
Telex lines are planned in thirteen stations 
during 92-93. 

Std Facilitis: During 92-93 it has been 

planned to provide SID facility to over 50 
more stations. 

Transmission Facilitis: n has been 
planned to provide over 40 UHF schemes 
and over 150 carriers systems at different 
places durinlJ 92-93. 

In addition lDPT and Gram Panchayat 
Telephones are also planned. 

[English] 

Government Advertisements to News-
papers Published In Rajasthan 

3782. SHRI RAM NARAIN BERWA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the norms, rules and regulations 
followed for giving advertisements to news-
papers published from Rajasthan; 

(b) whetherthe Government propose to 
simplify the norms etc.; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRLJA VY AS): 
(a) No separate set of norms/rules/regula-
tions are followed for giving advertisements 
of the newspapers published from Rajast-
han. Advertisements are issued to those 
newspapers which have been empanelled 
with DAVP as perthe publicity requirements 
and availability offunds. 

(b) and (c). Do not arise. 

New Steel Distribution Policy 

3783. SHRI MANORANJAN BHAKTA: 
SHRI S.B.THORAT: 

Will the Ministerof STEEL be pleased to 
state: 

(a) the guideHnesof New Steel Distribu-
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tlon Policy applicable from July,1992; 

(b) whether any priorly has been given 
to 100% export oriented units under it; 

(c) if so, the details thereof; 

(d) whether his Ministry has received 
any proposaVrepresentation for grant of ad-
hoc allotment of raw material on priorly 
basis to Govemment/Public Sector Units 
and Units managed by the Government and 
are engaged in the work relating to poW'er 
sector; 

(e) if so, the details thereof: 

(f) whether anycase of non-allotment of 
raw material against suCh requests has come 
to notice; and 

(g) if so, the reasons therefor and the 
action taken thereon? 

1. Assam State Electricity Board 

2. Tripura Electricity Department 

3. North Eastern Electricity Power 
Corporation (NEEPCO) Limited. 

4. Manipur Electricity Department 

5. MiZoram Electricity Department 

6. Nagaland Department of Power 

7. Sikkim Electricity Department 

Total 

(f) and (g). Since the State Electricity 
30ards place their demands also through 
.he nodal authorities ofthe respective states, 
their demands will be served through the 
supply plan prepared for the nodal authori-
ties of the concerned states. to the extent 
possible. 
[Ttanslation] 

New Telephone Connections In 
Agra.U•P-

3784. SHRI BHAGWAN SHANKAR 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEY): (a) Distribution of iron and 
steel was de-regulated w.e.1. 16.01.1992. 
However, priority continues to be given for 
supplies to Defence, Railways. exporterS of 
engineering goods. small scale industries' 
sector and North Eastern States, at prices to 
be announced by the main producers from 
time to time. It is for the main producers to 
work out the detailed guidelines. 

(b) and (c). Priority in supplies is being 
given to the exporters of engineering goods 
which will also cover the 100% export ori-
ented units in the Engineering Goods Sec-
tor. 

(d) and (e). Central Electricity Authority 
had forwarded the following demands of the 
electricity board in the North Eastern Region 
to the Development Commissioner of Iron 
and Steel: 

7168 Tonnes. 

300 Tonnes. 

229 Tonnes. 

2290 Tonnes. 

2516 Tonnes. 

620 Tonnes. 

1232 Tonnes. 

14355 Tonnes. 

RAWAT: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) the number of persons on thewaitin£ 
list for telephone connections in Agra so fal 
category-wise; 

(b) whetherthe Government propose t. 
link 13thousand connections with electronic 
exchange in Agra to provide 10 thousand 
connections to clear the waiting list, (Amar 
Ujala dated July 7,1992) ;and 
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/C)ilso.lhelil71BbywhichtheteJephone Cd) if so, the masons thenIfor; and 
t:tlIllltJClitJnsi1ll1l1r~/olJ8pmvitItKIlo/lJem? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS: (SHRI 
P.V.RANGAYVA NAIDU): (a) The number 
of applications on the waiting list for tele-
phone connection in Agra as on 30th June, 
1992 category-wise is given below:-

OYT 706 

Special 1327 

General 13882 

The number of persons waiting would 
be slightly less than the above since some 
persons might have applied for more than 
one telephone. 

(b) and (c). 5000 Lines of cross bar 
exchange installation is in progress in Agra 
and is expected to be commissioned by 
March,1993. 500 lines of E-10B electronic 
exchange is also planned for Agra and is 

. expected to be commissioned by 
March,1993. In addition to these 12,500 
lines of electronic exchange are expected to 
be commissioned by March,1994. The The 
existing waiting list is likely to be cleared by 
1995. 

Staff Quarters of telecom & P & T In 
U.P. 

3785. MAJ.GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whetherthe construction wor!( ofthe 
staff quarters of the departments of Tele-
communications and Post and Telegraph in 
Srinagar and Pauri of Uttar Pradesh have 
since started; 

(b) if so, the date of sanction of con-
struction wor!(s at these places; 

(c) whether there has been delay in the 
execution of the WOfl(s; 

(e) the action taken $I} far In Illfl8/flIO 
construction of office building for Ihs tBIe-
phone exchange at Pauri and the tme by 
which the said construction work is IkeIy to 
be COlJ1)leted? 

THE DEPUTY MINISTER IN THE 
MINlSmVOF COMMUNICATIONS (SHRI 
P. V. RANGAVVA NAlOU): (a) Department 
of Telecom: (I) For Srinagar: Ves, Sir. 

(ii) For Pauri: No. Sir. 

Department of Posts: No, Sir. 

(b) Department ofTelecom: (i) For 
Srinagar 1 0.4.90. 

(ii) For Puri: Estimates not yet 
sanctioned. 

Department of Posts: No sanction has 
yet been issued in respect of Sri nagar. 
However a sanction in respect of Pauri was 
issued on 14.1.92. 

(C) Department of Telecom: (i) For 
Srinagar: NO,Sir. Staff quarters are almost 
completed now. 

(ii) For Pauri: No.Slr. the work is 
in planning stage. 

Department of Posts: Ves.Sir. 

(d) Dt!partment of Telecom: (i) For 
Srinagar: Not applicable. 

(ii) For Pauri: Not applicable. 

Department of Posts: At Srinagar no 
land was available from the State Govern-
ment. Therefore. a proposal for purchase of 
private land is now under consideration. As 
far as Pauri is concerned. Municipal ap-
proval etc. is awaited. 

(a) Master Plan for site has been 
approved. Preliminary drawings are under 
preparation. The buildings is likely to co.,.. 
up by 1995. 
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~ 10 ....... by NTPC at dlsct8pancleslnthe'andcompensatlonpalcl 
BIhar by the Distt. Administration was Bven taken 

3786. SHRI VUOY KlJUAR YADAV: 
WIt the Minister of POWER be pleased to 
state: 

(a) whether the Government are aware 
that the farmers whose lands have been 
acquired by the NTPC for setting up of a 
super thermal power grid at Biharsharif in 
NaJandadistricthave not been provided jobs 
and adequate cor11J8llSalion for their lands; 

(b) whether there is discontentment 
among the farmers; and 

(c) if so, the steps taken by the Govem-
ment to provide them el\l)loyment and 
adequate con.,ansation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KAlP NATH 
RAQ: (a) 149.34 acres of land was acquired 
by National Power Transmission Corpora-
tion (NTPC) through Govt. of Bihar for the 
construction of 4001220 KV at Biharshariff in 
the Nalanda District. As per the laid out 
practice, for land acquisition, the amount of 
COJ11)8nsation decided and demanded by 
the StateGovt. of Biharwas paid by National 
Thermal Power Corporation (NTPC) to the 
[)jslt. Administration for payment to the cer-
tified land oustees. The amount is purely 
decided by the local Distt. Administration. In 
this case also, the amount of con.,ansation 
as and when demanded by the Oistt. Admini-
stration were p!"OqJlIy paid by the projecl 
authorities. In regard 10 the el\l)loyment of 
the land oustees, as per the Govt. guide-
fines, the vacancies forthe unskilled labour-
ers have to be preferably filled up from the 
land oustees. AI necessary steps to fill up 
the available vacancies in the unskilledcate-
gories from the land oustees were taken by 
NTPcINPTC. 

(b) and (c). The discontentment among 
the fanners were mainly on account of dis· 
Ct"epancies in the amount of corJ1)8nsation 
paid to Deodha CGq)IU8d to Kamarpur· 
Paharpur and Kosuk mouzas. The issue of 

tothecourt andfurthercompensation amount 
was paid by the Distt. Administration in 
accordance ~ the court, verdict for the 
same. In resped of er11>'oyment from the 
Iandoustees,lt may be noted that keeping in 
view the very limited vacancies available 
against the large umber of land oustees the 
recruitment formalities are being carried out 
forthe list of the candidates forwarded by the 
DiSU. Administration. 

ConversIon of Telephone Exchanges In 
Rajasthan 

3787. SHRI DAU DAYAL JOSHI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government have laid 
down any norms to set-up electronic ex-
changes; 

(b) if so, the details thereof; 

(c) the telephone exchanges in Kota, 
Bundi and Jhalawar districts of Rajasthan 
which have been converted into electronic 
exchanges; 

(d) whether the norms laid down have 
been followed in these cases; 

(e) if not, the reasons therefor; 

(f) the exchange proposed to be con-
verted into electronic exchanges during the 
current year; and 

(g) the time by which these are likely to 
be converted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAVYA NAIDU): (a) and (b). No 
specific norms have been laid down by the 
Govemrnentto set up electronic exchanges. 
However, as per the present policylobjec-
tives, modernization and upgradation of 
existing telephone exchanges are to be 
canted out by electronic type equipment 
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wherever possible. Also the new exchanges 
being opened are of electronic type. 

(c) The following exchanges have been 
converted into electronic ones in these dis-
tricts:-

Name of District Name of Exchange 

Kota district 1. Sumerganjmandi 

2. Kaithoon 

3. Sukot 

4. Sultanpur 

Bundi district 1. Bundi 

2, Lakheri 

3. Alfanagar 

4. Hindole 

5. Talera 

6. Keshoraipatan 

Jhalwar district 1. Jhalwar 

2. Jhalrapatancity 

3, Cl":aumehla 

4. Khanpur 

5. Manoharthana 

6. Aklera 

(d) and (e). Does not arise. 

(f). In the said districts, six exchanges, 
namely, Ramganjmandi, Sangod, Nainwa, 
Bhawanimandi, Bakani and Pirawa are likely 
to be converted into electronic: ones during 

the current financial year. 

However, in the entire Rajasthan State 
121 electronic: exchanges of various sizes 
are planned to be instaUed during 1992-93. 

(g) Progressively by 31.3.93, subject to 
availability of resources. 

(English) 

Production of Steel 

3788. SHRI PRAKASH V. PATll: Will 
the Minister of STEEL be pleased to state: 

(a) the monthly target and actual pro-
duction of hot metal ingot steel, saleable 
steel and saleable pig iron respectively in 
SAIL plants during the last three years; and 

(b) the -reasons for shortfaU, if any, and 
the steps being taken to achieve the target? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEl (SHRI SONTOSH 
MOHAN DEV): (a) A statement showing the 
monthly targets and actual production of 
SAIL in respect of Hot Metal, Ingot (Crude) 
Steel, Saleable Steel and Pig Iron for the 
years, 1989-90, 1990-91 and 1991-92 is 
attached. 

(b) The major reasons for shortfaU in 
production were the deficiencies in coal and 
power supplies, both qualitative and quanti-
tative; beskl8s, industrial relations problems 
and deteriorating health of equipment also 
played a part. Among the corrective steps 
taken in this connection are the constant 
interaction with suppliers of indigenous coal 
and power, better management of il11>Drts of 
good coking coal, increased captive power 
generation, modernization and better main-
tenance of plant and equipment and inculca-
tion of better worK discipline. 



69 Written AnswelS SRAVANA 12. 1914 (SAKA) Written Answers 70 

m -l! '" CO) g ;::: " CD 0) 
~ CD .. t: 0 <r- ~ CD 10 CO) 

I cD N 0) cD CO) CO) 

~ <; C\I N 
Q) c: 
S {:! ... g ~ ... 0 N 0 " C:; dI ... CD c: £ 0) N co N co N 0 CD .g ...... CD " "- co co 10 

.9 a.: 
"b c: 
III ~ ~ ~. 

0> II) ;::: ~ ~ 0 
Q; ::I CII) co 0 C\I 
.!e ooq: CD "- co co II') <r-

CI) 

.!!! 

.Q 
III 
.!!! 
c'1 ~ (\j II') a fit 0> II') 

~ M () ~ 
...... ~ 10 10 

-:- 01 0> "- co co II') <r-
Q) 

~ Q) •• 

Q)~ 
Q)'-o -~~ ~ e.= ~ - CO) 10 "- 10 'o:t 10 ~ ~ 0!- w 0) 0) co ~ (0 

"&1 co N N CD 'o:t CO) CO) 6 (5 N N N .... i z S~ 
1&1 -:~ r:t :& :!!- . 
III ~~ ~ Q) f8 ~ ~ 0; ~ g CD CD S § 0 co c: CD "- "- 10 10 'o:t -"b 

~ 
'") 

It) ~c:: _III .g 0-
-01 

~ l~ ~ II ~ 0) m m ~ 10 Cl)0I c: "It co M <r-
Ib- .9 :::E CD "- "- II') ... - j .sg 
:::! 
~ ..: .._ .~ (\') ~ ~ 10 01 ~ co 10 <r-
0 "- CD 01 01 CD 
c:: CD "- "- co co 'o:t 
~ 

i ii e ii ii l -'" r: ::::I C ::::I C ::::I C ::::I co ~ co 
~ III ~ £. ~ U 0:: 0:: 0:: 

1 
it j f CD !iP 

1i ~ 
tiS D.. 

~ Q) Q) 

1 ! j 
~ i i 

~ 
Q) .!!c: ... ~ m,g 

~ 
0 



71 Written Answers AUGUST 3, 1992 Written Answers 72 

t)I 01 V 

~ ~ ~ II) ~ ~ CD i II) .. ~ 0 CD 01 .... N N 
! N .-

~ .-; 
g 

~ I!! ! 0 N 01 CD ~ J::! ~ 01 - 01 ~ .... .... -- ~ CD co CD II) 

~ ~ f; a m J:::: 01 II) CD 
ell) CD 01 .... 

"'t 0) .... CD CD II) 

~ - J:! ~ c;; 0) 
~ 5: II) CD 

~ "- 01 CD II) .... 
~ 

CD .... CD CD CD II) 

-
- N 0 CO) v CD 0 CD co 
..:. ~ g ~ Si r:::: ~ CD ~ c; N N N 

CD St m m , co at .... c;; § :g CO) ..., .... .... .... CD ~ 

~ i?! 0 .... a II) 
~ 01 N ..... ~ CD 01 CO) CD :E CD II) v 

..: .... ~ ." ~ ." ~ 
l") r:::: .- ~ fri c;; co co CD CD ." 

ii ii ii ii c: :::J c: :::J c: :::J c: :::J 
.!!! ~ l. ~ l. ~ .!!! ~ 0- 0-

J I .!iiP 
ii 0-

.J! ~ CD .D 

J 2 t ca ca 
'0 ! !~ :J: 0 



73 Written AnsWBIS SRAVANA 12. 1914 (SAKA) Written Ans_1S 74 

c;;- C\I ." C\I <') ~ CD C\I 8 &i U) ~ 
,... 

~ Sl ~ t: 0 U) ~ ~ C\I 
·c (5 C\I N N ... 
~ 
8 
$) ..: :a 81 ." :! ~ :g ." ... ..._ 

c§" C\I CD 0 CJ) CD m CD CD U) U) 

~ ~ ." 2 It; 0 ,... ,... J:! CD ;:) CIQ Sl ... CD ~ ooq: - CD CD CD U) 

! 
~ ." <') CD 

,... ! fj 0 ~ 

~ "- ." CD ~ 
,... CD 

CD ,... 

- r::: ,... m J:! N ." t3 ;0 CD N ~ 0 
~ ~ ~ N N CD (5 N ... 

• co 2 ,... N U) 0 ~ § ;:::. ;:::. CD CD 
"") 

,... ,... ." ." 

~ ... S S ~ ~ 2 §! t;I m 
::! ,... ,... ,... ." 

...: l') i& ~ 
,... gf N CD 

~ l") N CD en CD ." 
CD ,.... ." U) 

iii "iii "iii "iii c: ;:) c: ;:) c j c: :J • ~ • ~ £ £ ~ a: a: 

J 
I .21 

'ii DS Q. 

i • 
j ! 

~ 
i - £" .!! i I r7J 



75 Written Answers AUGUST 3. 1992 Written Answ.ws 76 

.. N co (I) 01 (I) N 
~ CD lii - ~ CD (;; CD ..-

~ ~ c: co N CD 

~ ~ 
0 at at CD ,.._ ..- ..-

~ 
Q 
0 '" $:I 

~ 0 It) ,.._ 01 01 at (I) .~ j::: ...... ~ N ~ at M CD 
(; - co N 0 0 M N 

N N N N N N 

..: 
~ m ~ co It) ,.._ 0 ~ 0 

M N ..- ~ 01 
01 01 CD CD ,.._ 

.ti ~ 0 ~ ~ (:;j 8 co ~ 
~ 

01 at 
CD ,.._ ,.._ CD co co 

co It) ~ CD It) at at It) 
c:! ~ ..- N at co .... 
.!I 01 CD ,.._ co co ..-

t)I ~ ! co CD 0 It) 
~ ~ 5 ~ 

,.._ 01 ,.._ 
co N at CD M N 
N N .... 

~ 
, 0 It) CZ It) N ~ 8 It) CD ..- N at CD CD ,.._ co co 

S 
~ at ,.._ at g ~ i ... 

~ r:= 0 ,.._ fa CD ,.._ ,.._ co 

g t") ,.._ CI in 
,.._ co ~ co at ..,. g CD 01 ,.._ 

CD ,.._ ,.._ CD CD 

1i ~ 1i 'ii c: i c: :::I c: :::I c: :::I 
CD . .!! ~ l ~ 

CD 
~ ii: Q. ii: 

"ii .. • !if! 
'ii m 0 Q. 

• I I E ::::E t • - '0 ! Jtc: 
a:: X 0 l,g 



77 Written Answets SRAVANA 12. 1914 (SAKA) Written Answers 78 

...... ." 0 
~ 

CI) ." § ~ ii)' - - .,.... 
~ ~ r:: ~ J!! CI) CI) 

411 - 0 CJ) CJ) CD ...... c: ~ .,.... c: 
~ 

8 t\I (WI N 
~ 

0 
~ 

...... ~ .... .:: Q Ie .$ ~ ." .,.... 
.._ 5 - N N N 

N N N N N 

..: 0 ~ Ie C') CI) ." C') 

~ 01 ~ C') ;::: 0 0 CI) 
CJ) CD CD CD 

CJ) 

II) CJ) ~ ~ ~ CJ) CD ;::: .ci .... .,.... C') ...... 
~ 

CD CD ...... CI) CI) 

CD ~ ~ ~ CD .,.... N ... 
c:: C') CJ) ;::: CJ) CD 

~ 
CJ) CJ) aD aD CD -01 

&1 
01 .... co ... .... .... ~ ...... II) 

')I - ~ ftt CJ) CJ) 3 CI) CJ) .... N CJ) N a N N N N N 

~ 
II) N ~ X CD ~ 

CJ) co 
St ...... co co CI) 

CD CD ...... CD CD 

:a: CD ...... CI) ~ ...... CJ) ...... C') ;@ CD N 0 CI) 
~ CD CI) 

CD CD CD ...... CD 

g (') ~ §i CJ) ~ CJ) ~ N .... 
C') co CJ) CI) 

CJ) CD ...... CI) CI) 

iii iii iii "iii c ::3 C ::3 C ::3 C ::3 
III 

~ £ ~ III ~ 
III ~ 0:: 0:: 0: 

... .. g 
iii .!! tiS Q. 

f .!! • (I) 
i 

~ ::E .~ - - .!! .!!c - f rI rig 



79 Written AnsMHS AUGUST 3. 1992 Wrinen AnsW61S 80 

CD R - - CD 51 ~ i - CJ) CD g II) S II) CD ~ 
,... CD .. e. 0 0 CJ) CJ) CD 

~ e. '" C') ie '" CJ) II) II) '" 0 t:: 0 ~ m :;; N CJ) N N 
B ~ - N '" '" N N N 
.._ 

~ 
CJ) ~ : ;:: ~ ~ CD 0 
CD CD CD 

! (I) 
CJ) CJ) CD CD ,... 

~ Je ~ II) R N ,... ('I) 

i ~ CJ) CD CD 
CIQ 

CD CD CD CD CD 
I(. 

c! ~ ~ 
CJ) CD II) CD g CD CJ) 
('I) CD ~ N CD 

~ - CJ) CJ) CD CD ,... ,... 
0) 
0) -

~ ie j CD II) '" ,... a ~ 5 c; c; CD 0 
0 N '" '" N '" N N N 

~ ~ t3 2 ;'! ,... CD ~ CD - ;:: ,... 
CJ) CJ) CD CD ,... 

S 
~ .~ II) 

~ 
CD CD II) '" ;:: CJ) 

~ ('I) CD CD CD 
CD CD CD CD CD 

B to) 0 ~ m ,... CJ) 8 0 CJ) 
N CD CJ) ,... ,... 
CJ) CJ) CD CD to ,... 

ii ii ii .. 
C ::J C I c ::J C ::J • ~ • l. ~ l. ~ iL iL 

.. 
I • g .. in 0. ... I • -i E :::::t t • - (; ... "'g a: :z: 0 a ~.!= 



81 WrittenAnsMHs 

[Tl3nslation] 

SRAVANA 12. 1914 (SAKA) 

{English] 

STD Facility In Telephone Exchange at 
Jal Nagar, Bihar. 

3789.SHRIBHOGENDRAJHA:Willthe 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) whether any electronic telephone 
exchange has been opened in March.1992 
at Jai Nagar. North Bihar at Indo-Nepal 
border; 

(b) if so. the details thereof; 

(c) whether STDfacility is also available 
In that exchange; and 

(d) if not. the time by which STD facility 
is likely to be provided there? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. 

(b) Il T 512 P Electronic Exchange with 
Capacity of 384 subscribers lines is working 
and is having working connections of 208 
and waiting list NIl. 

(c) NO,Sir. 

(d) March. 1993. 

Telephone Connections In Gram 
Panchayats In Bihar 

3790. SHRI SYED SHAHABUDDIN: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the percentage of gl3m panchayats 
with telephone connection. as on April 1, 
1991 and April 1. 1992. State-wise details; 

(b) the number of additionaltelephones 
installed in panchayats during 1991-92 and 
proposed to be installed during 1992-93 in 
Bihar; and 

(c) the number of such lines installed in 
1991-92 and proposed for 1992-93 in Kish-
anganj, Araria and Pumia districts of Bihar? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANG.AYYA NAIDU): (a) Details are 
given in the statement attached. 

(b) 1005 in 1991-92 and 2000 in 1992-
93 respectively. 

(cl Details are as under: 

District Installed Proposed for 
in 1991-92 1992-93 

Kishanganj 4 50 

Araria 5 50 

Pumia 4 50 

Total 13 150 



83 Written Answers 

e"O 
I.'!~CII~ 
~e~..: 0a:..c:c: CII.,5}O 

('I) ..... 01 C') 0. .... ._. 0) 

!!! ~~ qs N N eD 
~ c:: lIS.c: ~ 

...,. N 
Z ~.c::_::::::: 
W U"i-
:IE ~li &l 
w a:. lI: 
~ 

~ 

.c 
J! = !!! "0 

I ! ('II Q. 
! E () .c ... 
"0 III III 

J c: .c. 
4( iii 

AUGUST 3, 1992 

..... 0 oeO 
C') ..... 

00 01 ~ "" oeD c-.: (;) M co ..... N N 

::i 
C 
c: 
III 
E 
~ 
l1li .c ... 

UJ E ... 41 III "0 .c 
~ ftI UJ ... ~ _z Q. 

t!l! III Iii l1li 
.!!.1I c: .c :::J 

~ aC • E i!' E E Sa • III 
~ :f ..., 

...,. 
0 ...,. 

• x. 
ftI 
Qi 
E 
III 
~ 

Written Answers 84 

o o o 

co ,...: 
01 

"0 
C 
ftI 
]! 
Q. 
41 
GI 
C 
..J 
III 
"iii ... 
~ 

N .,; 
C') 

N 
eD 

.c 

I 
Q. • >. .c. 
11 
:::i 

01 ,...: 

• ... 
E 
~ • .c 
III 
:::i 



85 

.l!! 

i 

Written Answers 

'" 

.... 

II) 
,.: 
CD 

., 
0 
0 

i w 
..c 
1: 

~ 

N ..... 

SRAVANA 12. 1914 (SAKA) 

CD g 

..c .. 
CD 
"Q 

I!! 
0.. 
'ii ..c 
~ c:: 

~ 

CD 
~ ..... 

... 
j. 
c:: 
:I 

CD o ..... 

~ as 
'ii ..c 

J 

..... 
N 

"B E .!!! I!! 
0 III 

CI .!!!! as :E Z 

I!! a 
"C t-

Written Answers 86 

., 
~ 

.... ,.: 

.0 as c-
::J o.. 

o g 

::J 
"'0 as c:: Z as 

..c E u; 
~ as 

Iii' -a: ~ 



87 Written Answers 

!! 
!9 

~ '" 
t) 

....: 
CI) 

o o o 

o 
d o 

~ 
CD .r. 
0 
'5 c: 
0 
Il. -= 

o 
Iti 

.r. 
<AI 
CD 
"0 
l! 

Q.. 

:a 
5 

AUGUST 3, 1992 

CD 
.....: 
C\I 

iii 
01 c: 
III 

CD 
u; 
~ -

o 
Iti 
C\I 

<AI 
"0 c: 
III 
:i 
z 
all 
<I( -= 

CD 
cD 
t'I 

E :;;;; 
~ 
(ij -= 

o ..; 
t'I 

t-= 
:j 
:c 
~ 

oj 

(') 
oj 
t'I 

o 
ci 
C\I 

~ 
C 
:::> 
0 
0 
.E 
III 
0> 
III 
C 
CD 
~ 
III 

Q.. 
iii 
15 
!::. 

Written Answers 88 



89 Written Answers SRAVANA 12, 1914 (SAKA) Written Answers 90 

RepJacement of Max-II exchanges In 3. Kani 
Maharashtra 

3791. SHRI DHARMANNA MON-
DAVYA SADUL: Will the Minister of 
COMMUNICATIONS be pleased to state: 

(a) whether old outdated Max-III ex-
changes are still functioning for rural com-
munications in Maharashtra especially In 
and around Solapur district: 

(b) if so, the details thereof: and 

. (c) the steps takenl proposed to be 
Itaken to replace sucn equipments and im-
prove functioning of rural communiCations 
during the current year and tne subsequent 
years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAYYANAIDU): (a) and (b). Yes, 
Sir. MAX III exchanges are functioning in the 
rural areas in Maharashtra. The names of 
the eXChanges in SolapurdistriCt are given in 
the Statement-I attached. 

(c) list of the exchanges in Sholapur 
District that are proposed to btl replaced by 
~electronicexchangesduring 1992-93 is gIVen 
below. 

1. Karakamb 2. Pennur 3. Hotgi 4. 
Gursale 5. Bhalvani 6. Piliv 7. Watambre 8. 
Tandulwadi 9. Kalmon 10. Karajagi 11. Ajan-
sond 12. Chales 

The remaining excnanges (MAX -III) 
have been planned to be replaced by elec-! tronic exchanges progressively by the end of 

I the Eighth Five Year Plan (March, 1997). 

STATEMENT-I 

51. No. Name of the Exchange 

1. Hanhur 

2. Karajagi 

4. Malndargi 

5. Shirwaal 

6. Kari 

7. Shelgaaon (R) 

8. Urald Dhumald 

9. Jinthl 

10. Kandhar 

11. Kettur 

'2. Sade 

13. Wangi 

14. Gursale 

15. Khandali 

16. Nimgaon 

17. Piliv 

18. Tandulwai 

19. Bhose 

20. laxmidahiwadi 

21. Angar 

22. Kurul 

23. Pennur 

24. Aurad 

25. Dongaon 

26. Kalman 

27. Ajansond 

28. Bandshegaon 
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29. Bhalwani 

30. Chales 

31. Gadegaon 

32. Kamam 

33. Aherwadi 

34. Hotgi 

35. Kumbhari 

36. Musti 

37. Nimbargi 

38. Aldgaon 

39. Kole 

40. Nazafe 

41. Waki 

42. Watambare 

[Translation] 

Air services Between Deihl and Gora-
khpur 

3792. SHRI HARIKSWAl PRASAD: 
Will the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether the air services between 
Delhi and Gorakhpur is not regular; 

(b) if so. the reasons therefor: and 

(c) by when the service is likely to be 
regularised? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHA VRAO SCIN-
DIA): (a) to (c). Indian Airlines has with-
drawn its service on Delhi-Kanpur-Gora-
khpur-Delhi route from 20.5.1992 due to 
capacity constraints. At present, it has no 

plan to reintroduce the service. 

[English) 

expansion of Telephone Exchanges at 
Kadakkal and Pooyapally In Kerala 

3793. SHRI KODIKKUNNll SURESH: 
Wi\\ the Minister 01 COMMUN1CA1\oNS be 
pleased to state: 

(a) whether there is any proposalforthe 
expansion of the telephone exchanges at 
Kadakkal a~d Pooyappally in Kerala; 

(b) if so, the details thereofincluding the 
existing and the proposed capacity of t,hese 
exchanges; 

(c) whether STD facUity is also pro-
posed to be provided in these exchanges 
during 1992; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. 

(b) Small automatic telephone ex-
changes of 90 lines each are working at 
present at Kadakkal and Pooyappally. 1400 
and 1 000 lines electronic exchanges are 
planned to be commissioned at Kadakkal 
and Pooyapally respectively during 1992-
93, subject to availability of equipment. . 

(c) to (e). SID facility is planned to be 
provided for Kadakkal and Pooyappally in 
second haH of the 8th Five Year Plan period 
after commissioning of. proposed Digita~ 
Trunk Automatic Exchange at Ouilon and' 
availability of stable transmission media. 

[Translation} 

Indian Airlines Night Services at 
ConcesslonalRata 

3794. SHRI YASHWANTRAO PATll: 
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Will the Minister of CIVil AVIATION AND 
TOURISM be pleased to state: 

(a) whether there is any proposal to 
introduce night services at a concessional 
rate on important air routes by the Indian 
Airlines; 

(b\ if so, the details thereof: and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) No, Sir. 

(b) Does not arise. 

(c) The night fares presently offered by 
Air·lndia are applicable for departures sched-
uled between 2300 hours and 0500 hours, 
with a view to attract domestic traffic on the 
domestic legs of its intemationalflights. Indian 
Airlines has not scheduled departures be-
tween 2300 hours and 0500 hours. 

[English] 

Air Stations In Eighth Plan 

3795. SHRI SUBASH CHANDRA 
NAYAK: Will the Ministerof INFORMATION 
AND BROADCASTING be pleased to state: 

(a) the number of All India Radio sta-
tions proposed to be set up in the country 
during the Eighth Five Year Plan; 

(b) whether any AIR station is proposed 
to be set up in Orissa; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VYAS): 
(a) 73 new All India Radio Stations are 
proposed to 'be set up in the country during 
the Eighth Plan. 

(b) and (c). Four new radio stations at 
Bhawanipatna, Rourkela, Bolangir and 
behrampur are envisaged to be set up in 
Orissa. 

lift Irrigation Schemes In Andhra 
Pradesh 

3796. SHRI DHARMABHIKSHAM: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the details of lift irrigation schemes 
proposed to be taken up in Andhra Pradesh 
with the assistance of Netherlands; and 

(b) the quantum of assistance pro-
posed to be provided for each such scheme? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). The details of 107LHt 
Irrigation Schemes proposed to be taken up 
with Dutch assis1ance in six districts of Andhra 
Pradesh at an estimated cost of Rs. 50 
crores to benefit sixty thousand acres are 
given in the Statement attached. 

The quantum of assistance would be 
known only after the project components are 
finalised. . 
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Disruption of Work at Bombay Domes-
tic Tennlnal 

3797. SHRI RAM NAIK: Will the Minis-
ter of CIVIL AVIATION AND TOURISM be 
pleased to state: 

(a) the number of times the work at the 
domeStic terminal at Bombay airport was 
disrupted during the period from June 1991 
to May 1992; 

(b) the reasons therefor; and 

(c) the remedial measures taken/pro-
posed to be taken in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN· 
DIA): (a) and (b). Work on the new domestic 
terminal building was disrupted only once 
between 7th-13th June 1991 on account of 
flooding olthe construction site due to heavy 
rains. 

(c) The drainage work which was then 
incomplete. has since been completed. 

Advertisements Released by DA VP to 
Newspapers 

3798. SHRI ANNA JOSHI: Will the 
Minister of INFORMATION AND BROAD· 
CASTING be pleased to state: 

(a) the value of advertisements reo 
leased by DAVP to newspapers in Mahar· 
ashtra and particularly in Pune region during 
the last three years; 

(b) the percentage of advertisements 
released in comparison to other States; and 

(c) the reasons for releasing less adver-
tisements to newspapers of Pune region? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 

i BROADCASTING (KUMAR I GIRIJA VYAS): 
(a) to (c). The information is being collected' 
and will be placed on the Table of the 
House. 

Satellite Upllnklng at Guwahatl 

3799. SHRI PROBIN DEKA: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the satellite uplinking centre 
at Guwahati is being shifted from there; and 

(b) if so, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCSTING (KUMARI GIRIJA VYAS): 
(a) No, Sir, 

(b) Does not anse. 

Coverage of Olympic Games at Barce-
lona 

3800. SHRIMATI DILKUMARI 
BHANDARI: 
SHRI GURUDAS KA-
MAT: 

Will the Ministerof INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Doordarshan and AIR 
made any arrangements for coverage of 
Olympic Games being held at Barcelona; 

(b) if so, the details thereof; 

(c) whether there has been any cut in 
number of media persons forthis coverage; 
and 

(d) if so, the details and reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR GIRIJA VYAS): 
(a) Yes, Sir. 

(b) Doordarshan: 

Doordarshan has made arrangements 
forcovering the 25th Olympics at Barcelona. 
Approximately 110 hours of coverage, live 
as well as the recordings of the games, 
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would be provided by Dbordarshan. The 
opening ceremony has already been tele-
cast live on 25th JUly,1992. The closing 
ceremony Will also be telecast live on 1 Oth 
August, 1992. The semifinals and finalS of 
hockey and football, the 'lOalS 01 voUeybali, 
Oaomlnton ana women's Singles tenniS WOUIO 
also bE! shown live. The other games which 
would be Shown live for varying penods of 
time are bOXing, gymnastics, atheetlcs, 
rowing, cycling, equestnan. archery ana 
yachting. Sixteen capsules of 60 minutes 
duration containing the highlights will also be 
shown. Thefirstcapsule was shown on 26th 
July, 1992. The recordeO version of the 
Ie!gue matches of the Indian hOCkey team 
are also being shown by Doordarshan. 

Doordarshan have also deputed a four 
, memberteamtocoverthese Oiympic Games. 

This team wilfproduce 30 minutes capsules 
speCifically highlighting the pertormance at 
the Indian partiCipants in the games. 

AI/India Radio: 

In addition to the running commentary 
of the opening ceremony broadcast on 25th 
July, 1992 All India Radio will provide Similar 
running commentary In respect of the clos-
Ing ceremony, the semi-finals and finals oi 
the hockey and the match for the bronze 
meC1al. All InOia RadiO will alSO oroadcas1 
daily a 15 minutes capsule containing the 
highlights of each day. 

(Cl ana (0). Since the arrangements for 
coverage ot all malor events 01 Ihe games 
were made through the Asian Broadcasting 

Union, deputation of a four member Door-
darShan Team to coverthepertormance of 
Indian participants was considered ade-
quate. 

Drilling 0' Wells in Haryana 

3801. SHRI BHUPINDER SINGH 
HOODA: Will the Minister of W-ATER,.RE-
SOURCES be pieaseo to state: 

(a) the details of wells drilled by the 
Central Ground Water BoarO in Haryana. 
district -wise. 

(b) Ihe number of wells out ofthemhave 
been found successfUl: 

(c) whether more such wells are pro-
posed to be drilled in Haryana in Ihe near 
future ana the district-' wise details thereof: 
and 

(d) if not, the reasons therefor? 

THE MINSTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUl$lA): (a) and (b). District-wise details 
of the exploratory wells drilled by the Central 
Ground Water Board in Haryana and those 
founo successful, are given In the enclosed 
statement. 

(c) Yes, Sir. 11 wells in Faridabad 
distrICt ano 10 wells In Gurgaon distriCt, are 
proposeC1 to De drilleo dunng the curreni 
year. 

(d\ Does not anse. 
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Villages Having Telephone Facilities 

3802. SHRI RAM PAL SINGH: Willthe 
Ministerof COMMUNICATIONS be pleased 
to refertothe reply given to Starred Question 
No.169 on July,20 1992 and state: 

(a) the district-wise details of the said 
7428 villages of Uttar Pradesh. where tele-
phone facilities have been provided; 

(b) whether these telephones are actu-
ally functioning and if not, the reasons there-
for; and 

(c) the district-wise, target fixed for 
providing telephone connections to gram 
panchayats 'of Uttar Pradesh during 1992-
93? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS(SHRI 
P.V. RANGAYVA NAIDU): Ca) Details are 
given in Statement-I 

(b) Yes, Sir. Few fauhs are reported 
due to line and equiprnentfailures which are 
attended to. 

(c). Details are given in Statement - II 
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S.T.D Facility In Chlploon, Maharashtra 

3803.SHRIGOVINDRAONIKAM: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) Whether S.T.D facility has been 
provided to Chiploon city of Maharash _~a; 

(b) whether it is proposed 10 include 
Allore, Sawadi and Chiploon M.I.D.C. lele-
phone exchanges in the Chiploon telephone 

• exchange with S. T.D. facility with Chiploon 
city and: 

(c) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (al Yes, Sir. 

(b) and (c). It is proposed to provide 
STD at Allore and Sawada in 1994·95. 
There is no separate exchange at present by 
name Chiploon MIDC. Ail the connections 
are served by Chiploon only_ 

Allore is at 20K.M. from Chiploon and 
Sawarda is at 12 Km. from Chiploon and are 
not the part of local area of Chiploon ex-
change. 

Shifting of Telephones to Panchayat 
Bhawans in Bihar 

districts of Bihar are being shifted to gram 
panchayat buildings; if so, the details thel8Of; 

(d) whetheranyernbezzlemenl has been 
noticed by the Government in shifting the 
telephones from gram panchayat post of-
fices to panchayat buildings; 

(e) if so, the details thereof; and 

(f) the action taken or proposed to be 
taken by the Government in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYANAIDU): (a) and (b). No. 
Sir. There is no separate plan to provide 
telephone facility in all the post offices. 
Government have planned to provide tele--
phone facility to all the Panchayat Villages 
progressively by 31.3.1995 subject to availa-
bility of resources. The post office is one of 
the suggested locations for installation of 
such telephones. 

(c) No, Sir. 

(d) to (f). No, Sir. No such case has 
been brought to the notice. 

Thein Dam Project 

3805. SHRI MADAN LAl KHURANA: 
Will the Minister of POWER be pleased to 
state: 

3804. SHRI SIMON MARANDI: Willthe ~) when the work in Thein Damproject 
Ministerof COMMUNICATIONS be pleased __Aarted; 
to State: 

<a) whether efforts are being made by 
the Government for providing telephones in 
each post office of gram panchayat in Bihar; 

(b) if so, the details thereof; 

(c) whether telephones installed in 
-"arioiJS post officials in Sa!1abganj and other 

(b) the estimated expenditure to be 
incurred thereon; 

(c) whethertheprojectisexpectedtobe 
completed within the stipulated time; 

(d) if not, the reasons therefor; and 

(e) the steps takentproposed to be 
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taken by the Government to ~e the (c) the slapS the Government propose 
projaCI in time? totaketoiq»roVetheinhastrucllnlfaci8ies 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHR.KALP NATH 
RAI): (a) The actual conSlrUClion work of 

• RenjitSagar(Thein) Dam Project was started 
in1heyear 1985-86. 

(b) The latest cost of the project as 
intimated by the project authorities is 
Rs.155822 croras (October, 1990 price 
leve!). The expenditure incuned on this 
projaCI till5f92 is Rs. 896.62 crores. 

(c) and (d). The project was originally 
planned to be ~ in 7-8 years time, 
but original project schedule was badly upset 
on account of the ravage caused by the 
unprecedented floods in 1988. As per the 
latest revised convnissioning schedule, the 
power units of the project are scheduled for 
commissioning during 1997-98. 

(e) The progress of this project is being 
revieWed at high level meetings in the Umon 
Government and appropriate measures are 
being taken from time to time to ensure the 

, early completion of projeCt. 

[EngIsh] 

Grounding of Airbus A-300 at Nagpur 
.AIrport 

3806. StlRI MUKUL BHLKRISHNA 
WASNIK: Will the Minister of CIVL AVIA-
TION AND TOURISM be pleased to state: 

(a) whetherthe attention of the Govem-
mont has been drawn to the newslem ap-
peared in Indan Express , dated June 
26,1992 regarding groundng of Airbus A-
300 at Nagpur airport wlh passengers: 

(b) I so, the details and facts thereof; 
and 

at Nagpur Mport? 

THE MINSTER OF CIVL AVIATION 
AND TDmISM (SHRI MADHAVARAO 
SCINDIA): (a) Yes, Sir. 

(b) The airaaft operatill9 1C-539 of 
24.6.1992 from Madras to Delhi was 
grounded at"Nagpur at 2340 hours due to a 
technicalsnag. For redificaIion of the snag, 
men and materiaJwere sent from Bombay on 
25.6.1992. Thedelayedflghtreached Delli 
at 0530 hours on 26.6.1992. 

(e) There is a proposal to develop 
Nagpur airport This inckJdes expansion of 
termnal building, extensJOn of runway, pr0-
vision of latest lancing aids and other opera-
tionaI infrastructuraJ facilties. 

DeveIopmenI of Places of 
Pilgrimage 

3807. SHRIMATI CHANDRA 
PRABHAURS: 
SHR. N.J. RAnNA: 
SHR. GURUDAS KA-
MAT: 

Wit the Minister of CIVL AVIATION 
AND TDmISM be pleased to Slate: 

(a) whether the Government have 
appointed any Conmiltee to select the pil-
grim centres for development: 

(b) if so. the details thereof and the 
places salBcl8dby1he saidCommltee. Slate-
wise; 

(c) whethertheCornrriltee has recently 
visiIad KaIra. Vaishnodavi(J&K); ana 

(d) ifso.the Rlcommelldations made by 
the CormIiltee and the action takenIPro-
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posed to be taken by the Governmer;n 
thereon? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). A Committee has been 
constnuted to develop selected .pilgrim 
centres for tourism In the country. The· 
selected places are Indicated In the en-
closed statement. 

(c) Yes. Sir. 

(d) The Committee has suggested to 
extend financial assistance to the State Govt. 
for construction of a yatrt niwas at Bhavan. 
pilgrim sheds at Katra and publicity suppon. 
The projectS/schemes with detailed "Stl-
mates are yet to be received from the State 
Govemment. 
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Reconstruction of Hangar 

3808.SKlIMATISUMIlRAIMAHAJAN: 
WIIthe Minister of CIVL AVIATION AND 
TomlSM be pleased to stale: 

(a) whether the Air IncIa had invIed 
tenders in July, 1980 for the raconslrudion 
of hanger No2 of the Boeing-747; 

(b) whether the COfI1)CUlY Which won 
this tender had fulfiled aI these condiIions; 
and 

(c) if not, the action taken against the 
said COfJl)3ny? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

Post offices In Uttar Pradesh Run by 
Teachers 

3809. SHRI RAM BADAN: Wi. the 
Uinisterof COMMUNICA TIONSbepieased 
to state: 

(a) whether post offices in several vii-
lages am run by teachers in Uttar Pradesh; 

(b) if so, the number of such post offices 
as on June 30. 1992 and the reasons there-
for; and 

(c) the action taken or proposed to be 
taken for appointment of departmental 
e"llloyees to man these post offices? 

THE DEPUTY MINISTER IN THE 
UINISTRYOFCOMMUNICATIONS(SHRI 
P.V.RANGAYVANAlDU): (a)to(c). Ason 
30 June, 1992 Eightyfive (85) Extra Depart-
mental Branch PostOHices in Uttar Pradesh 
Postal Circle were run by teachers. As per 
present policy, thera is no barfor_""ying 

school teachers as E.D. Branch pos1I11aS-
tars. As there is no COfl1JIaint against them 
and as the working hours of the PostOlfices 
and that of the schools do not clash. no 
change is called for. 

[Eng1ish1 

High Power Committee to S1udy 
Problems of film Industry 

3810. SHRI R DHANUSKODI 
ATHITHAN: 
SHRI N.J. RATHVA: 

Willthe Ministerof INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether a high power cornrritlee of 
film industry has made a number of recom-
mendationsforproviding reliefs concessions 
to the industry recently; 

(b) iI so, the details thereof; and 

(c) the action taken or proposed to be 
taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY. OF INFORMATION AND 
BROADCASTING (KUMARIGIRLJA VYAS): 
(a) Yes, Sir. 

(b) Details are enclosed in the state-
ment -I attached. 

(c). Most ofthe recommendations were 
accepted in principle by the Government 
and we were referred to the respective im-
plementing authorities. 

Cinema is a State subject and as many 
as 22 recommendations viz. 1 to 5. 14, 15,17, 
18,19,30, to 37 and 40 to 43 am to be 
implemented by the State Governments and 
Union Territory Adrrinistrations. These 
recommendations were accepted in prin-
ciple forif11llementation in the meeting oftha 
Stale Information MinistarsheidinAprl.l990.. 

impIementationoftheolherracommen-
dations am vigorously being pursued wIh 
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well as tl:leirdubbed versions should 
be granted exemption from pay-
ment of entertainment tax by the 
State GovtslUT Administrations: 

the concerned implementing authorities viz .. 
various DepartmentsJMinistries of t"e Gov-
ernment of India. However, some recom-
mendatIOns have already been implemented 
and some have Deen rejected for Implemen-
tation. 

STATEMENT -I 

SUMMARY OF RECOMMENDATIONS 

1. 

2. 

3. 

4. 

Entertainment Tax: 

Compounding system of enteft,in-
ment tax Should De introouce<fby 
all State Govts/Umon Territory 
Administrations on optional basis. 
The rates of entertainmenttax unaer 
this system should be very low. 
The rates ot entertainmenttax under 
compounding system being levied 
10 Andhra Pradesh and Kerala 
Should be circulated among all State 
Govts/UOIon Terntory Administra-
tions for suitable adoption by them 

In view 01 the serious difficulties 
faced by the film mdustry due to 
video piracy, cable T. V. and spread 
of video. the show tax being levieo 
on screenmg oi films should oe 
abOlished. However. In caSE: It IS 
not possible to do so, It Should be 
frozen at the existing level. While 
:evylng show tax. the State Govtsl 
Union Territory AdlTllmstrations 
should follow some methodology 
In consultation with film industry. 

Certain percentage of the enter-
tainment tax collected by State 
GOVtfUT Administrations should be 
ploughedoackfortheoevelopmem 
of film industry 10 the respective 
States. As regardS the activities for 
which this amot;nt should be util-
!sed and modus operandi thereof. 
National Film develOpment Corpo-
ration should make a detailed stuay 
'/1 consultation with film industry. 

FOllOWing categories of films as 

(i) 

(ii) 

(iii) 

Films which win Intemational. na-
tional or State awards. 

Films which are included in' the 
Indian Panorama Section of the 
competitive as well as non-com-
r,:etitive international Film Festivals: 
and 

Films certified as Children films by 
the Central Board of film Certifica-
tion. 

5. Modalities of exempting films from 
payment ot entertainment tax 
should be gone Into 10 detail by a 
suitable Committee. 

Excise Duty on Films: 
, 

6. EXCise duty on release prints of 
teature films should be abolished. 

Customs Duty on Cine Equipments & 
Cine Raw Stock 

7. With a view to importing the latesl 
clOema technology 10 the count!). 
me rates of customs auty on the 
Import 01 cinema eqUipment ana 
spare parts thereof should be dras-
tically reduced. 

8. 

9. 

Customs duty on (I) JumbO rolls ot 
Cinematograph films unexposed 
(Positive) Imported by Hindustan 
Photo Films, (ii) Cinematograph 
films llnexposed (NegatJ\Ie) being 
Imported by Nahonal Film Devel-
opment Co'fporatlon, and (iii) vari-
ous pathogens of cine raw stock 
including sound negative. sound 
poSitive and photographic material 
being Imported by private individu-
als should be reduced. 

Hlndustan Photo Films Should 
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proauce cine raw stock indi-
genously with the help 01 collabora-
tors. if necessary. 

Supply of film Raw StOCk of Film 
Industry by HPF 

10. 

11. 

12. 

Govemment shoUld encourage 
settrng up 01 untts for manufacture 
of cine raw stock indigenously 
orovldea the Interested entrepre-
neurs submit composite applica-
tions for the indigenous manufac-
ture 01 cine raw stock. 

HPF should considerdistributlon of 
cine raw stOCK direct to co-opera· 
tlve socletlesconstitutedbythe Film 
Industry 

HPF should periodically call the 
meetings of the. Industrial Consul-
tative Committee to diSCUSS the 
Problems of filim Industry 

Incentives for Deve/ooment of Film 
Industry 

13. Concesslonal institutional finance 
should De extended to areas hke 
t>uildlng 01 theatres. eqUIpment in 
theatres. studiOS and equipment to 
De Installedtnereln. 

14. All State GoVlSl UT Administrations 
should provide electricity to cin-
ema theatres and film studios on 
concesslonai ra:·· ~ which are ex-
tended to industries In the ,priority 
sector and in the baCkward areas. 

ExhibitIon 

15. Newlyton~tructeaclnema theatres 
should De exempted from emer-
tamment tax upto the penod Itll the 
cost 01 construchon IS recoverea by 
the theater owner or lor a period Of 

five years Irom tne oate on whlCh~ 
cinema IS commiSSioned which IS 
earlier 

16. 

17. 

18 

19. 

20. 

institutional finance should be 
available for construction ot the-
atres. Rate of interest applicable in 
such cases should be the same as 
charged by banks tor long term 
loans extended to industnes in the 
priority sector. 

Theatre lICenSing rules shouk} 
amended so as to simplify the pro-
cedures for obtalOing licence whiCh 
should be valid for a period of five 
years at a time 10 the case of new 
theatres and 3 years lor old ones. 
The licenSing ruies snould prescribe 
a minimum period of three months 
for processing of the application 
and grant of the lICence. 

The current le'ldency 01 conver-
sion of ctnema theater IOto com-
~rclalcomplexes promoted by the 
big gains t~rough steep hike in land 
prices. panicularly in metropolitan 
and otherbig cities should be curbed 
to th~ extent possible. 

"Construction' of muHiple theatre 
complexes With shopping centres 
and recreational facilities should 
be encouraged. For thiS purpose 
Itnancialpanicipalton by non-ReSI-
dent Indians. Indian industrialists 
ana theatre owners should be en-
hsteo. 

The film industry should collect from 
the GoVl. of U.P the factual infor-
mahon about surcharge levieo by 
the State Govts. on tickets lor 

• maintenance of cinema theatres. 

Royaftv for Telecast of Feature Films. 
Songs telecast on TV and Songs 

Broadcast on AIR 

21 The rates 01 royaRy paid lor tele-
caSt 01 leature films. songs- tele· 
cast on TV ana songsbroaacast 01" 
AIR Should be enhanced. The 
Ministry of t&8 Should In consulta-
tIOn With Doordarshan ana 'tim 
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Industry. evolve within three Conpu/soIy Sct8ening at Filims 

22. 

manlhs.sulableorlerionfordeter-
mningtheextentolenhanClemenl 

Film Industry has made a demand 
that Doordarshan should aID. 
more than one song. if the pr0-
ducer so wants. wlhin the stipu-
latedtimeforthe purpose 01 adver-
tisement. The Conwnltee rec0m-
mends that Doordarshan should 
consider identilying a suitable slot 
forthe purpose. 

Facilities tor Shoolinglco-pmduc of 
fifms:?CYZ 

23. 

24. 

The filim industry has demanded 
that in the case offoreign exchange 
sanctioned to fiIim prodUcers to 
meet expenditure on over.;eans 
shoOtings. sutJiectto1heireamings 
foreing exchange intheprescrlJed 
ration, the air fare on tickets pur-
chased against rupee payment and 
anyotherexpensesconnectedwilh 
foreing shootings for which pay-
mentismade in Rupees should not 
be treated as part of the expendi-
ture on overseas shootings and 
should not be reckoned for the 
purpose of calculating the foreign 
exchange to be earned by pr0-
ducer. The ConmiIIee recommeds 
that the Ministry of I&B should 
consider this demand of Filim in-
dustry in consunation with Depan-
ment of Economic Affairs. 

The rules and regulations lor shoot-
ing filims in restricted areas like 
defence installations, RAilway 
StaIions, historical rnonumentsetc., 
should be lberalised. 

25. GovL should permit producers to 
avail at faclilies for shooting in 
railways. airlines, ships etc., on 
reasonable charges. 

27. 

26. The scheme of charging from 
exhibitors, 1% 01 net box office col-
Iec::tions (Excluding enterainrnent 
tax) for screening approved flims 
under COf11XIlsory scraening 01 
short filirns in cinernea theatres 
should be mviawed. 

C8ttificalion of Rims 

The subject "Certification of filims 
for' public exhibition- should be 
translerredfromtheOepartmentof 
Cullum to the Ministry of informa-
tion and Broadcasting. (This rec-
ommendationoftheConmilteehas 
already been accepteo and impIe-
mented by the Govemment). 

Nation;Jl Fiim Development Cotpora-
lion 

28. Govemmentshould provide budg-
etary suppon to NFDC by way of 
inveslment. 

Ifl1lon of CinemaJographicEqu~nts 

29. IJl1)Ort of large scale Projection 
Systemsshouldbepemilled under 
Open General licence. 

Sales Tax on LBasing of Filims and 
EquipmenfS 

30 Transfer of rights of a feature filim 
from (i) Producerto distrixltor, and 
(ii)distributorto exhiJlorand trans-
actions relating to hiring orcinema-
tograph equipments should not be 
subjected to sales tax. 

PIRACY OF FllIMS THROUGH 
VIDEO AND CABEl T.V 

Reconrnendations on L.icensing and 
Regulations of Video Exhbition 

31. Industry representatives have 
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32. 

33. 

ENCpressed themselves against the 
Institution of Video Parlours as 
according to them these Parlours 
are showing video cassettes with-
out having the authority to do so, 
On the other hand, there are hun-
dreds of Video Parlours which have 
already been Iicencsed in some 
States. Since de-licensing ~h 
parlour may create some difficul-
ties parlours which are already in 
the existence must be made to 
show only legal cassettes with 
commercial video rights. No new 
Video Parlours should be licensed 
till a climate of confidence is cre-
ated in the country. 

State Governments, where Legis-
lation on Video Exhibition does not 
exist, should adopt Legislation on 
the lines of TAmil Nadu and U.P. 
Acts but should not grant licences 
unless conditions as indicated in 
Recommendation No. 31 are cre-
ated. 

The State Governments should 
incorporate a provision in theri Acts 
dealing with Video Exhibition that 
the licence to exhibit filims/Video 
will be granted only for exhibition 01 
those filimsl video for which rights 
have been acquired from the genu-
ine copyright holder and which 
have been certified by the Central 
Board of Filim Certification. 

34. Adequate guidelines ofr licenSing 
of video parlours should be evolved 
which should inter alia, provide for 
the following requirements: 

(a) Proper nygienc conditions 

(b) Proper ventilation 

(c) Precautations against fire haz-
ards 

(d) Precautions against public health 
hazards 

(e) Adequate distance of seats from 
saeen 

(f) Adequate lighting 

(g) Adequate exists 

(h) Comfortable seating, and 

(i) Capacity restriction 

The owner of a video parlour should 
obtain a No Objection Certificate from the 
State Govtllocal authorites beofre setting up 
a video parlour. 

35. Video Parlours should be made to 
give an undertaking that they will 
screen only legal cassettes author-
ised for commercial exhibition and 
legally obtained from the copyright 
holder or his license/assignee. 
Breach of this condition should 
entail cancellation of licence in 
addition to otlier liabilities under 
Law. 

36. 

37. 

38. 

39. 

h should be obligatory on the part 01 
Video Exhibitors to submit to the 
licensing authorities a list of filims 
shown in the preceding calender 
month. 

Video libraries should be licensed. 
They should also be made to give 
an undertaking that they will stock 
only legal Video Cassettes. Breach 
of this condition should entail 
cancellation 01 licence in addition 
to other liabilities under law. 

For the purpose of commercial 
video rights, the censored copy of 
tne video cassettes should clearly 
indicate "For Commercial Viewing 
Only". Only such cassettes should 
be considered as are duly suthor-
ised for screening in commercial 
premises. 

Rightholders should be careful 
while executing Agreements for 
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40. 

41. 

42. 

43. 

44. 

45. 

their filims making distinction be-
tween Home Viewing and Public 
Exhibition. 

Suitable Entertainment Tax should 
be leVied on Commercial Video 
Exhibition on per entry baSIS or on 
compounding baSIS. This would 
not onlyfrom an appropflale S Juroe 
of revenue tor the State Govern· 
ment but would also enSUf& that 
State Govemments have an Incen-
tIVe in controlling Video Exhibition 
outlets adequately. 

No eXisting theatres should be 
permitted to swatch over to Video 
Exhibition unless conditions as 
indicated an S.No. 31 are created 
I.e. till the eXisting theatres are made 
!O show only iegal cassettes With 
commerclai Video fights and till a 
climate of confidence IS created in 
the industry. 

The State Govts/Union Territories 
Should set up Special Poiice Cells 
With a view to enforCing anti-Video 
piracy laws. The Cells shOuld 
throughly study the releated legis-
!allon. gather Intelligence and take 
action against the pirates. This is 
necessary because Ihe Police 
generally are pre-occupied with 
other matters of relatively higher 
pnoritles. 

All the State Govts/Union Territory 
Administration shOuld Issue nec-
essary anstrucllons to enforCing 
<1_Jencies lorvlgorous Implementa· 
lion Of anti-Video Piracy laws 

Filim induslry should be persuaded 
10 arrive at a consensus on the hold 
over penod for various righrs. 

All duplcatlng units should be reg-
Istered and licensed and be re-
qUired to submit a regular state-
ment to the appropriate Govem-
ment agency indicating all titles 

46. 

47. 

48. 

49. 
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duplicated as also the number of 
cassettes duplicated by the. They 
shOuld be required to give an under-
taking that their liccencewould be 
cancelled 10 case they are lound to 
be duplICating unauthorised cas-
settes. In addition to any other lia-
bilitty accruing to them under law. 

Govemment should support and 
encourage the INDIAN FEDERA-
TION AGAINST COPYRIGHT 
THEFT(INFACT).abodypromoted 
by National Filim Development 
Corporation and the Industry which 
has been duly registered underthe 
Companies Act. in its struggle 
against piracy. The supporcan be 
by way of publiCity against Video 
piracy on Government channels 
such as RAdio and TV and also 
financial suppon. 

Where organisations similar to 
INFACT exist in other countries. it 
would be useful for INFACT to 
become member 01 SUCh oranasa-
lions where Indian fillms need help 
against video piracy. IN FACT 
should. thus. become member of 
Feaeratlon Against Copynght Theft 
(FACT). UK In the immediate lu-
ture, beCause piracy in relation to 
Indian Fillms in UK is at present 
rampant. INFACT shouldexamme 
the necessity or otherwise of be-
coming Member of other or_ganisa· 
lions after proper scrutiny of the 
Situation in the concerned coun· 
tries. 

In countries where no Copyright 
Act has been promulgated efforts 
should be made to have speCial 
Bilateral Agreements with the 
Government of that country to 
combat piracy of Indian filims. 

Wherever private parties from In-
dia want to proceed in a Court of 
la:N for infringement of Copyright 
Of their filims in foreing countrtes. 
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adequate foreign exchange forthis 
purpose should be made available 
to these parties lor this purpose. 

Amendment In the Central LegIsla-
tion 

Copyright Act 

so. Definition of "broadcast" under 
Section 2(dd) should be amended 
by stating that a communication to 
more than one family in one Owell-
ing simultanneously by wire or 
otherwise from one source would 
be deemed to be communications 
to public. 

51. 

52. 

53. 

Section 52(1) (a) (i) exempts an 
unauthorised copy from being in-
fringement of copynght if the copy 
is made for research or private 
study. Since a filim including a 
video filim is mainly for entertain-
ment. this exemption IS not appli-
cable to it. To remove any doubt, 
however, this should be so stated 
expressly by an amenoment to thiS 
Section. 

Mere posseSSion of an unauthor· 
ised Video Cassette for commer-
cial use I.e. to eam profit by any 
person at any place such as com-
mercial premises or at Commercial 
Exhibition Centres e.g. Video li-
braries, Video Parlours. Cable TV 
Networt<s. Hotelks. Public Trans-
port Systems, Pooja Pandals and 
Clubs should itself be made an 
offence not protected under SEc-
tion 52(1) (a) (i). 

The jurisdiction to try the offence 
punishable under Chapter XIII of 
the Copyright Act should be given 
to a Special Court to be called a 
Copyright Court to be established 
in every City in which a High Court 
is sltuateo. The deCision of· the 
SpeCial Court will be final, SUbJ8CI 
to the right opt revision to the High 

Court on a question of Law only. 

54. Pr!lvision to SEction 51 prohibits 
import at Cinematograph filims even 
for private and domestic use of the 
importer. Personal Baggage Rules 
prescribed by the Customs, how-
ever, permit 2 copies of Cinemato-
graph into the country. Since this 

. rule is being misused by unscrupu-
lous persons to utilise cassettes so 

55. 

56. 

54. 

Imported for piracy the Customs 
authorities need to be informed 
about the legal position and in-
structed to change Personal Bag· 
gage Rules with immediate effect. 

Other Acts 

Thefee of Rs.1 Ol-payable for every 
duplicate copy of the Certificate 
under Rule 33 Part 5(2) is eXOrbi-
tant. giving an undue advantage to 
the pirates who payable fees at all. 
The fee on per copy should be 
abolished and a suitable nominal 
fee on per fillm basis whould be 
prescribeo. 

Criminal Procedure Code 

Civil remedies including suits for 
compensallon for the infringment 
of copyright to make good the loss 
caused to the owner of the copy-
right by infringement are available. 
Constrasted with the Civil reme-
dies. however. a criminal prosecu-
tion is more deterent and expendi· 
ticus. Section 357 of the Criminal 
prosecution ottablished in every City 
in which a High Court is situated. 
The deciSion of the Special Court 
wilfbe final. subject to the right opf 
revision to the High Court on a 
question of Law only. 

Provision to SEction 51 prohibits 
Import at Cinematograph filims even 
for pnvate and domestic use of the 
Importer. Personal Baggage Rules 
prescribed by the Customs. how-
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ever, permit 2 copies of Cinemato-
graph into the country. Since this 
rule is being misused by unscrupu-
lous persons to utilise cassettes so 
imported for piracy the Customs 
authorities need to be informed 
about the legal position and in-
structed to change Personal Bag-
gage Rules with immediate effect. 

Other Acts 

55. ThefeeofRs.10/-payableforevery 
duplicate copy of the Certificate 
under Rule 33 Part 5(2) is exorbi-
tant, giving an undue advantage to 
the pirates who payable fees at all. 
The fee on per copy should be 
abolished and a suitable nominal 
fee on per filim basis whould be 
prescribed. 

Criminal Procedure Code 

56. Civil remedies including suits for 
compensation for the infringment 
of copyright to make good the loss 
caused to the owner of the copy-
right by infringement are available. 
Constrasted with the civil reme-
dies, however, a criminal prosecu-
tion is more deterent and expendi-
tious. Section 357 of the Criminal 
Procedure Code 1973 empowers 
the Court trying such a criminal 
prosecution to award compensa-
tion to the aggrieved person (the 
owner of the Copy right) for the 
loss caused to him by infringement 
out of the fine imposed on the 
accused, if he is convinced. Atten-
tion of the Courts. may be drawn to 
this provision so that the Courts 
award suitable compensation to the 
aggrieved party out of the fine 
imposed on the accused. 

57. In view of the rapidly changing 
technologies, Govemment should 
review Legislation on Video Piracy 
and Cable TV every two years. 

58. The Indian Telegraph Act, 1885 
and Indian Wireless Telegraphy 
Act. 1933 may need to be reviewed 
in the light of changes necessitated 
by video technology. Besides aU 
cable TV operators should be li-
censed. No Cable TV operator 
should Ibe permittee to set up Cable 
TV Net work in any Group Hous-
ing. Co-operative Housing Soci-
ety. etc. except after prior approval 
of the Competent Authority. Cable 
TV operators should also be re-
quired to give an undertaking that 
in case they show unauthorised or 
pirated cassettes on their Network, 
their licenses would be immedi-
ately cancelled/suspended inaddi-
tion to any of the other liabilities 
accuring under the law. These 
recommendations/observations 
shoul(j be referred to the Committe 
constituted in the Ministry of Infor-
mation and Broadcasting for study-
ingthe various aspects of the Cable 
TV Networks and Antenna System 
in the ocuntry. 

Miscellaheous 

59. The name of the ministry of Infor-
mation and Broadcasting should 
De changed to the Ministry of Infor-
mation. Broadcasting and Cinema. 

New Air Service In Maharashtra 

3811. SHRI PRATAPRAO B. 
BHONSLE: Will the Minister of CIVIL 
AVIA TJON AND TOURISM be pleased to 
state: 

(a) whether the Government have 
received some requests for introduction of 
air-service of the third tier air line in 
Maharashtra; 

(b) if so, the details thereof; and 

(c) the action taken on th,serquests? 



161 WrittenAnswers SRAVANA 12,1914 (SAKA) Written Answers 162 

THE MINISTER OF CIVIL AVIATION tors in the execution of the projects is a s 
AND TOURISM (SHRIMAOHAVRAOSCIN- follows:-
OIA): (a) and (b) Requests have been 
received for Vayudoot services to Ratnagiri, 
Sholapur, Latur, Akola, Nanded, Dhule, 
Chandrapur. Nagpur. Kolhapuretc. 

(c). Vayudoot is already operating to 
Nanded. For commercial and opeartional 
reasons it is not possibleforVAyudoot either 
too restore its curtailed services orto airlink 
any new station at present. 

Dulhosti and Uri Hydri Electric 
Project 

3812.SHRIVUAYNAVALPATIL: Will 
the Minister of POWER be pleased to state: 

(a) the milestone set by NIPC for work 
relating to executation of Dul Husti and Uri 
hydre electnc power projects alongwith the 
achievements made so far; 

(b) the details of amount paid by the 
Corporation to the turn-key contractors so 
far: 

(c) the progress made by the contrac-
tors in the execution of the proJects; 

(d) whether these projects are likely to 
be completed within the stipulated time; and 

(e) if not. the reasons therefor and the 
steps proposed to be taken by the Govem-
ment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) The·milestones set by NHPC lor 
work relating to exceution of Dulhasis and 
URo Hydroelectic projects and the achieve-
ments made are given in the Statements I 
and II respectively. 

(b) An amount equivalanelto Rs. 478.73 
crores and Rs. 580.92 crs. has been paid by 
NHPC to the turn-key contractors for Dul-
chasti and unl projects res~ctively. 

(c) The progress made by the Contrac-

(i) 

(ii) 

Dulhasti HE Project 

Excavation of the concrete dam 
and the )'ntake structure has been 
completed and concreting is in 
progress. Tunneling to the extent 
of 1200 M has been completed. 
47950 Cum of excaation of power 
house has been completed. The 
excavation of Tail Racetunnel upto 
gate shaft has been completed. 
Work on all other package is also in 
progress. 

Infrastructure development work 
has been completed upto 80% 
Confirmatory investigation have 
been substanitally completed. 
Planing and deSign work is in prog-
ress. Excav.:l::on work In the bar-
rage area and underground works 
for Head Race Tunnel have been 
started. Construction equipment 
forexcvatlon and underground 
works have either reached the site 
or are being Shipped. Design. 
fabrication and supply of hy-
dromechanical equipments and 
generating equipment are in prog-
ress. 

(d) and (e). Due to an unexpected 
geological occurance in May, 1992 involving 
sudden ingress 01 water in the tunnel. the 
progress oftunneling work on Dulhasti proj-
ect has been affected. The completion olthe 
project within the stipulaedtime of 57 months 
i.e. by Julyu. 1944 will depend upon the 
extent which geologival uncertainities can 
be over come and the progress that can be 
achieved in the excavation of head race 
tunnel using the Tunnel Boring Machine in 
the remaining period. So far NHPC has not 
decided about any reVision in the completion 
schedule. The Government is closely 
monitoring the progress of work on the proj-
ect and has asked the Central Electricity 
Authority to reviews the progress of tun-
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neling work. As regards the Uri project, the 
tum-key contractor has projected and delay 
of 18 months in the stipulated commission-
ing period of 72 months (Le. by Novem-
oer,1995) due to law and order problems in 
J& K. NHPC expects that the set back 
caused due to the law and order situation 
would be covered up to the exent possible. 
No final argument has, however, oeen 
reached so far between NHPC and the 

contractoer on the revised construction 
schedule. The Government is closely moni-
tonng the progress of work on the project 
and has already ensured the facility or trans-
portation by airto the expatriate personnel of 
the tun-key contracter from Srinagar to the 
Uri project site. Unrestricted acceddto work 
areas has also been provided to the contrac-
tor alongwith necessayr security for men 
and machinery. 
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Broadcast of oriy. News from Deihl 

3813. SHRI GOVINDA CHNADRA 
MUNDA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether the news in Oriya are not 
broadcast from AIR, Delhi; 

Cb) if so. the reasons therefor: 

Cc) whethertheGovernmentproposeto 
allot time for news bulletin in Oriya; and 

Cd) if so, the details therefore and if not, 
the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRLJA VYAS): 
(a) No, Sir. All India RadiO. Deihl puts out 
three new bulletins in Oriya language tor a 
total duration of 30 minutes every day, which 
are simultaneously relayed by different All 
India RAdio Stations in Oriss. In addition. 
two news Dulletins in Oriya are broadcast 
from All India RAdio. Cuttacl. 

(b) to (d). Do not arise. 

[English] 

Postal Stamp on Shahid Mateengini 
Hazra 

3814. SHRI STYAGOPAl MISRA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is any proposal under 
the consideration of his ministry to release a 
postal stamp in the memory of Shahid 
Mateenginin Hazara on the occasion of her 
death centenary on September 29. 1992; 

(b) if so, the details thereto; and 

(c) if not, the reasons thereof? 

THE DEPUTY MINISTERY IN THE 
MINISmYOF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No, Sir. 

(b) Does not airse. 

(c). Processing of proposals for issue of 
postage stamps goes through different 
stanges including consideration by the Phila-
telic/Advisory Committee takes betweenn 6 
and 18 months. Progranvne for issue of new 
postage staf1l)s in 1992 was ddcided and . 
announced in 1991 and as such it is not 
possible to release this stamp on 29th Sep-
tember .1992. 

Phone Facility to Panchayats in Kam-
nagar. GuJarat 

3815. SHRI CHANDRESH PATEL: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether a number of villages and 
taluka gram panchayats inJamnagar district 
in Gujarat where telephone facilities are not 
existing; 

(b) if so. the details thereof; 

(C) the places where thetelephone facil-
ity has been provided during the last three 
years; year-wise; 

(d) the place where this facility is likely 
to be given during 1992; and 

(e) the time by which this facility is likely 
to be provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Yes, Sir. 

(b) The details are as under: 
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(C) [)tails are as under: (g) the steps takenJproposedto betaken 

Year 

1989-90 
1990-91 
1991-92 

No. of places provided with 
telephone facility 

3 
2 

23 

28 

(d) 214 Panchayat VHlages during the 
year 1992-93. 

(e) The remaining 292 Panchayat Vil-
lages will be prog ressively covered with tele-
phone facility by March 1995. 

[ Trams/ation] 

Hydel poqwe Generation 

3816 SHRI NITISH KUMAR: 
SHRI JAGMIT SINGH BA-

RAR: 
SHRI GOPI NATH GAJPA-

THI: 

Will the Ministerof POWER be pleased 
to state: 

(a) the quantum of hydel power gener-
ated in the country, State-wise; 

(b) whether the generation of power 
through hydel is decreasing; 

(c) if so, the details thereof; 

(d) whether thera is ample capacity for 
power generation in the hydel prower sector; 

(e) the reasons for non utilisation of this 
capacity to augment the hydel power gen-
eration; 

(f) the target fixed for power generatio 
during Eighth Five Year Plan; 

by the Govemmentto achievethetarg8t;and 

(h) the r'!urrber of projecls for genera-
tion of hydel power pending forGovemment 
approval? 

THE MINISTER OF STATE OF nE 
MINISTRY OF POWER (SHRIKALPNATH 
RAI): (a) to (c). The requisite information is 
given in the attached statement 

(d) As per the hydroelectric reassess-
ment studies .carried out by CEA in 
March,1987, the twdroelectric potential in 
the country is estimated at 84044 MW .at 
60% load factor. 

(e) The adverse hydelthermaJ mix has 
occured due to 'longer gestation period of 
hydel projeCts, environmental problems. 
geological suq:lt.lses .. inter-States waterdis-
putes and Jocatiol!l·of the bul< of the I¥faI 
potential in remo1etccations away from load 

• centres. 

(1) b is envisaged to add 9282 MW 
hydroelectric capacIy during the 8th plan 
period. 

(g) Various measwes being taken for 
the speeding up of the execution and timely 
completion of hydroelectric projecls are; 
setting up of Task Force, jon meeting with 
the project authority and contractors, visit of 
CEA officers to the projects and timely sup-
ply of equiprnents etc. 

(h) Nineteen hydroelectric PfOiecIS 
(costing more than Rs. 100 crorBS each) 
agregating to an installed capacity of 7244 
MW, have been cleared/appraised by the . 
CEA and have to be accorded investment 
approval by Planning Commission. 

Sixteen hydroelectric projects aggre-
gating to ~n installed capacity of 3100 MW 
have been referred to CEA for techno-eco-
r.:>mic clearance. 
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[English] 
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Supply of Power to Wheel and Axle 
Plant and Sandur Manganese Mines. 

3817. SHRIANANTRAODESHMUKH: 
Will the Minister of POWER be pleased to 
state: 

(a) whetherthe Union Government have 
sanctioned Ofle lakh units of power to Wheel 

, and Axle Plant at Bangalore and ten thou-
sand Units to Sandur Manganese Mines in 
Karnataka from its unaUotted quota annu-
ally; 

(b) whether the Government of Karna· 
taka has withdrawn these quantumof power 
sanctioned to the above plant and mines; 
and 

(c) if so, the steps takenlpropose to be 
taken by the Government to restore these 
sanctioned units of power? 

THE MINISTEROFSTA TE (SHRI KALP 
NATHRAI): (a)to(c). The special allocation 
of power being supplied to MIs. Wheel and 
Axle Plant and Mis. Sandur Manganese and 
Iron Ore Company Ltd. by the Karnataka 
Electricity Boiard out of the unallocated quota 
of the Central Government, was withdrawn 
by the Karnataka Electricity Board (KEB). 
The energy Review Committee of the KEB 
has given an extra energy entitlement of 
18,93,320 units per month w.e.f. 1.6.92 to 

'the Wheel and Axle Plant. MIs Sandur 
Manganese and Iron Ore Ltd. have filed a 
writ petition in the Karnataka High Court and 
have obtained a stay order in their favour. 

BaRhara Road (BALLA) Thermaal 
Power Plant U.P. 

3818. SHRIRAJVEERSINGH:Wilithe 
Minister of POWER be pleased to state: 

(a) whether the Govemment of Uttar 
Pradesh has submitted the revised plan for 
Belthara Road (Billia) thermal power project 

to the Central Electricity Authority for its 
approval in .1990-91 ; 

(b) if so, whether all concerned depart-
ments have accorded clearance to this proj-
ect; and 

(c) if not, by when the clearance is likely 
to be accorded? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): 

(a) Yes, Sir. The Project Feasibility 
Report for installation of 3x250 MW BeHhara 
Road Thermal Power Project in District Bal-
lia, U.P. has been received in the Central 
Electricity Authontyfrom U.P. State Electric-
ity Board in November, 1991. 

(b) No.Sir. 

(c) The project could be considered for 
techno-economic clearance by the Central ' 
Electricity Authority after the U.P. State 
Electricity Board have tied up the essential 
Inputsl clearances such as coal linkage, 
water availability. associated transmission 
system, compliance of Section 29 of the 
Electricity (Supply) Act, 1948, Clearance from' 
the Central as well as State authorities from 
. environmental angle. 

Losses suffered by State Electricity 
Boards 

3819. DR.LAXMINARAYAN 
PANDEYA: 
DR. A.K. PATEL: 
SHRI KRISHAN DUn'" 
SULTANPURI: 

Will the Minister of POWER be please'd 
to state: 

(a) the losses suffered by each Stat~ 
Electricity Board during each of the lastthree 
years and in the current year; 

(b) the cumulative loss suffered by each 
State Electricity Board; and 
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(c) the steps takenl proposed to be 
taken by the Govemment to reduce the 
losses? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRIKALPNATH 
RAI): (a) and (b). Accounts for the year 
1991-92 have not so far been received from 
the SEBs. The commercial losses. aftertaking 
into account the subsidy as provided in the 
account of SEBs during the last three years 
is shown in the Statement attached. 

(c) State Governments have been im-

pressed upon. from time to time. including in 
the Conferences of Power Ministers of States. 
to improve the operations of the SEBs so as 
to achieve the statutory surplus of 3% and to 
take steps like equity participation. provision 
of subsidy to meet the losses for supply of 
power to the agricuHural sector. timely revi-
sion of tariff. improving the performance of 
thermal power stationsl reduction of T&D 
losses have been introduced. It has also 
been decided. in consultation with the SEBs 
and State Govts .. to establish a National 
Power Tariff Board and five Regional Power 
Tariff Boards to recommend appropriate tariff 
structure for each State. 



195 Written Answers AUGUST 3, 1992 Written Answers 196 

laO; 
,~e ..... ~ C\I :g ~ 0 C') C') ~ 0 

~~ 
.,.... co .., CD en ~ (0 c:n ... 0 ,...: ... ,...: ... N cO (; ::::.- C\I ..... Ol 0 ~ 

C') Ol co ;;;- ECOl 0 II? r;- - .,.... C\I .,.... 
e 86 .,.... , , , , 

~ G § .so () 

~ ~ .q: ....... 
~ 
.so 
~ Ole;; ..... 0 C\I C\I C\I 0 II) ..... 0 0 

~ 
Ol 0 

~ 
.., .,.... .., "": .... II) C\I 

~~ ." 0 ... N cO N u;; ,...: iii cD 
~ II) co ~ C') CD C\I e Qa '? .,.... .,.... , . 
Q.. -
~ 
~ 
CI) 

CD -s 
c: ::::. g 

~~ III ~ ;::: 0 II) CD 0 0 en 0 0 s .... ..... CD C') ~ .,.... II) C\I 'c::a .. N ,...: 
~ 

cO at; ... cO ... cD .so d~ .... II? ~ 
.,.... ..... !Z ,~ - ~ 
, 

! ..., 
Jl:! .... ... 
~ ~ III 

", ~ 
III 
f. 

COl 
Vi Ol~ 0 ." 0 C') 0 0 0 0 0 0 .!!! ~cO II) Ol Ol .,.... ": co C') II) ..... 
CD 

d~ 
COl cO d C'? N - 0 ... 0 c:n ... -s en .,.... II? ..... II? - CD C') ~ , 

01 -,E 
-6 ... 
ffi 
CI) 

li 
CI) a 
~ .J::. 
ili .J::. en .c 

~. t II) e I I ~ !I I .. a.. .. 
'" iii .. E 

2 0 a.. .. "I ~ 
II) 

8 ! l! c: .J::. ! CIIltI .. .. ~ 1ii ~ .c III J OJ .J::. CIS ~ E ~ 
CIS E i .J::. .J::. '3" CIS Z CIS = ~ 4( iii 0 :l: :II: ~ 0 

cS 
~ ..; eli C'? ... iii cO ,...: cD cri d 
~ 



, Q7 Written Answers SRAVANA 12, 1914 (SAKA) Written Answers 198 

.,,_ 
ClIOI 
~OI ;:0 0 II) C') C\I C') m C') 

j~ ..,. "II; CD 0 
q) N ci M iii ex) an ~ an ;::s_ .... co C\I C') C') ~ " Eto) C? ~ C') .., .., 0 0) 

d~ 
.... ..,. , 

0 II) ..... C\I N II) C') .... co II) co 
ex) N a; N ~ C; ci 
II) ..... .... 0 II) a> 
'";" .... .... . ~ C') 

0 0 0 0 ~ co 0 ~~ 0 0 
CD CD C\I 0 C') C! co os::: 01 ..,. 
~ ~ ex) N an N ci ;::SIlO 

Q~ II? ..,. II) v .., C\I " .... ~ CD . 

~~ 0 0 0 0 " co " C\I '1 "": CD C! ~ 0 0S:::0l8 to) ci ~ 
~ 

ex) .... M ;::SOl II? II? C? C\I (:I) Q_ '";" 

;.;. 
~ 

~~ fIJ "iii :::t CP a '" C\I c -g ~ c >-J!rB '" II) -m .Q i z 
'" Q.. II) E ~ ~ I s:; c- Ii '" a "iii 
If °iii CI) 

~ ~ a:: {!!. 5 :l 
~ ..: N M .. on III) ~ 
iii .... po' 



199 Written Answers AUGUST 3, 1992 Written Answers 200 

Indian Pacific Travel Market 

3820. DR.D.VENKATESWARA 
RAO: 
SHRI R. SURENDER 
REDDY: 

Will the Minister of CIVil AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Indian PacifIC travel 
market is poised for signifteant growth vos, 
peets during the current year; ano 

(b) if so. the aetails thereof? 

THE MINISTER OF CIVil AVIATION 
• AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) and (b). The foreign tou nsttraffic to 
India is poised for a significant growth during 
current year as the arrivals during the first six 
months of the year have already registered 
an increase of about 20.6 percent over the 
same period of the prevIous year. 

fT rans/ation] 

Private Aviation Companies 

3821. SHRI RA.JNATH SONKAR SHAS-
TRI: Will the Mimster of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether some air taxi companies 
have stopped operating; 

(b) if SO. the reaspms tjerelpr; 

(cl whether the air tax companies pos-
ses requisite safety regullations and infras-
tuctural facilities: and 

Cd) if not. the steps proposed to be taken 
in this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAOSCIN-
DIA): (a) and (b). Yes. Sir. MIs Air Asiatic 
Ltd .• discontinued operations 10 June. 1991 
due to non-availability of aircraft. Also MIs 
U.S. Air Ltd. have suspended their opera-

tions in September, 1991 due to grounding 
of their aircraft. 

(c) Before issuing permit to air tax op-
erators. it is ensured by the DGCA that the 
operator fulfils the safety requirements and 
has got necessary infrastural facilities as 
required by the Aircraft Rules and the Air 
Taxi Guidelines. 

(d) Does not arise. 

Water Reservoir In Bihar 

3822. SHRI UPENDRA NATH VERMA: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether the proposed reservoir 
project in Barachatti .. Gaya division in Bihar 
is likely to be implemented during the Eighth 
Five Year Plan; 

(b) if so. the details thereof; 

(c) whether the proposed Nilanjan i.Ti-
galion proJect 10 Hanterganj in Chatra divi-
sion has also been Included In the Plan; 

(d) if not, the reasons therefor; and 

(e) the total land likely to be irrigated by 
this Nilanjan irrigation project and the expen-
diture likely to be incurred thereon? 

THE MINISTER OF WATER RE-
SOURCES( SHRI VJDYACHARAN 
SHUKLA): (a) and (b). Mohane Reservoir 
Project of Gaya District has not been in-
cluded by the State Govemment in its Eighth 
Five Year Plan proposals. The State Gov-
ernment is required to send a modified report 
for techno-economic apprisal at the Centre. 
In Its original draft. the project envisaged 
irrigation benefit to 43.000 hectares. 

(c) to (~). Lilajan Reservoir Project of 
Hazaribagh District has not been included 
by the State Government in its Eighth Five 
Year Plan proposals. The State Government 
is required to send a modified report for 
techno-economic appraisal at the Centre. In 
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its original draft, the project envisaged irriga-
tion benefit to 37,000 hectares. 

[English] 

Share of Yamuna Water to Deihl 

3823. SHRI TARA CHAND 
KHANDELWAL: 
ACHARYA VISH-
WANATH DAS SHAS-
TRI: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether the Delhi Administration 
hasrequested the Union Government to help 
the metropolis to get its due share of Yamuna 
water; 

(b) if so, the quantum of water is being 
given to Delhi per day; 

(c) the quantum of daily requirement of 
water in Delhi; 

Cd) whether the Union Government 
propose to formulate any long term policy to 
make availability of water to Delhi: and 

(e) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDHYACHARAN 
SHUKLA): (a) Yes, Sir. 

(b) Delhi is drawing about 2320 million 
litres per day from aU sources including 
Yamuna at present. 

(c) As projected by Delhi Administra-
tion, daily requirement of Delhi is about 2844 
million litres per day. 

(d) and (e). The long-term measures to 
meet the future requirements of Delhi in-
clude construction of Renuka Dam in Hima-
chal Pradesh, and Tehri Dam in Uttar 
Pradesh, a parallel channel for conveyance 
of Delhi's supply through Haryana and recy-

cling and teuse of water alongwith the regu-
lation of the growth of Delhi. 

Erosion in Ganga along Indo-Bangla-
desh Border 

3824. SHRI CHETAN P.S. 
CHAUHAN: 
SHRI BALRAJ PASSI: 

Will the Minister of WATER RE-
SOURCES be pleased to state: 

(a) whether considerable land is being 
lost ownig to continued erosion process in 
the Ganga along Indo-Bangladesh border: 
and 

(b) if so, the concrete steps taken or 
proposed to be taken by Union Government 
and State Governments in this regard? 

THE MINISTER OF WATER RE-
SOURCES ( SHRI VIDYACHARAN 
SHUKLA): (a) and (b). No, Sir. Due to 
erosion on the right bank of Ganga, down-
stream of Farakha in Murshidabad district, 
some land is flot available for use by India. 
SchemescostingRs.5.88crorershavebeen 
executed to prevented severe erosion. An 
outlay of Rs. 43.67 crores is proposed in the 
8th Five Year Plan. 

Training to Operators by M.T.N.L 

3826. SHRIRABIRAY:WilltheMinister 
of COMMUNCATIONS be pleased to state: 

(a) whether any training andconsuhancy 
for telephone operators working on T-MX 
and ITX has been implemented by Ma-
hanagar Telephone Nigam Limited in con-
sultation with the National Productivity 
Council; 

(b) if so, the details thereof: 

(c) whether training has been irJl)Clrted to 
them under a programme called'Behaviour 
improvement for productivity enhancement'; 
and 
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(d) the places Where this SCheme has THE DEPUTY MINISTER IN THE 
oeen put into operatIOn and the details MINISTRY OF INFORMATION AND 

• thereof? BROADCASTING (KUMARIGIRIJAVYAS): 

THE DEPUTY MINISTER IN THE MIN-
ISTRYOF COMMUNICATIONS (SHRI P. V. 
RANGAYVANAIOU): 

(a) Yes. Sir. 

(b) (i) MIs National PrOductIVity Coun-
cil. New Delhi were retained as Consuhant 
for a 4 day Training Programme for T-MX 
(Trunk -Manual Exchange) and ITX (interna-
tIOnal Trunk Exchance) Telephone Opera-
tOlS of MTNL at New Delhi. 

(ii) The objective of the programme was 
to irJll'OVeOperatOlS' response to the neeas 
of the customers availing services of T -UX ? 
ITX. A total number of 1.665 Telephone 
Operators were trained. 

Cc) Yes. Sir. The nameofthe programme 
was 'Productivity Enhancement througn 
BehaviouraJJ~nt·. 

Cd) The training programme was IQ)Ie-
mented only at MTNL, New DeIhl. 

[Translation] 

Pres Informaiton Bu ... 

3827. PROF.RASA SINGH RAWAT: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the aitera adopted for setting up of 
offices of the Press Information Bureau in 
the country; 

(b) whetnerthe office of Press informa-
tion Bureau in Kola has been closed dOWn 
and if so, the reasons therefor: 

(c) whether the Government haVe re-
ceived an memorandiurnto reopen the ofice 
in Aimer and if so. the details thereof: and 

(d) the time by which ofics in both the 
places are liley to be opened? . 

Ca) PIB offices are oped at State Capitals 
and places whicch are newspaper centres. 
There IS no other criteria specified for open-
ing of Branch offICeS of Press Information 
Bureau as such. However. while closing 
some of the offices of the Bureau that te 
offices which catrer to 60 ewspapaers/pen-
odicals In the area be retained and te others 
be dosed. ThIS critria IS being adoted for 
processing the proposalS for opening of new 
Branch Ofices. 

(b) No_ Sir. 

Cc) and (d). A request from Ajmer Cci-
!aens Council for opemng of Branch Office 
of the Bureau at AJmer was received 
Presently. three offICeS of the Bureau are 
funclioing in the falaastan State at ujncllon-
Ing n te RaJasthan State at Jalur. Kota 
&.Jodhpur. There IS no proposal for openmg 
an oflCCe of PIB at Almer. 

[English} 

Taking OVer of liSCO 

3828. SHHRIMATI GEET A MUKHER-
JEE: Will the MinISter of STEEL be pleased 
to state: 

(a) whether it is a fact that three private 
parties have offered to take over the Indian 
Iron and Stelel Company (/SeO)' 

(b) if so, whether the value of reat estate 
and plant and machinery offered by them 
was found to be adequate; 

(c) if so. the details thereof: 

(d) wnetnerthe matter has been handed 
overto the Shankar Comlttee forfinalisation: 
and 

(e) if so. whether tne decision thereon 
by the Sankar Committee is expected by the 
stipulated time? 



205 WriltenAIISMHS SRAVANA 12,1914 (SAKA) WriltenAnsMHS 206 

THE MINISTER OF STATE IN THE expeaedtobe received m November, 1992_ 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEy): (a) to (c). Three private 
parties had subnitled prelininary oilers for 
pa~ionln ISCO, to SBI CaplaIMarkets 
Ud. (SHIB-CAP). The preliminary oilers 
were not evllNated in the Gvernment. SBI-
CAP, in its preliminary report, had recom-
mended the setting up of an Experts' C0m-
mittee to evaluate final oilers as might be 
submitted by tne partl8S. 

(d) and (e). Government had set up a 
Comittee of Experts, on 11.6.1992, to 

(i) 

(ii) 

(iii) 

Obtain and evaluvate oilers for ar--
ticipation and to negotiate with the 
parties, keeping in view the guide-
lines given by the GOVI .• from 1ame 
to time': 

recomendothercondilionsincclud-
ing financial restruduring, to 
achieve the stated objective 

suggest other conditions including 
financial restructumg, to achieve 
the stated objecIiv. 

The Ccmmilte had sought extension in 
the time limit setforsublTission of ils rec0m-
mendations from August 14, 1992 to N0-
vember, 1992 The recomrnendatlon are 

Post Offices wHh Telephone 
Facility 

3829. SHAI 8APU HARI CHAURE: 
Will the Minister of COMMUNICATIONS be 
pleased to State: 

(a) the State-wise number of villages in 
the country without post offaces; 

(b) te nUnDer 01 post offices in the 
country wllhoUitelephone tacility; and 

(c) the steps taken by the Government 
to provide telephone facilities in these post 
offices? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMISSICATIONS (SHRI 
P.V.RANGAYVANAIOU}: (a)and(b). The 
State-wise n.umber of viDages in the country 
without post ofIices and the State-wise 
number of post offices in the ccountry with-
out telephone facility is given in the State-
ment attacched. 

(c) Efforts are being made to provide 
telephone (PCO) at every Post Office in the 
country subject to technical feastity and 
availability resources. 
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Leasing of a Transponder on 
ASiASAT 

3830. SHRI M.V. CHANORASEE-
HARA MURTHY: 

SHRI V. SREENIVASA 
PRASAD: 

SHRI MOHAN RAWALE: 
SHRI SHRAVAN KUMAR 

PATEL: 

Wllthe Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the talks lor leasing a 
transponaer on Aslasat I Satellite schedulec:t 
for May 1992 were postponaed IOdefinitety: 

(b) if so. the reasons therefor: ana 

IC) th.e steps taken oy the Government 
to secure the transponaer lacllity? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMAR IGIRIJA VYAS). 
(a) to Ccl. The proposed visit of delegtion to 
Hong Kong In May. 1992 to expire the pos-
sibility of obtaining a transponooron ASlasat 
aid not matenallse since MIs. ASia Satellite 
Telecommunications CO.Ltd. sought a re-
scheduling of the visit. Mis. Asia Satellite 
Telecommunication Co. ltd. have now re-
quested lor fresh aates for the VISit. 

[Translation] 

Air Links to South Korea 

3831. DR. P.R. GANGWAR: Will the 
Minister of CIVIL AVIATION AND TOURISM 
be pleased to stale: 

(a) whether the Government have 
Signed any agreement With South Korea to 
In!roauce new air servicces between the two 
cocuntnes 

(bl if so. the details thereof: and 

(c) by when the air services are likely to 
be Introduced? 

THE MINISTER OF CIVIL AVIATION 
ANOTOURISM(SHRIMAOHAVRAOSCIN-
DIA): (a, and (b). Yes. Sir. The agreement 
provides that the designated airlines of both 
contracting parties can operate two weekly 
services on the specified routes. 

(c) No firm date has been finalised as 
yet 

Toruist Projects of Uttar Pradesh 

3832. DR. lAL BAHADUR 
RAWAL: 
SHRI RAJENDRA 
KUMAR SHARMA: 

Will the Minister of CIVil. AVIATION 
AND TOURISM be pleased io slate: 

(a) the details of tounsm projeCts 01 
Uttar Pradesh pending WIth the Union Gov-
ernment for approval: 

(b) the time by whicch these are likely to 
beclearea; 

(d) Whether the Union Government 
have receIVed any proJect from the State for 
development 01 Garhwal and Kumaon as 
tourist centres: and 

(e) if so, the details thereof and the 
action taken by the Government thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCCINDIA): (a) to (e). The State Govern-
ment have submitted proposals lor the 00-
velopment of tourISm Infrastructure on the 
Badrinath-Kec:tamath pilgrim CIrCUi! The 
proposalS are unOOr consldera!.on. 

Furfhef fi(la'lci~ liSSiSlam::e to 1tte 
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States is extended for specificc pro)ectsl 
schemes based on their merit, availability of 
funds and and inter-se priorities. 

Telephone Facility In Post OffIces In 
Blhar,GuJarat, Rajasthan and U.P 

3833. PROF. RITA VERMA: 
SHRIMATI BHAVNA 

CHIKHUA: 
SHRI RATILAL VERMA: 
SHRI DEVI BUX SINGH: 

Will the MinisterofCOMMUNICATIONS 
be pleased to state: 

(a) the number of post offices in Bihar, 
Gujarat, Rajasthan and Uttar Pradesh with-
out telephone facility at present; 

(b) whethertheGovemment propose to 
instal telephones in these post offices; and 

(c) if so, the details thereof and the time 
by which the telephone facility is likely to be 
provided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) At. present, 
the number of post offices without teephone 
faciity is as under: 

Bihar-8,178 Gujarat-4,72226 Rajast-
han- 8,1622 Uttar Pradesh- 14,306. 

(b) and (c). Thoughthera is no separate 
plan to provide telephone facility in all the 
post offices. Govemment have plananed to 
provide telephone facility in all the Pan-
chayat Vilages progressively by 31.3.1995 
subject to avilabilily of resources. The p[ ost 
office is one of the suggested locations for 
installation of such telephones. 

Post and Telegraph Offices in Mahar-
asMra 

3834. SHRI DATTA MEGHE: Will the 
Minister of COMMUNICATIONS be pleased 
to state: 

(a) the targets flxedfosettlng up of post 
and telegraph offices in eight districts of 
Vidarbha rag ion in Maharashtra for 1992-93, 

(b) the criteria adopted for fixing the 
target; 

(c) whether complaints have been re-
ceived from this region regarding late deliv-
ery of telegrams during 1991-92; and 

(d) the steps takene to avoid such 
delays? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAYVANAIDU): (a) Itisproposed 
to open 18 Branch Post Office and 3 Depart-
mental aSub Post Of ices in VIDarbha Re-
gion in Maharashtra during 1992-93. 9 
Combined Post and Telegraph Offices are 
targetted for opening in Vidarbha region 
during the year 1992-93. 

(b) Targets for opening Post Offices 
are fixed keeping in view the esxisting stage 
of postal development in the various Circles 
into which the country Is divided and the 
availability of resources. 

Targets for telegraph officews are de-
termined by the number of long distance 
public telephones planned for post offices 
and public demand. 

Cc) Yes, Sir. 

Cd) A small computer based telegraph 
system in the telegraph office at Nagpur 
cconnecting .all telegraph offices in the re-
gion has been provided in 1991-92. A large 
system has been planned for installation at 
Nagpur in the Eighth Five Year Pian. In 
additionk, slow-speed Morse Instruments In 
combined post and telegraph ofices shall 
also be replaced by eletronic keyboards 
during the same period. 
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Flood Forecasting System In West 
Bengal 

3835. SHRI ZAINAL ABED IN: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether floOd forecasting system 
has been introduced in the Lower Ganga 
Division, Central Water Commission, Ber-
hampore, West Bengal; 

(b) if not, the reasons therefor; 

(c) thestepsbeingcontemplatedforthe 
introduction of the system; and 

(d) the number of basins alongwith the 
Jurisdiction It is likely to coveer? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). No. Sir. The intro-
duction of flood forecasting system in a 
particular area/region mteralia requires the 
specific request by the State Government. 
No such proposal as ben received from 
Government of West Bengal. 

(c) and (d). Do not anse. 

Air Traffic Potential on Mangalore and 
Bombay Mangalore and Madas 

Sectors 

3836. SHRIV. DHANANJAYAKUMAR: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether any survey has been con-
ducted to find out the air trafficc potential 
between Mangalore and Bombay and Man-
galore and Madras via Bangalore sectors; 

(b) the revenue earned at Mangalore 
during the past thre years; 

(c) whether there is any proposal forthe 
expansion of the Mangalore airport; and 

(d) if so, when it is likely to be com-
pleted? 

THE MINISTER OF CIVIL AVITION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a). No such survey has been 
cocnducted in the redcem past. 

(b) The details of the revenue earned by 
the National Airport Authority during the past 
three years are as follows:-

1989-90 

Rs.28.49 
lakhs 

(c) No, Sir. 

1990-91 

RS.34.93 
lakhs 

(d) Does not anse. 

1991-92 

RS.39.56 
lakhs 

Jointing Kits By M. T_N.L. 

3a37. SHRI GEORGE FERNANDES: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether attention of the Govern· 
ment has been drawn to the news item ap-
pearing in the 'Hindhu' dated may 21,192 
regarding alleged irreguiarities in awarding 
contract for purChase of jointing kits by the 
Mahanga Telephone Nigam limited; 

(b) if so, the details and fact thereof; 

(C) whether any inquiry has been ordred 
in this regard; and 

(dl if so, outcome thereof and the action 
taken by the Government in the mattter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes, Sir. 

(b) to (d). An inquiry by the Additional 
Secretary, Department of Telecomm has 
been ordered in thiS regard, abnd his report 
is unddrconsideration. 
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Import of Newsprint by RNI 

3838. PROF. K.V. THOMAS: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whether the Registrar of Newspa-
pers of India holds the control over the im-
ports of newsprints: 

(b) whether this has caused u'!dUe 
difficulties to newspapers; 

(c). wnether Ihe Government propose 10 
withoraw the same trom the RNI: and 

(d) if so. by when and if not, the reasons 
therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND-
BROADCASTING (KUMARIGIRIJA VYAS): 
(a) No, Sir. Under the neww Export-lmpon 
Policy of the Government annonced by the 
Ministry of Commerce on 31.3.1992. news-
pnnt has been alloweo to De Imported by Ihe 
newspapers direct or througn their author· 
ised agents as per the entitlements dieter· 
mlneo by Ihe Reglstar of Newspapers for 
India. 

(b) to (d). Do not airse. 

(Translation] 

Alleged Irregularities in ITOC 

3839. SHRI DEVI BUX SINGH: 
SHRI RAT! LAL VARMA: 
SHRI PRABHU DAYAL 

KATHERIA: 

Wi!: the Minister of CIVIL AVIATION 
AND TOURISM be pleased to,state: 

(a) whether attentIOn 01 the Governmnt 
has been drawn 10 tne neWllem appeanng In 

'Jansatta' dated 8 July, 1992 regarding cor-
ruption in India Tounsm Development Cor-
poration; 

(b) whether the C.B.!. had recommed-
ned any action against the Officers tound 
guilty; and 

tc) if so, the facts thereof and the action 
taken by the Govemment thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) Yes, SIr. 

(b) and (c). Yes, Sir. On the CBI report, 
departmental enqulY has been initiated 
against the allegedly defaulting officialS 

[English] 

Telephones in Cities of Maharashtra 

3840. SHRI ANKUSHRAO RAOSAHEB 
TOPE: Will the Minister of COMMUNICA-
TIONS be pleaseo to state 

(a) the number of appliations recelveO 
till March 31. 1992 for telephone connec· 
tlons 10 malor Cities of Mharashtra: 

tb) the number of telephone connec· 
tions prOVided so far; and 

(C) the number of persons still on the 
waiting lists and are likely to ebe provided 
telephone connections? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) to (c). The 
pOSition for 7 major cities 01 maharashtra for 
working telephone connections & waiting list 
as on 31.3.1992. Number 01 telephone 
connectionsprovidedduringApril,92toJune, 
9 & the waiting list as on 30.6.92 is given in 
statement atlacheo. 
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Airport at Bareilly. U.P. 

3841. SHRI SATYA PAL SINGH 
YADAV: Will the Minister of CIVil AVIA-
TION AND TOURISM be pleased to state: 

(a) whether the Government propose to 
set up a civilian airport in Beiily disrict of Uttar 
Pradesh; 

(b) if so, the details thereof; 

(c) the time by which it is likely to be set 
up; and 

(d) if not, the reasons thereof? 

THE MINISTER OF CIVil AVIATION 
AND TOUR ISM (SHRI MADHAVRAOSCIN-
DIA): (a) No, Sir. 

(b) and (c). Do not arise. 

(d) None of the airlines operatos has 
projected any requirement nor any provision 
has ben made in the 8th Five Year Plan, for 
this purpose. 

Local News From Deihl Second 
Channel 

3842. SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) whether the news telecast of Delhi 
Doordashan on second Channel in the eve-
ning mainly comprises nationaVinternational 
news ather than the local news; 

(b) if so, the reasons therefor; and 

Cc) the action likely to be taken to 
telecast local news to the maximum extent 
on second channel of Doordarshan? 

THE DEPUTY MINSTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VY AS): (a) to 
(c). local News items are given prominence 
in the evening news bulletin on Metro 
(commonly known as 'Second') Channel of 
Delhi Doordarshan Kendra. However, it is 
considered appropriate that a few news items 
of national and International importance are 
also included in these bulletins in the interest 
of early reporting of such events. 

(English) 

Waiting List for Telephones In 
Gujarat 

3843. SHRI KASHIRAM RANA: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the numberof persons in the waiting 
listforthe telephone connection in OYT nad 
Non-OYT categories at presetn in various 
districts of Gujarat, separately; 

(b) the telephone connections released 
during last three years and against the tar-
get; 

(c) the efforts being made to clear the 
entire waiting list; 

(d) whether the Gvernrnent propose to 
increase the capacity of existing telephone 
exchanges and also to set up new telephone 
exchanges in Gujarat; and 

(e) if so, district-wise details thereof? . 

THE DEPUTY MINISTER IN THE· 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVANAIDU): (a) Theinfoma-
tion is given in statement -I attached. 

(b) The target fixed & achieve during 
last 3 years are as under:-
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Year Target fixed Target achieved 

1989-90 

1990-91 

1991-92 

(c) As per 8th plan objectives expan-
sion programme are being drawn to provide 
by the end of the 8th Plan. 

(i) Telephones practically on demand 
In rural areas, and 

15000 

20000 

45323 

(ii) 

38365 

26181 

45963 

To reduce the waiting period to 
within two years In large systems. 

(d) and (e). Yes, Sir. The detailed 
information IS given In statement-II attached 
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Nydel and Thermal Power Generation 

3844. SHRI RAM SINGH KA-
SHWAN: 
SHRI RATILAL VARMA: 

Will the Minister of POWER be 
pleased to state: 

(a) Whetherthe Government propose to 
maintain the ration of 40 and 60 between the 
hydel power generation and thermal powerr 
generation; 

(b) if so. the present perentage thereof. 

State-wise; and 

(c) the steps taken by the Union Gov-
ernment to maintain the ratio? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) and (c). The Government IS trying 
to restore the thermal-hydel ratio to the opti· 
mal mIx of 60:40 by Inducting additIonal 
hydel capacity. 

(b) The present percentage of Hydro 
and Thermal power generating capacities 
are gIven below State-wIse: 
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Telephone Adalats 

3845. SHRI SATYA DEO SINGH: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number of slttmgs of the Tele-
phone Adalat (Khuli-Adalat) of Mahangar 
Telephone Nigam Ltd. held during the last 
six months; 

(b) the number of applications received 
for their consideration: 

(c) the number of cases disposed out of 
them; and 

(d) the number of cases still pending for 
disposal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Sir. during 
the last six months M.T.N.L Delhi held two 
sittings of Telephone Adalats and MTNL 
bombay also held two sittings. 

(b) 

(c) 

(d) 

• [English] 

ForMTNL 
Delhi 

1223 

1183 

40 

ForMTNL 
Bormay 

578 

531 

47 

Manufacturing of Slag-Cement in Joint 
Venture 

3846. SHRI ATAL BIHAR I 
VAJPAYEE: 
SHRI SHANKER SINH 
VAGHELA: 

Willthe Ministerof STEEL be pleased to 
state: 

(a) whether there is any proposal to set 

upaJoint V~nture Companyformanufactur-
ing of slag-cement from the blast furnace 
slag of Bokaro Steel Plant; 

(b) if so. the salient features thereof; 
and 

(c) the stage at which the proosal stands 
as at present? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV); (a) Yes. Sir. 

(b) The Cement Plant will have a capac-
ity to manufacture one Million Tone per 
annum of portland slag cement based on 
granulated blast furnace slag tram Bokaro 
Steel Plant. 

(c) Originally. it was proposed to set up 
the plant based on the cement grade lime-
stone depOSits in Jadunathpur area of Bihar. 
However. owing to envlornmental problems, 
alert nate limstone deposits in Madhya 
Pradesh are being considered. The techno-
economic Viability of the project in the later-
nate location, IS also being worked out. 

[Trans/ation) 

Development of Tourism in Madhya 
Pradesh 

3847. SHRI RAMESHWAR PATIDAR: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the details 01 proposals fordevelop-
ment oftourlsm in Madhya Pradesh pending 
for approval with the Union overnment: 

(b) the reason for delay In approving 
these proposals; and 

(c) the time by which these are likely to 
be aproved? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) to (c). One project proposal forthe 
construction of a Foreset Lodge at Bori could 
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not be sanctioned during 1991-92forwant ot 
clarifications Irom the State Government. 
The State Govemment has been requested 
to forward the requisite information. The 
proposal would be considered on receipt of 
the same. 

[English} 

STD and Electomic Exchanges in 
Maharashtra 

3848. SHRI SUDHIR SAWANT: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the number and the places where 
SID and electronic eXChanges In Sindhudurg 
and Ratnagiri distritcs of Mharashtra pro-
posed to be set up by March 31,1993 and 

,March 31,1994; 

(b) the number of existing STD and 
electronic exchanges as on May 31 , 1992; 

(c) the number of villages provided with 
telephones facility by March 31,1992: 

(d) whether the Government are aware 
hat telecommunication system has com-
pletely broken don in these areas; if so, the 
reasons therefor: 

(e) whether the work on the setting up 
of exchanges wwith STD facility at Kandauli. 
Vengurla, Swwamtwadi and Rajpur has been 
delayed; if so, the reasons therefor; and 

(I) wwhether equipment meant for STD 
at RAjapur has been diverted; if so, the 
reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISRTY OF COMMUNICATIONS (SHRI 
P.V.RANGAYYANAIDU): (a) The list placed 
in the Satement-l. 

(b) The list placed in the Statement ·11. 

(c) RATNAGIRI 245 

SINDHUDRUG 148 

(d) There IS no break down in Telcom. 
Service In Ratnagin & Sindhudurg district. 
However one 100 pair cable fault was there 
at Deogad eXChange due to which about 30 
telephones were affected lor some time 

(e) No, Sir. 

(f) As there was no suitable land and 
building available in Rajpur a 30 channei 
UHF system Ian ned for STD provision could 
not be instaled at RalPur. 

STATEMENT -I 

Part (a) (i) Number and plces where SrD is proposed in Rathgirir and Sindudurg 
District. 

Name of District Upta31·3·93 Upta 31-3-94 

(1 ) Ratnagiri (1) Khed (1 )RaJapur 

(2) Dapoli (2) Sangameshwar 

(3) Lote 

(4) Chiplun 

(Commissioned on 27·7·92) 

(2) Sindhudurg (1) Sawantwadi (1\ Malwan 
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Name of District Upto31-3-93 Upto31-3-94 

(2) Kankavail (2) Banda 

(3) Venguria 

(ii) Number and places where eleclrcnic exchanges are proposed in Rathagiri and 
Sindhdurg Districts' 

RATNAGIRI UplO 31-393 

:1p10 31-3-94 

SINDHUDURG upl031-3-93 

upl0 31-3-94 

DAPO~.l. KHED. GUNAGAR. LOTE. 
DEVRUKH, LANJA. BANKOT. ALOR£' ',' 
,lAMGr Q/lBlL. RAJPUR. SHRUNOll,R 
TAli. 

H,W{M.A.! BA~3ANL rURUS. HEDVI, 
JAIGAD, KI-IANDALA. LATWAN. 
LA Vf: L MAKHJAN. MARGAT AMHAN. 
PAll, TALAVAll. 

ACHRA. KHAREPATHAN. SHIRGAON, 
SAWAtHHWADI 

KASARDA. MASURE, TALE. BAZAR. 
KUDAL 

Part (b) (ii) Number of places where STd is available upl0 31-5-92 in Ratnaglrian(t 
Sindudurg Districts. 

(1) Rathagiri Districn: (1) Ratnagiri 

(2) Sindhudurg Disict; (1) Kudal 

(iii) Number and names of electronIC eXChanges as on 31-5-92 in Ratnagiri 
and Sindudurg District: 

(1) RATNAGIRL DISTRICTS - 9 

GANEKHADPAlLl, DABHOL, KUMBAKE. SAVARDA. PACHAL. JAKADEV\. 
MALGUND. PAWAS& SANGAMNESHWAR . 

(2) SINDHUDURG DISTRICT -15 

DEOGAD. VIJAYADURG, WADA, KANAKAVALI, FONDAGHAT, MANGAON. 
MHAPEN, KA ITA, MALVAN. BANDA, 8EDSHI. REDIT. SHIRODA, TALAWWADA. 
VENGURLA. 
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Decntase In Power Generation 

3949.SHRIRAITLAL VARMA: Willthe 
Minister of POWER be pleased to state: 

(a) whether most of the power plants in 
the country are having outdated machinery 
and their generation is gradually decreasing; 

(b) whether the Govemment propose 
to renovate and modernisee these plants; 
and 

(c) if so, the details of such plants which 
are likely to be covered under the scheme 
auring the Eighth Five Year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) 199 old thermal units of 46 thermal 
power plants ana 217 old hydro units of 54 
hydro stations had been identified to have 
old machinery affecting their generation. 

(b) Yes, Sir. 

(c). State-wise, details of the renova-
tion and modernisation schemes of thermal 
power plants and hydro-powerr stations 
expected to be covered under the Eighth 
Five Year Plan are given the Sttements to be 
coivered underthe Eighth Five Year Plan are . 
given in the. Statements I & Ii, respecitively. 
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Telegraph Office at Bhadrak, Orissa MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) No, Sir. 

3850. SHRI ARJUN CHARAN SETHI: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Government propose to 
sanction the Depanmental Telegraph Of-
fices in Orissa, particularly at Bhadrak to 
meet t~ growing demand; and 

(b) if so, the details thereof with loca-
tions and; 

(c) the time by which these are likely to 
start functioning? 

THE DEPUTY M!NISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAVYANAIDU):(a) It is proposed 
to sanction three Departmental Telegraph 
Offices in Orissa including one at Bhadrak. 

(b) The telegraph Offices shall be lo-
cated one each at Rayagada, Koraput and 
Bhadrak. 

(c) The Telegraph Offices are likely to 
start functioning by March ,1993. 

Power Projects of Mizoram 

3851. DR. C. SILVr::RA: Will the Minis-
ter of POWER be pleased to state: 

(a) whether some proposals for new 
power projects have been received from the 
Government of Mizoram during the current 
financial year; 

(b) if so, the details thereof; 

(c) whether some of these projects 
have been approved by the Government; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor and the 
time by which these projects are likely to be 
approved? 

THE MINISTER OF STATE IN THE -

(b) to (e). Do not arise. 

Proposal for ralslng funds for 
Vlsakhapatanam Steel Plant 

3852. SHRI M.V.V.S. MURTHY: Will 
the Minister of STEEL be pleased to state: 

(a) wnether there is any proposal to 
raise funds by way of loans for the 
Visakhapatanam Steel Plant;and 

(b) if so the details thereof and the 
extent 01 loans required? 

THE MINISTER OF STATE IN THE 
MINSTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). The plan outlay 
approved for the construction of 
Visakhapatanam Steel Project for the year 
1992-93 is RS.S15 crores. Of this, budget-
ary support of RS.2S2 crores has been pro-
vided. Visakhaplanao11 Steel Project will 
also receive RS.4 crores as suppliersJbuyers 
credit. Tt"e balance reqUirement of RS.249 
crores is to be arranged by Government 
through extra b~etary source. 

Telecast Satellite Based T.V. Pro-
grammes In Orissa 

3853. SHRI GOPI NATH GAJAPATHI: 
Will the Minister 01 INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government have a 
proposal to telecast satellite based T.V. 
programmes in Orissa; 

(b) the details thereof; and 

IC) by when this facility is likely to be 
made available for entire Orissa? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRIJA VYAS): 
(a) to (c). Sateliite-derived regional TV serv-
ice is already in operation in Orissa with 
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e"aeU_n 7'Il SeprambIIr.1991. (a) The dIgIaI radio ~ on 
this technology Is In raguIar production II 

[Ttal T If,,~ GCEL. and 8Intadr ImpIemenlBd In Donal 
range 01 Iron 018 mnes 01 SAl.. and Is also 

.................. OItI:T........ baIng~lIlh8liachno1ogyolDllpl 
Debll ... ..,... ofEIectronica. 

3854. SHRllCESRllAL: WIIthe MInIs- [EnglIsh] 
tar of STEEL be pIea98d to staIIt: 

( .............. SteelAuIhorIy. .... 
UrriIBd hasdavelapad a New DiglaJ RIa <flo 
NetwaIk'l8Clhniqua; 

(b). so. .... dIdaiis hereof Including Is 
uses; 

(~ .. all8itaffalaignardlangelkely 
to be saad after in1JIementation 01 this 
tachnique; 

(d) I so. 1he daIaIs 1heraof; and 

(e) the lime bY Which it Is Ike1r to be 
~ 

THE MINISTER OF STAlE OF THE 
MINISTRV OF STEEL (SHRI SONTOSH 
MOHAN DEV):(a) Yes, Sir. 

(b) SlaeI Authority of india LImIed 
(SAIL)has joInlIyconfigured and designed a 
point 1n.Iltipoint ,digital Tadio 1I8tWtR 
aJongwIthGujaratCommunicallonandElac-
1rOnics Ltd. (OCEL). The dlgital:radiD ..._ 
work. based 'on TIme 'DiIrisIDn'Mu1t1ple Itc-
cess (TDMA). interconnect 3) 'remote sta-
tions through lneolsightprttpagation. using 
asingl8pairolUIlnIfHighFnlquancie&.(UI'F) 
In 1.5 GHZ range. The JIS8S aJ8 In Aural 
speech c:ommuriic:aIion. ,1lIetro cllles C0m-
puter ~ lor:applcalions such as 
Briing, 1ndustriaI'Cemp. 'fechnalotY 
paIks.eIc. 

(c) and (cf). Based on the orders ,. 
calvedNndar:c:onsidaraIionbr GCEL __ 
tram SAIl... CCIUCoaI 'India. TechnOIDgJ 
Palb(undaI'DI!pt:.OfElal::tnJnlcs).savIr9in 
fOI8lgrlitxCl_'Ig8bJ~systems 
fram....,... 1s ...... IIifIiId.iAs.10CRIQIS. 

Perform8nce of .... PIanIa 

3855. StlRl ~Y PRASAD 
SINGH: WDl the Minister of STEEL be 
pleased to stale: 

(a) whether some of the steel plants In 
the country aJ'8 being considered economi-
caJIy non-viable; 

(b) I so, the detaIs ther8of; 

(c) whetherfunctioning 01 these plants 
ant Ibfy to be I'8Viewed; 

(d) I so. the detaDs thereof; and 

<e) if not. the reasons therefor? 

THE MINISlER OF STTAE OF THE 
MINISTRY OF SlEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). Among public 
sectorsteel plants. the DurgapurStael Plant 
(DSP) of steel Authorly of India Umited 
(SAIL). Bumpur plant of India Iron & Steal 
Conpany Limited (liSCO). a subsidiary of 
SAl.. andVisakhapatanamSteei PIant(VSP) 
of Rashtriya !spat Nigam Limited aJ'8 pres-
ently incurring losses. Losses 01 OSP and 
lISCO ara mainly due to inadequate quality 
of indigenous raw materials. outdated WOIk 
pradices. obsolete technology and ,ageing 
oIequ.,menl The losses ofVSP are main" 
due to the fad that the praducIion unIs 
QJI'IImissionedduringthe last 1112yaars .. 
In Ih8 p-ocess of stabilisation. thus resulting 
In low capaclty utIIIsaIlon. coupled wIIh high 
Incidence of capItaIl8lated charges'IncI" 
Ing depreciation and interest. 

(c)to (e). Theperfonnance oflhepubIC 
sectorplants.lsbeingreviewsragularty. The ' 
modernisation pmposaJ of Dilrgapur SI8iI 
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Plant is under implementation. The mod-
ernisation proposal of liSCO Bumpurworks 
is underexaminationoftheGovemment. As 
regards VSP, Govemment is considering 
various options to restructure the capital 
base of the c0lT1>any so as to ensure its long 
term viability. 

[Trans/ation) 

Additional Gas for Power Plants for 
Uttar Pradesh 

3856. SHRI SURENDRA PAL PAT-
THAK: Will the MINSTER OF power be 
pleased to state: 

(a) whether any request has been re-
ceivedfrom the Government of Uttar Pradesh 
for supply of additional quantity of gas for the 
power plants to meet the shortage of power 
in the State; and 

(b) if so, the response of the Govem-
ment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) to (d). There is no gas based power 
station in operation in Uttar Pradesh in the 
State Sector. 

[Eng/ish) 

Pay Phones In Goa 

3857. SHRI HARISH NARAYAN 
PRABHUZANTYE: Will the MINISTER OF 
~MMUNICATIO~S be pleased to state: 

. (a) . the criteria for allotment of pay 
'phones to individuals; , 

(b) the number of such phones allotted 
in Goa with details,location wise; 

(c) the number of among them belong-
ing to SC, physically handicapped and eco-
nomically poor classes with details catego-
rywise,location-wise; 

(d) whether any irregularities have been 
noticed in allotment of such phones; and 

(e) if so, the details thereof and adion 
taken by the Government in this regard? 

THE D.EPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Under'the 
liberalised policy of the Department, Pay 
Phones are allotted to all those who volun-
teerto run on franchise subject to feasibility. 

(b) 311 pay phones were allotted in Goa 
as details below:-

Panjim 94 

Ponda 27 

Calangale 30 

Mapusa 26 

Vasco 45 

Margaon 79 

Paruorim 10 

(c) Out of these 311 pay phones, 30 
pay phones have been allotted to the 
persons of these categories as indicated 
below:-.. ~--------------------------------------------------------

Name of Place SC Physically handicappsd Economically 
persons poor persons • 

Panjim Nil 1 6 
Mapusa Nil 2 3 

Margaon Nil 1 6 

Vasco Nil 4 



287 Written AnswelS AUGUST 3, 1992 WrJtenAtastMNs 288 

Name o( Place SC Physically handicapped EconomIcaIy 
pIHSOIJS poor petSOIIS 

Poncla NIl 

Calangale NIl 

(d) No, Sir. 

(e) Does not arise in view of (d) 
above. 

Ants Gas Based Power Project 

3858. SHRI GIROHARI LAI.. BHAR-
GAVA: Wtllthe MinisterofPowerbepfeased 
to state; 

(a) whether the Anfa Gas based power 
project has ben cleared by the Government; 

(b) if not, the reasons therefor, 

(c) whetherthe Government propose to 
hand over this project to the Rajasthan 
Government; and 

Cd) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRYOFPOWER (SHRI KAlPNATH 
RAI): (a) and (b): Anfa gas power project 
(413MW) Stage-I approved by the Govern-
ment in 1986, has already been COl1l'reted. 
The proposal for State-II of the project with 
the capacity of 413 MW, to be irnplemented 
by the National Thermal Power Corporation 
(NTPC), will require Government's approval 
after gas linkage, financing etc., are tied up. 

(c) No, Sir. 

(d) Does not arise. 

[Translation) 

Permission to Foretgn Airlines 

3859. SHRI DHARAUPAl SINGH 
MALIK: 

SHRIGOVINORAION-
IKAM: 

Nil 

Nil 

3 

3 

WUI the Minister of CIVL AVlATDN 
TOURISM be pleased to state: 

(a) whether the Government have any 
proposal to allow airtines of another nation to 
operate in India without demanding Air in-
dia's right to fly to that country; 

(b) if so, the details thereof; 

(c) whether the concerned foreign GOY-
emment have permitted co-terminals facili-
ties to some International airlines; and 

(d) if so, the details thereof? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) No, Sir, 

(b) Does not arise. 

(c) and (d). Do not concern Government 
of India. 

{English} 

Delay In Indian Airlines and Air India 
flights 

3860. SHRI KADAMBUR M.R JAN-
ARTHANAN: Will the Ministerof CIVR..AVIA-
TION AND TOURISM be pleased to state: 

(a) the number of times the Indian 
Airlines and the Air-India Aights have been 
(telayed due to -Bomb hoax-during 1990-91 
and 1991-92; 

(b) whether any real case has been 
datected so far; and 

(c) If so. the steps taken In this regard? 
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lliE MJNISTEft OF CIY .. AVIATION power stations In the country as on march 
ANDTOURISUCSHRIUADHAVRAOSCIN- 31.1991: 
01''': Ca) The numberof Air Incfl8 and Indian 
Airlines fllghla delayed due to bam> hoax 
during 1990-91 and 1991-92 is as under:-

Year 

1990-91 

1991-92 

(b) No. Sir. 

Air India 

15 

31 

(c) Does not arise. 

Indian Airlines 

30 

48 

Installed CapacIty of Thermal 
Power Plants 

3861. SI-flIMATlSUSEElAGOPAI..AN: 
Will the Minister of POWER be pleased to 

(b) how many MWwas from indigenous 
sources and how many from imported 
sources out of them; and 

Cc) the perf" .. mance in terms of capacity 
utUisatlon of ind~enous sets and imported 
sets during 1990-91? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) and (b). The generating capacitY 
of Thermal Power Stations as on 31.3.1991 
was 44905.5 MW out of them 31861.5 MY. 
was from indigenous sources and 13048 
MW from imported sources. 

state: The performance of indigenous and 
. imported sets in terms of Plant Load Factor 

(a) the installed capacity of thermal (%) is given below:·· 

Plant Load Factor ('K.) during 1990-91 

Indigenous Sets 

BHEL BOILER! 
BHEL TURBINE 

55.68 

BHEL TURBINE! 
ABLBOILER 

46.65 

Doordarshan ProgrammesFrom 
Hyderabad 

3862.sHRI DATTATAAY BANDARU: 
Will the Minister of INFORMATION AND 
BROA~ASTING be pleased to state: 

(a) whetherthe people of Old Taluks of 
Medak,Jogipet. Narayankhedand Zaheera-
bad of Medal< district in Andhra Pradesh are 
unable to see the Doordarshan programmes 
from Hyderabad; 

(b) whether the proposal for setting-up 

Imported Sets 

USSR TURBINE/ 
USSR BOILER 

58.40 

Others! 
Others 

49.32 

a T.V Transmission Centre at Siddipet has 
since been "Ieared and proposal to set up a 
TV relay centre at Medak has been kept in 
abeyance; and 

(c) if so; the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRIJA VYAS): 
(a) Parts of Medak district lie within the 
coverage zone of the high power TV trans· 
mitter at Hyderabad. However. since Me· 
dak. Jogiper. Narayankhed and. Zaheera-
bad lie on the fringe of the covera~e area ot 
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this transmitter, installation of elevated an-
tennae and boosters is necessary for satis-
factory TV reception over there. 

(b) and (c). A low powertransmitter is at 
present under implementation at Siddipet. 
Setting up of low powerlvery low power TV 
transmitter at other places including Medak 
de~nds upon the availability of adequate 
resources and inter-sa priorities. 

Cross Bar Telephone Exchanges in 
Gujarat 

3863. DR. AK PATEL: Will the Minis-
ter of COMMUNICATIONS be pleased to 
state: 

(a) the numberoftelephoneexchanges 

installed wider cross bar telephone system 
in the Gujarat,district-wise.during last three 
years; 

(b) the number of paralysed cross-bar 
telephone exchanges within the Mehsana 
district during the last three months; 

(c) the action proposed to be taken for 
getting the cross-bar telephones in order; 
and 

(d) the details thaeof? 

THE DEPUTY MINISTER IN THE 
MIf'IISTRV OF COMMUNICATIONS (SHRI 
P.V. RANGAVVANAIDU): (a) Eightcross-
bar exchanges were installed during the last 
three years· in Gujarat as under: 
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(b) None olthe exchanges in Mehsana 
Distt. was paralysed ouring the last three 
months. 

Ie) and (d) Constant maintenance effort 
as per stanOarOs IS oone to keep the ex-
changes in order. 

[ Translationj 

Conversion of Telephone exchangesin 
Maharashtra 

3864. SHRI VILASRAO NAG-
NATHRAO GUNDE-
WAR: 

SHRI ANNA JOSHI: 

Will the MinisterofCOMMUNICATIONS 
be pleased to state: 

(a) the district-wise details of manual 
telephone exchanges in Maharashtra; 

(b) whether the Government propose 
to conven all such telephone exchanges 
Into automatic lelectronic telephone 
exchanges <;luring 1992-93; and 

(c) if so. the district-wise details 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVANAIDU): (a) Detailsgiven 
in the Statement attached. 

(b) Ves. Sir. 

(c) Details are given as per part (d) 
above. 
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Buildings for P.O. In Gujarat 

3865. SHRI CHHITUBHAI GAMIT: Will 
the Minister of COMMUNICATIONS be 

, pleased to state: 

(a) whetherthe Governmentpropose to 
construct buildings for the post offices in 
Gujarat; 

(b) if so, thedistrict·wise details thereof 
with Iocalion; and 

(c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVA NAIDU): (a) Yes Dir. 

(b) The information is furnished in the 
statements I and II attached 

(c) Does not arise in view of (b) above. 

STATEMENT Z 

Buildings under Construction in Gujarat. Districts 

Ahmedabad Districts(4). (i) lot hal Bhurkhi 
(ii) Koth 
(iii) Chafoda 
(iv) Ambawa~. 

Bhavnagar District (i)· (i) Botad 

Gandhinagar District (3)· (i) Sector 16 
(ii) Sector 21 
(iii) sector 22 

Surenderanagar District (1 ). (i) Thangadh 

Janagadh District (2)- (i) Mendarda 
(ii) Chhaya 

Mehsana Disrict(4)· (i) Kheralu 
(ii) Nartlipur 
(iii) Chanasma 
(iv) Vasaidabhla 

SabaOOinlha District (2)· (i) Meghraj 
(ii) Raigadh 

Kachchh District (7)- (i) Samlaya 
(ii) Mandvi 
(iii) Adipur 
(iv) Anjar 
(v) Bidada 
(vi) Mundra 
(vii) Gopalpur 



309 Written Answers SRAVANA 12. 1914 (SAKA) . Wrllten,AnsMH'S 310 

Valaad District (4)- (i) Amalsad 
(ii) Vapi Industrial£state 
(iii) Khergam 
(iv) Fadvel 

Suret District (6)- (i) Nanponda 
(ii) Nanivahiyal 
(iii) Fortsongadh 
(iv) Sanjan 
(v) Olpad 
(vi) Mosali 

Panchalas District (3) (i) Santroad 
(ii) Santrampur 
(iii) Kalol 
(i) Vaso 
(ii) -Kathlal 

Dang District (1) (i) 'Saputara 

STATEMENT-II 

CTS Approved for Construction In Gujarat 

Bhavnagar District (3)- (i) Bhavnagar HO 
(ii) Lathi 
(iii) lUiya 

Surendranagar District (1)- (i) Chotila 

Surat District (1 )- (i) Nanpura 
(iii Ukaidam 
(iii) :Navsari 
(iv) Baliyakheda 
(v) 'Marolibazar 
(vi) Killapardi 
(vii) >Kukar UundIa 
(viii) Sarbhan 
(ix) SattJam 

Kheda District (4)- (i) Kapadwanj 
(ii) Vadasinor 
(iii) Sarsa 
(iv) Thamna 

Panchmahals'District(2) (i) iRavagadh 
(ii) '.linlkheda 
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Bharuch District (4)- (i) Ankleshwar 
(ii) Valiya 
(iii) Rajpipla 
(iv) Palej 

Junagadh District (5')- (i) Veraval 
(ii) Sanangir 
(iii) Gariadhar 
(iv) Bhesan 

Banaskantha District (6)- (i) Palanpur 
(ii) Dantabhavangadh 
(iii) Vadgam 
(iv) Sriamireadh 
(v) Un 
(vi) Kanodar 

Subarkantha (1) (i) Idar 

Ahmedabad DistriCt (4)- (i) Anandnagar 
(ii) Bapunagadh 
(iii) Paldi 
(iv) Maninagar 

Mahesana District (6)- (i) Unavabalva 
(ii) Jagudan 
(iii) Mahesana H_O 
(iv) Patancity 
(v) Langnaj 
(vi) Sami 

Rajkot District (4)- (i) Lodhika 
(ii) Jetpur 
(iii) PPWOrkSrnorbl 
(iv) Kalvadroad 

Valad District (2)- (i) Bhilad 
(ii) Atul 

Dang District (1 )- (i) Vaghai 

Vadodara District (1) (i) Racecoursevadodara 

Gandhinagar District (1 0)- (i) Sector 9 
(ii) Sector 17 
(iii) Sector 19 
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Amerli District (1)-

Kachchh District (4)-

Union Territory (1)-

[English] 

Salem Steel Plant 

3866. DR. SHRIMATI K.S. SOUNDA-
RAM: Will the Ministerof STEEL be pleased 
to state: 

(a) whether the original programme to 
set up a full fledged steel plant at Salem in 
Tamil Nadu has been shelved; 

(b) if so, the reasons therefor; 

(c) if not, when it is likely to set up; 

(d) whether the existing steel rolling 
plant at Salem is likely to be expanded; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEELL (SHRI SONTOSH 
MOHAN DEV): (a) to (e). Government are 
of the considered view that further develop-
ment of Salem Steel Plant will have to be 
gradual and effected in stages. Accordingly, 
installation of the Second Sendzimir Cold 
ROiling Mill has been completed in March, 

(iv) Sector 20 
(v) Sector 23 
(vi) Sector 24 
(vii) Sector 28 
(viii) Sector 29 
(ix) Gandhinagar 
(x) Viramgam 

(i) Babra 

(i) Bhachau 
(ii) Khambha 
(iii) Girgadhada 
(iv) Kukma 

(i). Daman 

1991. Thereafter a scheme for installation of 
hot rolling facilities, envisaged to cost over 
RS.425 crores and to go into production in 
April. 1995, has been approved by Govern-
ment in April. 1991. Production from the 
facilities existing and now being installed at 
Salem Steel Plant will have to get stabilised 
before the next stage of the plant develop-
ment is taken up. 

Demand of Telephone Lines in 
Kamataka 

3867. SHRIMATI BASAVARAJESH-
WARI: Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether the main automatic ex-
change manufacturers in Karnataka are going 
to supply exchanges with 25000 lines ca-
pacity eachduring 1992-93; 

(b) if so, the total lines demand during 
the Eighth Five Year Plan; and 

(c) to what extent, it is likely to cover up 
the increasing demand of lines of the State? 

THE DEPUTY MINISTER "IN THE 
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MINISTRY OF COMMUNICATIONS (SHRI details of funds sanctioned for their imple-
P.V. RANGAYYA NAIDU): (a) No, Sir. mentation; 

(b) and (cl Question does not anse in 
view of answer at (a) above. 

Tourism Trade Fairs 

3868. SHRI ANAND AHIRWAR: Will 
the Minister of CIVIL AVIATION AND'TOUR-
ISM be pleased to state: 

la) whether the Government propose to 
hold tourism trade fairs In the country to 
promote tourism dUring Eighth Five Year 
P,an; ana 

bl if so. the details thereof and the 
location selected tor the purpose? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM(SHRI MADHAVRAO SCIN· 
DIAl: (a) As laid down In tne 'Nationa: Action 
Plan iorTourism tradetair IS proposed to be 
held once In three years where the 'ndlge-
nOllS Industry and foreign travel agemsit:Jur 

• operators couid fnJltf'J11y 'nteract. 

(0) It IS 100 early to jin<:;!lse the locatIOns 
ot ali such trade fairs. However. a deCision 
has aiready been taken to r,ost the PATA 
Travel Mart In New Delhi trom 2nd to to 5th 
AP~II, 1993. Between 1200 and 1400 dele· 
gates, buyers and 5e!lers from all ever the 
world are expected to participate in the PA TA 
Travel Mart. 

Power PrQjects in Punjab 

8569. SHRI KAMAL CHAUDHARY: Will 
the Min;steroi POWER be pleased to state: 

(a) whether the planning CommisSion 
has approved Inves,tmem on power projects 
in Punpb: 

(~ ,I so, tne details thereot and the 

(cl whether the funds sanctioned have 
been released so far: 

(dl if not. the reasons therefor: and 

(e) the time by which the funds are likely 
to be released? 

THE MINISTER OF STAtE OF THE 
MINISTRY OF POWER(SHRI KALP NATH 
RAil: (a) to (e). An Annual Plan outlay of 
Rs.SSO crores has been approved for the 
power sector lor Punjab for 1992-93. How-
ever, the detaIls of schemewise approved 
outlay are yet to be worked out by the. Plan-
ring Commission In consultation with the 
State. 

Import of Coal 

3870. SHRI RAMA KRISHNA KON-
ATHALA: Will the Minister of POWER be 
pleased to state: 

(a) wnether ihe Government have re-
ceived any proposal from the Government of 
Andhra Pradesh to Import coal to meet the 
requirement of proposed thermal power 
stat,on at Visakhapatnam and Krishna-
patanam in Nellore district in Andhra Pradesh; 
and 

(b) if so, the total quantity and the rupee 
value of coal proposed to be imported? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) and (b). The Vishakhapatnam 
Thermal Power Project (2x500MW) has been 
sanctioned by the Planning CommISsion With 
coal linkage from Gopalpur area of Ib Valley 
Coalfield. As such. indigenous availability of 
coal is ensured to sustain tts operation on tts 
commissIoning. 
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Some entrepreneurs from United States 
have evinced interest in implementing the 
proposed 2x5000MW Krishnapatnam Ther-
mal Power Project in the private sector. The 
Andhra Pradesh State Electricity Board has 
proposed that necessary approval for import 
of coal for the implementation of the pro-
posed station In the private sector may be 
given pending establishment of coal linkage 
for this project. The tota: quantity and the 
rupee value of the coal to be imported have 
not been Indicated. Coal has been placed on 
OGL and therefore its import would not need 
the approval of the Government of India. 

Advertisement Policy in Doordarshan 

3871. SHRI K. MURALEE DHARAN: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government propose to 
modify the existing advertisement policy on 
Doordarshan; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRIJA VYAS): 
(a) There is no such proposal at present. 

(b) Does not anse. 

[ Translation] 

.. Pollution Control Equlpments In Punjab 
Power Plant 

I 3872. SHRI MOHAN SINGH(FEROZEPUR): 
Will the MINISTER OF POWER be pleased 

.' to state: 

(a) the numberof power plants in Punjab 
where the pollution and water controlling 
eqUipments have Deen installed and the 
number there of which have not provided 
these equipments' 

(b) the details of the directives issued 
by the Union ~overnment in this regard; .. nd 

(c) the action the Government propose 
to take to instal these equipments? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) to (c). The GoVi. of India, Ministry 
of Environment and forests have issued a 
Gazette Noiification dated 12.2.1992 direct-
ing the polluting industries, including thermal 
power stations, to establish facilities to meet 
prescribed standards to the satisfaction 01 
concerned Smte Pollution Control Boards. 
There are two Ther.mal Power Stations in 
Punjab. Pollution ContrOl and Water Con-
trolling EqUipment has been installed at both 
the Stations. as perthe standards prescribed. 

[English] 

Suspension of Parcel Service to 
Kashmir 

3873. SHRI GURUDAS KAMAT: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Parcel Service contin-
ues to remain suspended to KaShmir; 

(b) if so, the reasons therefor; 

(c) the total revenue loss suffered by 
the Government on this account; 

(d) whethertheGovernment propose to 
resume the service: and 

(e) if so, when. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAYYANAIDU): (a)and(b). The 
parcel service to J &K remains partially 
suspended due tQ security reasons. Service 
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has been resumed for parcels up to 2 Kgs. MINISTRY OF POWER (SHRI KALP NATH 
from2B.7.92. RAI): (a) Yes, Sir. 

(c) Total revenue loss on this account is 
approximately 46 lakhs till date. 

(d) and (e). Service for parcels upto 
2 Kgs already resumed. Resumption of 
heavier parcels may take some more time. 

Air Fare and Cargo Charges From 
Trlvandrum to Gulf 

3874. SHRI P.C. THOMAS: 
SHRI KODIKKUNIL 

SURESH: 
SHRI RAMESH CHENNI-

THALA: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether there is any proposal to 
reduce the air fares and the cargo charges 
on Trivandrum-Gulf sector by the Air India; 
and 

(b) if so, the details therefor and if not, 
the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). No, Sir. The existing air 
fares/rates are considered reasonable 

[ Translation] 

Dholpur Power Plant 

3875. SHRI GANGA RAM KOHLI: Will 
the Minister of POWER be pleased to state: 

(a) whether any proposal to set up a 
thermal power plant at Dholpur in Rajasthan 
is under the consideration of the Govern-
ment; and 

(b) if so, the progress made in this 
regard so far? 

THE MINISTER OF STATE OF THE 

(b) wh~e the Rajasthan State Electricity 
Board has obtained the clearance of the 
t:Jational Airport Authority and State pollu-
tion .Control Board in respect of the proposed 
station, they have not tied up essential in-
puts-coallinkage, water availability, associ-
ated transmission system, compliance of 
Section 29 of the Electricity (Supply) Act, 
1948 etc.-and have not obtained clearance 
from the Central authorities from environ-
mental angle. The scheme is not in a state 
of readiness for techno-economic appraisal 
by the Central Electricity Authority. The 
techno-economic clearance to the scheme 
could be accorded only after all the essential 
inputs are tied up and necessary clearances 
have been obtained by the project authori-
ties. 

[English] 

Rural Electrification In West Bengal 

3876. SHRI BIRSINGH MAHATO: Will 
the Minister of POWER be pleased to state: 

(a) the amount sanctioned by the 
Government for electrification of rural areas 
of West Bengal for 1992-93, district-wise; 
and 

(b) the number of villages electrified 
during 1990-91 and 1991-92? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) Planning Commission finalise the 
rural electrification programme on annual 
basis for each state keeping in view the 
available resources etc., whereas the dis-
trict-wise priorities are finalised by the State 
authorities. Forthe year 1992-93, Rs.29,70 
crores (including RS.3 crores under State 
Plan) have been allocated for west Bengal 
State to carry out the rural electrification 
programme. 

(b) The West Bengal State Electricity 
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Board (WBSEB) has reported electrification 
of 1192 and 436 villages during 1990-91 and 
1991-92, respectively. 

Collapse of Travelater at Santa Cruz 
Airport 

3877. PROF RAM KAPSE: Will the 
Minister of CIVIL AVIATION & TOURISM be 
pleased to state: 

(a) whether a newly-built travelater 
collapsed at Santa Cruz airport in April,1992; 

(b) if so, whether any enqUiry was 
ordered in to it; 

(c) if so, the outcome thereof; and 

(d) the steps taken against those found 
responsible and to preventthe recurrence of 
such inCidents? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) There is notravelater at Santacruz 
Airport. One ot the aerobridges at Santacruz 
Airport malfunctioned on 19.4.1992. 

(b) and (c). Yes, Sir. the enquiry is in 
progress 

(d) Pending completion of enquiry 3 
engineers and one operator were placed 
under suspension. S ;itable guidelines tor 

, safe operation of aerobridges have also been 
issued and implemented. 

[ Translation] 

Telephone Connections 

3878. SRI GAYA PRASAD KORI: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether there is any ban on the 
installation ot telephone connections sanc-

tioned on the recommendations of the 
Members ot Parliament at preset; 

(b) if so, the reasons theretor; and 

(c) the time by which the ban is likely to 
be lifted and the telephones so tar sanc-
tioned are likely to be installed? 

THE DEPUTY MINISITER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) No, Sir. 

(b) Does not arise. 

(c) Sir, majority of the telephones recom-
mended by Hon'ble MPs are "installed within 
a period of .30 days. However, in a few 
cases, due to technical non-feasibility and 
delayed areceipt of registration particulars 
tram the parties, etc. installation of tele-
phone connection takes longer time. 

[English] 

Construction of Ropeways In H,P. 

3879. SHRI KRISHNAN DUn SUL-
TAN PURl: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) whether any proposal for financial 
assistance for construction ot ropeways for 
promotion of tourism has been received from 
the Government of Himachal Pradesh; and 

(b) if so. the details thereof and by when 
it is likely to be approved? 

THE MINSTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA); (a) No, Sir. 

(b) Does not arise 

Revamping of Postal Services 

3880. SHRI CHANDULAL CHAN-
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Dak Adalats are held at various 
levels periodically. 

DRAKAR: Will the Minister of COMMUNI-
CATIONS be pleased to state: 

(a) whether the Government propose to 
revamp the postal service; and 

(b) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P. V. RANGAYYA NAIDU): (a) and (b). Sir, 
the post office being a service oriented'or-
ganisatlon efforts are made continuously to 
enhance the relevance of the organisation to 
the people; 

(1 ) 

(ii) 

(iii) 

(iv) 

Efforts are made with the use of 
modern technology to improve the 
efficiency of the counter service by 
measures like introduction of com-
putor based multipurpose counter 

"machines and computerisation of 
Post Office Savings Bank Transac-
tions; 

For expediting mail transmission 
automatic sorting machine is being 
installed at Bombay to start with. 
Measures are taken to obtain bet-
terquality hand stamps for meeting 
the quality of date stamp impres-
sions. 

the inspection procedures, moni-
toring of the services and interac-
tion with the public have been 
streamlined. 

a social audit panel headed by 
Justice P.N. Bhagawatl former 
Chief Justice of India and consist-
ing of distinguished persons from 
different walks of life as members 
has been constituted to look into 
pUbliC perception of the service; 

to improve fhe customer satisfac-
tion and redress the grievances. 

(vi) efforts will continue to make the 
postal services easily available to 
the people in femote areas. 

3881. 

ViJayawada Airport 

SHRI BOLLA BULLJ 
RAMAIAH: 

SHRI SOBHANADREES-
WARA RAO VADDE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether there is any proposal to 
develop Vijayawada Airport; 

(b) if so, whether the requisite land has 
been acqUIred; 

(c) if so, the estimated amount involved; 

(d) the time by which it is likely to be 
taken up; and 

(e) if not, the reasoris therefor? 

THE MINISTER OF CIVIL AVIATION 
ANDTOURI?M (SHRI MADHAVRAOSCIN-
DlA): (a) to (e). Although the State Govern-
ment has handed over some land for exten-
sion of runway at Vijayawada airport, the 
proposal to develop this airport can not be 
taken up by the National Airports Authority in 
the near future due to financial constraints. 

Cancellation/delay of Indian Airlines 
Flights 

3882. SHRI MOHAN RAWALE: 
SHRI GEORGE FERNAN-

DES; 
SHRI VISHWANATH SHAS-

TRI: 
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SHRI ANNA JOSHI: 
PROF. K.V. THOMAS: 
SHRI'VIJAY NAVAl PATIL: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) the number of flights cancelled or 
delayed during the last one year and upto 
June 1992; 

(b) whether this· number is more as 
compared to the previous months; 

(c) if so, the reasons therefor; 

(d) the steps being taken to make the 
flights punctual, efficient and comfortable; 

(e) whether delayed flights are oper-
ated past midnight; and 

(f) H so, the details thereof during the 
last six months? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVAROSCIN-
DIA): (a) to (f). The information is being 
collected. 

Telecom Polley 

3883. SHRI R. SURENDER REDDY: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the Federation of Indian 
Chambers of Commerce and Industries has 
recommended for a long termtelecommuni-
cation policy; 

(b) H so, the detaUs thereof; and 

(c) the action takenlproposed in the 
formation of telecom-policy? 

THE DEPUTY MINSTER IN THE MIN-
ISTRYOFCOMMUNICATIONS(SHRIP.V. 

RANGAVYA NAIDU): (a) Yes, Sir. 

(b) The main details are given in the 
statement attached. 

(c) The National Telecom. Policy is 
under formulation. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

STATEMENT 

Make voice and data connections 
available on demand by 1997. 

Enhance public access to telephone 
network. 

Upgrade eqUipment and network 
technol.ogles in step with global 
telecommunication trends. 

Introduce value added services for 
business users and informatics 
industry by 1977. 

Bring down telecommunication 
costs. 

Facilitate faster growth in telecom 
equipment manufacturing industry. 

Raise the level of investment flow-
ing into the telecommunication 
sector. 

Introduce cOlTlpetition in equipment 
and network services. 

Organisational restructuring. 

Airbus A-320 with Indian Airlines 

3884. SHRIMATI BHAVANA 
CHIKHILlA: Will the Ministerof CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) the total number of Airbus A-320 
with the Indian AirlineS; 



327 WrItBn AIls..,. AUGUST 3, 1992 WtIten An,....,. 328 

(b) thenumberoutofthemlnoperallon (b) For the last 3 to 14 years. 
at pr8sent; and 

(c) the raasons for not operating allhe 
Airbus A-320? 

THE MINISTER OF CIVL AVIATION 
ANDTOURISM(SHRI MADHAVRAOSf;N-
DIA): (a) PrasentIy,IncIan AIIIInes h"" .8 
Airbus A-320 aiR:raft in Its fIaet. 

(b) and (c). All the 18 Airbus A-320 ara 
airworthy. While 14 of these ara scheduled 
for operation as per flight schedule, four ara 
presently undergoing scheduled ~ 
nanes checks. 

Regularlsatlon of Casual Work .... In 
P& T Departments In Lakshadwaep. 

3885. SHRI P.M. SAYEED: WUI the 
Minster of COMMUNICATIONS be pleased 
to state: 

(a) the number of casual workers 
employed in Post and Telecommunication 
departments in Lakshadweep; 

(b) forhow long they have been working 
in these departments; 

(c) whether there is a proposal to regu-
larise their services; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISmy OF COMMUNICATIONS (SHRI 
P.V.RANGAYVANAlDU): (a) Therearano 
Casual workers in the Department of Posts 
In Lakshadweep. 

The nurmer of Casual workers In the 
Department of Telecom In Lakshadwaep Is 
29. 

(c) Yes, SIr. 

(d) The casuat workers conferred wah 
f8n1JOrary status having 10 years of • 
proved service ara ragularlsed as per De-
parbnana of Telecom order shown In the 
Slatemtnt aIlached. 

(a) Does not arise. 

Copy of Order No. 269-27191-STN Dated 
3.1.1992 

Sub: Regularisation of Casual labour-
ers wlh Tefl1Xmlry status. 

In continuation of this office letter of 
even No. dated 29.11.91. I am directed to 
say that It has been decided to regularlsed 
the "Temporary Status Mazdoors· currently 
working in the Department of Telecom. For 
this purpose the fonowing gUidetines ara 
issued for taking necessary action:-

1. The regularisation of "Temporary 
Status Mazdoors·will be done in a 
phased manner. In the first in-
stance ·Temporary Status 
Mazdoors· who have put In 10 
years service or more as on 
31.12.91, will be considered for 
regularisation. Thereafterthe regu-
larisation will be done on year to 
year basis at the end of each finan-
cial. year, Le. "Temporary Status 
Mazdoors· with Ten Years service 
as on 31st March of each year. 

2. The eJlgbllltyconditlonsforconsid-
eration will be as under.-

(I)~emporary Status Mazdoors· 
who have put in a service of 240 
days per year (206 days or more 
per year In respect of those 
working In offices where 5 day 
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3. 

4. 

5. 

6. 

7. 

week is observed). In any three 
years priortothe date from which 
they are proposedto be absorbed 
and have been on rolls of the 
Department during the preced-
ing one year, Le. since Janu-
ary,1991. 

Regularisation should be done from 
the common seniority list prepared 
by the Recruiting units. 

The required number of posts will 
be created in the cadre of Regular 
Mazdoors to regularise the eligible 
"Temporary Status Mazdoors' but 
the sanctions will be communicated 
from the Directorate (TE Cell) only. 
Hence the number of posts of 
Regular Mazdoors required by each 
circle should be communicated to 
Establishment cell of the Director-
ate. 

While considering the regularisa-
tion, instructions relating to reser-
vation of posts for different catego-
ries of persons shall also be fol-
lowed. 

The posts created under these 
orders will be operated only so 
long as the incumbents hold the 
same Le. if and when he is ab-
sorbed against a permanent posu 
any other post, created on norms, 
whether of regular mazdoors or in 
anyrestructured cadres or vacates 
the post for any other reason, the 
post created under these orders to 
regularise the casual mazdoors will 
automatically stand abolished. 

The number of "Temporary Status 
Mazdoors"Who will be eligible for 
regularisation on 1 st April of each 
year, shall be intimated to this of-
fice by 31 st December every year. 

8. This is issued with concurrence of 
Internal FinancevidetheirDy.No.32 
01.2.1.1992. 

Rural Electrification Programme In 
. Madhya Pradesh 

3886. KUMAR I PUSHPADEVI SINGH: 
Will the MINISTER OF POWER be pleased 
to state: 

(a) whether the Rural Electrification 
Programme in Madhya Pradesh is being 
implemented efficiently; 

(b) if not, the reasons therefor; 

(c) whether the Government have 
conducted any survey for the implementa-
tion of the prr;>gramme in the tribal villages of 
the State; and 

(d) if so, the steps taken/proposed to be 
taken by the Government to expedite the 
Rural Electrification Programmes in the State 
and particularly in the tribal villages? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) and (b). The implementation of 
rural Electr.jfication programme in a state 
depends on the availability of funds and 
other inputs. By the end of March, 1992 the 
level of village electrification in M.P has 
reached 91% as against the national aver-
age of 84.17%. 

(c) and (d). According to M.P.E.B. the 
state Government has identified 62 tribal 
project in 35 districts of the State covering 
26825 tribal inhabited villages (as per 1971 
census). Out of this, 23319 tribal villages 
have been electrified by the end of March, 
1992. During the year 1992-93, it is pro-
posed to electrify 650 villages including 145 
tribal villages. As informed by MPEB, all the 
inhabited villages~ncluding tribal villages of 
the State are proposed to be electrified dur-
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ing the eighth and sUbsequent five year RAI): (a) and (b). Yes, Sir. Againstthe pro-
plans, subject to availability offund ana other rata coal reqUirements of 37.50 million ton-
Inputs. nes, a linkage of 41.715 million tonnes was 

provided for thermal power stations during 
Coal SUpply to Thermal Power Plants the quarter Apnl-June,92. The actual receipt 

by stations has been 32.62 million tonnes 
3887. SHRI S.B. THORAT: Will the which is 87% olthe requirement and 78% of 

Minister of PoWER be pleased to state: the linkage. 

(a) whether attention of Govemment 
has been drawn to the news Items appearing 
inthe 'Economic Times' dated June 10.1992 
regarding shortage of coal in thermal power 
plants; . 

(b) if so, the facts thereof and the plant-
wise stock of coal as on May 31 .1992; and 

(c) the steps taken/proposed to be 
taken by the Government of normalise the 
coal supply to the different power plants: 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER(SHRI KALP NATH 

Due to this shortfall, a generational of 
3087 million units (MUs) during the quarter 
April-June.1992 has been reported by the 
Thermal Power Stations. 

The coal stock position of various power 
stations as on 31.5.1992 is given in the 
Statement attached. 

(c). The position of coal supply to all the 
Thermal Power Stations is regularly reviewed 
in the meetings held in the Cabinet Secretar-
iat for appropriate action by various agen-
cies concerned. 
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Development Works Undertaken by 
Bokaro Steel Plant 

3888. SHRI SHIBU SOREN: Will the 
Minister of STEEL be pleased to state 

(a) whetherthe developmental worKs of 
the surrounding aeas of Bokaro Steel Plant 
have been undertaken by plant manage-
ment; 

(b) if so, the details thereof; 

(c) whether some places of the pre-
scribed areas still require to be developed; 
and 

(d) if so, the time bywhichthe remaining 

areas are likely to be developed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STELL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). Yes, Sir. N;-
cording to Steel Authority of India Limited the 
developmental worKs of the surrounding 
areas of Bokaro Steel Plant have been 
undertaken by the Bokaro Steel Plant Man-
agement and brief details during the last 

. three yearS are given in the statement at-
tached. 

(c) Yes, Sir. 

(d) The development worK is a continu-
ous process. However attempts are being 
made to fulfill the facilities for basic needs 
like drinking water, basic education. roads 
and health services during the coming years. 
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Development of Tourist Spots in 
Punjab 

3889. SHRI MOHAN SINGH (DEO-
RIA): Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Union Government 
have received any proposals from the Gov-
ernment of Punjab for the developn1f'~'1 of 
tourist spots in the State during tbe Eighth 
Five Year Plan and . 

(i) Yatri ",was at Mohali 

(ii) Wayside facility at Kiratpur 

Exploration of mines in Bihar 

3890. SHRI SURYANARAYA YADAV: 
Will the Minister of MINES be pleased to be 
state: 

(a) whether any survey has been con-
ducted to explore more mines in Bihar; and 

(b) if so. the details thereof. location-
wise? 

THE MINISTER OF STATE IN THE 
MINISITRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) and (b). TheGeologi-
cal Survey of India (GSI) has bElen conduct-
Ing survey and exploration tor locating and 
augmenting minerai resources in Bihar as 
per details given below:-

Basemetal (Cu.Pb & Zn). Kanyaluke-
Andharika Zone. Patkita-Jublatola-Ranga-
mati Pahar Zone. Bhatin-Rajidah Zone. 
Hutku-Pathapachaki Zone. Tamadungri-
RangrnatiyaZone and Kharswan-Senkhadih 
Zone in Singhbhum Copper Belt In 

Singhbhum District;Chandio Block of Giridh 
District and Pindara Block of Bhagalpur 
District in Hesatu-Belbathan Mineralised belt 

(b) if so. the details thereof and the 
financial assistance proposed to be pro-
vided for the purpose? 

THE MINISTER OF CIVIL AVIATION 
AND TURISM (SHRI MADHAVRAO SCIN-
DIA): (a) and (b). The follo~ing projects 
have been so far listed for central financial 
assistance to State Government of Punjab 
for 1992-93:- . 

Estimated Cost 

451akhs 

10lakhs 

and area west of Chhatrapur Zone of Pala-
mau District. 

As a result at survey so far carried out by 
GSI, basemetal mineralisation over narrow 
zones have been located in Pindara area in 
Bhagalpur District. Khadandungri area. 
Kulmara toJublatola area. Rangamati Pahar 
area. Tamadungri-Rangamatiya block and 
Kharswan-Sankhadih block in Singhbhum 
District. 

Apatite and Basemeta/: Western sector 
of Tamar-Porapahar Shear Zone in 
Singhbhum District. 

Gold: Kunchi and Karkari rivers. Sindu-
ari, Tamar area and extension areas of 
Kunderkocha in Singhbhum District; Sana-
pet and Dalma Volcanics area in Ranchi and 
Singhbhum Districts. 

Coal: Damoder Valley and Rajmahal· 
Coalfield areas. 

[English] 

Setting up of T.V. TransmitteF at 
Udumalpet In Tamil Nadu 

3891.SHRIB.RAJAAAVIVARMA: Will 
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the Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) whetherthe Governm~nt are aware 
• that in most parts of Udumalpet which is hilly 

regions in Tamil Nadu the T. V. is not visible· 
clearly: 

,', 

(b) whether the Government have re-
r:elved representations for setting up of T. V. 
-ransmitter at Udumalpet:and 

(c) if so, by when it is likely to be 
Installed there? 

THE DEPUTY MINISTER IN THE 
\1INISITRY OF INFORM(\TION AND 
3ROADCASTING (KUMAR I GIRIJA VYAS): 
al Yes, Sir. 

ib) Representations have been received 
rom lime to time from various quarters, ior 
fe 9s1ablisl1ment of T.V. transmitter at 
Jdumalpet In Tamil Nadu. 

(e) There is no approved scheme, at 
lresent. to set up a TV transmitter at Udumal-
leI. 

Night Landing Facilities at Airports 

3892. SHRI K.P. SINGH DEO: Will the 
'J1inister of CIVIL AVIATION AND TOURISM 
)e pleased to state: 

(a) the number of airports having night 
anding lacilities and tne names thereof: 

(b) whether there is any proposal to 
Jrovlde OIght landing facilities to some more 
airports In 1992-93: ana 

(c) if so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA):(a) The following 29 civilian air-
ports managed by National Airports Author-

Ity and International Airports Authority of 
India having night landing facilitles:-

Domestic Airporrs 

1. ' Ahmedabad 

2. Amritsar 

3. Aurangabad 

4. Belgaum 

5. Bhopal 

6. Bhubaneswar 

7. Calicut 

8. COImbatore 

9. Guwahati 

10. Hyderabad 

11. Indore 

12. Jaipur 

13. Kl1ajuraho 

14. Lucknow 

15. Mangalore 

16, Nagpur 

17. Patna 

18. Raipur 

19. Rajkot 

20. Ranchi 

21. Tiruchirapali 

22. Udajpur 

23. Vadoqra 

24 V:u::m",,,i 
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INTERNATIONAL AIRPORTS 

25. Bormay 

26. Calcutta 

27. Deihl 

28. Madras 

29. Trlvandrum 

(b) and (c) The National Airports Au-
thority has plan to provide night landing 
facilities In 1992-93 In the following alrports:-

(i) Dimapur 

(Ii) Oibrugarh 

(iii) Imphal 

Galudlt Dam Project 

3893. DR. KRUPASINDHU BHOI: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) whetherGaluditdam project in Bihar 
Is on progress in the border of Orissa, Bihar 
and West Bengal; 

(b) if so, the revised cost of that dam 
project; 

(c) the amount out to be shared by the 
State of Orissa. Bihar, and West Bengal; 

(d) to what extent these States are 
going to be benefited on the completion of 
the project; and 

(c) the details thereof? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDVACHARAN 
SHUKlA): (a) and (b) GaIudlh barrage Is a 
component of Subernarekha MuHlpurpose 
Project. As reported by the State Govem-

ment about 93% of work has been c0m-
pleted. The revised cost of Subemanlkha 
Multipurpose Project Is about Rs.1.429 
croras. 

(c) As stipulated In the agreement while 
the cost of Galudlh barrage and Its appurte-
nant works shall be shared between Bihar 
and Orissa in proportion to annual design 
wHhdrawals that Is to say on cusec- day 
basic, the cost of right bank main canal shall 
be shared between Bihar and Orissa on the 
cusec-mile basIS. 

(d) and (e) With completion of Galudih 
barrage and left and right canal net-works 
whereas Bihar receives about 14,700 hec-
tares of annual irrigation, Orissa envisages 
annual irrigation of about 1,90,360 hectares. 
In addition, Bihar receives 86 million cubic 
metres of water for municipal and industrial 
uses. 

Liquidation of Hlndustan Steel Works 
Construction Limited 

3894. SHRI SANAT KUMAR MANDAl: 
Will the Minister of STEEL be pleased to 
state: -

(a) whether it is proposed to liquidate 
the Hindustan Steel Works Construction 
limited (HSCL); 

(b) if so, the reasons therefor; 

(c) the number of employees likely to 
be rendered unelll>loyed as a result thereof; 

(d) the measures being taken for their 
absorption elsewhere; and 

. (e) the difficulties being faced by the 
management of the company to make • 
viable? 

THE MINISTER OF STATE OF THE 
MINISmV OF STEEL (SHRI SONTOSH 
MOHAN OEV): (a> No, Sir. . 
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(b) to (d). Do not arise. 

(c) Servere competition In obtaining 
orders for new works pressure on tnatgin; 
increase In establishment costs are adversely 
affecting the financial position of the Com-
pany 

Production of Steel 

3895. SHR CHHEDI PASWAN: Will 
the Minister of STEEL be pleased to state: 

(a) the actual production of steel against 
the target during 1991-92alongwith its value; 

(b) the amount of steel exported during 
1991-92 against the target In value and 
quantity; 

(c) whether the price of steel produced 
in the country is comparlltively higher as in 
intemational market; and 

(d) H so, the dHference in the prices 
during last December 1991 and January 
19921 . 

THE MINISTER OF STATE OF THE 
MINISITRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) Against the projected 
production of 14.81 million tonnes for the 
year 1991-92, total production of finished 
steel during the year 1991-92 was 14.20 
million tonnes. 

Since ptices of steel vary for dHferent 
categories and producers, production of steel 
in terms of value is not compiled. 

(b) The quantity 01 steel exported dur-
ing 1991-92 was 3.861akh tonnes valued at 
RS.283.3crores, against a target of 6.321akh 
lonnes. 

(c) and (d). Prices of steet In different 
countries are not' COlJl)arable due to van-

atIons In sizes and specifications even within 
a specific category, and the nature and 
corJ1)OSltlon of prices being reported in dif-
ferent countries. 

..... byth. Employ ... of IITNL 

3896. SHRI N.J. RATHVA: 
SHRJ MOHAN RAWAILE: 

WiIIthe Minster of COMMUNICATIONS 
be pleased to state: 

(a) whether the employees of the 
MahanagerTelephone Nigam LImited went 
Oft a tl""l down strike In Delhi and Bombay on 
theJur .. ~ 23,1992; 

(b) whether the Government are also 
aware of the decision taken by the employ-
ees of the Mahanager Telephone Nigam 
Ud. Delhi and Bombay to go on strike in 
August. 1992 

(c) if so the details ofthe demands; and 

(d) the steps taken by the Government 
In this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYANAIDU): (a) Noneofthe 
recognised Staff Unions went on tool down 
strike in MTNl DelhVBombay. However, 
MTNl Staff Union, which is not a recognised 
staff union, observed tool down strike in 
MTNl Bombay on June 23,1992. 

(b) No, Sir. No notice has been re-
ceived from the e~·.::·"yees of the MTNL, 
Deihl and Bomb: ,to ') on strike in August 
1992. 

(c) While giving notice for the tool down 
strike on 23-6-92, MTNl Staff Union, Pre-
sented the following demands:-
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0) 

(ii) 

To declare and apply the Standing 
Orders (Service Rules) of MTNL to 
the staff working in MTNL w.e.f 1-4-
86. 

To absorb all the deputed staff in 
MTNL w.e.f.1-4-86 and pay the 
dues as oer Public Sector Employ-
ees. 

(iii) To absorb as regular staff ofMTNL 
all the DRM's who worked for 240 
days In the preceding year before 

1-4-86. ~~1'\~ 

(d) Regarding the demands at (i) and 
(11), a Committee under the Chairmji\Fishtpol 
Dr.M.B. Athreya had been appoir" .. ;l to go 
Into the overall question 01 re-organlsatlon of 
the Department of Telecom .. The committee 
has submitted Its report to the GOII~rnment. 
The final decision has not yet been taken. 

Regarding the demand at (iii) it has 
been decided to regularise the temporary 
status mazOoors In a phased manner. In the 
first instance, temporary status mazOoors 
whO have put In 10 years service or more as 
on 31-12-1991 would be considered for 

regularisation. Thereafter, the regularisa-
tion would be done on year to year basis at 
the end of eC\ch F.inancial Year. 

Recruitment of Pilots and Air Host-
esses in Indian Airlines 

3897. SHRI RAM NARAIN BERWA: 
Will the Minister of CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) the total number of pilots and air 
hostesses. recruited In the Indian Airlines 
anO the Air India during the last three years: 
and 

(b) the number of Scheduled Castes 
and Scheduled Tribes candidates selected 
out of them tor the posts ot pilots and air 
hostesses? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). The nurnoer of Pilots and 
airhostesses including Scl1edule:d CasH.'" 
and Tnbes recru,ted d"nng the last three 
years In Air Ind:a ana Ind:an A.rllnes IS Ind:-
cated in the ml<'C~;:"1en' sl,!:ef'1('~:. 
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Appointment of Compassionate 
Ground in Telecom Circle, Bihar 

3898. SHRI LALIT ORAON: Will the 
Ministerof COMMUNICATIONS be pleased 
to state: 

(a) whether a number of cases are 
pending for appointment on Compassionate 
grounds of the dependents of the deceased 
employees of Telecom Circle in Bihar; 

(b) if so, the details thereof district-wise 
with reasons therefor; 

(e) the time by which these persons are 
likely to be given appointments? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIOU): (al Yes, Sir. 

(b) District-wise report as on 27.7.1992 
is as under:-
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(c) and whn the vacancies become 
available. 

(English) 

Communication Facilities In Paurl 
Garhwal and Chamoll DistrICts In Uttar 

. Pradesh 

3899. MAJ.GEN.(RETD.) BHUWAN 
CHANDRA KHANDURI: Will the Minster of 
COMMUNICATIONS be pleased to refer to 
the reply given to Unstarred Question No 
No.2200 on August 8,1991 and state: 

(a) whether the telephone exchanges 
proposed to be replaced during 1991-92, 
have been replaced by electronic one and 
commissioned if not, the reasons therefor; 

(b) whetherthe planned number of long 
distance public telephone with telegram 
facil~ies have been opened during 1991-92; 
if not, the reasons therefor; 

(c) the proposals for expanding Postal 
and Telecommunication facilities in these 
districts during 1992-93; and 

(d) the time by which all the gram 
pachayats in these districts are likely to be 
provided L.D.P. Ts. with telegram facility? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS(SHRI 
P. V. RANGAYYA NAIDU): (a) and (b). No, 
Sir, due to non· receipt of stores and equip-
ments in time,it could not t5e possible to 
replace all the exchanges in 1991-92. 

(c)(i) Expansion of Postal facilities: 

75 numbers of Extra Departmental 
Branch Post Offices and 10 Departmental 
Sub-Post Offices are planneo to be opened 
during 1992-93 in Uttar Pradesh and Paurl 
Garhwal and Chamoli districts will be given 
theIr oue share keeping in view the pre-

scribed norms and proportionate level of 
postal development in all these districts. 

(6) Expansion of Telecom facilities: 

5 nu~rs of telephone exchanges In" 
Pauri Garhwal and 12 numbers of telephone 
exchanges in Chamoli districts are planned 
forexpansion and conversion into electronic 
exchanges during 1992-93. 66 numbers of 
long distance public telephones in Pauri 
Garhwal and 31 numbers in Chamoli dis-
tricts are planned to be provided puring 
1992-93. 

(d) Progressively during Eighth Five 
Year Plan (1992-97). 

S.T.D. Facilities on National Highways 

3900. SHRI SOBHANADREESWARA 
RAO VADDE: Will the Minister of COMMU-
NICATIONS be pleased to state: 

(a) whether the Government propose to 
provide S.T.D. facility on National Highway-
between Vijayada and Hyderabad and on 
National Highway-5 from Madras to Cal-
cutta; 

(b) the time by which STD facility is 
likely to be available on these routes; and 

. (c) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) to (c). Sir, 
STD payphones spaced at 50 Krns already 
exist on National Highway- 9 between Vijaya-
wada and Hyderabad and on National High-
ways-5 between Madras to Bangriposl 
(Orissa) where joints·National Highway-6 
leading to Calcutta. It is planned to provide 
Highway PTs on National Highway-6 during 
the year 1992·93. 
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Anta Power Pll"nt In Rajasthan 

3901. SHRI DAUDAYALJOSHI: Will 
the Ministt;!r of POWER be pleased to state: 

(a) the reasons for not undertaking the 
2nd phase worK on Anta Po~er Plant'of 
NT PC at Kota (Rajasthan); and 

(b) the time by which the work on this 
phase is likely to be commenced? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRIKALP NATH 
RAI): (a) and (b). There IS a proposal forthe 
setting up of Anta Gas-based Power Project 
Stage II (413 MW) by National Thermal 
Power Corporation (NTPC). The work on 
the project can commence only after gas 
linkage, financing etc. aretiedupandinvest-
ment approval is accorded to the project by 
the Government. 

[English] 

SC/ST Employees in Trivandrum 
Dooradarshan 

3902. SHRI KODjKKUNIL SURESH: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the number of SC/ST employees 
working in Trivandrum Dooradarshan; 

(b) the number out of them working in 
higher post; 

(c) whether any complaints tor not filing 
up the reserved vacancies in the Trivandrum 
DD have been receive: 

(d) If so, the details thereof: and 

(e) the action taken by the Government 
in this regard? 

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARIGIRLJAVYAS): (a)and 
(b) The number of SCIST, employes work-

ing in Doordarshan Kendra; Trivandrum is 
as under: 

Group 'A' 2 

Group'S' 14 

Groups'C' 29 

Groups'D' 13 

Total 58 

(c) No specifiC complaint as such has 
been received 

(d) and (e). Do not arise. 

Bulk Consumer of NTPC 

3903. SHRIMATI VASUNDHARA 
RAJE: Will the Minister of POWER be 
pleased to state: 

(a) the names of the bulk consumers of 
power of NTP~; . 

(b) the total MW power consumed by 
the bulk consumers annually and the cost 
thereof; 

(c) whether these consumers are pay-
Ing the bills In time: 

(d) if not, the outstanding dues form 
those consumers till date: 

(e) the steps taken to recover the out-
standing dues from them') 

THE MINISTER OF STATE OF THE 
MiNI3lRY OF POWER iSHRI KALP NATH 
RAI): la) W (d), The details are given In the 
stator::ef:t -L The cost per unit :sglven In the 
stat0mvit II attached, 

(c) No, Sir. 

(._) The sleps taKen tor recovery of dues 
include frequent contacts With State Electnc-
ity Boards and State Govern"!ents by senior 
executives of the NTPC ,recovery through 
central appropriation, eiC. 
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Thennal PowerStatJon 1nA.P. 

3904. SHRI DHARMABHIKSHAM: Will 
the Minister of POWER be pleased to state: 

(a) whether the Government have re-
ceived any proposal frornthe Government of 
Andhra Pradesh for setting up a thermal 
power plant at BhupalpaUi: 

(b) if so, the details thereof; and 

(c) the adiontaken by the Government 
thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KAlPNATH 
RAI): (a) No, Sir. 

(b) and (cl. Do not arise. 

Shifting of Telephones from One 
Exchange to Another in HYDERABAD 

3905. SHRI J.CHOKKARAO: Will the 
Ministerof COMMUNICATIONS bepleased 
to state: 

(a) whether the Tele-cornmunications 
Department in Hyderabad, Andhra Pradesh 
is making delay in shifting telephone allotted 
to Central and State Government Officers 
and other V.I.PS from one exchange to 
another on the plea of low exchange capac-
ity an<J.U;lereby inconvenience to the public: 

(b) whether the same Telecommunica-
tions Department is installing telephones 
within a week on depositing 30,0001- rupees; 
if so, the reasons therefor, and 

(c) the number of such cases pending 
. at present in Hyderabad and the time by 
which these are likely to be cleared? 

THE DEPUTY MINISTER OF THE 
MINISTRY OF COMMUNICATIONS (SHRJ 
P.V. RANGAYYA NAIDU): (a) No, Sir. In 

exchanges wherathere is no capacity, shill-
ing of telephones including those of Centrall 
State Govl Officers and other V.I.PS is 
waitJisted and the waiting list is cleared 
according to their tum. 

(b) Yes, Sir. Underthe-TalkaiScheme-, 
on payment of non-interest bearing deposit 
of Rs.3O,OO<¥- by a subscriber, a telephone 
connection is provided to him within 2 weeks 
if technically feasible. 

(c) 217casesinrespedofGovernment 
OfficeslOfficers are pending for shifting and 
they are likely to be cleared by March,l993. 

ConstRiction of LPTs In Maharashtra 

3906. SHRI ANNA JOSHI: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the latest position in regard to 
construdion of low power T. V transmission 
towers in Maharashtra: and 

(b) the details of schemes/programmes 
oftheGovemment of undertake during 1992-
93 to cover the remaining population/areas 
of the State? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRUA VYAS): 
(a) Six low power TV transmitters one each 
of Akot. Hinganghat. Khamagaon, Akluj, 
Kankuli and Washim are, at present, under 
various stages of implementation in Mahar-
ashtra. Orders for the supply of transmitters 
and other allied equipment have been placed 
on the manufadures. Accommodation for 
the transmitters at Khamgaon and Hingang-
hat has also been finalised. Whereas, the 
transmitters at Khamgaen and Hinganghat 
are expeded to be commisSioned during 
1992-93, those at the remaining places are 
expected to be commissioned during 1993-
94. 
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(b) Two more high power TV transmit-
ters one each at Hathikhamba and Jalgaon 
are envisaged to be set up In Maharashtra. 
Subject to availability of adequate res.ources 

. andinter-sepriorlties. Withlhecommissron-
ing of these transmitters and1he low power 
TVtransmltters referred to in reply to part (a) 
above. TV coverage is eXpecled1o.be avail-
able to an estimated 83.4% population of 
Maharashtra which is inclusive of populatiQn 
in fnngeareas where elevated antennae and 
boosters are reqUired tor obtaining satisfac-
tory reception. The locations for the estab-
lishment of low powerNery low power TV 
transmitters in too country untler Door-
darshan's Annual Plan, 1992--93 have not 
been finalised. 

More Telecom Facilities in Kerala 

3907. SHRI THAYILJOHN ANJALOSE: 
Will the Minster of COMMUNICATION be 
pleased to state: 

I a I whelherthe Government propose 10 
. provide more telecommunication facilities If' 
Kerala:ana 

(b) if so, the detailS thereof along with 
their locations? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS iSHRI 
P.V. RANGAYYA NAIDU): (a) Yes. Sir. 

(b)(i) About 80.000 new telephone con-
nections are proposed to be pro-
vided In Kerala Telecom Circle 
dunng , 992-93; 

(ii) 

iiii) 

About 100 more stations are 
planned to be provided with STD 
facility during 1992 -93. 

Ten new electronic eXChanges at 
follOWing placeS are propoSed to 
be opened dUring 1992-93: 

--------------------
1. Dela"lJ8di 

2. Rajagiri 

3. Vettilapara 

4. Kanjikuzhy 

5. . Karimban 

6. Puliyanmala 

7. Vazhavara 

8. Paloorkave 

9. Nilamel 

10. Mekkadampu 

GSA of Air-India 

3908 SHRI CHINMARANAND 
SWAMI: 

DR. A.K PATEL: 

Will the Minster 01 CIVil AVIATION 
AND TOURISM be pleased to state: 

(a) whether Mis Hindustan Travels 
previously holding general sales agency for 
Air India in London is continuing as Air In-
dia's GSA in New Delhi for Norther India; 

(b) whether an inqUiry was held in 1983 
into the working of this agency; if so, the 
details of the findings in this regard· 

(c) whetherthls agency has been using 
the Air India premises without paying any 
rent; 

(d) whether any enquiry has been 
conducted In this regaro; ana 
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(e) If so, the action lateen against the 
erring officials in the maner? 

THE MINISTER OF CIVtL AVIATION 
AND TOURISM (SHRI MAOHAVRAOSCIN-
DIAl: tal No, Sir. 

(b) Inquiry conducted by Air India 
regarding their London GSA's working, re-
vealed disproportionate allocation of seats 
to the GSA, and cenain other feature like 
withdrawal of tickets stocks from lATA agents 
by the GSA, re-Issue of Air India documents 
against documents of other carriers without 
adequate safeguard and unauthonsed pay-
ment of incentives. 

(c) No, Sir. MIs. Hindustan Travel 
servICes was paying rent forthe office space 
prOVided by Air India. 

(d) and (e). Do not arise. 

Tehri Dam 

3909. SHRI RAJENDRA AGNIG-
OTRI: 

SHRI SHANKERSINH 
VAGHELA: 

SHRI ATAL BIHARI 
VAJPAYEE: 

MAJ. GEN. (RETD.) 
BHUWAN CHANDRA 
KHANDUR1: 

SHRI SHASHIPRAKASH: 
SHRI JAYANTA RONGPI: 

Will the Minister of POWER be pleased 
to state: 

(a) when the work on Tehn Dam project 
started; 

(b) the amount spent on this project so 
far; 

(c) whether a Russian delegation re-
cently held discussion with the Union Gov-
ernment regarding construction of this prol-
ect; 

td) If so, the latest offer of the RUSSian 
Government to finance the project: 

(e) whether the progress regarding 
construction of the project is as per sched-
ule; and 

(f) if not, the steps taken by the Govern-
ment to draw up a contingency domestic 
paCKage to go ahead with the Tehri Dam 
ProJect? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) The work on Tehri Project was 
taken up Initially by the Government of Uttar 
Pradesh in 1978. 

(b) An amount of RS.695 crores has 
been spent on the Project upto June. 1992. 

(C) Yes. SIr. 

(d) The RUSSians nave evinced interest 
for the Tehri Hydro ProJect. However, no 
details offer including finanCing package has 
Deen received. 

(e) The progress on the Project which 
waseartierscheduledforcompletlon by 1996-
97 has Deen adversely affected due to 
agitation and inadequate availability of funds. 

(f) Within the available domestic re-
sources, Planning Commission IS at present 
providing funds lor the Project on a year to 
year basis. 

[ Translation] 

Construction of Irrigation Board 

3910. SHRI RAM BADAN: Will the 
Minister ot WATER RESOURCES be 
pleased to state: 

(a) whethertheGovernmentproposeto 
constitute an irngatlon ooard for the growth 
of agricultural resources; 

(b) the details thereof; and 
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(c) If so, the time by which It Is likely to [TtansiationJ 

be constituted? 

THE MINISTER OF WATER RESOURCES 
(SHRI VIDYACHARANSHUKLA): (a) There 
Is no such proposal under consideration. 

(b) and (c). Does not arise. 

[English} 

Shifting of Indian Institute of Tourism 
and Travel Management 

3911. SHRI MUKUl BAlKRISHNA 
WASNIK: 

SHRI BAlRAJ PASSI: 
DR. RAMESH CHAND 

TOMAR: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whethertheGovernmentproposeto 
shift the Indian Institute ofTourism and Travel 
Managementfromits proposed site In NOIDA 
to Gwallor; and 

(b) If so, the reasons thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a) and (b). The question of setting up 
of a permanent Campus for Indian Institute 
of Tourism and Travel Management has 
been under consideration for some time. An 
offer of land by the Jiwaji University, Gwalior 
free of cost for setting up of Indian Institute of 
Tourism and Travel Management and other 
tourism facilities :-:as been received. A Na-
tional Culinary Institute is also to be set up. 
Taking into a accountthe demand pattern for 
trained personnel for employment in the 
travel sector and man-power requirements 
in the Hotel Management and Catering 
Sector, it has been proposed that Indian 
Institute of Tourism and Travel Manageme!'!t 
be set up at Gwalior and National Culinary 
Institute on the 5 acre of land allotted in 
NOIDA. 

Yatr! Nlwas In Bihar 

3912. SHRI RAM LAKHAN SINGH 
YADAV: 

SHRI RAM TAHAl CH-
OUDHARY: 

SHRI LALIT ORAON: 

Will the Minister of CIVil AVIATION 
AND TOURISM be pleased to state: 

(a) the number of yatr! nlwas In Bihar at 
present, location-wise; 

(b) the details of accommodation being 
provided there; 

(c) whether the Union Govemment have 
received any proposal from the Government 
of Bihar for the construction of new yatri 
nlwas In the State; and 

(d) if so, the details thereof and the 
action taken by th~ Government thereon? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAOSCIN-
DIA): (a)to (d). No proposalforconstructing 
an yatriniwaswasreceivedfromBiharState 
Govemment upto 1990-91. During 1991-92, 
construction of one yatri niwas at Deogarh 
was listen for financial assistance. The 
detailed project report with estimates was 
not received from Government of Bihar and, 
therefore it could not be sanctioned. 

The Department of Tourism have again 
listed this project for financial assistance 
during 1992-93 and awaiting detailed esti· 
mates from the State Government. 

Doordarshan Network 

3913. SHRIMATI DIPIKA H. 
TOPIWALA: 

SHRIMATI BHAVNA 
CHIKHLlA: 

SHRI DEVI BUX SINGH: 
SHRI PRABHU DAYAL 

KATHERIA: 
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WilltheMinisteroflNFCqMATIONAND wholly or partially, the details 01 places in 
BROADCASTING be pleased to state: various states not presently covered by TV 

service are not maintained centrally in a 
(a) the places in Gujarat, Uttar Pradesh, complied form. 

Andhra Pradesh and Madhya Pradesh not 
covered by Doordarshan network; 

(b) whether the Government propose to 
cover these areas by Dooradarshan: and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARIGIRIJAVYAS): 
(a) Whereas all the districts olGujarat, Uttar 
Pradesh, Andhra Pradesh and Madhya 
Pradesh are receiving TV service either 

State Existing population 
coverage 

(%) 

Andhra PradeSh 78.0 

Gujarat 76.6 

Madhya Pradesh 60.1 

Uttar Pradesh 67.6 

·These coverage figures are inclUSive of 
population in fringe areas where elevated 
antennae and boosters are required for sat-
isfactory TV reception. 

. [English] 

Airbus Spares 

3914. PROF. UMMAREDDY VE-
NKTESWARLU: 

SHRI ANA NT RAO 
DESHMUKH: 

SHRI ANKUSHRAO 
RAOSAHEB TOPE: 

Will the Minister of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether attention 10 the Govern-

(b) and (C). It is the constant endeavour 
of Doordarshan to extent TV service to the 
uncovered parts of the country in a phased 
manner depending upon availability of ade-
quate resources forthe purpose and inter-se 
priorities. The population covered by TV 
service at present and that expected to be 
brought under TV service consequent upon 
commissioning of various schemes under 
implementation/envisaged to be set up 
subjectto availability of resources and inter-
se priorities in these States is as under:-

Population coverage on completion 
of schemes under implementation/ 
envisaged to be set up (%) 

87.9 

93.6 

76.5 

93.7 

ment has been drawn to the news item 
appearing in the 'Times of India' dated June 
25,1992 regarding spares for airbus A-320: 

(b) if so, the facts thereof; and 

(c) the steps proposed to be taken in 
this regard? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVARAO 
SCINDIA1: (a) Yes, Sir. 

(b) Indian Airlines is facing problems 
with spares of Airbus A-320 aircraft due to :-

(i) successive and premature failure 
of some items/components com-
pared with the life assured by the 
manufacturers; 
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Follow-up machinery has been 
geared up in on:ter to ensure mini-
mum turn arbund time for parts 
sent abroad for repairs and return. 

(ii) longer turn around time for repairl 
replacement ot defective compo-
nent asthese areto be sent abroad. 

(c) The following are the steps taken by 
Indian Airlines:-

(i) 

(ii) 

Data relating to actuC\1 failure of 
components are collected and dis-
cussed with manufacturers so that 
the matter is suitably taken up by 
them with the concerned vendors 
to ensure improved performance 
of the components and reduce the 
repair turn around time. 

A list of critical requirements IS 
provided to the manufacturers on 
daily basIs so that they follow up 
with the vedors to ensure availabil-
Ity 

(ii) DIscussions are held with the vari-
OUS component manulacturers 
about the low performance 
achieved on the components com-
pared with their guaranteed life. 
The vendors are also advised to 
provide eXChange units as and 
when necessary 

(iv) 

(v) 

The stano-by Iloat of critical com-
ponents IS revieweo and orders are 
placed for additional quantities. 

All components required for air-
craft undergoing major 'C' checks 
are upgraded to procurement on 
"AOG" (Aircraft on ground) priOrity 
which is the highest priority. 

(vi) 

Pending Hydel Power Projects of Uttar 
Pradesh 

3915. SHRI SHRAVAN KUMAR 
PATEL: Will the Minister of POWER be 
pieased to state' 

(a) the pending hydel power projects in 
Uttar Pradesh in particular and the northern 
grid in general. indicating the stage of their 
implementation: ana 

(b) the steps contemplated to utilise the 
hydel power potential relating to surface 
water In Uttar Pradesh in particular and the 
northern grid in general under the Eighth 
Five Year Plan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) 30 hydro-electric projects In the 
Northern Region with a total capacity of 
7171 .25 MW are presently under various 
stages 01 construction of which 8 hydro-
electric schemes with a total capacity of 
2842.25 MW are located in Uttar Pradesh. 
The details of these projects are given in the 
statement attaChed. 

(b) 17 hydro-electric schemes in the 
Northern Region with a total capacity 01 
2568.25 MW have been included for bene-
fits during the 8th Plan period of which 4 
hydro-electric schemes with a total installa-
tion of 1108.5 MW are located in Uttar 
PradeSh. 
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Postal Facilities In Jamnagar, Gujarat 

391S.SHRI CHANDRESHPATEL: Will 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a) the places wnere tne postalfacilities 
nave been provided In Villages In Jamnagar 
district of GUJarat and the places where 
these facilities have not been provided; and 

(b) the time by which the postalfacilitles 
are likely to be provided to all the places? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) and (b). All 
tne villages in Jamnagar district of Gujra! 
have oeen provided with the basic posta! 
facilities Including tne facility to post and 
receIVe mali. In addition. locai post offices 

• arefunctiomng In 356 villages of the district. 
The local post offices would be opened in 
more villages progreSSively subject to Justi-
fication of norm. and availability of resources. 

[ Translation] 

Increase in the Electricity Rates 

3917. SHRI NITISH KUMAR: 
DR. MAHADEEPAK SINGH 

SHANKYA: 

Will the Minister of POWER be pleased 
to state: 

(a) whether the Government have 
decided 12'Yo to 15% increase in the electric-
rtyrates; 

(b) if so, the reasons therefor; 

(CI whether the Government nave 
conducted comprehensive analysIs In re-
gard to the cost of power generation before 
taking such a decision? 

(d) if so, the cost of power generation 
per unit from hydel. thermal. nuclear and 
other sources. has been evaluated on the 

basis of prices prevailed during 1991-92 in 
various areas of the country; 

(e) whether the Govemment have taken 
effective steps to reduce the cost of power 
generation; and 

(f) If not. tne reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRYOFPOWER(SHRI KALPNATH 
RAI): (a) and (b). Many State Electricity 
Boards (SEBs) have increased their tariff is 
during 1991-92 by 8% to 1 ~Io. since the 
average realisation per unit of electricity 
sold by the Boards. Including agncuhural 
supply was far belOW the average cost of 
generation and supply, and the gap. on all-
India basis, was as high as 25.52 paise per 
Kwh In 1991-91. 

(C) ana (d). Fixation of tariffs for supply 
of power to varrous classes of consumers by 
the SEBs IS Within the JUrisdiction of SEBsl 
State Governments concerned. The ac-
counts of the SEBs for the year 1991-92 
have not be.en received by the Ministry of 
Power. 

(e) and (f). State Electricity Boardsl 
State Governments have been impressed 
upon by the Central Government from time 
to lime 10 Improve their performance in 
specific areas such as reduction In T&D 
losses. economy in fuel. manpower costs, 
Plant Load Factor etc. as would reduce the 
cost of power generation. 

[English] 

Rural Electrification in the Country 

3918. SHRI K. PRADHANI: Will the 
Minister of POWER be pleased to state: 

(a) the number of villages electrified as 
on31stMay. '992; State-wisedetailslhereof; 
and 

(b) the steps taken/proposed to be 
taken by the Government to electrify the 
remaining vfUages in the country? 
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THE MINISTER OF STATE OF THE 
MINISTRYOFPOWER(SHRI KALPNATH 
RAI); (a) As per the avai!able Information. 
out of a total of 5.79.132 inhabited villages in 
the country as per 1981 census 4.87.508 
villages have been declared as electrified. 
as on 31 st May.1992 .. Statewlse and Union 
Territory-wise details are given in the state-
ment attached. 

(b) The overall time schedule for cent-
percent village electrification in the country 
will depend upon the availability of resources 
and annual plan allocation made tor the 
purpose 10 the 8th and subsequent plan 
periods. During the year 1992-93. it is pro-
posed to electnty 4.240 villages. 
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[Translation] 

Study by National Water Development 
Agency on Rivers 

3919. SHRI RAJVEER SINGH: Will 
the Minister 01 WATER RESOURCES be 
pleased to state. 

(a) the details of the studies conducted 
by National Water Development Agency wrth 
regard to river basins. reservoirs and inter-

linKages of rivers; 

(b) the progress made in this regard so 
far; ana 

(c) by when the work is likely to be 
completed? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to Ie). A Statement is at-
tached. 
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[English) 

Joint Venture Company for Organic 
Coated Steel 

3920. DR. LAXMINARAYAN PAN-
DEYA: 

DR. A.K. PATEL: 

Will the Ministero! STEEL be pleased to 
state: 

(a) whether there is any proposal to set 
up a joint venture company (JVC) by the 
,Steel Authority of India for manufactunng 
organic coated steel; 

(b) if so. the salient features of the 
proposal; and 

(c) the stage at which the proposal 
stands at present? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL(SHRI SONTOSH 
MOHANDEV): (a) At present. Steel Author-
ity of India Limited has no proposal for set-
"og up of Joint Venture Company for the 
manufacture of organic coasted steel sheets. 

(b) and (c). Do not arise. 

Bank Guarantee Facility to Foreign 
Investors in Power Sector 

3921. DR. D. VENKATESWARA 
RAO: 

SHRI R. SURENDER 
REDDY: 

Will the Minister of POWER be pleased 
to state: 

(a) whetoer the Union Govemment 
have offered bank guarantee facility to po-
tential foreign investors in the power sector; 

(b) if so, the reasons and details thereof; 

(cl the extent to which this is Ukely to 
help foreig n investment in the power sector; 
and 

(d) the number of proposals of foreign 
investment in power sector cleared so far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAil: (a) to (c). Investments from foreign 
companies including NRls in the power 
sector are governed by the same banking 
rules and regulations as are applicable to 
foreign Investments in other sectors. Fur-
ther, foreign companies in the power sector 
will be permitted to repatriate dividends with-
out having to balance dividend payment by 
export eamings. 

(d) Details of proposals received from 
private investors in the power sector are 
shown in the statement attached. 
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[Translation] 

AUGUST 3. 1992 Written Answers 420 

Residential Colony for Postal Employ-
ees in Ajaynager, AJMER 

3992. PROF. RASA SINGH RAWAT: 

Will the Minister of Communications be 
pleased to state: 

(a) whether a residential colony for 
employees was constructed by the Govern-
ment In AJayanagar of AJmer: 

(b) if so. when and the amount spent 
thereon: 

(c) the reason for not allotting these 
units to the postal employees so far: 

(d) the loss sufferedlbelng Incurred by 
the Government on thiS account annualY; 

(e) whether unauthonsed persons nave 
occupied these units; 

(f) if so. the steps taken by the Govern-
, ment to evict these unauthorised occupants; 
an, 

" (g) by when !nese quarter are likely to 
bt;I allotted to the postal employees? 

';~~( 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAYYANAIDU): (a) A residential 
colony for postal employees is under con-
struction at Ajaynagar 01 Ajmer. 

(b) The construction commenced in two 
phases in the years 1983 and 1984 respec-
tively. The amount spent so tar is 
Rs.37.19,840/- for both the phases. 

(c) The electrical works have not not yet 
been completed and the colony has not been 
handed over for occupation; hence the 
quarters could not be allotted to the employ-
ees so far. 

(d) Since the quarters are not yet ready 

for allotment there is no question of loss; 

(e) No unauthorised person has occu-
pies any huosing unit: 

(f) No action is called for in view of (e) 
above. 

(g) Th.ese quarters are likely to be 
allotted to the employes by December,1992. 

[English] 

Urdu Programmes from DoorDarshani 
Air Station 

3923. SHRI SYED SHAHABUDDIN: 
Will the MINISTEROF INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the locations of Doordarshan 
kendras and AIR stations which broaocast 
or telecast in Urdu; 

(b) the weekly duration olthe telecast 
or broadcast, station and kendra-wise; 

(c) the sanctioned staff strength for 
such Urdu telecast or broadcast, station 
and kendra-Wise; and 

(d) the number of posts vacant as on 
June 30, 1992? w 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA WAS): 
(a)to(d). The information is being collected 
and Will be laid on the Table of the House. 

[ Translation] 

Supply of Electricity from Central 
Pool 

3924. SHRI VIJOY KUMAR YADAV: 
Will the MINISTEROF POWER be pleased 
to state: 
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(a) the criteria lixed lor supply of Power 
from the Central pool proJects: 

(b) the month-wise details olthe power 
supplied to various States from the Central 
pool during the last one year ; and 

(c) the extent to which the special 
power supply is made Irom the Central 
pool to the States which are not sell-
sufficient in power generation? 

THE MINISTER OF STATE OF THE 
MINISTRY DOWER (SHRI KALP NATH 
RAJ): (a) The present cnteria lor allocation 
of power from Central States Power 
projects is given in the statement-I 

(b) The month- wise details of the 
power supplied to various states from the 
Central pool during the last one year is given 
in the statement -II attached. 

(c) Besides the firm allocation from the 
Central Sector Prolects in accordance with 
the criteria referred to above. power to the 
beneficiary States in the region is also 
allocated from the "Unallocated" guota 
kept at the disposal of the Central Govern-
ment cn the basis of the relative percentage 
power shortage in each State olthe region 
trom time to time. Various other measures 
are also taken to improve the availability of 
power in the States which inter-alia inclUde 
expediting of new generating capacity, 
implementation of short gestation projects. 
improving the performance of existing power 
stations. reduction 01 Transmission and 
Distribution leases. implementation of 
demand management and energy conser-
vation measures and arranging transfer 01 
energy Irom surplus to deficit States. etc. 

A. Present Criteria for allocation of 
Power to States from Central Sector Hvdel 
Stations: 

(i) 15% of the generation capacity 

will be kept as ·Unallocated" at the 
disposal 01 the Central Govem-
ment to be distributed within the 
Region or outSide depending upon 
over all requirements; 

(ii) 12% 01 power from energy gener-
ated by the power station would 
be ·supplied free of cost to those 
States of the Region (including 
the State where the hydroelectric 
project is located) where distress 
is caused by setting up the project 
at the specific site. like submer-
gence, dislocation of population; 
the allocation being made in pro-
portion to the extent of such dis-
tress. The "energy generated" 
figures forthe purpose would be 
calculated at the bus bar level. Le. 
after discounting auxiliary con-
sumption but without taking Into 
ccount te transmission line losss. 
T extent of caused would be as-
sessed tor the purposes of alloca-
tion 01 12% tree power by the 
Central Electricity Authority to 

consultation with the concemed 
States: 

(iii) The remaining power (73%) Would 
be distributed between the States 
of the Region on the basis of the 
Central Plan assistance given to 
various States in the Region dur-
ing the last five years and on the 
basis ot consumption of electricity 
in the States of the Region in the 
last five years, the two factors 
being given equal weightage. 

8. Criteria for AI/cation of Power to 
the States from Central Sector Thermal! 
Atomic Power StatIons 

(i) 15% power is kept as unallocated 
at the disposal of the Centre to 
meet the emergency reQUirements 
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of individual States from time to 
time; 

(ii) 10% power is allocated to the 
State in which the power Station is 
located; and 

(iii) the remaining 75% power is 

Written Answers 424· 

allocated amongst the States of 
the" region (including the "Home 
Statej in accordance with the 
energy consumed by, and the 
Central Plan assistance to the 
States during the last rive years. 
The needsofthe Union Territories 
are also met through appropriate 
allocation. 
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[English] 

privatisation of lisco 

3925. SHRIMATI GEETA MUKHER-
JEE: Will the MINISTER OF STEEL be 
pleased to state: 

(a) whether the proposal received 
from the private parties lor takeover of 
liSCO has been put before the workers 
and officers of the company; and 

(b) if so, the details thereof and the 
reaction of the Government thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEl (SHRI SONTOSH 
MOHAN DEV): (a) and (b). MIs. S81 
Capital Markets Ltd. who were commis-
sioned by SAil to explore the possibilities 
of private participatIOn in Indian Iron & Steel 
Co. ltd. (USCO) ana to adVise SAIL thereon, 
had received preliminary offers from 3 
private parties for participating in liSCO. 
While the final offers were yet to be 
submitted, Government had constitutea a 
Committee of Experts to obtain and evalu-
ate offers from pnvate parties on private 
participation in liSCO. The recommenda-
tions of the Committee are expected to be 
received in November, 1992. 

Since there are no "offers~ as such, 
the question of putting the offers before the 

• workers and officers of liSCO did not anse. 
The Steel Ministry is engaged in an on-
going process of consultations with the 
Employees' Unions and Associations as 
well as National trade Unions in retard to 
private participation in liSCO. As a part of 
this process, Government have reiterated 
their commitment to safeguarding fully the 
interests of employees of liSCO and to 
ensure this as a part of the participation 
process. The compulSions behind the 
exploration 01 possibilities of private partici-
pation in liSCO. like inadequate availability 

ofplan1undslor modernising liSCO, uncer-
tainties over generation/raising of requisite 
resources, etc. the intention to get liSCO 
modernisedl expanded in a time bound 
manner; the intention to select a partner with 
proven credentials and track record etc. 
were explained to the workers' Union. 
officers Association and National Trade 
Unions. 

Steel Prices 

3926. SHRI M. V. CHANDRASEKHARA 
MURTHY: Will the MINISTER OF STEEL 
De pleasea to state: 

(a) whether the Federation of Engi-
neering Ind~stries of India has urged the 
Government to direct SAil and TISCO to 
withdraw the recent hike in prices; 

(b) if so, the reaction of the Govem-
ment in this regard; 

(c) wnether the price of steel is 
increasing Inthecountry since its decontrol; 
and 

(d) if so, effectIVe steps the Govern-
ment propose to take to check the rise in 
priCes of steel? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) The Federation of Engi-
neenng Inauslries has represented against 
the increase In steel prices by tne maIO 
producers including the Steel Authority of 
India limited (SAil) and the Tata Iron and 
Steel Company (TISCO). 

(b) and (c). After deregulation of prices 
of steel w.e.f.16.01.1992, the integrated 
steel plants became free to determine and 
announce the prices of their products. 
However, pnces were increased by them 
only in May, 1992 to meet the escalations 
in input costs. The Impact of this priCe in-
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crease on open market prices has riot been 
significant. 

(d) Delicensing of the iron and steel 
sector and decontrol of steal prices will 
provide the requisite environment for the 
creation of new capacities in the private 
sector. Import duties on raw materials for 
the Steel Industry have also been reduced. 
As a result, there will be higher production 
of steel and greater competitiveness in the 
steel Industry which will have a restraining 
influence on steel prices. 

Indo-Denmark Agreement In Power 
Field of India 

3927. DR. P.R. GANGWAR: Will the 
MINISTER OF POWER be pleased to state: 

(a) whether any agreement has been 
signed by the Union Government with 
Denmark for bilateral cooperation in the 
field of power; 

(b) if so, the details thereof: 

(c) whether both the countries have 
constituted a joint task force to implement 
the agreement effectively; and 

(d) if so, the details of the meetings of 
the task force held so far together with the 
places where these meetings were held? 

THE MINISTER OF STATE OF THE 
MINtSTRYOF POWER (SHRI KALP NATH 
RAI): (a) and (b). An agreement on 
cooperation within the fields of power and 
Denmark on 3rd March. 1992 to continue 
and strengthen the industrial , technologi-
cal educational. economic and environ-
mental cooperation between the two 
countries. 

(C) The agreement on provides for the 
setting up of an Indian-Danish Working 

Group . The Group has not yet been 
constituted. 

(d) Does not arise. 

[Translation) 

New post Offices In Maharashtra. 

3928. SHRI DATTA MEGHE: Will the 
MINISTER OF COMMUNICATIONS be 
pleased to state: 

(a) whether the target fixed for 
peening of Post offices in Maharashtra 
during 1991-92 has been fully achieved; 
and 

(b) if not. the details thereof and the 
efforts being made to achieve the same? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P. V. RANGAYYA NAIDU): (a) and (b). 
Against the original target for opening 150 
branch post offices and 20 departmental 
sub post offices in Maharashtra Circle 
during the year 1991-92. 102 branch post 
offices have already been opened as on 
date and the remaining post offices shall 
be opened during the year 1992-93 subject 
to availability of accommodation and suit-
able manpower. 

[English) 

Scraping of Approved TV Serials. 

3929. SHRI GECRGE FERNAN-
DES 

SHRI MANORANJAN 
BHAKTA: 

Will the MINISTER OF INFORMA-
TION AND BROADCASTING be pleased to 
state: 

(a) wh~ther the organistion offilm and 
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television producers had urged the Govem-
ment to scrap list of 431 T. V. Serials cleared 
by the Doordarshan; and 

(b) if so, the response of the Govern-
ment thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRJA VY AS): 
(a) and (b). Repons tothls effect appearing 
in the Press have come to the notICe of the 
Government. Communication of the final 
resuns regardmg the proposals received 
under the sponsorship scheme of October, 
1990 has been kept in abeyance pending 
decision of the CBI inqUiry. 

[ Translation) 

High Power Capacity Power Plants 

3930. SHRI DEVI BUX SINGH: Will 
the MINISTER OF POWER be pleased to 
state: 

(a) the numberof high capacity power 
plants functioning in the country at present: 
and 

(b) the places where these are 
functioning? 

THE MINISTEROF STATE OFTHE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) and (b). The details of f thermal 
power stations having Station Capacity of 
.1000 MW and above is given in the 
attached Statement. There is no Hydro 
Power Station with Installed Capacity over 
1000 MW in operation in the Country at 
present. 
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Conversion of PT AT Shahjahanpur, 
U.P, 

3931. SHRI SANTA PAL SINGH 
YADAV: Will the MINISTER OF INFOR· 
MATIONAND BROADCASTING be pleased 
to state: 

(a) whether the Government propose 
toconvertthe low power T.V. transmission 
centre into high power transmission centre 
aft Shah jahanjpur In Uttar Pradesh: 

(b) if so, by when; and 

(c) if not, the reac;ons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (KUMARI GIRIJA VYAS): 
(a) No, Sir. 

(b) Does not anse. 

(c) Considerable improvement of TV 
service in ShaJahanpur district IS expected 
after the commissioning of the high power 
TV transmitter at Bareilly. 

[EnglIsh] 

Tanakpur Power Project 

3932. SHRI BASUDEB 
ACHARIA 

SHRI ANll BASU' 

Will the Minister of POWER be :pleased 
to state: 

(a) the present position of the 120 MW 
Tanakpur power project of the National 
Hydroelectric Power Corporation; 

(b) whether this project is likely to be 
commissioned as per the Schedule: 

(c) whetherthie E~ity control is being 

enforced In this proJect: and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP 
NATH RAI): (a) and (b). As against the 
commissioning schedule of January, 1992, 
February, 1992 and March, 1992 the there 
units of the TanaKpur Hydroelectric Project 
were rolled on 21 st and 23rd March, 1992 
and test synchrOnised as follows:-

1st Unit: 30. 03. 1992 

2nd Unit : 04. 04.1992 

3rd Unit : 06.041992 

At present. one Unit IS continUOUSly 
running and at present generating about 
21 MWof Power. 

(e) Yes. Sir 

(d) Does not anse In view of reply to 
part (c) above. 

8edthi Hydro Electric Project 

3933. SHRIMATI CHANDRA PRABHA 
URS: Will the MINISTER OF POWER be 
pleased to state: 

(a) whether the Government of Karna-
taka has sent Bedthl hydroelectnc projec! 
In Uttar Kannada dlstnct to the Union 
Government for clearance: 

(b) the power proposed to be gener-
ated theretrom; 

(c) the extent of agncultural and forest 
land to be sub-merged on thiS account; 

(d) whether the Government have 
given clearance to the above project; 
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(e) If not, the reasons therefor: ana 

(f) the time by which the clearance is 
likely to be given? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALPNATH 
RAI): (a) Yes. SIr. 

(b) to (d). The Bedlhi Hydro-electric 
Project. also know as Gangavah- Stage-I. 
envisages development of hydro-electric 
potential of Bedth! river near Magod Falls 
in unar Kannada district 01 Karnataka 
state. The project envisages installation ot 
two Units of 10S MW each In an under-
ground power house. Tho prOject would 
afford annual energy neneflt 01 1060 
Million Units. The project was cleared by 
CEA on 26.1 O. 1977 at an estimated cost of 
Rs.13S.83 crores. The project was cleared 
trom enVironment angle on 20.2.1979 and 
was sanciloned by Planning Commission 
on 2.4.1979. 

The project inVOlVeS anout 6800 Ha. 
of Forest ;and 2nd 621 Ha. ot agncultural 

. Lana. The project authorities have to 
submit the case for forest clearance to 
Ministry of EnVironment and Forests. which 
is reQuired under Forest Conservation Act. 
1980. 

(e) and (I). Does not. anse. 

[ Translationj 

Cancellation of Air India Flights 

3934. SHRI SATYA DEO 
SINGH. 

SHRI HARISH NARAYAN 
PRABHU ZANTYE: 

Will the MINISTER OF CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) the numner ot Air India fhghts 

cancelled during the last SIX months and 
tne reasons theretor: ana 

(b) the steps proposed to be taken to 
maintain the punctuality of flightS? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) During the period January, 
1992 to June. 1992 104 single flights were 
cancel!d. ·The rasons included engin.ering, 
eat her and operations. 

(b) Air India gives utmost Importance 
for maintaining punctualilyof flights and the 
on-lime performance of flights IS being 
closely mOnitored and causes of delay are 
Identified for taking remedial action. 

[English] 

Public Telephones' in Tamil Nadu 

393S. SHRI N. DENNIS: Will the 
MINISTER OF COMMUNICATIONS be 
pleased to state: 

(a) whether the Government propose 
to instali more public teiephones at public 
places like railway stations. airports and 
hospitals. and tOUrist spots Including 
Kanyakumari in Tamil Nadu during 1992-
93. 

ib) If so. the details thereol: and 

(c) the funds allocated for the pur-
pose? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS {SHRI 
P.V. RANGAYYA NAIDU): (a) to (c). 
Public telephones already exist at impor-
tant railway stallons, major hospitals and 
airports. 

ProposalS lor opening additional punlic 
telephones at these locations will be consid-
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ered as and when demands are received, 
subject to feasibility. 

On receipt of specific requests for 
Installation at tourist spots. the same will be 
examined and will be Installed In accor-
dance with out Ilberalised POliCY to' 
opening ISD/STD/Local public telephOnes, 
subject to technical feasibility, dUring the 
year 1992-93. 

Joint Venture Companies for Sponge 
Iron. 

3936 SHRI ATAL BIHARI 
VAJPAYEE 

SHRI SHANKERSINH 
VAGHElA 

Will the MINISTER OF STEEL be 
pleased to state: 

(a) whetherthere is any propo.salto set 
up a joint venture company for producing 
sponge-Iron oy the Steel Authority of India: 

(b) if so, the salient features of the 
proposal: and 

(cl the stage at which the proposal 
stanas at present" 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) No. Sir. 

(bi and lcl. Do not anse. 

( Trans/ationl 

Transfer of State Hangar Land in 
Madhya PradeSh 

3937. SHRIMATI SUM'ITRA MAHJAN: 
Will the MINISTER OF CIVil AVIATION 
AND TOURISM be pleased 10 state: 

(al whether the Union Government 

have received any proposal from the 
Go.vernment o.f Madhya PradeSh to transfer 
the land of Hangar and the nearby areas 
in the State to that Government; 

(b) it so, the decision tal<en by the 
Union Government In this regard: and 

IC) if not, the reasons therefor? 

THE MINISTER OF CIVil AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) Yes, SIr. 

(b) Keeping in view the future devel-
opment of Bhopal airport, the Government 
of Madhya Pradesh has been adVised to 
find OUI the minimum requirement 01 lana 
sought tor oy them. 

(c) Does not arise. 

[English] 

Losses . in Visakhapatnam Steel 
Plant 

3938. SHRI M. V. V. S. MURTHI: Wili 
Ihe MINISTER OF STEEL be pleased to 
state. 

(a) Whether the Vlsakhapatnam Steel 
Plant is running into losses: 

(b) if so, the details therof and the 
reasons therefor: and 

(C) the remedial steps tal<en or pro-
posea to be taken in trlls regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEl (SHRI SONTOSH 
MOHAN DEV): (a) ana (b). Yes. Sir .. The 
finanCial year 1990-91 was the first year of 
the operation of the Visakhapatnam Steel 
Plant. The net Io.ss tor the year 1990 -91 
was Rs. 477.55 cror£lS atter' prOViding 
interest of Rs. 192.13 crores ana deprecla-
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tionof Rs. 197.23 crores. The accounts for (a) whether the Union Government 
the year 1991·92 are still In the process of have formulated any scheme to check the 
finalisation. It is difficult to assess the soil erosion caused by floods during the 
extent of losses. The losses were mainly currant financial year; 
due to the one and a haft year in the process 
of stabilisation which resulted in low capac· 
ity utilisation coupled with high incidence 
of capital charges viz. depreciation and 
Interest. 

(c) Govemment is conSidering various 
options to restructure the capital base of the 
Company so as to ensure its long term 
viability. 

( Translation] 

Telephone Directory U.P. 

3939. SHRI ARJUN SINGH YADAV: 
Will the MINISTER OF COMMUNICA· 
TIONS be pleased to state: 

(a) whether Telephone Directory is not 
published in smaller areas in Uttar Pradesh: 

(b) if so, the reasons therefor; and 

(c) the action taken or proposed to be 
taken by the Government in this regard? 

THE DEPUTY IN THE MINISTRY OF 
COMMUNICATIONS (SHRI P.V. RAN· 
GAYVA NAIDU): (a) Sri, Telephone 
Directories are printed Secondary Switch· 
ing Area (SSA) wise which include. allthe 
telephone exchanges! areas falling under 
thatS.S.A. 

(b) and Ccl. Do not arise In view of 
reply to part (a) above. 

Soil Erosion In Uttar Pradesh 

3940. SHRI HARI KEWAl PRASAD: 
Will the MINISTER OF WATER RE· 
SOURCES be pleased to state: 

(b) if so, the details thereof; and 

(c) the amount released against the 
allocation to Uttar Pradesh In this regard? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI VIDY ACHARAN 
SHUKLA): (a) and (b) No, Sir. Schemes are 
formulated by the States and technical 
assistance. if desired, is provided States 
and technical assistance, if desired, is 
provided by the Union Government. 

(c) There is an outlay of Rs. 10.58 
crores in flood sector of Uttar Pradesh for 
the current year 1992·93. 

Production of Hot Metals and 
Crude Steel 

3941. SHRI KESHRI LAl: Will the 
MINISTER OF STEEL be pleased to state: 

(a) the target fixed for t:'e production 
of hot·metals and crude steel by Bhilal 
Steel plant during 1991·92; 

(b) the quality of steel orthese varieties 
produced during this period; 

(c) the total quantity of steel in tonnes 
exported by the plant during the above 
period alongwith the names of the countries 
where exported and the amount earned 
therefrom; and 

(d) the measures adopted by the 
Government to increase production and 
export of steel of the other steel plants In the 
country? 

THE MINISTER OF STATE OF THE 
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MINISTRY OF STEEL (SHRI SONTOSH Ie) The quantity and value of steel 
MOHAN DEV): (a) According to Steel products of Bhilai Steel Plant xported 
Authority of India limited (SAil). the target during 1991-92 are as under :-
fixed for the production of hot metal and 
crude steel for Bhilai Steel Plant during Quantity Value fRs. in crores) 
1991-92 is as follows:-

Hot Metal 39.00 lakh tonnes. 

Crude Steel 39.50 lakh tonnes. 

(b) Major qualities of steel produced 
at Bhilai Steel Plant during the period 
1991-92 are as under:-

1. Rail & High Carbon Steel 

2. IS-2062/226 

3. Electrode Quality 

4. Boiler Quality 

5. High Tensile 

6. SAil Micro Alloyed 

7. lPG (IS -6240) 

8. IS-513 

9. SS- 4011 for Automobile Sector 

10. Ship Building Quality 

11. API 

12. CORTEN (IRSM41) 

13. Semi killed (other than Rail· 
High Carbon Steel ) 

14. Export Quality 

ASTMA-36 

JIS 

DIN 

B5-4360 

1. 7 lakh tonnes 130.45 

•• Tius Includes 7590 metnc 
tonnes at an estimted FOB value of Rs. 
4.03 crores pending tor Shipment as 
on31.03.19912. 

The Seetl Products of Bhilai Steel 
Plant nave been exported to Japan. Italy. 
Singapore. Phllipined. United Arab Emir-
ates and Sir lanka. 

(d) Steel Authonty of India limited 
had taken the following masures to In-
crease production in its other Steel Plants 

(I) Modernlstion ana tcnnological 
upgradation to improve plant 
performance; 

(ii) Ensure adquate vailability of 
inputs of right quality. 

(iii) Improvment in techo-economics 
and speCIfic consumpationstoget 
better output from avilable inputs. 

(iv) Augmentalon of captive powr 
generation to reduce dependence 
on the utility grid. 

IV) Strict adherence to teChnological 
discipline ana maaintenance and 
capital repair schduls to keep up 
the health of plant and rnaclnery. 

Steps taken by SAil to bOost its 
exports are as under:· 

(i) Greater empasls on xpo" of hign 
value items. 
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Cii) Tappmg new markets for export. 

(iii) Expons of Engmeering gOOds 
made out of SAil Input matrials. 

(iv) Pins to export Alloy & Stainless 
Steel product. 

(v) Setting up of an export ya' ' at 
Bombay Pon. 

(vi) Entering the intmational marktlf 
·for deslngn & project sences. 

(vii) Review ot marketing Inputs to 
counter the prevailing interna-
tional situation. 

Expansion of Patna Telephone Zone 

3942. SHRI RAMASHRAY PRASAD 
SINGH: Will the MINISTER OF COMMU-
NICATIONS be pleased to state: 

(a) whether the telephone subscribers 
of Patna have to use STD for contacting 
subscribers is Arrah: Hazipur, Nassauri. 
Jehanabad, Biharsharif, Muzafferpur etc. 

(b) whether the Government propose 
to bring theabove·places under the zone of 
Patna Telephones; 

(cl if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 

, P.V. RANGAYYA NAIDU): (a) All statIOns 
except Hazipur are connected to Patna on 
STD. Hazipur- Patna has Inter-dialling and 
is available to SID barred subscribers 
also. 

(b) No, Sir. 

(c) and (d). In this connection, copy of 

f the statement mcide on 12.5.92 is 
enclosed. The ~I are aof Patna Tele-
phone System extends only upto the 
boundanes of Patna Municipal Corpora-
tion. Exchanges located outside are avail-
able only 0(1 STD except those wl}ich are 
adjacent and have a common border with 
Patna. Such adjacent exchanges are 
connected on inter· dialling which IS avail-
able even to STD barred subscribEfrs. 

Statement to be laid gn the Table of 
Lok Sabha Vkfe Pans (e) & (d) of Unstarred 
Ouestion No. 3942 for 3.8. 92. 

STATEMENT MADE ON THE flOOR 
OF lOK SABHA ON 12-592 BY MINIS-
TEROF STATE FOR COMMUNICATIONS. 

I wish to keep the House informed of 
two IfTlXlrtant measures that the Govern-
ment is tatting relating to provision of 
Group Dialling facility in rural areas and 
consequential rationalisation of tariff for 
local calls and drunk calls (both manual) 
and subscribers dialled). 

2. Members are aware that Govern-
ment have taken steps to accelerate 
provision oftelecommunications facility in 
the rural areas. The number of exchanges 
in rural areas today stands at more than 
15,000 against about 8000 in the year 
1982. The programme of the Government 
to connect all the Gram Panchayats num-
bering approximately 2,20.000 by 31st 
March. 1995 is ~Iso likely to create more 
demand for telecommunications facility in 
the rural areas. 

3. These developments have resulted 
in consequential demand from the rural 
community for providing them group dial-
ling facility. The rural subscribers have also 
started demanding STD service. Provision 
of SID in all rural exchanges will require 
implementation over a period of time, As a 
first step, the Government have decided to 
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intrOduce group-dialling facility metliods 
for calls within the group dialling area as 
also the long distance area. 

4. One of the technical r.equirements 
for linking all the exchanges in the country 
to the National STD is the concept of shore 
distance charging areas (SDCA) which 
gives a unique .identity for numbering aha 
chargiog with refenmce to other short 
distance charging areas. Thus formation of 
SDCA will enable rapid expansion of STD 
to rule areas. 

5. The present charging pian for 
Oetermining call charges (both for manual 
and subscriber dialled) requires the meas· 

• urement of actual distance form each 
exchange to a large number of telephone 
exchanges located in a large area. This nOi 
only places technical constraints In terms ot 
extending STD to rural subscribers but also 
becQmes dHficutt to administer In view of 
the enormous Increase in the telecom net-
work and a large n"mber of telephone 
excnanges wnicn are getting commls, 
sloned every yeal 

6. It is. therefore. proposea that for 
measurement of distance the country is 
diviOed into 321 long Distance Charging 
Areas (LDCA) which are co-terminus with 
the Secondary Switching Areas tnat form 
the Administrative unit; 

(i) The L.D.C. AS. cover generally 
one or two Revenue Districts .• 

(ii) Each LDCA is again divided Into 
a n umber of short Distance Charg-
ing Areas (SDCA) generally cov-
ering one or more Tehsils as the 
case may 09. The area 01 eact! . 
Shon Distance Charging Area IS 
arranged to be between 500 to 
2000 Sq. Kms. With some excep-
tions espeCially In unpopulated 
areas olthe North Eat!. There will 

be a latal of 257.0 SOCAS. 

Revised Ch?rgtng olan. 

7. At present. the rural subscribers 
have to mainly oepend upon the manual 
trunk service for talking to nei~ 'lbounng 
exchanges. They have also to pay trunk 
call charges for talking to even the 
neighboUring eXChange which increase 
with distance and are costlier. With the 
provision of group-dialling facility. it shall 
FlOW oecome poSSible for them to dlrec:ly 
dial subscribers in the same SDCA without 
gOing through tne operator. The Charges 
for direct dialling facility within the SOCA 
shall also 09 concesslonal at the rate at one 
caii uOil for every 3 minutes (Re.1/-) Irre-
spective of the distance wheJher it is in 0 to 
20 KMs slab or more. 

7. 1 Although this proposal will entail 
substantial loss to the DepartITlent. It is 
expected that With Increare so in teleCOm-
munications network. the same would be 
compensated In future. The manual trunk 
call charges however are propesed to 
revised from Rs. 2/- to Rs.5I- for one call 
unit of 3 mmutes ouratlon tor the distance 
slab of 0-20 Kms which will apply for calls 
uniformally within or outside SOCA. 

8. In respect of calls made beyond the 
shore distance Charging area. a partlCU-
loafr exchange around the centre Of the 
area. a· particular exchange around the 
centre of the area. would be Identif,eCl as 
the shon Distance Charging Centre (SOCC) 
for each SOCA and similarly a Long 
Distance Charging Centre (LOCC) for each 

. LDCA. The charges for calls made beyond 
the SDCA would be governed as per the 
distance measureO: 

(a) betWeen SOCC (Short Distance 
Charging Centre) to SOCC In respect of 
SDCA locateCl in ttie same or adjacent 
lOCA. 
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(b) between LDCC (Sarge Distance 
Charging Centre) to LDCC in all other 
cases. 

9. The calls within the same SDCAwill 
be available on a level other than level '0' 
(which is the code for National Subscriber 
Dialling) so that the STD barred subscrib-
ers will be able to make these direct dialled 
calls. 

10. Calls.to Peripheral Towns: 

Along with revised charging plan it 
is also proposed to introduce a scheme by 
which subscribers located in two telephone 
cystems which are adjacent to each other' 
and have a common border are able to 
directly dial their calls at low tariff. This will 
be especially beneficial to small satellite 
towns around the periphery of big towns 
and it is expected that the low tariff will 
enable the dispersal of population of big 
towns to the adjoining small places. These 
calls irrespective of distance Will also be 
metered at onecall unit forevery 3 minutes. 
The STD barred subscribers will also be 
able to use thiS service. 

11. Muh,i -metering of/ocal calls: 

The need for Introduction of pulsed 
, metering even for local calls especially in 
large telephone systems has been engag-
ing the attention of the Government for 
some time. Such a system exists in at least 
30 countries in the world. Members may 
recall the discussions that nave taken plave 
in both the house during the question hOUJ 
on this proposal. A large number 01 
representations have also been received 
from Members. PubliC. Subscriber's Asso-
ciations and Chamber of Commerce etc. 
The Consultative Committee of Parliament 
for Ministry of Commuications also consid-
eredtheproposal and recommended pulse-
metering of one call unit for 5 minutes' 
duration. Accordingly, it has been, decided 

that the local calls in all systems of more 
than 30,000 lines capacity will be metered 
@ one call unit for 5 minutes duration. 
Presently, it is technically feasible to intro-
duce this arrangement only in electronic 
exchangeS. 

11. 2 The need for introducing time 
limit for local calls has been felt to de-
congest the network so that more calls can 
get completed. Though most of the sub-
scribers are known to be restricting their 
calls to less than 3 minutes or so there are 
commercial subscribers who have FAX 
machines al)d computers that use the local 
lines for very long duration to transfer data. 
The Government feels justified to charge 
such subscribers more than the normal 
subscribers who do not use the line for long 
durations. It is expected that in general, 
subscribers will limit their calls to 5 minutes 
duration that is being prescribed and this 
will result in better duration that is being 
prescribed and this will result in better call 
completion and improving the efficiency of 
the network. 

12. All the above schemes require 
conSiderable technical preparations to be 
made before Implementation. It is proposed 
that the same will be implemented by each 
Telecom. Circle as and when they complete 
the technical arrangement. and in any 
case. not later than 31.8.1992. 

Departmental Buildings for P. Os In 
Maharashtra 

3943. SHRI VILASRAO NAG-
NATHRAO GUNDEWAR: Will the MINIS-
TER OF COMMUNICATIONS be pleased 
to state: 

(a) the distrct-wise number of the post 
offices In Maharashtra which are operating 
in rented buildings; 

(b) . whether the Government propose 
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to construct departmental buildings for 
these post-offices; 

(c) if so. the district-wise details 01 the 
places selected for this ourpose; 

(d) the time by which those building are 
likely to ~ constructed; 

(e) the expenditure likely to be in-
curred thereon; ana 

(I) the district-wise details 01 the targets 
lixed dUring 1992-93? 

THE DEPUTY MINISTRY OF COM-
MUNICATIONS (SHRI P.V. RANGAYYA 
NAIDU): (a) The required information IS 
given in the statement -I attached. 

(b) The Department does not propose 
to construct its own buildings for all Post 
Offices working In rented permises. 
However. on a selective basis subject to 
availability of funds. Department buildings 
will be constructed. 

IC) The details are given In the State-
ment -II altached. 

(d) The construction work is likely 10 
be taKen up aUrlng Bth Five Year Plan In 
respect of projects which are still al pla~­
nmg stage. 

(e) Does not arise- at thiS stage. 

(f) The details are given in the 
statement -III attached. 
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[ Translation) 

Foreign Sub-Post Office in GuJrat 
" . ... :. 

3944. SHRI CHHITUBHAR GAM IT: . 
Will the MINISTEROFCOf.;iMUNICATIONS 
be pleased to state: 

(a) whether the Government propose 
to open a foreign sub- PoS'toffice in GUJarat; 

(b) if so, the detai~ with location' 
thereof: and 

(c) if not. the masons th'~refo:r? 

THE DEPUTY; MINISTRY IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) to (c). A 
proposal to open a Foreign Sub-Post Office 
at Surat in GUJarat State has been exam-
Ined but arrangement to open the said 

. office could not be finaliSl!ld Oue to lacK at 
suitable accommodation. The matter is 
being pursued actively. 

[English) 

Salem Airport 

3945. DR. SHRIMATI K. S. SOUNDA-
RAM: Will the MINISTER OF CIVIL AVIA-
TION AND TOURISM be pleased to state: 

(a) by when the Salem airport IS likely 
to become operational: 

(b) the types of aircrafts proposed to be 
operated therefrom. 

(c) whether there is any proposal to 
introduce a direct flight from Delhi to Salem; 

(d) if so. the oetails tnereof: and 

Ie) if not. the reasons therefor? 

THE MINISTEij OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRf·O 
SCINDIA): (a) and (b). The airport at Salem 
$ likely to be made operational for B-
:-37aircreat by January. 1993. 

(c) No. Sir. 

(d) and.(e). Do not arise. 

New Switching System In Bangalore 

3946. SHRIMATI BASAVA RAJES-
WARt: Will the Minister of COMMUNICA-
TIONS be pleased to state: :,. 

(~) whether the new switching system 
for BangalOr.e Telephofje haS been installer 
under lechAical collaileration from Cit AI-
~tel:"" .' . 

(b) if so, the capacity of the new switch-
ing system: 

(c) the amount Involved for the instalia-
tion of the system: and 

(d) the extent to which this is liKely to be 
helpful to telephone Industry? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P. V. RANGAYYA NAIDU): (a) No, Sir. 

(b) to (d). Does not arise in view of (a) 
above. 

Rural electrification in Punjab 

3947. SHR I MAMi.. CHAUDHARY: Will 
the Minister of POWER oe pleased tostate: 

(a) the number o(unelectrified villages 
in Punjab. district-wi~: 

(b) the:iime by wbich all the villages in 
the State are liKely to be electrified? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) and (b) Punjab State Ele~tricity 
Board (PSEBI haa declarea the entlr~ state 
as 100% electrified by May, 1976 it$elf. A 
statement·.~dicating Itle district-WISe, num-
ber of villages and electrified villages i~ given 
in the statement atL)ched. . 
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Fall in Tourist Inflow 

3948. SHRI RAJESH KUMAR: 
SHRI TEJ NARAYAN SINGH: 

. Will the Minister of CIVil AVIATION 
AND TOURISM be pleasea to siate: 

(althe percemage offall in foreign tour-
ists inflow duting 1991 than that of 1990; 

(b) reasons therefore: and 

(c) the percentage of fall in earning of 
foreign exchange as a result thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). The decline in foreign 

• tourist arrivals 'during 1991 as compared to 
1990 was 1.7 percent. It was primarily due to 
Gulf Ear and its after math. 

1. 1281256 Ports 

2. 512 Pons 

3. 1000 lines 

4. 140011005 

5. 4000 lines MAX I 
(Under InstallatlOfl "at Palarivattam) 

Subamarekha lluftlpurpose Project 

3950. SHRIGOPI NATHGAJAPATHI: 
Will the Minister of WATER RESOURCES 
be pleased to state: 

(a) the total hectares of land likely to be 
brought under imgation m Onssa oy 
SUbamrekha mulll-jJurpose project: 

(c) There was not fall in foreign ex-
chaflge eamings from tourism duriflg 1991. 

(English) 

C-DOT Exchanges In Kerala 

3949.SHRIK. MURALEEDHARAN:w.n 
the Minister of COMMUNICATIONS be 
pleased to state: 

(a)whethertheGov~mmentproposeto 

provide C-OOT system In telephorie ex-
changes in Kerala: and 

(b) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISffiY OF COMMUNICATIONS (SHRI 
P. V. RANGAYYA NAIDU): (a) Yes. Sir . 

(b) C-OOT exchanges planned to be 
installed during 1992-93 areas under 

NutrtJers 

136 Units 

25 Units 

42 Units 

12 Units 

1 Units 

{b) the time by which the project is likely 
to be completed: and 

(c) the extent to which flood in Orissa is 
likely to be contained on ~n of the 
proJeCt? 

THE MINISTER OF WATER RE-
SqURCES (SHRJ VIDYACHARAN 
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SHUKLA): (a) The project envisages annual 
irrigation of 190. 360 hectares. 

(b) The project is scheduJedto spillover 
beyond VIII Plan. 

(c) Storage of 0.375 million acre-feet 
(463 million cubic metres) has been pro-
vided in Chandil Dam in Bihar. for modera-
tion of floods in West Bengal and Orissa. 

PiHerage of Money Orders 

3951. SHRI MADAN lAl KHURANA: 
Will the Minister of COMMUNICATIONS be 
pleased to state: 

(a) whether the incidents of money Order 
scam are on the rise; 

(b) if not. the number of complaints 
received during the last 12 months of the 
money! orders not reaschmg the payees; 
and 

(c) the reasons for not checking the 
scam and taking foolproof measures to 
ensure no pinerage of '!I0ney orders or for 
that matter any mail of the citizens of the 
country? 

THE DEPUTY MINISTER IN. THE 
MINISTRY OF COMMUNfCATIONS (SHRI 
P. V. RANGAYVA NAIDU): (a) No Sir. 
However complaints have 'been received 

• about delay or Non-payment of money 
orders. 

(b) 6619 complaints were received 
during the last 12 mOnths compaed to the 
annual average traffic of 106 millions of 
moony orders ~andJed ~ythe Department of 
Posts. 

(c) There is already a well organised 
system of monitoring !oensure propertrans~ 
mission of mails and to Check payment of 
money orders. The money orders are not 

pinel'8CS but theSe are, sometimes. lost in 
transit due to human failure in their disposal: 
In sucn cases, the payeesfremitler are 
compensated by issue of duplicate money 
orders. 

Irrigation Projects of west Bengal 

3952. SHRI BIRSINGH MAHATO:WiI 
the MINISTER OF WATER RESOURCES 
be pleased to state: 

(a) the details of irrigation projects ir 
West Bengal approved recently by Unio" 
Government along with estimated amounl 
thereof; and 

(b) the percentage of share of expen· 
diture of the Union Government and the 
State Governl1nent in this regard? 

THE MINISTER OF WATER RE· 
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) During the last one yeal 
from. July, 1991 to June 1992no major 01 
medium Irrigation Project of West Bengal 
has been given investment clearance b) 
the planning ooffiatission 

(b) Illrigation projects ~ fully funded 
by the State Governmentsform' resources. 

[Translation] 

Regional Publicity Units 

3953. SHRtMATI SHEELA GAUIAIw. 
WiHthe MINISTER OF INFORMATION AND 
BROADCATING be pleased to state: 

(a) whG!her any survey has been 
cal1ried outto assess the tOle played by the 
regIOnal publicity. units and the resources 
made available to them: 

(b) If so. the details thereof; and 

(c) if not. reasons !nc· .. ·or? 
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THE ·DEPUTY MINISTER 'IN 'THE 
~INISTRY· OF INFOAMA Tlo.N. AND 
~ROADGASTING(KlJMARIGIRLJA WAS): 
(a) 10 {c), No comprehensive survey was 

, ,carried out· assess the role played by the 
regional publicity units and the r~s()urces 
made available to them. However. regional 

•. WP~-SI}OP~ have. ~n- held to assess the 
working of the regional publicity units and 
the reS0urces needed. Based on the 
feedback recen,eO from such interactions 
necessary correctIVe action is taken. 

[English] . 

Rural Electrification in Raja~than 

3954. SHRI GIRDHARI LAL BHAR-
GAVA:Wili the MINISTER OF POWER be 
pleased to state: 

(a) whether the Government have 
lixed any target tor prc;lViding electricity to 
each Village in Rajasthan dUring the eighth 
Five year plan; 

(b) the number 01 village electrified so 
lar and yet to be electrified. district-wise; 

IC) whether the progress of rural 
electrification in .the border districts of 
Rajasthan IS very slow In comparison tothe 
overall average of the State; 

(d) if so. the reasons therefor; 

(e) the steps 1aken. or proposed 10 be 
taken by the Government in thi,s rega~d; and 

(I) the iime by which all the viHages in 
the State are likely to be electrified? 

THE MINISTER OF STATE~OF THE 
MINISTRY POWER (SHRI KALP NATH 
RAI): (a) The targetfor Bth Five Year Plan 
for rural electrification has not yet been 
finalised. During the year 1992-93. it is 
preposed to electrify 390 villages in Rajast-
han. 

(b) Districtwlse details olthe electrified 
Villages and those yet to be electrified. fied. 
as on 31 st MarCh, 1992 In Rajasthan. IS 
given In the statement attached. 

(c) to (e) As per available information 
progress of rural electrification in the 
border districts 01 Barmer. Jaisalmer ans 
Sriganganagar in Rajasthan is lower than 
the general average 01 the State. District 
wise priorities of rural electrification activi-
ties are finalised on annu'll basis by the 
State authorities, Within the States overall 
total target and allocation, lixed by the 
planning CommiSSion. 

(f) The time-schedule for achievement 
of cent per cent electrification is dependent 
up on the availability of resources. and 
annualpjan allocation made forthe purpose 
in 'the Bth and subsequent plan periods. 
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landing Facilities AT Ralpur. AI"ort 

3955. SHRI CHANDULA CHAN-
DRAKAR: Will the MINISTER OF CIVIL 
AVIATION AND TOURISM bepleas8dto 
~te: 

(a) the total number of airpOi1$ In the 
cOuntry and the nurmer out of them which 
are having full landing equipments; . 

(b) whether due to non-avalability of 
proper landing equipments, Indian Airlines 
alra-afts and airbuses are not able to land 
at Raipur quite often; 

(c) whether lounge at Paipur airport 
needs to be enlarged; and 

(d) H so, the details thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHARAO 
SCINDIA): (a) There are 92civilian airports 
in the Country. All the airports are ade-
quately equipped with the requisite naviga-
tional facilities. 

(b) No, Sir. 

(c) Does not arise. 

(d) Yes, Sir 

(e) Subject to availability of resoorces, 
thq National Airports Authorily has plan to 
expand terminal building at Raipur in the 
8th Five Year plan. 

IA flights to Leh 

3956. SHRI GURUDAS KAMA"': Will 
the MINISTER OF CIVIL AVIATION AND 
TOURISM be pleased to state: 

(a) whether the Indian Airlines flights 
t() Lah have discon-tinned; 

(b) if so, the reasons and details 
thereof; and 

(c) the details of the altemative .,-
rangements made or proposed to b8 madJa 
In this regard? _ -

THE MINISTER OF CIVIL AVIAitON 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) No, Sir, ,.-_ 

(b) and (c). Do nol arise. 

Disparity In Benefits to employees ~f 
M. T.N.L. . 

.3957 •. SHRI MOHAN R~WAL£': Will 
the MINISTER(:)FCoMMUNICATIONSie 
pleased to state. 

(a) the benefits given to the employees 
of the Videsh Sanchar Nigam Limited; 

(b) the benefits given tothee"1>loy~s 
of the Mahanager Telephone. Wigiim 
Limited, Ylhich is also a public entBipri8e; 

(c) vihether there is any disparity 'in 
benefits of Ihese two enterprises; . 

(d) if so, the reasons thereof; and 

(e) the steps taken by the Government 
in this regard? 

. THE DEPlJTY .' MINISTER IN ntE 
MtNISll\Y OF:COMMUNIGATtoNS (SHRI 

., P.V.RANGAVYA NAiDU);'(a)The amPtOV-
ees of Vldesh Sanchar ''Ni;am . Limited 
(VSNL) are drawing pay and allQwances 
such as Dearness allowance, City Compan-
satory aHowance, House""Rent adowanee 
etc. as admissible to Central C3,o~mment 
employees and al par with the empl~Ye¥ of 
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Mahanagar Telephone;e Nigam limited 
(MTNL). On their permanent absorption In 
VSt.,jAL w.e. f. 2.1. 90, they were given the 
benefit as admissible In public sector 
enterpnses, such as, personal '(L TC), 

,reimbursement of member ship fee In 

professional bodies, conveyance allow-
ance etc. as per gUidelines of the Oepan-
ment of public Enterprises. 

(b) Almost all the employees (barring a 
few working in the Corporate Offica) of 
MTNL are Central Governmentemployees 
on deemed deputation trom the Depart-
ment of Telecommunications. They are 
entitled to pay and allowances and other 
benefits as admissible to other Central 
Govt. employees. However, Group "c" & 'D" 
employes on deputation to MTNL have 
been given Rs. 1001- per month as adhoc 
payment. 

(c) and (d). There is no disparity in the 
pay and allowances d~wn by the employ-
ees of tlJese two pUblic sector enterprises. 
However, there IS some difference in the 
fringe benefits available to the employees of 

, these two organisations. This is mainly due 
to the reason that whereas employees in the 
VSNL have beenpefmanently absorbed In 
the PSE, employees of MTNL are still Cen-
tral Government employees' Who are on 
deemed deputation with the Company. 

(e)The organisational structure of De-
partment of Telecom including MTNL. is 
under review in the light of the recommenda-
tion of the Athreya Committee set up by the 
Govemr:nentinDecember,1990. Theques-
tion of pemlanent absorption of DOT em-
ployees in MTNL is in~eparably..:1ml<ed with .. 
the final OtJtcome of t~ Atnreya Commit-
tee's report.' . . . 

Import of Foreign Films:By Nj:.t).C. 

3958. SHRI HARISH ~~AYAN 
PRABHU ZANTYE: Will the MfNISTER OF 
INFORMATION AND BROAot:'ASTtNG be 
pleased to state: 

(a) the number of foreign films Imported 
by the National Film Development Corpora-
tion with and without video rights for sale, 
distribution and exhibition in india from Janu-
ary 1992 to May 1992: 

(b) the name·of each film, countcy of 
import and the expenses incurred by way of 
royalty, cost of prints and publicity and du-
tiesltaxes paid on each picture: 

(c) the amount earned Jroro..each film 
from sale, distribution ans exhibitiOn of these 
films throughout the country; an~ -. 

~ 

(d) tne amount eamed from' each film>~; 
fromsale,dlstributlon and exhibition of video: ; 
rights of above f~ms throughout the country?::' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF 'INFORMATION .AND 
BROADCASTIN~(KUMARI GIRIJAVYAS): 

(a) to (d). A statement is attached, 

STATEMENT 

(a) The number of foreign fil~ iJn-
ported by National Film Development'Cor-
poration with and Without Video ri9h1s tor 
sale,.~istribution and el(hibition in India tor 
the PElriod January 1992 to May 1992. was 
teQ. 

',' (b) to (d), Details are given below: 
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Cadre Review of Employees of National 
Airports Authority 

3959. SHRI MRUTYUNJAYA NAYAK: 
Will the MINISTER OF CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Committee constituted 
to review all cadres of the employees of 
National Airports Authority has submitted its 
report 10 the Government: 

(b) if so, the details thereof: and 

ic) the action being taken by the Gov-
ernment on its recommendations? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-

. DIA): (a) to (c). The Committee has been 
::;onstituted by the Board of National Airports 
Authority and hence IS nOI reqUiredto submit 
,ts report to the Government. 

(English] 

Telephones Around Solapur, 
Maharashtra 

3960. SHRI DHARMANNA MON-
DAYYA SADUL: Will the MINISTER OF 
COMMUNICATIONS be pleased to state: 

(a) the details of the expansion pro-
gramme of telephones In and around So-
!apur city In Maharashtra dUring 1992-93 
and in ttle SUbsequent years: 

(b) the gapbelween oemand and availa-
bility of telephones in the Circle upto the end 
01 June, 1992:ano 

(C) the steps taken proposed to be taken 
to narrow down the gap dunng 1992-93? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYVANAIDU): (a) Anetaddition 
of 2496 lines of capacity is proposed for 
telephones by way of expansion/addition in 
and around Solapur city In Maharashtra 
during 1992-93. The expansions Prposed 
during subsequenttwo years 93-94 and 94-
95 are as under: 

1993-94 

1. Solapur 1K digital TAX is 
planned for commissioning. 

2. Twenty small electronic ex-
changes are planned for com-
miSSioning. 

3. 3 Medium size electronic ex-
changes are planned for com-
missioning. 
1994-95 

A4 K RLU In Selapur is planned 
subject to the supply of equip-
ment by ITI. 

2. Other small exchanges also 
will be expanded as per de-
mands for telephones 

(b) Details of demand and availability of 
telephones in Maharashtra circle as on 
30.6.92 IS as under:-

Total equipped capacity in the 

circle ................. . 5,23,839 

Working Connectlons-.. 44,024 

Waiting List. .......... . 2,37,978 

(c) It is planned to reduce the waiting 
penod on an average to ·two years as on 
oblective dunng the 8th Plan. More than 
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46,000 telephone connections are planned 
to be provided to narrow down this gap 
during 1992-93 in Uaharashtra Circle. 

Ongoing Projects and DAMS In Punjab 

3961. SHRI MOHAN SINGH (DEORIA): 
Will the MINISTER OF WATER RE-
SOURCES be pleased to state: 

(a) whether the construction works in 
some ongoing irrigation and darns in Punjab 
are behind the schedule; 

(b) if so, the details and the reasons 
therefor; 

(c) the extent of cost escalation due to 
this delay; and 

(d) the time by which the projects are 
likely to be completed? 

THE MINISTER OF WATER RE-
SOURCES (SHRl VIDYACHARAN 
SHUKLA): (a) the construction of Rajit Sagar 
Dam Project, SYL Part-I (Main SYL Canal 
Punjab portion), SYL Part-II (Power house 
on SYL Main Canal) and SYL Part-III (for 
irrigating areas in Punjab) are behind sched-
ule. 

(b) (c) (d). (i) Ranjit Sagar Dan 
Project. 

The work on the Project was origin2:', 
scheduled to be completed by 1992-93. T';;s 
schedule was however upset mainl~' ;:; 
account of ravage caused by unprecede,.,· (;:0 
floods in September, 1988 necessita::ng 
revised construction schedule. According to 
revised schedule the first power unit is 
planned for commissioning in September, 

1997. The cost estimate of civil works on 
December. 1988 (just after floods) was As. 
1125 crores and cost estimated at 1990-91 
price level is As. 1386 crores and the in-
crease in cost is due to price escalation, 
change in quantities and scope of work and 
new provisions. 

(ii)SVLPPart-l, SKL Part-II and SVL Part-
III Projects. 

Construction on these projects came to 
a halt in July 1990 following killing of the 
Chief Engineer and the Superintending 
Engineer of the Project. The time schedule 
of completion of these projects and the ex-
tent of cost escalation will depend on the 
nature and capacity 01 the new agencyl 
agencies to be engaged by the Govemment 
of Punjab. 

Hydel Power Dlants of Bihar 

3962. SHRI SURYA NARAIN YADAV: 
Will the MINISTER OF POWER be pleased 
to state: 

(a) whetherthe Government propose to 
set up some hydel electric power plants on 
the river of Bihar; 

(b) if so, the number of such plants likely 
to be set up in 1992; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) and (b). The following six Hydro-
electric Projects aggregating to installed 
capacity of 767 MW are at present under 
construction on various rivers 01 Bihar. Out 
of these, Eastern Gandak Canal and some 
Westem canal Hydro-electric Projects are 
likely to be commissioned during 1992-93. 
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Share of Madhya Pradesh from Ntpc 
Power Plants 

3963. KUMARIPUSHPA DEVI SINGH: 
Will the MINISTEROF POWER bepleased 
of state: 

(a) the share of Madhya Pradesh from 
Korba and Vindhyachal Thermal Power 
Plants set up by NTPC in that State; 

(b) whether the NTPC is not giving the 
due stoare of power to the Madhya 
Pradesh State Electricity Board from these 
two thermal Power Plants; 

(c) if so, the reasons therefor; and 

(d) the steps taken to increase the 
supply of power by NTPC from Korba and 
Vindhyachal thermal Power Plants to 
Madhya Pradesh? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP 
NATH RAt): (aJ to (d). The State of Madhya 
Pradesh has following allocated shares 
from the Central sector Korba and Vindhy-
achal Super Thermal Power Stations 
(ARPSs) of NTPC in the Western region; 

Korba STPS (2130MW) : 29% 

Vindhyachal STPS(1260MW) :30.6% 

In addition to above, assistance is also 
being provided to Madhya Pradesh from 
the 15% unallocated output of the Central 
Stations depending upon the relative 
percentage shertages in the constitutents 
of Western Region Bharat Aluminium Co. 
(SAlCO). Rourkela Steel Plant (RSP), 
Union Pradesh has been allocated 40% 
from the unallocated output. 

during the period ApriI.June. 1992. as 
against entitlement (allccated share and 
unal~ted share) of 1603.9 million units 

of Madhya Pradesh from Korbal Vindhy-
achal STPSs. the actual drawal was 
2041.7 mallion units. Thus. Madhya Pradesh. 
had availed 437.8 million units over and 
above its entitlement. 

Gold, Platinum and Radio Active 
Deposits In Orissa. 

3964. DR. KRUPAS INDHU BHOI: 
Willthe MINISTER OF MINES be pleased to 
state: 

(a) whetherthere are huge deposilsof 
gold. platinum and radio active materials 
in Orissa; 

(b) if so, the details thereof; 

(c) whether granite resources has also 
been discovered in Orissa; and 

(d) it so. the details thereof and the 
steps taken for their exploitation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALAAM 
SINGH YADAV): (a) and (b). No huge 
deposits but only indications 01 gold and 
platinum are known in Orissa. Heavy 
minerals like Ilmenite. Rutile and Zircon are 
also reported to occur in beach sand 
deposits between Gopalpur and Chatrapur 
buJ their concentration is only 20-25%. 

(c) and (d). Granite deposit have been 
reported in the State. The quantity of such 
deposits has not been estimated. Recently 
a granite mining and processing unit has 
been set up Jeypore in Orissa 

/ Bomay -Ohule Optical Fibre Line 

3965. ~HRI VUAY NAVAl PAnl: 
Will the MINISTER OF COMMUNICA-
TIONS be pleased to state: 

(a) whether Bombay- Dhule optICal 
Flbnt ine was laid around Decermer. 
1991; 



517 Wfltten Answers SRAVANA 12.1914 (SAKA) Written Answers 518 

(b) if so. the reson tornon-commlssIOIl-
• ing the same; 

Cc) the extent ot revenue loss (jue to 
Non-commissioning: 

(d) whetner tne WOrk of digging ana 
laying the optical libre was entrusted to a 
private pany has complected the works 
satlstactorlly; 

(e) if so. the reasons for nottaklng over 
hne by the depanmem; and 

(f) if not. the action taKen against the 
contractors and the amount of recovery 
made? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICA nONS (SHRI 
P.V. RANGAYYA NAIDU): (al Bombay-
Dhule optical fibre hne was laid around 
March. 1991. 

(b) The Optical fibre system coula not 
be commissioned due to treQuent occur· 
renee 01 cable laults during Installation tor 
normal reasons and rOdent menace 
Remedial action has been taken and now 
the system IS likely to be commISsioned by 
Octobef92. 

(c) Unforseen faults sometime delay 
completion ot project as in thiS case. Other 
capital assets likely to be connected through 
this system were effectively utilised and 
hence no revenue lOSS occurea. 

(d) and (e). Yes Sir. Sir to several 
private parties. Th pnvate partieS have 
compiled the WOOl of dl9glOg and laYing 01 
HP Pipes satlsfactonly as per the contrac 
lualobligations. The optical. whICh was laiel 
thereaftr. could not be commlsslOed Clue 
to reasons mentIOned 10 (bl 

(f) Question Cloes not rise In view 01 
(d) above. 

[ Translation) 

Increase in Range of Air/Doordarshan 
in Border Areas 

3966. SHRI N.J. RATHVA 
SHRI RAM LAKHAN 

SINGH YADAV. 

Will the MINISTER OF INFORMA· 
TION AND BROADCASTING be pleased 
to state: 

(a) whethertheGovernment propose 1C 

Increase the range of AIR arid Doordarshan 
transmitters In border areas; 

(b) II so. the Oetalls thereot: 

(C) the total expenditure likely to be 
Incurrea on AIR and Doordarshan transmit· 
ters in border areas during 1992-93: and 

(d) the number ot people liVing in 
border areas likely to De benehted? 

THE DEPUTY MINISTER IN THE 
!.1INISTRY OF INFORMATION AND 

'P;,0ADCATING(KUMARI GIRIJA VYAS)' 
'" ana lb). Yes. SIr. The Power 01 the 

radrolTV transmitters at the follOWing places 
IS being Increased: 

AIR: 

Shimla. Snnagar, Jammu. Kohlma 
Bikaner. Lucknow(2). Allahabad. Calcutta 
(2) and Kurseong. 

TV. 

Bhuj. Leh. Sarmer Jalsalmer. 
Fazilka. Lunglel. GangtOK and Ramwsh· 
waram 

(e) AIR . R!:.. 20.83 crores 

Doordarshan ·Rs. 11.45 crores 
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(d): With the commissioning of the 
valOus transmitter projects under imple-
mentation/ envisaged to be set up subject 
to availability of resources, the population-
wise coverage In tile bor<ler districts would 
be as follows: 

Radio 95-10:) ;~ 

Television 81" . -----------.. - --- .... _. 
(Inclusive of population in Ir -:ge ar(: '.~: 

where elevated antennae and ooostel;. 
are reqUired for satisfactory reception) 

[English] 

Small and Large Hydel Power Proj-
ects In A. P. 

3967. SHRI SOBANA-DRESSWARA 
RAO VADDE Will the MINISTER OF 
POWER be pleased to state: 

(a) the numberotsmall and large hy<lel 
power projects alreaoy constructed, under 
construction and prooosed to oe constructed 
in Andhra Pradesh: and 

(b) tile present stage 01 the projects 

under construction and the proposed? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRJ KALP 
NATH RAI): (a) In Andhra Pradesh, 
thirteen small and large hydel Power 
Projects With an aggregate installed capac-
ity of 2559 MW have already been con-
structed and are underoperation; six Hydro-
electric Projects with an installed capacity of 
'109 MW are at present underconstructlon 
and three Hydro-electric Projects worth 254 
MW have already been cleared by Central 
ElectriCity Authority. Two Hydro-electric 
Projects. amounting to an installed capacity 
ot 198 MW have been referred to CEA tor 
techno-economic clearance. 

(b) The list of Hydro·electric projects 
In Andhra Pradesn Wllich are under con-
struction and those cleared by Centra! 
Electraclty Authority alongwith their present 
status IS given an the statement attached. 
Two Hydro-electric prOjects viz. Nagarjuna 
Sagar Tall POOl Dam Power House 
(50MW) and Lower Jurala Hydro-electric 
Projeci(147. 6 MW) which have been 
received iortecho-elconomlc clearance are 
in advanced stage of examination in the 
CentralElectncity Authority anothe Central 
Water Commission 
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Renovation of Santhaldth Power 
Station 

3968. SHRI SANAT KUMAR MAN-
DAL: Will the MlfIIlSTER OF POWER be 
plea~ to state: 

(a) whether the government have not 
yet cleared the Phase-II renovation and 
'modernisation scheme for the 4x120 mw 
Santhaldih Power station; 

(b) if so. the reasons therefor; and 

(c) the time by which it is likely to be 
cleared ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) to (c). The Government have 
apprOVed the Renovation and Mooermsa-
tion proposal of Santhaldih Thermal Power 
Station (4x120MW) 01 West Bengal State 
Electricity Boara unoer Phase-II of R&M 
programme at a total estimated cost Rs. 
12. n crores. 

Inter- State Transmission System by 
Ntpc 

3969. SHRIMATI VASUNDHARA 
RAJE: Will the MINISTER OF POWER be 
pleased to state: 

(a) whether the National Thermal Power 
Corporation (NTPC) has taken steps forthe 

400KV 

220Kv 

HVDC BIOOIe 

i+500KVi 

HVDC Back-to-Back 

development of power system in the 
country; 

(b) if so. the details thereof; 

(c) whether the Installation 01 inter-
State transmission is a part of the develop-
ment programme of NTPC; 

(d) if so. the States where the Inter-
State transmission are proposed to be set 
up;and 

(e) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (al The National Thermal Power 
Corporation (NTPC) have already estab-
lished a well knit EHV transmission 
network (consisting of 400 KV. 220 KV and 
HVDC transmission lines), in the country 
with a view to evacuate power from their 
generation projects to load centres. The 
management of these transmiSSion lines 
have been taken over by National power 
Transmission Corporation (NTPC) estab-
lished by the Gov!. In Oct.. 1989 to 
accelerate development (NTPC) estab-
lished BY THE GOVT. IN OCT .. 1989 to 
acceierate oevelopment of transmiSSion 
system In the country. 

(b) The details of the existing central 
sector transmission lines are as follows:-

17922 Ckt Kms. 

5272 Ckt Kms. 

817Ckt Kms. 

2x250MW 
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(clto e). Thetransmisslon lines in the 
Central Sector have been constructed as 
pert of the National Grid. These lines 
transcend State and Regional baundaries. 

World Bank Loan for Power 
Generation 

3970. SHRI DHARMABHIKSHAM: Will 
the MINISTER OF POWER be pleased to 
state: 

(a) whether the World Bank has 
agreea extend loan for the development of 
power generation 10 the country; 

(b) if so. the details thereof; and 

(c) by when it is likely to materilse? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP 
NATH RAil: (a) to (c). DiSCUSSion are 
being held with the World Bank regarding 
the funding of additional power projects. 

Telephone Facility in Hospitals in 
Kerala 

3971. SHRI JHA YIL JOHN ANJA-
LOSE: Will the MINISTER OF COMMUNI-
CATIONS be pleased to state: 

(a) whether telephone facility has 
been provided to all the hospitals in Kerala; 

(b) if not. the reasons therefor; and 

(c) the time by which telephone lacility 
is likely to be proyided? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V.RANGAYYA NAIDU):(a) Yes Sir. Free 

telephone facility has been provided at all 
the Major and District Hospitals in Kerala. 

(b) Does not anse. 

IC) Does not arise. 

Indian Bureau of Mines. 

3972. PROF. UMMAREDDY 
VENKATESWARLU: Will the MINISTER 
OF MINES be pleased to state: 

(a) whether the Government have 
receIVed any complaints from small en-
trepre neurs in the mining field regarding the 
problems faced by them while dealing with 
different offices of Indian Bureau of Mines; 

(b) if so. the details thereof and the 
action taken by the Government thereon; 
and 

(c) the other steps taken to ensure that 
the offices of Indian Bureau of Mines act 
promoters of the mining industry? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SING YADAV): (a) and (b). Complaints of 
problems faced by small mine-ownes have 
been received by Indian Bureau of Mines 
fromtime to time, Typical problems referred 
to are difficuHies in preparation of mining 
plans and requests for simplification of its 
outlines; the present requirement of explO-
ration prior to mining; preparation of model 
mining plans for mica; interpretation of 
rules regarding mining plans; delays in 
approval of mining plans. registration of 
qualified persons for preparalion of mining 
plans; and the present requirement ot 
submission of mining plans. etc. These 
issues have been examined by indian 
Bureau of Mines from time to time and 
necessary clarifications or gUidelines IS-
sued or relaXations made Government 
have also received comolaints against 
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• functioning of some Indian Bureau of Mines 
offices. On enquiry allegations contained 
therein have not been proved. 

(c) For promollon of mining Industry. 
Indian Bureau 01 Mines is taking up activI-
ties like providing training to industry 
personae in the Indian Bureau of Mines 
Training Centre. organising worksnops on 
technical subjects for the mining industry. 
observing mlneenvlronmentai and conser-
vation week. bringing out technical publi-
cations for mentioners, conducting mining. 
geological and special mining studies to 
improve knowledge 01 the geologICal anCl 
mining aspects and reserves availability In 
the working mines. at Consumer redressai 
forums have also been set up in each 
regional office to look into any complaints 
from the mentioners and lor their speedy 
redressal. 

STD Facility in Sub -Divisional Head-
quarters in Rajasthan, 

3973. SHRI RAM NARAIN BERWA: 
Will the MINISTER OF COMMUNICATIONS 
be pleasea to state: 

(a) the :'lumber of SUb-divisional 
tleadQuarters in Rajasthan linked with S.T.D. 
facility during the last ttlree years: anCl 

(b) the time by WtllCtl the remaining 
Sub-DiviSional neadquarters Will be linked 
with STD facility? 

THE DEPUTY MINISTER IN THE 
MINISTRYOFCOMMUNICATIONS (SHRI 
P V. RANGAYYA NAIDU): (a) 43.SIr. 

(b) By Marcn. 1995. 

T. V. TransmiHers in Orissa 

39 SHRI K. PRADHANI: Will the 
f,ilNISTER OF iNFORMATION AND 
BIV. AOCA TING be pleased 10 state: 

(a) the target fixed for the installati0l) 
of T.V. transmitters in Orissa during 1991-
92. and the achievements so far; and 

(b) the proposals pending for instal-
iatlon of T.V: transmitters In Orissa during 
1992-93; and the places identified there-
for? 

THE DEPUTY MINISTER IN THE 
MINISmy OF INFORMATION AND 
BROADCASTING (KUMARI GIRLJA VY AS): 
(a) One high power TV transmitter was 
scheduled for commissioning in Orissa 
during 1991-92. This transmitter was 
commissioned into service on 20.1.92 at 
Bhawanlpatna 

(b) Alow powerTV transmitter at Puri 
has already been commissioned into 
service with effect from 1.7.92. 

[TranSlation) 

Improvement in Telecom Services in 
Distrjct Mandsaur, M.P. 

3975. DR. LAXMINARAYAN PAN-
DEY: Will the MINISTER OF COMMUNI-
CATIONS be pleased to state: 

(al whether telephone service be-
tween Shamgartl and Mandsaur district. 
Madhya Pradesh has been converted into 
one line service instead oftwo line service' 

ib) it so. the reasons therefor 

te) wnether there has t:>een any 
demandfrom thesubscnbers forthe expan-
sion and improvement in the telephone 
eXChange at Shamgartl: and 

(d) if so. the action taken by the 
Government therefor:? 

THE DEPUTY MINISTER IN THE 
MINISffiYOF COMMUNICATIONS (SHRI 
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• P.V.RANGAYVA NAIDU): (a) No. Sir. 
There are 3 outgoing and 3 bothway CircuitS 
between Shamgarh and Mandsaur. 

(b) Does not arise. 

(C) There was no waiting list pending 
upto May. 92. Dunng June July. 92.9 
demands have come up for new connec-
tion. Alsotere is clen for introduction ofSTD 
Service at Shamgarh. 

(d) Following steps have been taken 
for-improvement of telephone services at 
Shamgam. 

(i) 384 line electronic eXChange 
commissioned during March.92 
replacing the existing Manual 
exchange. Connections to the 
suoscribers on waiting list will be 
provided shortly. 

(ii) 2 MB digital UHF system is likely 
to be commissioned at Shamgarh 
during 93-94 for providing stable 
media for introducing SID facility 
at Sharngarh. Pending Commis-
sioning of this stable media. STD 
facility through openwlre systems 
is expected to be commissioned 
by March.93. 

(iii) One more 8 channel open wire 
carner system has been installed 
between Shamgarh and 
Mandsaur. in additio'1 to the exist-
ing 8 channe: a:-c 3 ;,;:- 3~:"el car-
ner systems working for providing 
additional circu~s at Shamgarh. 

(iv) One S.T.D. PCO was opened at 
Shamgarh during 1991-92. 

[English] 

Financial Assistance for Development 
oflpurism 

3ns. SHRI ANNA JOSHI: Will the 
Minister of CIVIL AVIATION AND TOUR-
ISM be pieased to state: 

(a) the financial assistance provided by 
the Unton Government to each State for 
promotion of tounsm dunng the Seventh 
Five Year Plan; 

(b) tne finanCial assistance provided 
to each State for the purpose during the 
year 1990-91. 1991-92 and the extent of its 
utilisation: and 

(c) whether the Government propose 
togrant more financial assistance tothose 
States which have received lower assis-
tance in the prevIous years? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM. (SHRI MADHAVAO 
SCINDIA):(a) and (b). Astaternent indicat-
,ng the Central financial assistance sanc-
tioned to all the States for augmentation of 
tourism infrastructure during the Seventh 
Five Year Plan. 1990-91 and 1991-92 IS 
attached. 

The States could utilise the Central 
financial assistance only to the extent of 
52%forprojeds sanctioned during 1990-91 
and 45% during 1991-92. 

(c) The extent of financial assistance 
provided by the Central Govemment to any 
State depends upon the number of viable 
proJeCls sanctioned by the repreentatlve 
State and the phYSICal progress in respect 
of projects sanctioned in earlier years. 
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[Translation] 

SRAVANA 12,1914 (SAKAl Written Answers 542 

Vlvldh Bharati Programmes In 
Rajasthan 

3977. PROF RASA SINGH RAWAT: 
Will the MINISTER OF INFORMATION AND 
BROADCASTING be pleased to state: 

(a) The AIR Stations in Rajasthan 
'from wheretheVividh Bharati programmes 
·are being transmitted and the capacity of 
those stations; 

(b) whether the Government propose to 
~tart Viviclh Bharati Programme from other 
AIR Stations in the State: and 

(c) if so, the details thereof? 

THE DEPUTY IN THE MINISTRY OF 
INFORMATION AND BROADCASTING 
(KUMAR I GIRIJA VYAS): (a) In Rajasthan 
, the Jaipur and Jodhpur Stations of AIR, 
with one KW MW transmitter each. 
broadcast Viviclh Bharat. programmes. 

(b) No.Sir. 

(cl Does not arise. 

[English] 

Entry of ForeiJn Newspapers 

3978. SHRI SYED SHAHABUD-
DIN: 

SHRI R. SUR ENDER 
REDDY: 

SHRI R. DHANUSKODI 
ATHITHAN: 

DR. D. VENKATESWARA 
RAO: 

SHRI MANORANJAN 
BHAKTA: 

Will the MINISTER OF INFORMA-

TION AND' BROADCASTING be pleased 
to state: 

(a) whether any foreign newspapers 
or penodicals or Journals have expressed 
interest in publishing an Indian edition or in 
collaborating with an Indian partner to bring 
out a newspaper etc. in the country; 

(b) whether any foreign agencies 
have sought facilities for directly servicing 
Indian newspaper etc.; 

(c) whether the Government propose 
to review tile 1955 policy decision on he 
subject; 

(d) whether it is proposed to allow 
foreign investment in the field of information 
on par with industry and commerce; 

(e) whether the Government have 
sought the. views of the press Council of 
India, the Indian Newspapers society and 
other corporate bodies such represent 
various sector of the mass media in this 
regard;and 

(f) if so. the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION .AND 
BROCASTING (KUMARI GIRIJA VYAS): 
(a) and (b). Yes, Sir 

(c) and (d). The Government has yet 
to take a final view on the issue regarding 
review of 1955 policy decision vis-a-vis to 
allow foreign investment in the field of 
information. 

(e) and (f). Only the views of PCI were 
sought which generally favoured a cautious 
approach to this issue. p 

oweve~, publication of foreign papers! 
journals in India involving equity and 
management participation was not fa-
voured. 
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Telecom Services In Dehradun 

3979. MAJ. GEN. (RETD.) BHUWAN 
CHANDRA KHANDURI: Will theMinister of 
COMMUNICATIONS be pleased to state: 

(a) whether attention of the Govern-
ment has been drawn to the newsitem 
appeared in the Himachal Times dated 
June30, 1992 regarding the working of 
telephone exchanges in Dehradun, Uttar 
Pradesh; 

(b) if so, the facts thereof and the 
reasons for the complete collapse of tele-
communication services in Dehradun; 

(c) whether STD service from Delhi to 
Dehradun is virtually non-functional; 

(d) thesteps taken by the Government 
in this regard; 

(e) whether any action has been taken 
or proposed to be taken against the 
employees of the exchange for their Indif-
ferent and unhelpful attitudes; 

(f) if so, the details thereof: and 

(g) the time by which the telecom 
service at Dehraduf! is likely to be restored 
to normal? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIOU): (a) Yes, Sir. 

(b) The survey conducted by the 
Newspaper was a gallop poll and generally 
S8NIces have been 'ound \0 be sa\is'ac-
tOI"J. 

(cl No, Sir. STD IeNices from Delhi 
to Dehradun are functioning satisfactorily. 

(d) Does n01 arise. 

(e) Does not arise. 

(f) Does not arise 

(g) Services are satisfactory. How-
ever, to improve further electronic ex-
change installation is in progress. 

Resources of Power Finance 
Corporation 

3980. SHRI GEORGE FERNAN-
DES: 

SHRI MANORANJAN 
BHAKTA: 

Will the Minister of POWER be pleased 
to state: 

(a) whether the power Finance Corpo-
ration (PFC) is reviewing its resources gen-
erations and lending operations in the light of 
recent changes in the economic policies; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTER OF POWER (SHRI KAlP NATH 
RAI): (a) and (b). A Committee of Board of 
Directors of Power Finance Corporation has 
been constituted to review the lending poli-

. cies of the Corporation, with the following 
terms of references:-

. (i) Review oltho existing lending poli-
cies 0' the corporation and the 
modifications needed for 8th Five 
Year Plan. 

(ii) Role of the Corporation in financing 
such State Power Utilities as are 
financially in bad shape and may 
not be able to eam statutory return 
of 3% In the coming years. 
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(iii) Financing of private sector project 
and criteria therefor. 

(iv) Posibilityof lending money at non-
concessional rate of interest to the 
borrowers in the power sector as 
are not otherwise eligible. 

Resident Indians 

39S1.SHRI N. DENNIS: Will the 
Ministerof CIVIL AVIATION AND TOUR-
ISM be pleased to state: 

(a) whethertheGovernmenthavegiven 
permission to non·resident Indians to start 
hotel industry in the country for development 
of tourism; 

(b) if so, the details thereof: 

(c) the States where these hotels are 
likely to be set up; and 

(d) the estimated inflow of foreign 
eXChange as a resun thereof? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCHINDIA): (a) to (d). Non-resident Indi· 
ans and overseas Corporate Bodles(OCB's) 
predominantly owned by Non·Resident 
Indians are permitted to invest up to 100% 
in htels and tourism related industry. 
Automatic approvals are available lor such 
investment within speCified parameters. 
This liberalisation is aimed at attracting 
sUbstantial foreign Investment in tourism 
sector. 

,[English] 

Alrpot at Jabalpur 

3982. SHRIMATI SUMITRA MA· 
HAJAN: Will the MINISTER OF CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) wh~ther the Union Government 
have received any proposal from the 
Govl;lrnment of Madhya Pradesh for the 
construction of an airport at Jabalpur; 

(b) if so, whethertheGovernment have 
taken any decision in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOUR.lSM (SHRI MADHAVRAO 
SCINDIA): (a) to (c). There is no proposal 
for construction of an airpon at Jabalpur. 
However, there are plans to extend the 
runway of Jabalpur (Dumna) airpon to 
6500' to make it suitable f?r Boeing -737 
operations. Extension of rU:1way and new 
terminal building and other associated 
facilities Will cost about Rs. 9.00 ·:;rores. The 
work will commence after the Government 
of Madhya pradesh hand over 29 ces of 
lanO required for the project. 
[English] 

Speed Post Corporation 

3983. SHRI M.V.V.S. MURTHI: Will 
theMINISTEROF COMMUNICATIONS be 
pleased to state: 

(a) whether the repon on Speed Post 
Corporation has since been considered by 
the Government: 

(b) if so, the details thereof: and 

(c) the time by which it is likely to be 
implemented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS (SHRI 
P.V. RANGAYYA NAIDU): (a) Yes Sir, 

Cbl and' Ccl. The recommenda!ions of 
the Committee are under consideration of 
the Government. 
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Buddhist Festival Complex In 
Bodhgaya (Bihar) 

3984. SHRI RAMASHRA Y PRASAD 
SINGH: Will the MINISTER OF CIVIL 
AVIATION AND TOURISM be pleased to 
state: 

(a) whether the Government propose 
to set up a Buddhist festival complex at 
Bodhgaya in Bihar; 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor? 

THE MINISTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO 
SCINDIA): (a) No. Sir. 

Ib) Does not arise. 

(c) Fairs and festivals aimed at 
promoting tourism, are normally organiseo 
by State Governments. 

Foreign Debt of Ntpc 

3985. SHRI S.B. THORAT: Will the 

MINISTER OF POWER be pleased to state: 

(a) the amount of foreign C!ebt indicat-
ing separately the prinCipal and Interest 
due for repayment by NTPCloan-wise with 
names of agencies to wnom due for the 
duration of the Right Plan; 

(b) whether the NTPC has made 
provisions thereof; 

(c) if not, the reasons therefor, and 

(d) whether NTPC is negotiating for 
re-scheduling 01 any or part thereof and if 
so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRYOFPOWER (SHRIKALP NATH 
flAI): (a) The details are given in :the 
statement attached. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) No, Sir. 
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Upper Barl Doad Canal System 

3986. SHRI BHUPINDER SINGH 
HOODA: Will the MINISTER OF WATER 
RESOURCES be pleased to state: 

(a) whether there were three systems 
of irrigation in present Punjab including 
Haryana Viz. Upper Bari Doab Canal 
System, Sirhind Canal and Western 
Yamuna Canal System prior the construc-
tion of Bhakra Dam, Pandoh Diversion 
Dam and Pong Dam; 

(b) if so, the quantum of water in 
average m.a. f. per year, the total com-
manded area and Water Allowance in 
U.B.D.C., Sirhind Canal System and WJC 
system prior to the Indus water Treaty, 
1960 particularly in 1948 and 1959 in the 

areas of present day Haryana and Punjab 
and the figures in the year 1990: and 

(c) the quantum of irrigation water 
supply in average m.aJ. in 1991 in the 
Western Yamuna system to today and 
Bhakra Canal system in areas of Punjab 
and Haryana, separately and that of U. B.D. 
C. system in Punjab alongwith their Com-
manded area 'Water Allowance of three 
irrigation systems? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) Yes Sir, 

(b) and (c). The information as 
received from the States of Punjab and 
Haryana is as given In the statement at-
taChed. 
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Hydro Electric Power Projects In the 
Eastern Region 

3987. SHRI SATYA GOPAL MISRA: 
W!lIthe MiNISTER OF POWER bepleaseCl 
to state: 

(a) whether the Government propvsa 
to set up HyClro electric Power projects In 
Eastern Region of the country during 

• Eighth Five Year Plan; 

(b) if so, the Cletails thereot state wise; 
and 

(c) if not, the reasons therefor 

THE MINISTER OF STATE OF THE 
MINISTER OF POWER (SHRI KALPNATH 
RAI): (a) Yes, Sir. 

(b) Fifteen Hydro-electric Projects 
aggregating to an installed capacity of 
11 02 MW are likely 10 be commissioneCl 
dunng eighth five year Plan in the Eastern 
Region of the country. The state-wise 
details of these projects are given in the 
Statement attached. 

(e) Does not arise. 
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Power Requlnnent of Nalco 

3988. SHRI SUBASH CHANDRA 
NAYAK: Will the MINISTER OF MINES be 
pleased to state: 

(a) the approximate requirement of 
power of the National Aluminium Company 
and the power suplied; and 

(b) the stps taken by NALCO to meet 
the growing demand of Power? 

THE MINISTER OF STATE IN THE 
MINISTRY OF MINES (SHRI BALRAM 
SINGH YADAV): (a) and (b). The Power 
requirement of National Auluminium Com-
pany Limited (NALCO) presently for their 
smelter at Angul is 380 MW (approx.) and 
fortheir mines and retineryat Damangodi is 
37 MW (approy)q The Power at Angul is 
metfrom Captive Power Plant with 5 units 
off 120MW each. Similarly the power 
requirement at DamanJodi is met from in 
House generation of three units of 18.5 MW 
each. Additional power requirement will be 
met from the sixth unit off 120 MW capacity 
which is under installation at Angul. 

Sardar Sarovar Project 

3989. SHRI VILAS MUTTEM-
WAR: 

SHRI ARVIND NETAM: 

Will the MINISTER OF WATER 
RESOURCES be pleased to state: 

(a) the details of observations made by 
the Independent Review Team of the 
World Bank in regardtotheSardar sarovar 
Project; 

(b) whether the said team has found 
out some loopholes relating to rehabilita-
tion measures. environmental factors. 
backwater effects etc; 

Cc) if so. the details thereof; and 

(d) the action takenlbeing taken to 
remedy the' sitJ,lation? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) to (d). In tbeir report. the 
review Team has commented on the 
issues associated with the resettlement and 
rehabilitation of the persons affected by the 
project and on some of the inadequacies in 
the studies associated with the environ-
mental issues in clouding backwater 
effects. The concemed state Governments 
nave fumished clarification in respect of 
different POints referred to them to Nar-
mada control Authority for preparing a joint 
response to be sent to the World Bank. 

Implementation of Exit Policy In 
H.S.C.L 

3990. DR. JAYANTA RONGPI: Will 
the MINISTER OF STEEL be pleased to 
state: 

(a) whether the Government have 
decided or likely to decide to implement the 
exit policy in the different units of Hindustan 
Steel works Construction Limited; 

(b) if so. the details oftheunits and the 
corresponding number of workers affected 
thereby; and 

(c) the measures the Government are 
contemplating to rehabilitate the affected 
workers? 

THE MINISTER OF STATE OF T;HE 
MINISTRY OF STEEL (SHRI SONTOS 
MOHAN DEV): (a) and (b). Hindustan 
Steelworks Construction Limited (HSCL) is 
at present implementing a voluntary Retire-
ment Scheme (VRS). on the lines of the 
model scheme circulated by the Depart-
ment of Pul?lic Enterprises in 1988. So far. 
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t~thousan four hundred and forty one THE MINISTER OF CIVIL AVIATION 
employees have separated upto 30.06. AND TOURISM (SHRlUADHAVRAOSCIN-
1992 under VRS in HSCL. The present DIA): (a) Yes, Sir. 
manpower position of HSCL is abo;ut 
19,000. 

fc) Does not arise 

Sltlftlng of Bangalora AIrPort 

3991. SHRI H.D. DEVEGOVDA: Will 
the MINISTER OF CIVIL AVIATION AND 
roURISM be pleased to state: 

(a) whether there is any proposal to 
~ shift the Bangalore airport; 

(b) if so, the details thereof; and 

(C) the time by which the decision is 
likely to be impale anted 

THE MINISTER OF CIVIL AVIA-
TION AND TOURISM (SHRI MADHAVRAO 
SCINDIA) (a) No, Sir. 

(b) and (C). Do not arise. 

Basic Amenities for Passengers at 
Deihl Airports 

I. 3992. SHRI ANKUSHRAO 
RAOSAHEB TOPE : Will the MINISTER 
OF CIVIL AVIATION & TOURISM be 
pleased to state: 

(a) whether attention of the Govern-
'ment has been drawn to the news-item 
appearing in the Indian Express dated 
June 24. 1992 regarding lack of basic 
amenities for passengers at Delhi Airports 
both national and international; 

(b) if so, the facts thereof; and 

(c) the steps proposed to be taken in 
this regard? 

(b) and (c). While adequate facilities 
have been provided inside the domestic and 
international terminals, visitors do not have 
easy access to them because ofthefrequent 
ban on entry of visitors into the terminals, 
imposed due to security reasons. IMI is 
taking steps to augment various facilities 
outside the terminals as well forthe conven-
ience of visitors. 

LInking of Mewat Region With Yamuna 
andSYL 

3993. SHRI A VTAR SINGH BHADANA: 
Will the MINISTER OF WATER RE-
SOURCES'be pleased to state: 

(a) whether Mewat region, being the 
most backward region in Haryana which has 
been declared as the backward area by the 
Union Govemment; 

(b) whether Union Govemment have 
received any proposal from the Government 
of Haryana regarding irrigation projects and 
supply of water in the region; 

(c) whether the government proposed 
. to link this region by a canal with Yamuna! 
Satluj Yamu!la Link; and 

(d) if so, the time by which the schemel 
canal will be completed? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) No, Sir. 

(b) No such proposal has been submit-
ted by Haryana to the Government of India. 

(c) and (d) The Govt. of Haryana have 
informed that a proposal to provide irrigation 
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facilities to this area is under investigation. 

Agreement With Russia For Power 
Project 

3994.SHRIATAlBIHARIVAJPAYEE: 
Will the MINISTER OF POWER be pleased 
to state: 

(a) the details of the agreements with 
Russia Government about the Power Proj-
ects in India; and 

(b) the present status and progress made 
in each case? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) and (b). No agreement has yet 
been concluded with the Russians in respect 
of power projects in India. Discussions are 
being held in respect of nature and terms of 

• credit to be made available for the projects. 

[ Translation] 

Power Plants Installed With Foreign 
Assistance 

3995. SHRI RATILAL VARMA: Will the 
MINISTER OF POWER: be pleased to state 
the total number of power plants installed in 
the country and with details including their 
location? 

THE MINIS1ER OF STATE OF THE MINIS-
TRY OF POWER (SHRI KALP NATH RAI): 
The information is being collected and will be 
laid on the Table of the House. 

[English] 

River-Erosion in Barak Valley In 
Assam 

3996. SHRI DWARKA NATH DAS: 
SHRI SHIBU SOREN: 

Will the Minister of WATER RE-
SOURCES be pleased to stete: 

(a) whether the situation of flood has 
become very grave in Assam and nearb~ 
areas; 

(b) if so, the assistance being provided 
various flood affected areas in the country 
and the details of share of Union Govern-
ment and State Government therein; 

(c) whether in some more States, flo¥ 
situation has to be faced; and 

(d) if so, the assistance provided or 
likely to be provided in near future by the 
Union Government to thee State Govern·· 
ments for flood control? 

THE MINSTER OF WATER RE· 
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (c). NO,Sir. This year low 
to medium floods have been experienced in 
the country so far . 

(b) and (d). Flood Management is done 
by the States out of their plan funds. As a 
special case, central loan assistance of 
RS.240.45 crores has been provided to 
Assam upto March, 1992 and RS.1 00 crores 
is proposed in VIII plan. Annual assistance 
amounting Rs.804 crores under calamit,..' 
relief fund is also available to the States in 
the country with 75% contribution from·~'; 
Centre and 25% from the States. 

Flood Prone Rivers 

3997. SHRI LAL BABU RAI: Will th3 
Minister of WATER RESOURCES be 

I pleased to state: I 

(a) the details and names of the flood· 
prone rivers and areas in the country; ,. 

(b) the assessment made by the Gov· 
ernment to contain the floods from these 
rivers in each State; and 

(c) the details of proposals undertaken 
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· by the StateJUnion Govemment in this re-
gard? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDVACHARAN 
SHUKLA); (a) The main flood prone rivers 
are-Ganga , Brahmaputra,Barak, Mahanadl, 
Baitaml, Brahmanl, Godavari, Krishna and 
Tapti and their tributaries. An area of 400 
lakh hectares is liable to flooding in the 
country. 

(bland (c). It has been estimated that 
320 lakh hectares can be provided reason-
able protection. An area of 140 lakh hac-

• tares has been protected upto March, 1991. 

Kutlr Jyotl Programme In 
Assam 

3998. SHRI PROBIN DEKA: Will the 
Minster of POWER be pleased to state: 

Ca) whether the Government have 
implemented Kutir Jyoti programme in the 
backward distriCts of Assam; and 

(b) if so, the number of villages in the 
district of Darrang in Assam covered under 
this programme? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP NATH 
RAI): (a) and (b): The Assam State Electric-
Ity Board (ASEB) has reported that the Kutir 
Jyoti Programme was implemented in all the 
distriCts Assam. Under the Kutir Jyoti 
Scheme, which was financed by the Central 
grant during 1988-89 and 1989-90, the task 
of identifying the beneficiaries was left to the 

• State Government concerned. The Assam 
State Electricity Board has achieved the 
target of releasing 29,030 single point light 
connections underthe scheme, spread over 

, the state. The scheme has not been contin-
ued after 31.3.91. 

Air Services from Cochln and Callcut 
Airports 

3999. PROF. K.V. THOMAS: 

SHRI KODiKKUNIIL 
SURESH: 

Will the Minster of CIVIL AVIATION 
AND TOURISM be pleased to state: 

(a) whether the Air India has any pro-
posal to start air services from Cachin and 
calicut to guH and other foreign countries; 

(b) if so, the details thereof; and 

Cc) if not, the reasons therefor? 

THE MINSTER OF CIVIL AVIATION 
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) No, Sir. 

(b) Does not arise. 

Cc) Both Cachin and Calicut airports are 
not suitable. for operation of the type of 
aircraft in the fleet of Air India. 

[Translation] 

Power Generation In Bihar 

4000. SHRI UPENDRA NATH 
VERMA: 

SHRIMATI GIRUA DEVI: 

Will the Minister of POWER be pleased 
to state: 

(al the power in M.W. generated from 
all the power plants in Bihar; 

(b) whether the power generation in the 
State is gradually decreasing and is less 
than the national level; and 

Cc) if so, the steps taken by the Govern-
mentlo bring Biharat par with national level? 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER CSHRI KALP NATH 
RAI): Ca) The present installed generating 
capacity of Bihar is 1450 MW. 

Cb) The power generation in Bihar has 
a decreasing trend year after year. During 



575 Written AnswetS AUGUST3. 1992 Written AnSMltS 576 
1991-92. the Pland Load Factor of Biharwas 
21.3% as against the National Average of 
55.3%. 

(c) Various measures being taken to 
increase the availability of power in Bihar 
include maximising generation fromexisting 
generating stations. implementation of 
Renovation and Modemisation Programme. 
reduction in Transmission and Distribution 
losses. effective lead management ana 
energy conservation. assistance from neigh-
bouring States/Systems etc. 

[English] 

Registration of Newspaper of GuJ~lrat 
byBNI 

4001. SHRI KASHIRAM RANA: Will 
the Minsterof INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) the number of application received 
from Gujarat for registration of newspapers 
during the last three years; 

(b) the number of newspapers regis-
tered during the same period; and 

Cc) by when the remaining newspapers 
• are likely to be registered? 

THE DEPUTY MINSTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA V'{ AS): (a) As 
per the records maintained o'j the Registrar 
0\ Newspapers 'or India tRNI), 112,65,8"-
applications were received from Gujarat for 
registration of newspapers during 1989,1990 
and 1991 respectively. 

(b) 90 newspapers were registered 
during the same period. 

(c) Newspapers are registered subject 
to completion of formalities prescribed in the 
Press and Registration of Books Act by the 
publisher concemed. However. no time 
schedule has been prescribed in the Act. 

Contract Awarded Orissa State Com-
mercial Transport Corporation by Sail 

4002. SHRISIMONMARANDI:Willthe 
Minster of STEEL be pleased to state: 

(a) whether the Orissa State Commer-
cial Transport Corporation (OSCTC) was 
awarded an inter-port transportation con-
tract in 1986 by the Steel Authority of India; 

(b) if so. whether the contract to the 
corporation was awarded at different rates 
durin", the p~evious years; 

(c) i1so, the reasons therefor; 

(d) whether any irregularities have been 
committed while awarding the contract; 

(e) whether any enquiry has been or-
dered into it; and 

(f) if so, the details of outcome thereof? 

THE MINSTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) According to Steel 
Authority of India Limited (SAIL). the con-
tract was awarded to Mls.Orissa State 
Commercial Transport Corporation 
(O.S.C.T.C.) on the basis of an open lender 
during March, 1986, for handling and trans-
portation of steel materials at Paradip on 
account of imports and exports. 

(0) According to Sail, there was no 
contract awarded to M/s.O.S.C.T.C. for 
handling 01 iTon & steet materials during the 
previous 'jears. However, a contract was 
awarded to MIs. O.S.C.T.C. during 1984-85 
for clearance and handling of coal, valid for 
a period of one year. 

(c) to (f). The matter is currently under 
investigation by the CBI whose findings are 
awaited. 

Talcher Thermal Power Plant 

4003.SHRI KP.SINGHDEO: Willthe 
Minister of POWER be pleased to state: 
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(a) whether the Government propose to 
renovate Talcher Thermal Power Plant in 
Orissa: 

(b) if so, theamount sanctionedforthis 
purpose: 

(c) the progress made in the works; and 

(d) the time by which the renovation is 
likely to be completed? 

THE MINSTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALPNATH 
RAI): (a) and (b). The sanctioned cost for 
Renovation & Modernisalion (R&M) Pro-
gramme Phase I & II Schemes of Talcher 
Thermal Power Station in Orissa is Rs. 36.16 
crores and RS.11 0.40 crores respectively. 

(c) and (d). Under Phase- I R&M Pro-
gramme, more than 80% of the activities 
included in the programme, has been com-
pleted. The balance work is expected to be 
completed by December, 1993. Simunane-
,ously, work under Phase-II has been com-
menced and is expected to be completed by 
March,1995. 

Iron Ore Concentrate 

Iron Ore Pellets 

Ccl No, Sir. 

(d) Does not arise. 

Power Plants During Seventh Plan 

4005. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
POWER be pleased to state: 

(a) the numberof power projects sched-
uled for erection and Commissioning in the 
country in the Seventh Five Year Plan have 

Export of Iron Ore by Kudremukh Iron 
Ore Company 

4004. SHRIMA TI CHANDRAPRABHA 
URS: Will the Minster of STEEL be pleased 
to state: 

(a) whether the Kudremukh Iron Ore 
Company Limited is exporting iron ore to 
foreign countries; 

(b) if so, the quantity of iron ore ex-
ported during 1991-92 and the amount for-
eign exchange earned per tonne; 

(c) whether there is any proposal to 
export finished goods by the Kudremukh 
iron ore company Limited; and 

(d) if so, the details thereof? 

THE MINSTER OF STATE OF THE 
MINISTRY OF STEEL (SHRI SONTOSH 
MOHAN DEV): (a) and (b). Yes, Sir. The 
quantity of iron ore concentrate and pellets 
exported by KIOCl in 1991-92 and the for-
eign exchange earned per tonne of exports 
is indicated below: 

Quantity 
(in Million 
tonnes) 

3.916 

2.152 

Foreign Exchange 
Earnings (in USS 
per tonne (Approx). 

1B.64 

36.58 

not been completed as perthe schedule and 
the reasons for the delay; 

(b) the present position of these proj-
ects;and 

(c) the revised eslimated cost of each of 
the projects? 

THE MINSTER OF STATE OF THE 
MINISTRY OF POWER (SHRt KALP NATH 
RAI): (a) to Ccl. The information is being 
collected and will be laid on the Table of the 
House. 
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Environment Guidelines to Narmada (vi) Carrying capacity of sunoundlna 
Control Authority al8a 

4006. SHRI RABI RAY: 
PROF. MALIN I BHAT-

TACHARYA: 
SHRI VUAYKUMARYADAV: 
SHRIMATI GEETA 

MUKEHERJEE: 
DR. LAXMINRAYAN PAN-

DEYA: 
DR. D. VENKATESHWAR 

RAO: 
SHRI GEORGE FERNAN-

DES: 
SHRI MANORANJAN 

BHAKTA: 

Will the Minster of WATER RE-
SOURCES be pleased to state: 

(a) whether the Govemment have di-
rected the Narmada Control Authority to 
adhel8 to the environmental guidelines; 

(b) if so, the details thereof; 

(c) whether in view c' !he Morse Com-
mission report the Government propose to 
review the project; and 

(d) if so, the details thereof? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN 
SHUKLA): (a) and (b). Narmada Control 
Authority is required to ensure implementa-
tion of environmental safeguards pari-passu 
with the construction of Sardar Sarovar 
Project. Environmental safeguards to be 
taken by the project ara for: 

(i) Rehabilitation Master Plan 

(ii) Phased Catchment Area Tl8atment 
Scheme. 

(iii) Compensatory Afforestation Plan. 

Ov) Command Area Development. 

(v) Survey of Flora and Fauna. 

(vii) Seismicity; and 

(viii) Heahh aspects. 

(c) No, Sir, 

(d) Does not arise. 

12.00 hrs 

[Translation] 

SHRI RABI RAY (Kendrapada): Mr. 
Speaker, Sir, the news of a bOmb explosion 
in Chhota Bazar of Raibareli district, where 
some children were studying in a mosque is 
tragic. Wegotthenewsat8A.M.today. The 
hon. State Minister has also confirmed it. 

[English} 

MR. SPEAKER: let us getthe informa-
tion first. Before raiSing it, let us get the 
information. 

[Translation] 

SHRI RABI RAY: Sir, the news is true 
as the Govemment has also confirmed it and 
some children have been killed there. The 
people ara agitated and there is an uneasy 
calm in the area Therefore, my submission 
is thatthe Governmentshouldtakethe House 
into confidence regarding this issue. 

[English} 

MR. SPEAKER: IthinktheGovemment 
can collect the information and if the Govem-
mentwants, it can come baci<and Inform the 
House. 

THE MINISTEROFPARllAMENTARY 
AFFAIRS (SHRI GHUlAM NABI AZAO): 
Okay, Sir. 

[Translation] 

SHRI MADAN LAl KHURANA (South 
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Delhi): Mr. Speaker, Sir, I want to draw the 
attention of the House towards certain de-
velopments during the past 6 months. Ear-
lier wheat was exported from this country at 
the rate of 95 American Dollars i.e.Rs. 240 
per quintal and later news appeared that in 
the later months wheat was imported at 
double or more than double the rate, so what 
are the reasons for it? 

Mr. Speaker, Sir, I want to inform the 
Housethroughyou aboutfourscandals which 
involved crores of rupees. I have with me a 
copy of the hon.Minister's statement made 
at the press conference in January, 1992. 
He had said in the press conference: 

(English] 

"The stock pOSition of foodgrains in the 
Central·Pool is quite comfortable. For 
the first time we have allowed FCI to 
deliver about eight lakh tonnes of wheat 
for export". 

( Translation] 

Mr. Speaker, Sir,last time when I asked 
the hon.Minister about this he said that this 
decision was taken by the Chandra Shekhar 
Govemment, and we had only implemented 
It. Sir, my submission is even through the 
procurement in the farmer's pool was short 
of 9 lakh tonnes as compared to last year 
why was export of wheat allowed and simi-
larly, why were the roller lIour mills provided 
wheat at subsidised rates and what were the 
reasons behind it. On the one hand wheat 
was short in the pool, then why was such a 
statement made on 1 st January,1992. 
Secondly, I have the clipping of the newspa-
per of 16th in which it is mentioned that 1 0 
lakh tonnes of wheat will be imported. On 
January 1 st, 1992 it appeared in the news-
paper that the wlleat would be exported and 
just after 15 days it is said that 10 lakh tonne 
'of wheat will be imported. 

Thirdly, on March 20th it appeared in the 
newspapers that "tender floated for wheat 
import" and at that time the international 
rates were 130to 168 dollars per quintal i.e. 

As.350 per quintal and during the present 
session on 14th July, 1992 in reply to my 
question number 3981 a very interesting 
thing was said: 

(English] 

"The Government entered into a con-
tract wjth the Canadian Wheat Board 
19thJune, 1992forimportof 10.051akh 
tonnes of wheat. The landed cost of 
Canadian wheat has been estimated at 
As.5,260 per tonne." 

[Translation] 

Rs. 526 per quintal. Mr. Speaker, Sir, in 
this way I have put forth a few things. In 
January wheat was exported at the rate of 
Rs. 240 per quintal and after 15 days it was 
said that we do not have any foodgrains and 
later on in the month of March tenders were 

,floated. Mr. Speaker, Sir, it is very interest-
ing that none. of those who sent tenders were 
given orders for importing wheat but wheat 
was imported from Canada at the rate of 
RS.526 per quintal (Interruptions) 

Mr. Speaker, Sir, the people of this 
country want to ask few questions. It was 

. said atfirstthat we had exported rice to Cuba 
that is why America had refused then why 
did you import it from Canada at the rate of 
RS.526 per quintal while the other countries 
were giving at a cheaper. The House was 
told that we had exported wheat to Cuba so 
America had refused. Then wheat was 
imported from Canada not from the coun-
tries who had filled the global tenders, so 
when the import was not to be done from 
those countries why was global tender in-
vited. Under the pressure of which foreign 
power, wheat was imported from Canada at 
the rate of Rs. 526 perquintal while the prices 
in the whole world in the month of March 
were less. 

The Indian farmer is offered Rs. 250 per 
quintal while it is imported from Canada at 
the rate of As. 526 per quintal (/nterrup-
tions). 
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Mr. Speaker, Sir, later on there was a 
news that since wheat Is being procured at a 
higher cost therefore, the price of wheat 
distributed through the ration shops will be 
increased by As.50 per quintal. The burden 
of this scandal is being put on the common 
man on the pertext that the price 01 Whpal at 
the ration shop is being increased sinCe 
wheat is being imported from Amerlc. and 
canada. 

Mr. Speaker, Sir, keeping in view the 
facts which I have placed before you, I want 
to make a submission. The entire scandal 
should be investigated by a high powered 
committee and I would like that a committee 
of M.P's should investigate this matter and 
the report should be submitted within six 
months as to why wheat was imported at 
more than double the prevalent price. No 
other scandal can b8 more serious than this 
one, that first wheat was exported and later 
on it was imported. I want to admit that the 
Merrbers of Parliament should be involved 
in the investigation of the matter. 

SHAI HARI KISHORE SINGH 
(Sheohar): Mr. Speaker, Sir, today a news 
item has appeared in 'The Statesman' that a 
ship of Shipping Corporation of India was 
attacked by the sea pirates on its way from 
Singapore to Malaysia and by chance the 
attempt was a failure. 

Similarly, some years back in the Straits 
of Morocco another ship of the Shipping 
Corporation was attacked. The matter for 
concern is that the Captain of the Merchant 
ship had a secret chart of the sea route 
provided by the naval department and that is 
used during the wartimes only. That secret 
document remains In the safe custody. There 
is a standing order to open it only under such 
circumstances. In the last attack the docu-
ment was stolen by the sea pirates. 

Mr. Speaker, Sir, It Is a serious matter 
because the naval department had to change 

the whole strategy regarding the sea routes 
. which our merchant Ships will take during the 
war period •. That secret document has all 
these things. Secondly, there is no arrange-
ment of security on the merchant Ships. ' 
They do not have the right to keep any 
weapon on board. HastheGovernmentpaid 
attention towards It? What arrangements 
are being made by the Government to pro-
yide security and the steps taken by the 
Government to provide security for this 
Jrilportant document which is vital from the 
point of national security? Such incidents' 
have become a common feature In the 
Straits of Morrocco. Does the Government 
propose to take up the matter with the Gov-
ernment of Malaysia and the Government Of. 
Singapore? Besides this issue which per-
tains to the foreign land, in our own country 
at Madras, Cochin and Vizag minor inci-
dents of theft are regular feature which 
creates problems for shipping. I want to 
draw the attention of the Govemment to-
wards it. (Interruptions) 

SHRI RAJVEER SINGH (Aonla): Mr. 
Speaker, Sir, Shri Khurana has raised a very 
important question about wheat scandal. A 
reply should come from the Govemment. 
(Interruptions) 

THE MINISTER OF AGRICUL TURE{ 
(SHRI BALAAM JAKHAR): Mr. Speaker, 
Sir, actually this issue concems the Ministry 
of Food. I think everything will be cleared If 
a discussion is held on the Calling Attention 
Motion. You please allow a discussion on It. 
The Ministry of Food can better handle It as 
this concems that Ministry. You may please 
allow the Calling Attention and they will do it. 
There will be a discussion on it. (Interrup-
tions) 

AN HON. MEMBER: The Government 
purchases wheat at the rate of 250 rupees 
from farmers whereas It is purchased on 
higher rate from America. 
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SHRI BALAAM JAKHAR: Mr. honour-
able Member. wheat is procured at the rate 
of 200 rupees. 

SHRI LAL K ADV ANI (Gandhi Nagar): 
Mr. Speaker, Sir, when a problem has many 
aspects, a discussion on it is understand-
able. But here the question is very specific 
as to why is there so much difference in the 
rates of export made earlier and the import 
made later. The difference is double. In the 
present Situation, when the position of the 
balance of payment is bad. 

[English] 

It is not explicable on the face of it. 
There is something shady about the whole 
thing. 

[ Translation} 

There should, therefore, first come a 
statement about this fact and then there can 
be a discussion on that statement. 

[English} 

On the face of it, it is inexplicable. 

[Translation] 

The Government cannot justify it. How 
is it justified should be known. A statement 
is, therefore, due on this specific question. 

. The discussion can follow thereafter. 

SHRI BALRAM JAKHAR: A Calling 
Attention should be allowed. The Ministry of 
Food will reply to it as it deals with the matter 
of export and import. 

[EngHsh] 

MR. SPEAKER: The Govemment will 
make a statement on this. 

[Translation} 

I would like to bring it to your notice that 
the bank matter is pending for a long time. It 

. would be better if that is taken up after 
sometime. 

SHRI MAHENDRA KUMAR SINGH 
THAKUR (Khandwa): Mr. Speaker, Sir, 
young women labourers worJ(ing in the In-
dira Sagar Project in district Khandwa have 
been missing for one and a half month. No 
clue has been found as to their whereabout 
though the Government and the Police have 
knowledge of the incident. Their guardians 
and others are worried and the women are 
very much disturbed. The Government is 
aware as to who are behind it. There is great 
resentment among the laboul9rs as no step ~ 

has been taken by the Government. They ; 
are annoyed. The people of that area have ' 
been trying to find out for one and a half , 
month as to who are behind all this. They ; 
first entice the young girls in the name of ; 
employment and later on they make them . 
disappear. ·It is not known as to who are ,: 
behind this racket. Our representatives and 
other people approached the Government 
of Madhya Pradesh and the police but n0-
body is ready to cooperate. Persons be- . 
longing to scheduled castes and scheduled 
tribes work there. So it is painful that these . 
women are missing. And this has become a 
topic of discussion. !would like to submitthal 
the Government should pay attention to· 
wards it and made efforts to race the missi~ 
girls. 

SHRI RAM NAIK (Bombay North): ThE 
coming Sunday is 9th August which is thE 
revolution day. We will complete 50 years 0 
our August Revolution. The Governmen 
has decided to celebrate its Golden Jubilee 
It Is a golden day in the history of fmedon 
struggle .of:the country. 

Though it has notbeen ()()Ilfjrmedbyth. 
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Govemment or by anybody else. but it is 
leamt that the hon. Prime Minister is to visit 
Bombay and a numberof programmes have 
been fixed for him. Even though I am an M.P. 
from there. I have not been informed of these 
programmes being organised by the Gov-
ernment or the Congress party. Any way I 
least bother about that. 

What I mean to say is that I have also 
given you a letter that there is a Telecom 
Factory in Bombay. The workers union there 
had given a letter to their Chief General 
Manager that they wanted to celebrate 
Revolution Day on the coming 9th august in 
the factory. But permission therefor was 
denied to them. I have a copy of that letter. 
I would conclude my speech by reading four 
lines of that letter. This letter has been sent 
to the union which reads: 

[English] 

"With reference to the above. the DOT. vide 
their letter NO.25-37191-TFS dated 5th Sep-
lember. 1991, has directed this Office to 
inform you that the proposal to accord per-
mission for celebration of Kranti Din in the 
Telecom Factory premises has been exam-
:ned and that the proposal is not possible to 
J8 accepted ..... 

:Tl3Ilslation] 

;0 the point is the workers there want to 
:elebrate that day, but they are not being 
»rmitted. Now very little time is left, there is 
I programme to celebrate the fiftieth anni-
rersary throughout the country. Why does 
hen the Government not allow the workers 
o celebrate the day in Its factory? The 
30vemment should accept it and should 
I3SS an official order. As very little time has 
I88n left. the Government should give per-
nission immediately. The Government 
houldadoptapolicyofcooperationthrough-
,ut the country. 

My humble submission is that the hon. 
'rime Minster should make a statement on 

it making clear as to what the Government is 
going to do. 

[English] 

SHRI K.P. SINGH DEO (Dhenkanal): 
Sir, I have given a notice regarding the utter 
neglect of our cultural, archaeological and 
archival heritage which is lying in the open 
and is s'ubject to vandalism. The Birbal 
Sahni Institute of Palaeobotany in Lucknow 
has brought out that in Madhya Pradesh. 
Orissa, Bihar and Kamataka, rare plant 
fossils which date back to millions of years 
and which have a linkage with the Continen-
tal Drift Theory of geological correlation 
between So'uth America, Africa and India, 
are being converted into building stones. 
Tourists are also coming and taking them 
away. All these things are taking place in the 
absence of a legislation or preventive and 
deterrent measures. The same is the case 
with National Archives of India. They have 
been complaining that for want of just four 
chowkidars, a building extension worth 
RS.6.5 crore could not be utilised and valu-
able records pertaining to the First World 
War, Second World War. Freedom struggle 
and documents of various Ministries have 
been destroyed because they could nol find 
place in the National Archives. Just as a 
kingdom is lost for a horse-shoe nail. we are 
losing valuable scriptures and documents 
which give a correlation to our culture as well 
as history. 

Just now Shri Ram Nayak was men-
tioning about the celeberation of 50th Aniv-
ersay of the Auit India Movement relating to 
our Freedom Struggle are lying in a mosit 
atmosphere and are getting destroyed. The 
National Archives are demanding for some 
records of the First World War records. but 
they are not being given tese documents. 
Therefore, the Govement must come out 
with concrete steps to see that these docu-
ments as well as fossils and other cultural. 
archelogic~1 and archival heritage are pre-
served properly and there should be strict 
enforcement of law. Deterrent punishement 
should be given to vandals. 
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SHRI GOVINDA CHANDRA MUNDA 
(Keonjhar): Sir, f rise to protest about the 
mismanagemenl of our airways as wen as 
raHways. Day before yestrrday, there was a 

• progranme of our hon.Prime Minister at 
Vtsakhapatnam and we, the Members of the 
ConsuUative Committee of the Ministry of 
Steel and Mines, were invited to participate 
in the function. But we were put to a lot of 
inconvenience. The flight was delayed for 
about three hours due to an engineering 
defect. Action should be taken against those 
who are responsible for this sort of misman-
agemenl. SEcondly, I was traveUing in the 
UtkaI-Expres from Puri to Nizamuddin. The 
latrines and bathrooms in the train were very 
dirty. The fare was high but the services 
were poor. Theconcemed Ministries should 
look inlo these aspects and take prompt 
action. 

[Translation) 

SHRI B.L SHARMAPREM (East Delhi): 
Mr. Speaker, Sir, through you I would like to 
draw the attention to the photo of the Coupon 
published in the Sunday Mail of 21 st and 

• 28th Junly where it has been written that the 
Govemment is being subjected to a loss of 
several lakh rupees. These coupons are 
printed in the printing press of the North-
eastern Railway and they are seDing in large 
numbers which are of course being mis-
used. These coupons are blank on which 
the name of any M.LA. is filled up and and 
then clairn is made. Similarly, goods worth 
several Iakh rupees are also booked which is 
causing a loss of several crore rupees to the 
Railway. 

I would like to submit that a C.B.I. In-
quiry should be ordered to investigate into 
this case and action be taken against the 
guiUy persons. 

SHRI TARA CHAND KHANDELWAL 
(chandni Chowk): Mr. Speaker, Sir, today 
allthe I18IIWSpapers have publishedthe news 
of the robberycomrnlted in the Sadar Bazar 
area yesterday evening and the kiOing of an 
old woman. I am COIl'Ik'!J from there Itself 

after spending an hour there. U seems that 
the law and order situation In Delhi has 
deteriorated. You will be surprised to know 
about the false claims of the police that they 
are ready for service at the phone number 
100. But I would like to say that the members 
of that family and of that locality kept dialling 
from quarter past seven to half past seven. 
"The beD was ringing but nobody picked up 
thetelephone. I would have been convinced 
if the nurrber had been busy but the point is 
thai it was ringing and there was no re-
sponse. The screet where the incident took 
place is considered to be safe from security 
point of view. H such an incident can take 
place at a safe place then it clearly shows 
that our police have become completely 
ineffective .. A film is shown on television 
from S "0" clock to 7.30 p.m The police on 
patroUing duty do also stand and watch T. V 
in some shops instead of performing their 
duty. This is why such incidents are taking 
place frequently. I would like that the 
hon.Home Minister should make a state-
ment regarding the steps taken by the Delhi 
Police to check such incidents. 

[English) 

SHRI MRUTYUNJAYA NAIK (Phul-
bani): Sir, a major part of Orissa has been 
severely aHected by floods and particularly, 
my constituency. Phulbani where villages 

. adjoiningriverMahanadiand Tel have been 
severely aHected. 

Sir. I would request the Government 
through YOU. to sanction more funds as weU 
as s:Jbsidise rice. . The funds should be 
released for repairing the damaged crops 
and soon. 

I would also request you to immediately 
send a team from the Central Government 
for ascertaining the flood position in Orissa. 

MR SPEAKER: let us now take up the 
bank matter. 

PROF. PREMDHUMAL(Hamirpur): Sir, 
I have given a notice. 
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MR. SPEAKER: Not only you, thereara Thsmotion was adopted. 
are other hon. Members who have given 
notices. They will be taken up later on. 

12.26 hrs 

MESSAGE FROM RAJYA SABHA 

[English! 

SECRETARY GENERAL: Sir, I have to 
report the following message received from 
the Secretary-General of Rajya Sabha:-

-In accordance with the provisions 
of rule 127 of the RuleS of Proce-
dure and Conduct of Business in 
the Rajya Sabha, I am directed to 
informthe lokSabhathatthe Rajya 
Sabha, at its sitting held on the 30th 
July,1992, agreed without any 
amendment to the Foreign Trade 
(Development and Regulation) Bill, 
1992, whichwaspassedbythelok. 
Sabha at its sitting held on the 20th 
July, 1992: 

12.27hrs 

FOREIGN EXCHANGE CONSERVATION 
(TRAVEL) TAX ABOlITION Bill * 

{English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WARTHAKUR): I beg to move for Jeaveto 
introduce a Bill furtherto amend the Finance 
Ad,1987. 

MR SPEAKER: The question is: 

"That leave be granted to introduce 
a Bill furtherto amend the Finance 
Act,1987.-

SHRI RAMESHWAR THAKUR: IIntro-
ducethe Bill. 

12.28hrs. 

{English) 

STATEMENT GIVING REASONS FOR 
IMMEDIATE LEGISLATION BY THE 

FOREIGN EXCHANGE CONSERVATION 
(TRAVEL) TAX ABOLITION ORDINANCE, 

1992 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): IbegtolayontheTablean 
explanatory statement (Hindi and English 
versions giving reasons for immediate legis-
lation by the Foreign Exchange Conserva-
tion (Travel) Tax Abolition Ordinance, 1992. 

{Placed in library. See No. LT- 24051 
92] 

12.29 hra 

MATTERS UNDER RULE 3n 

(English) 

(I) Need for central assistance to 
the Tamil Nadu Government In 
checking the menace of a paddy 
disease In Thlrvanamall and 
North Arct Ambedkar district 

SHRI M. KRISHNASWAMY (Van-
davasi): A dangerous disease has affected 
the entire paddy crop at early stage in Tri-
vannamalal district and North Arcot Am-
bedkarDistrlct, Tamil Nadu. It was brought 
10 the notice of the agriculture department of 
Tamil Nadu Govemment. The State Gov-

• Published in Gaztt of India. extra ordinary. ParI-II, section & 2, dated 3.8.1992 . 
•• Introducd with the recommendation of the President . 
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emment are not able to control the disease. 
I, therefor, request the Central Govemment 
to come forward and help the affected farm-
ers in these two districts and part of South 
Areot District. 

(II) Need to restore the special Cen-
tral Assistance to the Adlvasl 
dominated areas of Ranchl, Bihar 

[Translation] 

SI'IRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, the condition of Adivasi domi-
nated area of Ranchi is very pathetic. Na-
tional Commission for Rural labour in its 
report has stated that about 30 per cent of 
the Adivasi people are landless. About 17 
per cent have one acre of land only and 
about 34 per cent have 1-2 acres of land . 

• Only about 12 per cent people of this area 
are able to manage their livelihood for the 
whole year. Though enriched with natural 
wealth, this area has not been developed till 
today. The main problem of the Adivasis is 
exploitation and illiteracy. The Central 
Government has been iproviding assistance 
to this area forthe last several years, but this 
amount is not sufficient to start any appropri-
ate developmental scheme for this area. 
Even this help has also been discontinued 
from this financial year. Therefore, I would 
urge the Central Government not only to 
restore the Central assistance to this area 
but also to increase the amount adequately 
so that a project may be started there and the 
exploited and suppressed people of that 
area may also be able to lead good life. 

(III) Need to revive the broadcasting 
of Hindi songs from Manlpur 
Akashvanl Kendra 

SHRI UDAYPRATAPSINGH (Manipur): 
• Mr. Speaker, Sir, 15 languages including 
Hindi have been given recognition in the 
Construction of India Our Constitution clearly 
makes provision for developing Hindi as a 
link language in place of English. OurParlia-
ment itseH passed Official languages Act, 
1963 In accordance with the spirit and 
intention of the constitution and Its regula-

lions were framed during the period 1976-
78. A clear ·provision has been made that 
Hindi will be promoted in all the Central 
Govemment offices and Institutions. How-
ever, recently the broadcasting of Hindi songs 
from the Manipur Kendra of Akashvani has 
been discontinued; whereas under the Offi-
ciallanguages Act the whole country has 
been divided into tt:ree zones-'a', 'b' and 'c' 
Aims of broadcasting Hindi have been given 
in It. 

Sir, if the broadcasting of Hindi is dis-
continued, it would raise a question mark not 
only on the dignity of the official language 
Hindi but also on the dignity of the nation. 
Therefore, through you, I would like the 
Govemment to pay attention to it immedi-
ately and revive the broadcasting of Hindi 
songs from Manipur Akashvani Kendra. 

(Iv) Need to Connect Thlruvannama-
lal and Chlnnasalem In Tamil 
Naduby rail 

[English) 

SHRI. P.P. KAliAPERUMAl (Cuddal-
ore): Thiruvannamalai Railway Station is 
situated in the Villupuram-Katpadi meter 
guage line of Southem Railway. Chinnasa-
lam Railway Station is situated in the 
Viruthatchalam-Salem meter guage line of 
Southern Railway. There is no Railway line 
in between Thiruvannamalai and Chinnasa-
lam In between these two stations there are 
three towns namely Moongilthuraipattu, 
Sankarapuram and Kallakurchi. 
Moongilthuraipattu is having a cooperative 
sugar mill. Sankarapuram is a business 
town. Kallakurchi is a taluk Head Quarters 
and also a business town. There are hun-
dreds of villages around these towns. This 
area comes under three constituencies of 
lok Sabha namely Cuddalore, Vandavasi 
and Rasipuram. The people of this area are 
pressing for a new Railway line ford~des. 
If this new line is constructed, it would be 
commercially viable and would also render 
yeomen public utility service. Therefore, I 
plead for the construction of the above Rail-
way line at the earliest. 
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(v) Need for earty clearance to the 
pending power projects of R. 
jasthan 

[ Tla/)slationJ 

SHRI DAU DAYAL JOSHI (Kota): Mr. 
Speaker, Sir, so far as power generation is 
concerned, Rajasthan is a poor State. It has 
to depend on other States due to complete 
lack of any big river and coal. Four high 
projects of the State have been lying pend-
ing with the Central Governmentforthe last 
many years. These projects include Vars-
ingsarProject of 250 M.W. basedonlighnite, 
Thermal Power Project of 250 rnagawatt at 
Suratagarh and Chittorgarh and three ther-
mal power projects of 650 M.W. Dhaulpur. 

Power shonage prevails In the whole 
State. So much so that 5 hours' power cuts 
ara being imposed in district areas. The 
existing power shortage is about 37.08 per 
cent. Which is likely to rise to about 48.09 
per cent by the year 1994.95. 

The State has already forwarded the 
projects of 950 M.W. to the Central govern-
ment, the clearance of which is yet to be 
received. 

Therefore, the Central Government is 
requested to clear the pending power proj-
ects. 

(vi) Need to Improve the telephone 
system of Ranaghat In West 
Bengal and Instroduce STD fa-
cility there 

[English] 

DR.ASIM BALA (Nabadwip): Sir, the 
telephone system at Ranaghat sub-division 
often remains out of order. Rangaghat is a 
municipal town with more than one lakh 
people living there. There are a nurrber of 
schools. colleges, banks, lIC, GIC offices, 
private and commercial offices which ara 
facing acute hardship due to frequent tele-
phone disorders. This place lies on the 
international border with Bangladesh where 

Scam irwoIving oper;IIions in Gcwer-
nment SecuriIi8s running into thousands 

of c:rcws of rupees 
frequent information of the border areas is 
required. The old telephone system still 
continues at Ranaghat. People of this araa 
ara very much agitated over the mal-func-
tioning of telephone system of this place. 

lwouldtherafore, urge upon the Central 
Government to improve the telephone sys-
tem of Ranaghat and introduce the SID 
facility invnediately. 

12.36hrs. 

DISCUSSION UNDER RUlE 193 

SCAM INVOLVIING OPERATIONS IN 
GOVERNMENT SECURITIES RUNNING 

INTO THOUSANDS OF CRDRES OF 
RUPEE5--CONTD. 

[English] 

MR. SPEAKER: We take up the matter 
under Rule 193, the further discussion ra-
garding bank matter. Shri K.P. Reddaiah 
Yadav was on his legs. He may continue his 
speech. 

SHRI KP. REDDAIAH YADAV (Ma-
chilipatnarn): Mr. Speaker, Sir. in the last 
sitting on Friday, while speaking on the Bank 
scam, I was mentioning about the lack of a 
clean political system in the countrywheraby 
not only this bank scam, but also other anti-
national activities like terrorism. Naxalisrn. 
rowdyJism iii aU walks of life ara erupting. 
Therefor, the need of the hour at this crucial 
juncture is to revamp the major political 
parties like the Congress (i), BJP .JD. AI-
ADMK, DMK. etc. and to dispense with the 
system of selecting candidates for Assem-
blies and Par1iament, with doubtful character 
and integrity and honesty. Nobody who 
manipulates the bureaucrats, the banking 
institutions etc. should be given tickets in the 
elections. 

Today the bureaucrats ara managing 
some of the MlAs, MPs by craating benani 
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[Sh. K.P. Reddaiah Yadav] 
business houses, by getting them tickets 
and by funding their elections and finally 
making their candidates Ministers in some 
of the States. The bureaucrats are virtually 
running the country without a check either 
through the Legislature orthe Judiciary orby 
the Press as the entire Indian Press is In the 
hands of vested interests. Anybody who has 
got a newspaper is being made a Rajya 
Sabha Member or an MLC, or the Chairman 
of a Corporation in this country. 

AN. HON. MEMBER: What about you? 

SHRI K.P. REDDAIAH YADAV: Any-
body. I will relinquish from the political field 
if anybody says that I am one among them. 

What I want to bring to the notice of this 
House is, that instead of our discussing the 
matters and we ourselves degrading the 
political leaders and political parties, we have 
to find out the real root cause why this scam 
or any other activity is taking place in this 
country. 

Corruption is rampant in the country 
starting from the Panchayat level up to the 
Government of India. Therefore, the need of 
the hour is to see whether democratic sys-
tem is functioning all right in the country or 
not. That is the main question. Therefore 
this is the time when we have to think of 
Presidential form of Government so that all 
these things can a eliminated. The country 
therefore needs a benevolent dictator or a 
democratic leader like our Prime Minster 
who wants to institutionalise the entire sys-
tem democratically. These are the main 
major problems before the House to con-
sider. ' 

If we fail to get back our people's money 
or fail to put all the bureaucrats, bank officials 
and politicians who are directly involved in 
this scam in their correct position, it amounts 
to failure of the functioning of the Constitu-
tion itself. The people will lose faith In our 
Government. Then a question will arise in 
the country, why a hungry man who is not 
having one day meal, should keep quiet dies 

Securities runing into thousands 
of crotes of rupees 

of hunger instead of looting the person who 
has reserved the wealth more than he can 
utilise or enjoy by oneself. Poor man is 
keeping quiet because he has to respectthe 
law of the land, Constitution. Big people, 
privileged people like us, bureucrats, Minis-
ters, Industrialists did not respect the law of 
the land, Constitution. Why shoul the poor 
die with hunger without disrespect to the law 
of land when there are people who are 
having more than necessary? 

Now a pertinent question arises and 
demands that the top bureaucrats, industri-
alists, politicians, judges should notify their 
assets both in thieir names, in the names of 
their relatives, benami names and then shouk 
handed over to CBI for through verification 

The immediate task before this Govern 
ment is how to bring back the huge monel 
illegally deposited by bureaucrats, politician! 
power brokers of this contry in various for 
eign countries. For thi if needed, Constitu 
tion should be amended. lithe Govemmen 
cannot fulfil this duty, one day it may have tf 
be enforced by people. Our Constitutil 
cannot do anything if they took this task int 
their hands and perpetuate people's rul 
instead of dubious democratic rule. 

There are rough estimates of about R: 
40,000 crore looted from the middle clas 
people and farmers by putting RS.3900 cror 
bank money drawn by brokers into pu rcha! 
ing of shares. This money might have c: 
ready been transferred to Switzeland ban 

It is shameful for all of us that we ai 
blaiming each other but afraid of bringir 
even the name 0 af single bureaucrat ar 
their nexus into light. 

We have thrown out the Britishers fro 
our country but today we have a biggerta 
to control the bureaucrats who have ccc 
pied the whole country's administratic 
Majority of town properties are owned byt! 
bureaucrats. They are having second E 
tablishments either in the shape of a share 
industries, export, import business in t 
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houses. or real estate etc. What are we 
doing? Simply we have surrendered to their 
dominance. Why? It is because some oHhe 
third graded persons entered into the holy 
temples of Parliament and Assembly. 

Even if the political leadership takes 
strong action on the bureaucrats, they will 
not care since they have already arranged 
second establishments as narrated above. 
They are capable of running parallel admini-
stration with illegally earned money and 
resources. Therefore, the need of the hour 
is to identify the weak links and linkage 
between the bUnilsucrats andpoliticians and 
put the bureaucrats an constant surveillance. 

Therefore. the whole House should 
support the Prime Minster to bring out the 
truth in the Bank Scam and allow him to 
revamp the political system based on natural 
law. natural theory ratherthan on hypocrati-
caJtheory. 

Most of the power brokers, manipula-
tors now stays in the State guest houses, MP 
quarters. Ministers. bugalow. Why should 
we talk about others? Why not we search 
our hearts by ourselves? 

Indian people are matured people and 
world known democratic people. They 
elected Shri Rajiv Gandhi in 1984 without a 
sif1l>lepaise expenditure. They have elected 
ShriMorarjiin in 1978withoutapaise. They 
have elected Shri V.P. Singh in 1989 without 
a paise expenses. Many time they have 
proved their maturity. Why the political par-
ties are bent upon collecting money from the 
industrialists, who are looting bank money 
and all that? People are very matured people. 
H you have proved to be honest; if you have 
to be real servant of the people, they will 
elect you without a single paise expenses in 
Ihe elections. 

So, the national leadership should now 
:hink that money alone is not solution to get 
alected in elections. It require a cause of 
llanifesto, candidates with integrity charac-
er. etc. Hence we should depend on edu-
:ating the people on these lines. 

Securities runing into thousands 
of craTeS of rupees 

Finally. Sir. now the Scam has already 
gone into the minds of the people of this 
country. Instead ofsealChing allthesethings 
what I have told is that. first of all. we have to 
revamp the political system. we hava to 
identify the linkages between bureaucrats 
and politicians. industrialists and power 
brokers. Our Prime Minister has given an 
ample scope to democratically bring out the 
truth and to root out causes for such things to 
take place in the country. There is an ample 
scope for identifying all these things under 
JPC, which our hon. Prime Minster has 
announced. 

There is corruption from the Panchayati 
Raj level to the Government of India level. H 
we cannotfind or weed out the corruption by 
democratic system, the only way left is to opt 
for a benevolent dictator or a Presidential 
system of Government where the dubious 
andthird rates politicians will notfind place in 
the Cabinet or in the Assembly or in the 
Parliament. 

With these words. I conclude. 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir, I did not know 
that I would be called so early. 

Some thing which has happened now 
has become a national concern and every-
one is interested to reach althe bottom olthe 
truth and also as to what measures should 
we take that in future such things do not 
happen. This is precisely which you have 
considered while forming the JPC that these 
concerns should be addressed. 

Now, I think what is before us is the 
concern of lakhs and crores of investors who 
have been ruined, their confidence has been 
shaken and it will take quite some time to 
regain their confidence, which is something 
which is going to affect our strategy for flow 
of investments for our industrial growth and 
development. 

The Indian stock market is the second 
largest market in the world. The total value 
of stocks which was hovering around Rs. 
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ISh. Vishwanath Pratap Singh] 
60.000 crores till 1991 rose to Rs.2.40.000 
crores in the last one year. while in other 
world market. the growth was at 'nail's pace. 
This was held as in thi! health of the econ-
omy. In fact. I think, now if we look back, 
intoxication was held as a health. The mar-
ketwas intoxicated and something was going 
wrong and always in the Finance Ministry we 
took precaution when the market went too 
high. moderate or it fell too low to make an 
effort just like in the case of blood pressure 
normal to be at normal levels. I think that was 
a signal where the Government ought to 
have been alerted as to why it is behaving in 
this fashion and go deeply and take meas-
ures to bring it to normal health. 

The report that has come says that the 
total value of our investments made by banks 
and institutions for which they do not hold 
securities, SGl transferforms or BRs, that is 
more than Rs. 3,400 crores. But the ques· 
tion is that this is something for which they 
have no BRs. or SGls or securities. But the 
amount of transactions that the whole scam, 
as it is called, has generated. is nol devalu-
ated. How much black money could have 
generated, how much money could go 
abroad, this figure gives no idea of dimen-
sion and I think it is yet to unfold itself in its 
entirety. 

One of the modus operandi in this that 
has been brought to our notice by the 
Janakiraman Committee Report is that in 
these bank transfers. the moneys went to the 
brokers. 'am given to understand- 'may be 
corrected- that these are the Nc Payee 
cheques, so, the amount should go to the 
payees·account. but it has flown into the 
brokers' accounts. This is a criminal liability 
if you put money of the payee to someone 
else's account. This. in a banking system to 
happen, and happen at such a large scale. 
is something which I fail to understand how 
it could have happened because when a 
person puts his money in a bank, there is 
total trust that It will be aCCOrding to due 
procedure. There is an implicit faith in the 
procedures of the bank that when we put in 
our money there. there Is no fear that that 
money will go away somewtlere else. When 

of croms of rupees 
one draws out a cheque. one believes that it 
will go to where he has drawn out that 
cheque and not somewhere else. That this 
could happen at such a large scale, gives 
rise to lot of questions as to how this could 
happen, why this has happened and what 
action is being taken for the criminal liability 
in what has happened. 

The Report says that in Andhra Bank 
Financial Services Limited, three certificates 
for 9.7 crore units of UTI, that means 01 the 
value 01 RS.1S1 crores. deposited with Fair-
growth underlorward transactions, were not 
. genuine. These are forged documents. How 
are the Andhra Bank Financial Services and 
Fairgrowth able to transact in these forged 
documents? Also, lot of questions have 
been raised about Fairgrowth itseJf- the 
people involved in it, the connections thereof. 
I do not put any blame on anyone but when 
questions have been raised. , think all the 
connections of Fairgrowth and those who 
are connected with it, should come out. One 
high official has resigned also for having 
connections. I suppose - at least we know 
only from papers- he said that he has trans-
ferred his shares to so and so and that 
person, in the Press at least, says that there 
is no tranSler and that he has only kept those 
shares. Then we are given to understand 
that those shares cannot betransferredwithin 
three years: there is a certain time. And all 
this goes on. We want to know what auction 
is being taken. Light should be thrown on it. 
Or is it that some people are immune to 
action, while some people will be sent to jail. 
Just as some people are below garibi rekha 
and some are above garibi rekha. is it that 
some people are below jail rekha and some 
are above jail rekha? It looks like this. With 
all this evidence coming. the Government 
should come out and say' no, this is wrong'. 
At least then the rumours would not spread. 
This is the responsibility of the Govemment 
to come out and say what is about this 
Fairgrowth and the statement of a high 
official which has got contradicted. and also 
what action has been taken, because that 
amounts to ·criminalliability. 

Then, what the Janakiraman Report 
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goes on to say is that the merchant banking 
subsidiaries of public sector banks have 
received large sums as inter-corporate 
deposits and not PMSs. It does not relate to 
any P.M., relates to Portfolio Management 
Schemes. And there are similar schemes 
that these things have been made available 
to brokers under Ready-forward of bills. 1 h;at 
is the mechanism that has been said. W!;lIe 
saying that the public sector has playtl\.' a 
very big role, the Janakiraman Committee 
report does not mention any name. I think 
that is one thing which is a shortfan of the 
report. When it made a mention, it should 
have mentioned the names of the public 
sector units. Now they are coming out. We 
are receiving it through the press. Every day 
a list of public sector units comes out. It is not 
very happy thing for us to see the picture in 
this way. H it is like that, certainly this aspect 
has to be gone into apart from banks and 
some financial institutions. What has come 
to light by this report is that during the 14 
months that is from 1 st April, 1991 to 23rd 

• May, 1992, the total value of the transac-
tions, was Rs.9,06,OOO crores. That does 
mean that all is wrong or all are tainted 
transactions. Out of the above transactions, 
the ready-forward transactions amount to 56 
per cent. Here it shows the picture of the 
speculative part of the whole market, while 
the out-right deals has been only at 5.26 per 
cent. I want to know that the Government is 
thinking about this because this ready-for-
ward has taken us really backward, so far as 
our economy is concerned. See what is 
being done today. 

Let us look into the clout which the 
foreign banks have got today. I can under-
stand the concern of the han. Finance Min-
ister, Shri Manmohan Singh, that when we 
mention foreign banks, his worry starts 
whetherthe moneys will folow in or not, and 
therefore, we should not mention foreign 
banks. But I am constrained to say when it 
comes to these dimensions, it has to be put 
on record and there is no reason why we 
should not go into all the details. 

The foreign banks alone account for 71 
per cent of the transactions out of the trans-

Securities runing Into thousands 
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actions worthRs. 72,OOOcroresinrespectof 
Unit Trust of India. That shows the clout the 
foreign banks are having now in the whole 

. system within this short time. 

I need riot go into the broker-wise de-
tails. They have all come out. Names like 
Ch8f"l1l8k Lal, Devi Das, Harshad Mehta, 
H.B. Dalal, V.B. Desai etc. have become 
very common names. A very large section of 
Ih& transactions has flown into them. Out of 
the. Rs.9,06,OOO crores, 20 per cent has 
flown into them. 20 per cent of that money Is 
a very large chunk of money. If we also see 
the direct transactions of Rs. 3,50,000 crores, 
then out of the balance, it is almost one-third 
which has gone to these people. That is the· 
clout that they have. 

Let us see the bank-wise details. Out of 
the transactions of Rs.9,06,OOO crores in 
crores, four banks- City Bank, Stanchart, 
Bank of America and the ANZ Gridlays Bank-
alone account for 70 per cent. It is all right if 
you are doing good business and not any 
tainted business. You cannot, perhaps, take 
objection on that ground only that there is 
large money involved. I am not making a 
point on tha~ now though there are many 
points that can be made. 

But what comes further by the report is 
thatthe numberoftransactions that have not 
matched. An attempt was made to match 
the transactions on the computer, transac-
tions reported by a bank as being with a 
specified counter-party bank with the trans-
actions as reported by the concemed counter-
party bank. When they tried to match the 
statements of the banks, the amount which 
did not match- may not match does not mean 
all is wrong- was there. I understand it. But 
the pointthat arises is that within this amount 
which did not match 60 percent was from the 
foreign banks. 

13.00 hrs 

Now we talk of efficiency that it will bring 
because we have got these foreign banks, 
Stanchart and all that. Where is the eft i-
ciency? It is mismatch of amounts of about 
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60 per cent of funds. The Stanchart is a 
British Bank. As regards its conduct, it is 
mont than 100 years or less than that, quite 
a long tio., at least 60-70 years. Now it 
Bnterad into that transaction with Metropoli-
tan Cooperative Bank. I am told this has got 
acapilalofRs.1crore. ldonotknow. Ithas 
~ot one OffICe. I do not know whether it has 
~ot one telephone. I do not know, may be it 
lias more than one telephone. Whatever it 
may be, that is not the major point How is it 
IIt8l1-estabiished? You must be knowing the 
financial position of the banks in the country. 
There are about 70 banks established. This 
UCBhasbankraceiptstothetuneofRs.l,944 
crores, almost Rs.2,OOO crores. How has it 
coo. about? What is behind it? That is the 
point and whether there are certain dealings 
outside the country which have given confi-
clence to do this or what is the mechanism? 
It is a very serious question. 

The conclusion that Janakiraman 
Convnittee Report has drawn is very seri-
ous. For instance, Canfinance has recorded 
purchases in its books at Rs.90/- of a 100 
sharevatues, 90 per bond and the balance of 
Rs.101-1per bond has been received by 
Canfinance from the broker. It is very funny. 
I mean. a Rs.1001 share, the broker tells 
Canfinance ·You buy it.· Perhaps Canfi-
lance thought that at the value it is loss, it is 
not that real value. Then the broker says· All 
~ht. You buy it. I will give you Rs.101-. Put 
in only Rs 901-· It is total fraud that has taken 
place and ldo not knOIll' Hthat Bank has been 
alert when this broker is putting Rs.l O/-ofhis 
Own to buy my shares. Why is he putting this 
money? He cannot afford it in a straight deal. 
A broker will not say ·1 will give you money.· 
They ought to have been alerted about the 
very fact of his giving money that there is 
~mething wrong. 

The conclusion that has been drawn is:-

·SaJes were clearly violative of condi-
tion 15 of the terms and conditions 
which bids _re invited which require 
that the' off-loading of the shareholding 
shall bethrough normal stock exchange 
transactions. ~ 

Securities runing into thousands 
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PSUS did not follow. They did not go' 
through normal stock exchange transactiCi"'lS 
and we just cannot understand how could 
they do it. H they have not gone through 
them, what ~ction has been taken against 
those who have violated it? After all, rules 
and regulations of the Government are not 
just good wishes. Therefore, it is a flagrant 
violation. what action has been taken against 
any public sector so farwhich is one record? 

Then the other point they have pointed 
out is that there was a clear guideline that 
unless the' shares are not listed, shares 

. should not be made, names. That was avery 
sensible guideline because when a share is 
listed, its market value can be judged by the 
public sector whether they are getting a 
correct price or not. Now they went ahead 
against the guidelines 'without listing and 
made their own arrangements and made 
sales. Wedo not know how much money the 
country has lost and the people have lost in 
all these deals and the value of it. 

Certainly, some people have made huge 
profits. So, that must be our loss. If any 
regulations is needed to bring them to book, 

'1 think, we will give you all the authority and 
you have the authority. We are not in favour 
of any draconian law like the TADA etc, for 
any reason whatsoever. But we are aware, 
TADAis used against the farmers. All these 
draconian laws are used against the work-
ers. An MLA of ours was raising the issue of 
the tribals. He is under lock-up under one of 
these laws-TADA or NSA or whatever it is. 
We do not .endorse such draconian laws . 

. But if there is going to to be any use of such 
a law, wHy do you not use it here against the 
people used against the workers and the 
farmers. This is how they are being used. 

Then, there is a case of the Andhra 
Bank Financial Services. Whatever monies 
were invested or placed with it, on oral under-
standing also, aJlthe monies were forwarded. 
Many of the contracts did no materialise. All 
these are knownnames-FairGrowth, Hiten 
Dalal, V.B.Desai, Can Fin etc. and all the 
money was just faulted. . Well, I will not 
burden you and the House with all these 
. details. They are in the Report. I am just 
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pointing out some of the aspects of this 
rather lengthy Report. 

Sir, some questions arise which have 
not been answered. Now, Harshad is behind 
the bars. He is under lock-up. Under your 
eyes, he is a criminal. You are taking action 
and filed FIR. How is it that this person has 
got such a big clout? I had been in the 
Finance Ministry. We did invite people, 
industrialists, economists, farmers, trade-
unionists to give advice in our Budget-mak-
ing, before the Budget-making. For the first 
time I have come across this- maybe in the 
history of the Finance Ministry-where one 

, person has been selected, Harshad Mehta. 
This story has not been denied. Or, the 
information may be wrong, I do not know 
because we do not have the Intelligence 
Department with us. It may be wrong. And, 
if it is wrong, wrong, it is wrong. But what we 
are told is that in the Finance Ministry he was 
called to brief some officers about his ideas 
on how investments can flow into the coun-
try. May be, Shri Manmohan Singh is nod-
ding his head that that is not true. But this 
story was circulated for quite a long time 
without a formal denial. So, even if it is 
wrong, it ought to have been denied. . Why 
are we put in the wrong mental-frame? But, 
if it is true, then, I want to ask: How is it that 
among the OO-crore people, among the whole 
ofthe country which has got experts, econo-
mists, Harshad Mehta was invited? You 
might correct me right here itself so that I 
may not go on on these lines. 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): I wish to state cate-
gorically that Harshad Mehta was no invited 

, by the Finance Ministry and that there was 
not question of any discussion on the Budget 
matter. It did happen that a Member of the 
Planning Commission suggested to the 
Finance Secretary saying: "Here is a person 
who has some ideas about the Balance of 
Payments situation.· And the Finance Sec-
retary did see him. There was no discussion 
of the type that there was a Seminar or of any 
type. (Interruptions) 

SHRIVISHWANATHPRATAPSINGH: 
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Thank, you very much, Now, Shri Manmo-
han Singh has said that thel'8 was no invita-
tion and thel'8 was no discussion on the 
Budget. But did he come in the Fnance 
Ministry- without invitation? That is all the 
more important. Had he come with invilation 
your authority would have pl'8VaDec1 He 
comes without invitation. (Interruptions) 

THE MINSITER OF FINANCE (SHRl 
MANMOHAN SINGH): So many people 
come. (Interruptions) . 

. ,' 
SHRI VISHWANATHPRATAPSINGH: 

All right. The point arises: When he came-
Budget may not have been discussed- did 
he interact with the high officials or did he 
meet peons and went back? (Interruptions) 

SHRI MAN MOHAN SINGH: I did say 
that he came to see the Finance Secretary. 
( Interruptions) 

SHRI VISHWANATH PRATAP SINGH: 
My question has not been answered. I am 
asking: When he came to the Finance 
Ministry, did he go as a visitor to see the 
rooms or did he interact with the olflCia1s 
there, a group of officials there? It is impor-
tant. 

THE MINISTER OF DEFENCE (SHRt 
SHARAD PAWAR): Finance Secretary. 

SHRIVISHWANATHPRATAPSINGI-ll 
Only? Did he not meet any other 01f1Cer? 
Manmohan Singhji, please check it up. You 
might not be knowing. I know sitting there 
many things may not be in your light. many 
Ihingsmaynotcometolighl ThisScamwas 
not in your light when you took over. If has 
come to light now. This also may come to 
light. You please answer this. Did he meet 
a group of officials or not? You just formally 
inform us. 

SHRI MANMOHAN SINGH: I think, , 
com9 back to the House. 

SHRIVISHWANATHPRATAPSINGH: 
Anyway. The other point is that when Shri 
Harshad was raided on 25th February or 
may be earlier, it may be some time in 
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February-datesmaynotbecorred-thenthe SHRIVISHWANATHPRATAPSINGH: 
papers that were received they were with the Anyway,lexpectthat you will take the House 
LT. Chief Commissioner (Income-Tax), Mr. into confidence and mention the names of 
Nair_ Who acted and why were all the pivotal persons behind it. 
papers transferred to some other official? 
Who was behind all these papers? It is 
normaDy a person whom you have trusted, 
he has taken action. He has in custody all 
your papers. And there is no partICular 
reason why papers would be shifted to other 
officials. There is very good reason for it. If 
~y do not have trust, that is another rea-
son. But that has raised questions. Who are 
the peopJe behind this and who have got 
these papers transferred? 

Then already a point about the taking 
over of Bank of Karad and RBI's advice that 
has been raised, perhaps, the Finance Min-
ster has said something about it. As for RBI, 
what indication did it give to the Finance 
Ministry? There is need to look into the 
whole matter. There is something which is of 
concern in it. We are given to understand 
that round about somewhere In early March 
the RBI Governor did write to the Finance 
Ministry expressing in his now way some 
deep concern about what is happen ing and 
the need for action. Since then and till now, 
what action did the Finance Ministry take on 
that till everything came out? 

, In the statement which the Finance 
Minster made some time back, what we 
noted was that there was no mention of 
fore:--:"1 banks in that statement when he 
made it in the House. When their patentee 
is on the record and when their involvement 
was so extensive and so deep, how is is that 
there is omission 01 foreign banks in the 
Finance Minister's statement? 

SHRI MANMOHAN SINGH: It is there 
in the annexe. 

SHRIVISHWANATH PRATAP SINGH: 
They are not in the annexe. They are in the 
rnain building. That is the problem. You 
want them to be in the out-house, but they 
are controlling the main building. 

SHRIMANMOHANSINGH: The names 
Of the banks are there in that. 

I would like to ask one thing. The inter-
bank cheques and transactions have to go 
through the clearnings house. Clearing 
Houses are.directly underthe Reserve Bank 
of India. There is one right there in Bombay 
itseH. There are five or six Clearing Houses 
in the rest of the country. In a Clearing 
House normally people are aware as to 
which bank's transactions are there to what 
level. You can give a technical answer but 
and large it is known what is the alertness 
and supervision prevailing there. 

Banks which were having transactions 
to the extent 01 Rs.3 crores, Rs.S crore or Rs. 
S crore, suddenly started transacting in 
hundreds of crare of rupees. Right there the 
Reserve Bank has a mechanism within it-
self. So it is not a question of systems failure 
alone. I do Dot want to mention the names 
and details of people whom we had asked to 
leave and were brought back and finally they 
are the persons who may be involved here. 
In the National Housing Bank we had asked 
Mr. Pherwani to leave and he came back. I 
do not want to go into the details of all the 
individuals. 

SHRI MANMOHAN SINGH: He was 
there when we came into the Government. 

SHRIVISHWANATH PRATAPSINGH: 
But Mr. Margaba"dnu came later. \ do "ot 
want to go into this. What I want to say is that 
it is "at the questio" ot mere system tai\ure. 
There is failure on the part of individuals also 
and you cannot just cover it up by saying that 
it is a system failure. The failure on the part 
of RBI to get alert in the Clearing Houses 
when the volume of business shot up does 
raise the question as to who are the people 
who were not alert. 

There are other aspects also. Formally 
it can always·be denied; but as things go, the 
industry always start assessing what polices 
are likely to be. They also have channels of 
inside information. one thing is that they 
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were very clear that the IMF and the World 
Bank are going to put pressure on having 
Interest rates at the market rate level. Once 
having generally seen the trend of the new 
policy with a specific information that a new 
series of Government securities is going to 
come with higher rates of interest and better 
terms, the foreign banks-it is the foreign 
banks again-heavily sold their securities 
ready-forward to make up a killing on it. The 
information on coupon rates, the new eco-
nomic policy, its trend, its assessment, all 
have been woven Into this big scam that has 
come. 

I am not saying because of it has hap-
pened; but it has happened certainly due to 
the access to information. Otherwise there 
is no reason you can think of Mr. Finance 
Minister as to how suddenly these foreign 
banks decided to sell heavily their securities 
just before a new series was to come. Has 
this happened earlier in this scale? if it has 
not happened in this sc~le; how are not to 
draw a conclusionthatthere must have been 
some information that they took advantage 
of? If they have taken such inroads into the 
whole economy and also within the Govem-
ment to get inside information, then what is 
the state of affairs? 

About the decision of partial convertibil-
ity also they had a fair idea or knowledge or 
leakage, whatever it may be. The rupee was 
devalued two times right in the beginning as 
soon as the new Government came. They 
were aware that there was stilllMF pressure 
to further devalue it. A lot of people· who 
may not come into the security scam frame-
work and that is why I say there are various 
aspects of it and I do not know whether they 
will come into it- drew heavily from the RBI 
foreign exchange on the ground of imports. 

Earlier there used to be scrutiny to find 
out whether the imports are genuine or not. 
Then there would be a more liberal attitude 
and they were providing the foreign ex-
change. Lateron, they came to the'RbBI and 
said, ·Well, with the devaluation, now im-
ports have become loss·making thir-,,; we 

Securities runlng Into thousands 
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want to return the foreign exchange.· Scl 
. long as II is this story ,okay. But. I am told-
I may be wrong again and the Finance Min· 
ster can inform- that they were Issued for-
eignexchangeathigherrates. Maybeatthal 
time, the official rates would have pravailed. 
They, knowing the IMF-World Bank poley 
that these rates wiD have to go up, have just 
inflated the demand, got the foreign ex-
change. Then they said that the transaction 
was not profitable to them and they want to 
return it. The point that arises is this. Is it 
true-I maybe wrongly informed because we 
do get several information- that they were 
given at rates much higher than that of the 
market rates? Kindly check up. The RBI did 
put a stop. Yes. You may be nodding your 
head because the RBI did stop it; but th.; 
banks have not stopped it. So, I will request 
the Finance Minister not only to go on the 
orders ofthe RBI, but also to see whetherthe 
banks have resorted to returning the foreign 
exchange at much higher rates. There may 
be a violation of RBI guidelines here also, on 
certain aspects. 

We hav.e been saying that the foreign 
exchci.ngepspect of it has not been gone into 
in detail, though through the papers we have 
been informed that foreign banks there is 
going to be a special audit. I do not know. 
whether a special audit has really begun; 
maybe recently it might have begun. But 
quite a long time has been left out to them to 
try to present a better case for you. That 
much time at least they had got. Now in the 
investigations, how much we will get--that 
also we have to see. 

The other aspect is this. In the whole ' 
scam, we know that the common man is the 
loser. But, who are the beneficiaries and 
who are the end-beneficiaries? There has to 
be a beneficiary; but it is also necessary to 
see who are the end-beneficiaries. Maybe, 
legally you may not be able to take, underthe 
present law, any action because you may 
say, "What can we do, if Harshad Mehta and 
all these people play agarrDIe? They are the 

. beneficiaries and we are not-. It is very 
necessary- if we have to understand the 
whole dimension - to identify who are the 
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end-beneficiaries. Then we can understand 
the whole picture as to who are the operators 
and how this whole thing has cOme about. 

It is also takes us to other issues. I do 
not want to go into it in great detail. There are 
details and details- as JPC is coming, per-
haps we will go into it in great detail- on the 
issue of corruption. Now my elder brother 
and respected Shri Chandra Shekhar has 
made a pOint that that is not much of the 
issue, in the sense thatthere are much larger 
issues before the country, when the coun-
try's dignity comes into picture. I might agree 
with him. But the question is of corruption, 
not on moral ground. Ido not say that it is an 
issue of corruption on ethical ground. When 
we are in politics and when we have fighting 
elelections, nobody can turn a moral ground 
at the other. That is the point. That is the 
basic point which we all have to see. 

SHRI BHOGENDRAJHA(Madhubani): 
Nobody can? (Interruptions) 

SHRIVISHWANATHPRATAPSINGH: 
I said generally. All right. I accept it; I qualify. 
By and large, I would say that it is not in the 
sense of personal corruption. It is what is 
happening. In this system, these are the 
various things that we face. It is the common 
man who is robbed finally. Even if he buys a 
match box, he pays excise duty on it. II that 
money is siphoned off or not put in the 
treasury bag, he is robbed. His locks have 
been broken without being sealed. It is this 
aspect which we have to see and not the 
ethical or moral aspect of one being overthe 
other; it is the common man whom we have 
to safeguard. 

It has also to be seen that with various 
countries, we have gone into a debt trap. It 
will not be a perfect correlation. But there is 
a very high correlation thatthere have been 
high levels of corruption. That way, it also 
affects our internal strength and our eco-
nomic sovereignty when large money is 
siphoned off. It is not the thing. Now what 
has come up is the evidence that Harshad 
Mehta has got the accounts abroad in tax 
havens- all these documents have come-

Securities runing Into thousands 
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that very huge amounts have been paid to 
his brother and to his mother from tax ha· 
vens. In the first raid, all these documents 
had come to the Government's notice. Till 
now, what action has been taken? 

There is one gentleman, Mr. Shah, who 
has just vanished. It has appeared. Now 
exactly we know his name. Otherwise, we 
were stuck up and the names also were not 
known. The names are forgotten. At least 
his names is here. So, how is that he just 
escaped from here. 

Then, there is one gentleman, Bhupen 
Dalal. Now his transactions are larger than 
that of Harshad. What is happening to him? 
I am told that very respectfully he is dealt 
with. Well, respectfully legal action can be 
taken. Very respectfully, the legal action can 
be taken. Very respectfully, the Police In-
spector can do his job. How is it that he is 
quite scotfree and nothing is going on? Also 
when all this has come out, why haven't the 
Grindlays Bank been asked from what 
sources this money has come to Mehta? Is 
there any special immunity to the foreign 
banks that in this case we will not look to that 
side? 

Now these moneys have come. The 
Grindlays Bank could tell you whether all this 
money has come from Canary Islands or 
else what has been the source? So, these 
are the things which have caused us con-
cern. 

I think, this is very important. What I 
mentioned is the issue of corruption gener-
ally - as I was speaking - not in the moral 
sense but in the public interest. Here some-
where all of us will have to address ourselves 
to the issue of funding of elections. It is here 
where the major compromise is made. Here 
the nexus starts. Generally, I am not accus-
ing anyone. As we see it, this will grow. As 
the corporate sector grows, its vested inter· 
ests in Government grow because one 
small rule of the Government can affect the 
corporate sector in several hundred crores. 
So, as they grow, it will not be enough as it 
was earlier just to contribute something and 
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get the licences, etc. But now to ensure the 
interest, they have started seeing and what 
to see that proper persons are at proper 
places. The pOlitical hue of the country is 
perhaps to their tune. They may try. Then 
people are strong enough to facethem. That 
is another thing. But the attempts and pres-
sures will be there because their stakes are 
very high. And this will continue. This is one 
thing. 

The other thing is as the elections be-
come expensive, the party is to raise funds. 
I am not referring to any party. Why is Mr. 
Kesri smiling? I know your responsibility. 
(Interruptions) 

SHRI MURLI DEORA (Bombay South): 
Is Congress Party the only party which can 
manage election without any fund? Have 
you never taken any funds for elections? 
(Interruptions) 

SHRI VISHWANATH PRA T AP SINGH: 
I am not saying that. (Interruptions) What I 
am saying is that we are all under this im-
pression. (Interruptions) Let us put our 

• heads togetherwithoLJt accusing each other. 
How can we get oul of it? One is the State 
funding. The argument is made that the 
election expenses will not be counted. Yes. 
iI will not be counted. But the essential fact 
is that people lose elections because of 
shortage of funds but they do not win be-
cause of funds. 

So, even if there is a chance, the person 
can fight against even bigger funds. At least. 
the system will have a chance. But the 
system which we are having does not have 
a chance. Let us give it a chance. We have 
to certainly go in for transparency of Govem-
ment functioning. We have the rightto know. 
In Swedish countries, transparency is there 
where people can ask and see the Govem-
ment files. So, the same should be applied 
here if we are to fight an issue with such a 
large dimension. We have done quite a lot of 
footwork. That might be with the Govern-

Notice of premature retirement 
by Shri Madhvan 

ment. We can go ahead with it. We will give 
all our cooperation to you. We cannot legis-
late principally on constructive responsibility 
which has to be resurrected in Parliament. 
When we occupy high offices, unless there is 
the principle of constructive responsibility, 
how will there be accountability? To prove 
that a person in high office has done some-
thing wrong is very very difficult technically. 
But accountability at high office has to come 
from somewhere. Otherwise, there will be 
decisions without application of minds and 
whenever people meet, people will for get 
their names. People will resign without giv-
ing explanation. How do we face it? So, it is 
on this aspect which I most humbly beg that 
we should all come together and all parties 
should come togetherto find a solution. With 
these words, I hope the JPC will go ahead 
with various institutions of the Govemment 
in finding the truth taking the real interest of 
the country into account. 

13.32 hrs. 

STATEMENT BY PRIME MINISTER 

Notice of Premature Retirement by Shrl 
Madhvan 

[English] 

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Mr. Speaker Sir, the 
notice of premature reitrement given by Shri 
Madhavan who was investigating seven out 
oi ten cases registered so far in the Securi-
ties Scam has been mentioned in the House 
on 31st July. Since he as in charge of 
important cases in this difficult and delicate 
investigation, his decision to voluntarily re-
tire gave riSe to concern and speculation. 
One charge made in this connection was 
that PMO interfered and exerted pressure 
on Shri Madhavan to deter himfromcarrying 
out investigations against Ministers and 
senior officers. An inference has been drawn 
that it is for this reason that he has decided 
to seek retirement. I have ascertained the 
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facts and on the basis of the same, I can 
state that no officer of the Prime Ministefs 
Office had interfered or brought pressure on 
Shri Madhavan to go slow with the investiga-
tion against Ministers and senior officers. 
We should have liked Shri Madhavan to 
complete the important task entrusted to 
him. I have clearly stated earlier, and should 
like to repeat once again, that nothing would 
be allowed to come in the way of a complete 
investigation and full enqUiry. The guilty 
shall be punished. There is no question of 
any attempt to protect the guilty, no matter 
who the individual, or what his position in 
Govemment or society. 

Iwouldalso like to submit that during the 
debate, some comments have also been 
made that the names of some Ministers in 
the Government are involved in the Scam. 
I have got this aspect ascertained individu-
ally and based on the information so fur-
nished, I believe that no member of the 
Council of Ministers was involved. 

MR. SPEAKER: I think we can take up 
the diSCUSSion again after lunch. 

SHRIVISHWANATHPRATAPSINGH: 
Sir, regarding Rae Bareilly incident, the hon. 
Minister has said that he will make a state-
ment on the bomb blown up in the mosque in 
which many children have died. This is 
matter of concem. We would like to know as 
to when the Minister would made the state-
ment on the matter. 

MR. SPEAKER: We have asked the 
Govemment to collect the information. Mr. 
Minister, are you in a position to teU as to 
when you will be making the statement? 

(Interruptions) 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHUlAM NABI AZAO): 
When did it come up? 

MR. SPEAKER: It came up when we 
. were discussing the unlisted business. They 
will come back after consulting the Home 
Minister. Now the House stands adjourned 
to meet again at 2.30 PM. 

13.35 hrs 

The Lok Sabha then adjourned for Lunch 
till thirty rriinutes past Fourteen of Clock. 

The Lok Sabha re-assembled alter Lunch 
at thirty five minutes past Fourteen of the 

Clock. 

[MR. DEPUTY SPEAKER in the Chair] 

MR. DEPUTY SPEAKER: Now, we lake 
up papers to be laid on the Table. 

PAPE·R LAID ON THE TABLE 

[English] 

Memorandum of understanding 
between the Telecommunications 

Consultants India Ltd. and the Depart-
ment of Telecommunications for 

1992-93. 

THE DEPUTY MINISTER IN THE 
MINISTY OF COMMUNICATIONS (SHRI 
P.V.RANGAVYANAIDU): I beg to lay on the 
Table a copy of the Memorandum of Under-
standing (Hindi and English 
versions)between the Telecommunications 
Consultants India limited and the Depart-
ment of Telecommunications for the year 
1992-93. 

[Placed in Library. See. No. L T-24041 
92) 
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DISCUSSION UNDER RULE 193 

Scamlnvolvlng Operations In Govern-
ment Securities Running Into Thou-

sands of Crores of Rupees---
CONTD. 

[English} 

DR. DEBI PROSAD PAL (Calcutta North 
West): The artificial booming of the shares, 
consequent upon certain fraudulent trans-
actions in the securities market, have rocked 
this House. Undoubtedly,lt has shocked the 
common man and the people. But as the 
Prime Minister himseH has announced with 
all that had happened. He has expressed 
in no uncertain terms thatthe ramifications of 
these transactions are to be probed and 
whoever is found to be guilty, has to be 
brought to book. The Government is not 
going to spare anybody, however, high may 
be. 

The Prime Minister himself has made it 
clear before this House and has accepted 
the consensus of the leaders of the parties 
aboutthe setting up of aJoint Parliamentary 
Committee. This Committee, being the high-
est body, will now examine andconsiderthis 
question in all its various aspects. There-
fore, the House is now seized of this matter 
and the Joint Parliamentary Committee will 
be now examining this question. 

The Prime Minister has made it very 
clear that as a result of the new industrial 
policy the acceleration olthe growth of econ-
omy in this country cannot be impeded. 
Therefore, for the speedy development of 
the industrial policy, he has announced in 
very clear and in no uncertain terms that the 
integrity of the financial institutions has to be 
preserved. 

The Finance Minister also has categori-
cally stated before this House that these 
fraudulent transactions have to be probed 
and what is needed is a speedy, coercive 
and penal action against the worngdoers. 

Securities runing into thousands 
of crores of rupees 

. Therefore, the Govemmer)t is very clear in 
its mind that !lhatever has happened has got 
to be examined and remedial measures are 
to betaken. 

I was rather pained to leam, when Shri 
Jaswant Singh was addressing that he had 
a sceptic mind, when he says that whether 
this appointment of Joint Parliamentary 
Committee is merely a device to safeguard 
orto protect an awkward parliamentary situ-

. ation. 

I would have thought that afterthis clear 
and categorical announcement by the Prime 
Ministerand the Finance Minister, the Oppo-
sition should have come forward for coop-
eration in the probe. 

The Finance Minister's job, he has 
expressed, as an accountant's job. I am very 
sorry to say that what the Finance Minister 
has said is not the job of an account lant 
cateloguing of things. He has expressly said 
what he has going to do and that has been 
announced, that he had to take measures for 
checking the internal weaknesses of a sys-
tem which has produced this sort of disas-
trous results to the country. This is not an 
accountant's job. This is the job of a reformer 
who had come to the scene and who has 
tried to improve the situation as it exists 
today. 

These .transactions, what we call the 
scam, are not something new in a stock 
market. There are sometimes artificial boom-
ings. We had the experience, much earlier, 
in the scandals which were made at that time 
in the case of share dealings Haridas 
Mundhra. At that time a Commission was 
appointed headed by Chief Justice Chagla. 

These transactions had their history not 
during the time of this Government. Shri 
Shantilai Pursshotlam Oas Patel a General 
Secretary of the Janata Oal and a Member of 
the Janata Party and a Member of Parlia-
ment, wrote a letter to the then Finance 

. Minister, Prof. Madhu Oandavate on the 1 st 
October, 1990, pointing out how artificial 
boomings were being indulged in by certain 
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unsaupuIouspersons. Andthenameswhich 
have now gained awrency. the names of 
Shri Harshad Mehta and Shri Bhupan Dalal. 
all these are mentioned in the said IatIer 
which was sent to the then FnanceMinister. 
Professor Madhu Dandavate on the 1st 
October. 1990. 

Afterthalasecondletlerwasaddrassed 
to him on the 9th Odober.1990. pointing out 
the irruegularilies in the Shale market trans-
actions. At that time the scam was As. 1 00 
croras. If investigations were made at thai 
time by the Prime Minister Shri Vishwanalh 
Pratap Singh and probings were made the 
scam could not have sweDed to this As. 

·3.192 crores. Therefore. whal is the expla-
nation the then Prime Minister is to offer? 

I was listening with greal interest the 
addresswhich he was making. when hewas 
cross-exanining our FlIlance Minister. May 
I put only one question to him? I should have 
asked him aithal point of time. but IgeneraDy 
avoid interruptions. I do nol indulge in inter-
ruptions as I do noIlike that when a speaker 
is making his speech unnecessarily he should 
not interrupted in his speech. Therefore. I 
kept quiet. I am asking the question to him. 
What steps did he take at that time? He is in 
the dock today. If the proper investigations 
have been made at that time. if the examina-
tion could have been done by the CDI. then 
perhaps it could have been unearthed at that 
point of time. 

What is the explanation for the tact that 
the LIC Mutual Fund gave As. 50 crores to 
Bank of Karad at that time? This was pointed 
out and no measures were taken at that time 
by then Prime Minister. Shri Vishwanath 
Pratap Singh. He had no face to say any-
thing and the only course open to him is that 
he must explain his own conduct 

In the case of artificial boomings of the 
shares undoubtedly certain unscrupulous 
brctcers ." collusion with cenain bank offi-
cials both otfl\e nationalised banks a'ld of 
the commucial banks and even of the for-
eign t.anks alSo had indulged in these trans-
actions. 

of CTOteS of I1IpBIIS 
Thera was this Janakiraman Commit-

tee which was appointed by the present 
Government TheJanakiraman Conmiltee 
in Is report pointed out thai there were 
certain collusions. connivances with certain 
bank officials. 

NowV.P.Singhpwaspointingoutthatin 
the market, if a cheque is made 'Account 
Payee. then it should go to that account. 
Undoubtedly that isthe banking law. Butthe 
commercial practice has developed- there 
may be a lacuna in the system- thai • a 
cheque is drawn upon the Reserve Bank of 
India in favour of any these banks ~ there 
is a paying slip or an instruction is given. 
then the amount which is represented by the 
cheque may be permitted to go to the ac-
count of the persons whose name is there in 
the paying slip. h may not be a healthy 
practice. And that is how Harshad Mehta·s 
account wasaedited even though thecheque 
was issued in the name of Reserve Bank of 
India. This is a system. which I do· nol 
certainly approve. The system has its own 
inherent weaknesses. Therefore. we have 
gol to see how these weaknesses can be 
removed. Butthe fact is that there have been 
these unscrupulol,ls brokers who have taken 
an advantage. They could not have done 
so, iI is true, without the connivance of the 
commercial banks and the nationalised banks 
and the foreign banks. This started in 
February 1991 when the present Govern-
mentwas not in power. h started in February 
1991. Shri Shantilal was a member of the 
cabinet headed by Shri Chandra Shekhar at 
that time. In February 1991, it started in 
U.Co. Bank. In April 1991. the Reserve Bank 
of Imlia could detect certain irregularities in 
these transactions and imrnediatelythe State 
Bank of India was called to explain and to 
reconcile what is called the S.G.L Ledger 
Account Whenthiscouldnotbedonetothe 

. satisfaction of the Reserve Bank of India. 
immediately~n July 1991 the Reserve Bank 
of India issued very strict and rigid instruc-
tionstobe followed by the commercial banks. 
by the nationalised banks and by aD the 
banks. H those instructions would have been 
foDowd in a rigid manner. perhaps these 
types of transactions could have been 
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avoided. But the commercial banks. the 
nationalised banks. the foreign banks did not 
follow these instructions rigidly. And that is 
why. these sort of transactions could hap-
pen. But Janakirilman Committee was set 
up immediately when the Reserve Bank of 
India lound these irregularities • in the 
Janakiraman Committee gave first interim 
report on 2nd June 1992 - immediately the 
presentGovemment issued an ordinance by 
which a special court was set up to try these 
offenders; immediately a custodian was 
appointed to attach the assets and the prop-
erties 01 those who have been involved in 
these transactions and who have been found 
guilty. And even the properties of a large 
nUnDer of persons had been attached by the 
custocfan because they were found or they 
were apprehend to be involved in these 
transactions. These special courts have 
been allowed to function. A regular trial will 
be made by these special courts. The CBI 
investigations have been allowed to be 
speeded up. In a democratic country. you 
cannot haul up a person until aproperfinding 
or a proper charge has been made against 
him. The Income-tax authorities have also 
been authorised to search the premises of 
doubtful persons. who may be linked up or 
who may be involved in these transactions. 
And many of the persons. whose premises 
were searched by the Income-tax authorities 
and action has been taken against them. So. 
the Government is not lying idle. One must 
not forget that the Reserve Bank of India is 
given power under the Banking Regulation 
Ad. Under Section 27 of the Banking Regu-
lation Ad they can call for the information 
from the constituent banks and they can 
verify the information. They have the power 
to give certain directions under Section 
35(A) of the Banking Regulation Act. when 
there is a transaction between the banker 
and its customer. the broker. The Reserve 
Bank of India does not come directly into the 
picture. the Reserve Bank cannot act, as the 
Fmance Minister has himself pointed out as 
a micro analyst of the various transactions. 
The Reserve Bank of India has the power to 
make supervision. to give properdirections. 
Th(> ·:firections were given in July .1991. But. 
;hose were not properly followed up by the 

5Bcudties fUlling into thousands 
of QDf8S of tupees 

banks and that resulted in all these transac-
tions. The Reserve Bank of India had issued 
new guidelines immediately so that these 
guidelines are strictly loIIowed. and also 
regulatory measures have been taken. 

There is undoubtedly an inherent weak-
ness in our banking system. We must admit 
it because these accounts of the commercial 
banks. the nationalised banks. even the 
foreign banks should have been scrutinised 
by independent auditors and there should 
also be an external audit and whatever ir-
regularities are found out. there should have 
been a transparency of all these transac-
tions before the public eye. But that was not 
done. Now. the Anance Minister has an-
nouncedthat there shaD be concurrent audit, 
internals audit of the banking system and 
also external supervision by the competent 
auditors. Internal auditors must be given 
enormous power so that if they can detect 
irregularities. if they can detect certain ir-
regular transactions. they can invnediately 
bring it before the appropriate authority. 

The Govemment has already appointed 
the Narasimham Committee and Nara-
simham Committee has made recommen-
dations that there must be external supervi-
sion by a competent authority. which wiD be 
an independent body so that the transac-
tions in the banking system might be inde-
pendently scrutinised and also regulated. 
The Government has accepted those pro-
pC". ... IS. The FlIlance Minster himseH has 
,anounced that the Government will be 

setting up ~ proper body. The Security 
Exchange Board also have been given larger 
powers to scrutinise these transactions and 
if necessary to report upon it Now. what can 
the Government do? Nobody has pointed 
out that in aU the transactions the Govern-
ment is involved. The transactions are be-
tween the banker and the broker. Thebank-
ers. it is now told. had issued loans and 
advances against BAs which were some-
times forced and which were not also backed 
up by adequate security. The SGL had not 
been properly reconciled. Now. if these 
transactions have taken place due to the 
irregularities in the system au that the Gov-
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emment can do now is to be alert. I submit 
that these things started even much earier. 
If, • could have been exanined and proved 
at that time then, perhaps, it could not have 
sweDed to such a magnitude. 

TheI8fOl8, what I submit before this 
House today is that we are having a Joint 

• ParliamentaJY Committee and the Joint 
ParliamentaJY Committee is in seisin of the 
whole situation and the House wUl now make 
Is recommendations after examining aD the 
points. Thel8fore, the highest body in this 
country is now in seisin of the matter. 

Now, ShriVlShwanath Pratap Singh was 
teling that this scam has been connected to 
the new Industrial Policy and is the result of 
the l..iJeraiisation Policy. There is a saying in 
our Sanskrit, what is called lcalco Ta/ioJuktl, 
namely when the rows flys and something 
faIs, the fall is attributed to the crow itself. It 
is something which is really astounding. The 
New Industrial Policy aims at the accelera-
tion of the economic growth byemancipating 
the economy from the cobwebs of bureau-
craticcontrol. Trade polices, industrial poli-
cies, fiscal policies, rnonetaJY policies have 
been adopted in order to develop and pr0-
mote the New Industrial Policy whose prj-
mcuy object is to irrprove production, to 
improve efficiency, to improve the national 
economy, so that the economy can stand on 
its feet, the economy can stand on its legs. 

Whatever one may argue it is clear that 
this new Industrial body has got nothing to do 
with the security scam. security scam has 
rasulted because of certain unscrupulous 
conduct. certain u~lous transactions 
in collusion with certain officials. This can 
happen at any time. But to equate and find 
out that new lberalisation policy is respon-
sble for it, is nothing but an argument of 
despair,anargumentoffrustration,because 
the Opposition now could not say anything 
about the New Industrial 
PoIicy •••. (Intem.pions} I am accustomed to 
this type of interference but I do not mind it. 
I welcome it •••• (IntetnIpOOns). 

The New Industrial Policy aims at im-

of CfOIeS of tupeeS 
proving the economy, liberalising the ec0n-
omy, I so that the economy can stand on Is 
own feet. so that the economy is not to 
depend upon certain subsidies and certain 
bounties. Th:!re may be weaknesses in our 
banking system, because of lack of proper 
internal check, because of lack of external 
supervision, and these have been found out. 
Therefore, the Govemment is trying to im-
prove upon the system 

''lJndoubtedly, the security scam has 
affected the- capital malket. There is no 
doubt about it because today the capital 
malkat is almost in a very dormant position 
and if this continues, it might effect pur 
economic programme. I would requesythe 
Finance Minister to consider whether it is 
possible to open the capital market for free 
transactions and to persuade the people to 
enter into the stock transactions in the capi-
tal malket. ·We must not forget that india's 
capital malkatAs one of the largest in the 
world. In 1991 ? ~rcapital malket was 91 per 
cent in growth. In USA, the growth was 9nly 
fifteen percent, in U.K., the growth waspnly 
fifteen percent and in Japan it was only one 
percent. Therefore the capital market is one 
of the largest in the world and, as a resuh of 
this security scam, the capital market is 
going to be/u'ndoubtedly affected. • will ' 
affect the economy. Therefore, I request the 
Finance Minister to find out ways and means 
as to how early the capital market can be 
opened for regular transactions. Once the 
regular transactions start, I am sure,Jttte 
rnalket f~ will uhimately settle down and 
the economy wiD be rescued from the Slate-
~ it has reached today. 

I must frankly confess thaI the 0pposI-
tion should have taken a more::!F-
attitude. Once the House has bee . 
of the matter, there is no question only 
blarring the Govemment. The Joint Parlia-
mentary COnvnittee now has to examine the 
entire transactions in aU their various as-
pects. Eventhe Prime;Enistertoday, on the 
floor of the House, ha it very clear in 
categorical terms th there is no interfer-
ence with the investigation. 
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Ii anybody is found guilty. he wBI cer-
talnlybeproperlydeahwith. Aflerthisassur-
ance there ~ldnotbeanyscaptisminthe 
minds 01 /ffie Opposition. The Opposition 
should now come forward and lend th_ 
assiStance in the de6berations 01 the J.P.C. 
whera aI the parties wiD be proper1y repra-
sented. There:1· sense in saying thai he 
appointrnentolth J.P.C. is only a device to 
save an awkw pariamentary siluation. 
This grows only out oIlrustration because 
the Opposition knows that after the appoint-
menl 01 this committee it is nDi the Govern-
ment but the entire Housethaywm not exam-
ine the matter. 

Sir, I want to make one subnission 
belorethisaugust House. The transactions, 
undoubtedly. are very unfortunate. But. at 
the same time, we have.., to find out the 
truth so that its recurrence may /not occur 
again. We have got to find out the disease 
and Cure it. We should find out as to what ara 
the reasod,.for which this sort of security 
scam could develop? There~re internal 
leakages. But proper check as not thef8. 
The bankers also did not lay their role 
proper1y. 

The FJnanCe Minister has clearly stated 
thalthe Reserve Bank of India did notplay its 
role as effectively as it should have been. 
That is a clear }admission that the Reserve 
Bank of India has undoubtedly failed in the 
onerous duty which has been thrust upon it. 
it being the central bank. But then, if it has 
not been done, ~r enquiry should have 
been made. Wdh~inding out the result 01 
the enquiry. which is made available before 
this House or before the public, one cannot 
say who is responsible and who is not We 
cannot proceed upon suspicion in a demo-
craticcountry. The examination. thebnquiry 
is being made and we should allow the 
enquiry to proceed in its fuD-fledged manner. 
Whatever be the report of the eoquiry, if the 
Govemment does not take proper action"" 
after the submission 01 the report. then onti! 
theGovernmentshaD be answerable. AJthe 

SBcuIitiBs runing into thousands 
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prasent monant it .. be too pramalUl8 or it 
wilbetooearlyfortheOpposiionlDsaylhal 
theI8 Is no sincerity on the part 01 the G0v-
ernment. 

The hon. Prime Ministerlhas made I 
very clear in his statement. not once but on 
mcH:8 than one occasion. thai the Govern-
menl is not hiding anybody. He said it in no 
uncertain tenns. The Governmenl wiI take 
proper steps once the truth has.been found 
0I.!l I submit that there should not be any 
such aiicisrn against the Government til 
then. 

I have·told about the steps thai have 
. been taken by the Government. What more 

hastobedone? Iputthisbuestiontoyou. I 
put this question before Ho"use. On the 2nd 
of June the Janakirarnancomrniltee submit-
ied its first report Irrmediately. on the 6th of 
June the Government issued the onfUla~ 
setting up the sp8(:iaI court and setting up I 
the custodian to attach the property of 
whrong - doe~;ihe Government itseH has 
speeded up the enquiry through Central 
Bureau 01 Investigation. The Government 
llseH has made atte"1JfS through C.B.I. and 
also various other agencies for making the 
investigation more effective. The S.E.B.L 
has been vested with larger powers. Con-
ctJRantaudils have been estabUshed so that 
the auditors may find out the position. The 
transparency of the issue has to be made so 
that it can be brought before the public 
expo5Uf8. 

I submit UlaI public exposure can be 
much more effective and can be effectively 
deait with. ,them is the con1JUlerisation of 

. the entire banking transactions. The Gov-
ernment is also taking steps so that the 
transparency of the transactions may be 
quickly made avaDabIe. What else can the 
Govemmentdo? The Government is taking 
all the measures with the sincerity at Is 
command. The assurances 01 the Prime 
Minister and the Finance Minister would 
make it very clearthal the Government is not 
going to brook or tolerate any action of 
wrong~rs. Even in spite of at this. if the 
Opposition feels sceptic, then they suffer 
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from what is called 'a sense of despair and thing. He said, there are fraudulent transac-
frustration'. tions, there are disastrous results, there are 

I submit that they should come forward 
and support the measures adopted by the 
Government. (Interruptions) 

I submit that during the time of Shri V.P. 
Sing the security scam had started. Shri 
Shanti Lal, the General Secretary of the 
Janata Dal and a senior Member of Parlia-
mentwrote a letterto Prof.Madhu Dandavate 
pointing out the security scam. At that time 

, it was to the tu ne of Rs. 100 crores. I wantto 
know what Shri V.P.Sing was doing at that 
time. Shri Shantilal Patel became the Minis-
ter during the regime headed by Shri Chan-
dra Shekhar. What steps had that Govern-

• menttaken? In February, 1991, these trans-
actions were entered into. The Janakiraman 
Committee said that even in April,1991, these 
transactions were there. Our Government 
did not come to power at that time. As soon 
as our Government came into power in July, 
1991, the Reserve Bank of India issued 
instructions for regulating the transactions 
more strictly. 

Therefore,l would submit that whatever 
criticisms have been made, they are all iII-
founded and have no basis. I would again 
appeal to the Members of the Opposition 
that they should accept the appointment of 
the Joint Parliamentary Committee and the 
measures taken by the Government in the 
same spirit in which it has been announced 
and there is nothing for the Government to 
hide. because the Government is trying to 
find out the truth and adopt remedial meas-
ures. 

With these words, I conclude my speech. 

15.06 hrs 

SHRI SOMNATH 
CHATTERJEE(Bolpur): Mr. Deputy 
Speaker, Sir, we thought that there will be 
nobody to participate in this debate on behalf 
of the Congress Party. Now, the peroration 
we have just heard has somewhat lightened 
our task, because he has admitted every-

weaknesses, there are unscrupulous br0-
kers, there are unscrupulous officials and he 
has only omitted unscrupulous politicians. 
He has carefully avoided going into the rea-
sons of It and he has no suggestions to make 
except depending on the Joint Parliamen-
tary Committee. But, he has advocated that 
it is nolthe result of the new economic policy 
and the new industrial policy has brought 
about a great improvement in our system. 
The industrial production has gone down, 
the agricultural production has gone down, 
there is more unemployment and price rise is 
going on unabated. This is the wonderful 
improvement that our Finance Commission 
member has seen. With this 'jaundiced eye', 
he will decide our Centre-State financiaJ 
relationshipl With great acumen- I do not 
know who has given him all this information 
he has found out that there was a letter by 
one Janata Dal MP. 

DR. DEBI PROSAD PAL: The informa-
tion is in the Press. In the Free Press JoumaJ 
of 21 st and 23rd July, it is there. 

SHRI50MNATH CHATTERJEE: I am 
not contradicting. I am glad that he reads 
Free Press Joumal. I do not know who has 
given him that copy. Obviously, he had got 

. a copy of it: 

DR. DEBI PROSAD PAL: Prof. Madhu 
Dandavate had admitted that two letters 
were written to him. 

SHRI50MNATH CHATTERJEE: Sir, 
earlier we were told of having the bad habit 
of interrupting others. He has specialised in 
that bad habit now. 

Sir, we are not surprised with this scan-
dal, because the Congress Government and 
the scandals, they are cosy bed fellows. We 
have seen so many scandals. I have hadthe 
privilege of being in this House from 1971 
and we have seen so many scandals. There-
fore, we are not surprised. Now, everything 
Is being put on systemic weakness. What is 
this systemic weakness? (Interruptions) The 
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Congress Government's systematic failure 
Is now being covered under the so-called 
systemic failure. What is this systemic fail-
ure? It Is said that the bank,s have not 
functioned properly. There is no proper 
mechanism of looking into the bank's activi-
ties, their functioning, their indiscretion, their 
frauds. Supposedly there is no method. 

H I ask the hon. Finance Minister, he has 
to find out some excuse to justify that this is 
not the result of his great policy. We have 
even to import an American version. We 
cannot descnbe It in ordinary word 'scandal'. 
That would not do here. The American word 
'scam' has to be brought in here to explain 
the magnitude of the perversion that has 
taken place in this country. H it is a failure of 
the system. then individual does not matter. 
It wHI fail in any event, whatever may be the 
individuars role. But here why are you 
blaming the individuals? Why are you blam-
ing some corrupt officials and corrupt bank-
ers or corrupt brokers? What is the failure of 
the system? You are saying that it is a failure 
of the system of control mechanism. In 
whose hands were they? You have set up 
Dr. Debi Prosad Pal as yourspokesman and 
he was shedding tears about the Janata 
oars alleged failure to investigate into the so 
called scam of the magnitude of one hundred 
of cores of rupees. But not a Single drop of 
tear Is therefore, this As. 3,500 crore scan-
dal, When hundreds ofthousands of ordinary 
investors, ordinary people have invested by 
borrowing money from their provident fund 
or invested their gratuity amount in these 
share transactions hoping to get some 
money. The Minister of State for Finance 
had gone on TV and his face was glowing on 
TV-'7his Is the success of Our policy. Look 
at the boom in the share market, inviting 
people to partq,ate in the loot. Now these 
people are today pauperised and this Gov-
ernment has no shame. We have a central 
bank in this country in the shape of Reserve 
Bank of India. We have Department of 
Banking. We have a Ministry of Finance. We 
have the entire set up, the entire parapher-
nalia. But the result is, today the public funds 
to the extent of namely As.4,OOO crores have 
vanished into thin air. Nobody is able to trace 

Securities runlng into thousands 
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It. Has It gone abroad? With whom is this 
money available? The Government of In-

. dian has to tell us and tell the country. 
Hundreds of people are today pauperised. 
But how our Government of India goes on 
glibly' Whose responsibility is this? What Is 
the good of having the Ministry of Finance, 
Department of Banking, Reserve Bank of 
India and so many other Investigative ago-
nies if you cannot find out? It Is being said 
that Shri Madhu Dandavate did not make an 
inquiry. But on July 26, 1991 Reserve Bank 
of India itself sent the letter to the banks. 
That letter shows all the present so called 
discoveries of ready forward, double ready 
forward, whatever language is everything 
was mentioned in that letter of the Deputy 
Governor of the Reserve Bank. Ready for-
ward, double ready forward sales, transac-
tions by issue of bank receipt which are not 
actually holding the security, everything was 
mentioned on 26thJuly,1991 letter. Why did 
you not hold the inquiry? What is the new 
thing that you have found out since 
July,1991? That is why I say say that this is 
a strange country we are living In. it is very 

. easy to try to shift the responsibility. But we 
would not allow the JPC to be the escape 
route for you, Mr. Finance Minster or the 
Government of India, if you think by agreing 
to JPC, you have done a great gesture. It 
was not your concession. We demanded it 
because you have no answer to these 
charges. Therefore, you have to accept the 
appointmer.: of the JPC. It is not charity, no 
gilt to the people of this country. Today we 
are told that a proper inquiry is being made. 

I, very carefully, heard the hon. Prime 
Minister. What can he do? He says: °My 
Ministers are all good: How do you know? 
Because, they have said: "You are good: 
He says: "The PMO is not responsible.· 
How do you know? He says: °My officers 
have said that they have not interfered. 
Therefore, PMO is good.· Naturally, he has 
to say that. But how can he say so? We are 
not saying that he has any personal informa-
tion. How can he have any personallnfor-
mation? But the result Is that since Shri 

. Jaswant Singh moved this Motion, one 
Minister has. gone and one Member of the 
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Planning Comnission. the most powerful 
MelTber W9 were told. whO supposedly 
worked wonders in Marut~ SAIL and where 
not. and who had the great distinction of 
chaperoning Harshad Mehta to the Finance 
Ministry. the North Block. inviting him to go 
and visit the Finance Ministry. has resigned. 
But with whom had he taks except the 
Finance Secretary? We do not know any-
thing_ But what was the talk that the Finance 
Secretary had with him? The talk was how 
10 bring in money from the foreign country. 
What was the discussion? What was the 
agenda for discussion? Why did he agree to 
meet Harshad Mehta; for what purpose? 
These things are not said. 

Mr. Deputy Speaker. Sir.ldo not wish to 
go into whatever we have come to know from 
newspapers and from experts anO so on 
about the modus operandi of how these 
things had been done. The statement of the 
hon. Finance Minister which was made on 
the floor of the House on the 8th of July is 
sufficient condemnation of the Government,s 
functions, of the entire financial sectors' 
functioning. The hon. Finance Minister has 
been telling us that. since he has assumed 
the charge, ourfinancial sector is very strong; 
our banking system is very strong; the Nara-
simham Comm4tee has said that our bank-
ing system is very good; it is a very powerful 
banking system; • says that the Indian 
Banking and financial system has made 
commendable progress in extending its 
geographical spread and functional reach; 
the spread of the banking system has been 
a major factor in promoting the financial 
intermediaries in the economy and in the 
growth of financial savings." Sir, today, we 
are told by Dr.Debi Prosad Pal that you have 
adopted this report. We were told by Dr. 
Debi Prosad Pal that you have adopted this 
report. We were noltold that earlier. I hope 
he has not got the authority to say that. 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Please read the rest 
of it. 

SHRISOMNATHCHATTERJEE: You 
read~. If I omitted some portion, you read 

of crores of rupees 
•... (Interruptions) With your permission. may 
I read the concluding portions that are writ-
ten here? 

"As the foregOing Chapters have indi-
cated. the Indian tinancial system has 
made impressive gains in the last two 
decades except that 11 monthS, in re-
source mobilisation, in extending it 
geographical anO functional reach ... • 

Sir, the whole superstructure of this new 
economic policy, new industrial policy, new 
trade policy was based on this banking sys-
tem, proper functioning of the banking sys-
tem. Otherwise, you cannot do it. 

Sir, we have been telling. lor years, the 
Government of India not to tinker with this 
system. What has nappened? We have 
been warning this Government that the In-
dian nationalised banks have been utilised 
for serving your petty personal and political 
ends. You are giving the largest sums to 
blackmarkteers, proliteers, big business 
houses and monopOly nouses only. They 
are enjoying the fruits of these nationalised 
banks. 86 per cent of the investments of the 
banks have' been in favour of the industrial 
houses and monopoly houses. the tax-
evaders and lax-dodgers, for speculation 
purposes, lor the purpose of hoarding 
foodgrains. We have been saying that. We 
have seen the horrendous examples of tne 
banking practice like Loan Melas. We have 
seen how, on political reasons, on personal 
reasons. the Ministers have treated the banks 
as their personal fie. How have the appoint-
ments to the post of Chairman and Manag-
ing Directors taken place? Whoever is the 
Minister, he becomes the overlord. Appoint-
ments are made. We know what happened 
in the case of so many recruits from Manga-
lore. How did it take place? Shri Chandra 
Shekharknow it, who was a great advocate 
of Loan Melas. Those persons are being 
today castigated by them. Who selected 
them? Did you no select them? Who has 
selected them? Who put them in a respon-
sible pOSition? Now it fS very easy to say that 
they are fraudulent people, they are corrupt 
people. And this is a sorry attempt, almost 
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cadaverous attempt made by the Congress 
spokesmen to pass on their entire responsi-
bility to Janata Dal Govemment. If they have 
done anything wrong, critiCism them. But 
you cannot arraign them if the people have 
given their verdict. But what about you? Is 
this the way you are going to tackle the 
situation- try to pass on somehow the re-' 
sponsibility to some bankers to some offi-
cials and the political authorities who sit 
there trying to give economics to the Prime 
Minister and the Finance Minister 

, saying, 'great things we have done, we have 
appointed JPC and what more do you want?" 
As I said, I am not going into the modus 
operandi because I know the JPC will go 
through it and I have faith in our parliamen-
tary democracy in spite of the continued and 
reckless effort to undermine the system by 
the Congress Party. That is their culture. 

So far as the statement of the hon. 
Finance Ministerof 8th July is concerned, he 
says, "I have been frank.' What else can you 
do? How can you put all these under the 
carpet? Everything has come out now. I 
would like to know from the hon. Minister 
certain things. I would like to know, as you 
have said that RS.3,500 crores and odd have 
been lost, where has this money gone? 
What is your present assessment? How 
much of it has gone, according to you, 
abroad? Who has sent the money abroad? 
Where is the rest of the money? How much 
money of ordmary people has been lost? i 
would like to Know from the hon. Finance 

• Minister how did they assess the boom in the 
share market ? What did they think about it? 
What was the assessment of the Govern· 
ment of India headed by Shri P. V. Nara-
simha Rao of which the worthy Finance 
Minister is Dr. Manmohan Singh, to whom, 
he knows,l have personal regard in spIte of 
his being in abadcompany? These are very 
important things. How many persons, ordi-
nary people have lost money? I would like to 
know under what pretext, under what au-
thority, under what consideration, the banks 
made available thousands and thousands of 
crOIes of rupees to the share brokers? h 
reads like an Arabian Night story. A man 
who was virtuahy a penniless only five years 

Securities runing into thousands 
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ago, is today the owner of five per cent of 
shares of ACC, five per cent ef shares of 

. Apollo Tyres, five per cent of the shares of 
VIP and his collective worth because Rs.SOO 
crores in five years. He makes this Rs.SOO 
crores in five years. What is the Income-Tax 
doing? Howdid he acquire such assets? He 
was on the cover of almost every economic 
joumal of this country who are supporting 
this Government. All these economic jour-
nals and most of the big newspapers of this 
country are supporting this Government. 
They were projecting him as a new Messiah 
ofthe market economy, ofthe free economy, 
of booming-stocK market which is suppos-
edly indicative of a strong economy in this 
country. It is being flaunted in the newspa-
pers that supposedly his one motor car is of 
45,000 dollars. How did he come to acquire 
this? What is the income-tax finding on this? 
What was the income-ax assessment of this 
man? 

Sir, I remember, one day I had asked-
there was an income-tax investigation on 
him and he ~upposedly entered into a settle-
ment with the income-tax authorities by 
paying Rs.20 crores; I never thought that so 
many thousands of crores of rupees are 
involved- where from did he get RS.20 
croTes? There was no answer. He issues 
RS.622 crores by one cheque-one cheque or 
two cheques, I do not know, the Finance 

. Minister may kindly correct me- which he 
gave to State Bank of India. How does this 
man get all this money, who was nobody? h 
is being said- please correct me- that he 
had Hot lines connecting directly with the 
dealing room of almost every large bank in 
this country, from State Bank of India, tothe 
Bank of India, and from Citi Bank to Grind-
lays Bank .. 

Sir, for the last three years, this gentle-
man, Shri Harshad Mehta- it is my informa-
tion; let them correct me if I am wrong be-
cause I have no personal knowledge I am 
not a broker or owner of shares; I wish I had 
, and I could have made some easy money 
w;!h or without the application of mind- he is 
having transactions, which account for half 
of the Rs.6,OOO crore trades daily in the 
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country's security market. The average daily 
transaction was RS.6,OOO crore and he was 
\monopolising half of it for the last ihree 
years. That is why, the red carpet was 
placed for him in the North Block. We need 
not try to establish his connections or his 
close contacts with the Planning Commis-
sion members because the Planning Com-
mission member took him and he had to go 
now. Then, there is admittedly a meeting 
with the Finance Secretary- with other 
officials or not, I do not know. 

Today, he is being abused rightly, criti-
cised rightly and hounded rightly. 

15.26 hrs 

[SHRI PETER G. MARBANIANG in the 
Chair] 

SHRI CHANDRA SHEKHAR: (Ballia): 
Shri Somnath, just a minute. Mr. Chairman, 
there is one very unfortunate situation in this 
House. In the morning, there was a sugges-
tion that the Finance Secretary met that 
particular gentleman or non-gentleman or 
whatever you say, and the hon. Finance 
Minstersaidthat he will come and say whethe r 
other officials were present or not. It is very 
unfortunate that a particular officer who 
cannot defend himself is being charged 
because ofthe inaction or for silence of Shri 
Manmohan Singh and Shri Narasimha Rao. 
It is not proper, Mr. Chairman, that officers 
are just blamed. And if one man is caught· 
some gentleman, who is no more. was the 
Chairman of some Bank- the hon. Finance 
Minister got up and said that he was ap-
pointed by the otherGovernment. This is not 
the way to run the administration. This is not 
a responsible statement from a Prime Min-
ster and from a Finance Minister. "some 

, thing has been done, the responsibility should 
be owned by the Finance Minister and the 
Prime Minister. And if they cannot own the 
responsibility for the dOings of their officers. 
they had no business to remain in the Gov-
ernment even for a minute. 

SHRI MAN MOHAN SINGH: I would 
say that I accept full responsibility for what 

of crores of rupees 
has been done by the Ministry of Finance 
officials. There is no Intention, on my part, to 
disown my responsibility for their actions. 

SHRI CHANDRA SHEKHAR: I have 
nothing personal, Mr. Chairman. But I shall 
like to know. because by his statement in the 
moming. it appears that the Finance Secre-
tary was solely responsible(orthis meeting. 
Whether he is taking the responsibility for 
that meeting or not, he should come and tell 
before this House squarely. 

SHRIMANMOHANSINGH: Ican do so 
right now. I do not think that Finance 
Secretary did anything wrong in meeting 
Shri Harshad Mehta. It is only because .... 

SHRI CHANDRA SHEKHAR: Do not 
try to play with words. 

SHRI MANMOHAN SINGH: I am not 
playing with words. 

SHRI CHANDRA SHEKHAR: Mr. Chair-
man, the charge has been madebyShriV.P. 
Singh. yesterday. And he said that the 
Finance Minister should come before the 
House with a statement giving the facts. The 
problem. Mr. Chairman, is that if somebody 
is caught then he is guilty and others are 
innocent people and honest people. 

How long are you going to play this 
game and for how many days? How many 
people are going to be victims of this ma-
laigning campaign? Today the Prime Minis-
ter came after fifteen days to say that no 
minister is involved because he has no infor-
mation except what the Ministers have said. 
Ten days back I asked how this Govemment 
can function when everyday in the Press and 
in the Parliament it is being said that they are 
under a shadow of doubt. Now has come 
to not only the ministers, but to officials, 
everybody and the Prime Minister and the 
Finance Minister are keeping quiet over it. 
They come out with a rel¥lrt by one Deputy 
Chairman of. the Reserve Bank is under a 
shadow of doubt. Why did you not say a 
word about the Governor of the Reserve 
Bank but the wholeReserve Bank of India? 
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Because you are afraid of him. You have no 
courage to say a word against the Governor 
of Reserve Bank of India. I say it deliber-
ately. 

SHRI MAN MOHAN SINGH: I am sorry; 
I strongly repudiate it. I am not afraid of 
anybody. 

SHRI CHANDRA SHEKHAR: You are 
alraid of Mr. Venkitaramanan, the Governor 
of Reserve Bank of India. 

SHRI MANMOHAN SINGH: I repudiate 
It. Ithink there is no basis forthe charges that 
have been levelled by Shri Chandra Shekhar. 
I challenge him. He has been saying earlier 
also about me that I dare not criticize the 
Governor because he has certain things. 
Now I challenge him here and now to reveal 
what he knows ... (Interruptions) 

SHRI CHANDRA SHEKHAR: All right,l 
reveal. I went to know from Shri Manmohan 
Singh .... 

SHRI MANI SHANKAR AIYAR 
(Mailaduturai): You ran the most corrupt 
Government this country has ever known. 

SHRI CHANDRA SHEKHAR: All right, 
that was the most corrupt Govemment be-
cause I was in your company. I accept it. I do 
not answer those things. 

Mr. Chairman, according to the state-
ment by Shri Somnath Chatte~ee, the Re-
serve Bank issued a directive in July. Why 
that directive was not followed? Why the 
directive of the Reserve Bank Governor was 
flouted by the respective banks and what 
has the han. Finance Minister been doing 
since July to this date? That is the charge 
that! make. That was the connivance forthis 
scam and all Ihese dirty games in Ihe Fi-
nance Ministry. 

SHRI MANMOHAN SINGH: Conniv-
ance may have taken place under your re-
gime. I will answer you on all these points. I 
am nol in that business. You are attributing 
to us the scandals of your regime. 

Securities runing into thousands 
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SHRICHANDRASHEKHAR: Whatever 
you may say. Iraisedaspecificissue. InJuly 
thedirective'was issued. Why that directive 
was not followed by the different banks? 

SHRI MANI SHANKAR AIYAR: Why 
did your Government not issue the direc-
tive? 

SHRI CHANDRA SHEKHAR: I do not 
discuss it with you. 

SHRI MANI SHANKAR AIYAR: I also' 
do not discuss it with you. 

SHRI CHANDRA SHEKHAR: I shall 
like to know who is responsible for not imple-
menting the directive of the Reserve Bank 
and what the Ministry of Finance, the Bank-
ing Department of the Finance Ministry and 
the hon. Finance Minister were doing all 
these months if these directives were not 
implemented? 

SHRI MUKUL BALKRISHNA WASNIK 
(Buldana): Shri Chandra Shekhar is running 
away from the allegations which he has 
levelled. He has very categoncally stated 
that the Government IS not taking any action 
against the Governor of the Reserve Bank of 
India because this Government was involved 
in certain deals. He is abSOlutely deviating 
from this now. 

SHRI CHANDRA SHEKHAR: This is 
what I say even now. 

MR. CHAIRMAN: This cannot go on. 
Mr. Somnath Chatterjee, you had the floor. 
Why did you yield? You ought to continue. 
You were doing very well. Let us behave 
ourselves as hon.Members of this hon. 
House. 

SHRI SOMNATH CHA TTERJEI:: What 
I was saying was how this person, one share 
broker, became so rich, so affluent, so 
powerful having direct access to the highest 
echelons of ·this Government, the Finance 
Ministry also. 
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I am asking them and Jet them explain. 
I do not know the sinews of the functioning of 
the North Block orthe South Block orforthat 
matter the Reserve Bank of India. I do not 
know and I am only a tax payer. 

Sir, so far as this gentleman is con-
cerned, we know that RS.622 crores was 
paid by a cheque or cheques. That State 
Bank of India, after these things came out, 
asked Harshad Mehta 10 pay RS.622 crores. 
He has given that cheque. How did he get 
that money? Whatever we have 'ound out 
is-please correct us if we are wrong- that he 
handed over certain Bankers Receipts to 
National Housing Bank (NHB), obtained 
cheques in the name of the State Bank 0' 
India or some other banks. But they were 
credited in the accounts of Harshad Mehta. 
Dr. Debi Pal has been trying laboriously 10 
justify that this can be done because the 
commercial practice was such. All right; it is 
otherwise illegal. But commercial practice 
approves of it. (Interruptions) I did not 
interrupt you. Please sit down. I am not 
yielding. 

MR. CHAIRMAN: Please sit down. 
Kindly do not interrupt him. 

SHRISOMNATHCHATTERJEE: How 
did these cheques go to the accounts of 
Harshad Mehta- the cheques which were 
not drawn in the name of Harshad Mehta? 

Then what happened is that, he gave 
certain Bankers' Rece:pts to National Hous-
ing Bank which is a subsidiary 0' the Re-
serve Bank 0' India, got those cheques for 
Rs.622 crl)res and took back these Bankers' 
Receiptsfrom National Housing Bank, prom-
ising to deliver securities which he never did. 
When did you come to know of this? What 
action did you take? What is the clout of this 
person if he goes to National Hosing Bank, 
gives bogus Receipts, gets a cheque in 
favour of 'X'. deposits in his own name, then 
goes to the National Housing Bank, gets 
back the Bankers Receipts and flies away? 
(Interruptions) I should be there with so 
many other persons. We have to find out 
those persons. (Interruptions) That is the 

01 crores 01 rupees 

point. (Interruptions) Something more has 
cometolight. Please correct me. Inevertry 
to pose as an all-knowing person because in 
the labyrinth of the Govemmentfunclioning, 
so much attempt is being made to suppress 
the facts; it is very difficult to get the facts. 

National Housing Bank never claimed 
any money from the State Bank of India on 
account of any trading on the securities, so 
far as securities are concerned. But, in the 
first week 01 June, suddenly, the National 
Housing Bank demanded a sum of As. 707 
crores from the State Bank of India. Some-
thing very interesting has happened. A 
meeting was held of the Central Board of the 
State Bank of India at Bombay on the 11 th of 
June 1992. I antiCipate that you have al-
ready got the date; otherwise please not 
down the dates. Two persons were present 
at the Board Meeting of the State Bank of 
India. I am not makeing any allegations 
against them and therefore, I can take their 
names. They are, Mr, Janakiraman, the 
same gentleman who has made this inquiry 
and Mr. K.J. Reddy, Additional Secretary, 
(Banking) who is now officiating Chairman of 
the National Housing Bank. These two 
gentlemen attended the SBI Board Meeting. 
Although SBI had no liability to National 
Housing Bank, to put some sort of sem-
blance in the accounts of the National Hous-
ing BanK, they have forced SBI to issue a 
cheque of RS. 707 croms in favour of the 
National Housing Bank. That cheque has 
been credited in the account of National 
Housing Bank by debiting the State Bank of 
India. 

I have got a copy of a letter from Mr. 
Madhavan, Managing Director, State Bank 
oflndia dated 15th July probably. It is clearly 
stated there. 

·Certain receipts and payments are 
disputed and we had to make a pay-
ment 01 about Rs. 707 crore to National 
Housing Bank under protest.· 

Why was this money taken out of SBI and 
paid back to National Housing Bank? Why 
did Mr. Janakiraman and Mr. K.J. Reddy 
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agree to this? For what purpose? Why 
suddenly was National Housing Bank's fund 
position sought to be improved by debiting 
State Bank of India when there was no 
liability of the State Bank of India which is 
our principal exchange bank in this coun-
try? Why was it made to lose RS.707 crore? 
An explanation is needed because an 
impression was sought to be created-be-
cause things came out, National Housing 
Bank's heavy loss of over Rs. 1,700 crore, 
if I am not mistaken- and some sort of a little 
improvement in the account position of 
National Housing Bank was attempted in 
this way. 

l!,is the biggest scandal of this country, 
~ not in ttle whole world. I find that the CBI 
spokesman of this Govemment has admit-
ted that this is the biggest scandal in the 
world. Very very unfortunately, we do not 
seem to have any prospect of getting any 
medal in Barcelona I convey my best wishes 
to Leander Peas, Ramesh Krishnan and 
Limba Ram. They are the only hopes we 
have there. But in the Guinness Book, this 
scandal will be 'No.1'. (Interruptions) There 
is no doubt about it. We have made our 
position permanent in the history of scandals 
in the world. 

I charge that this Govemment has been 
trying its best to cover up this scandal be-
cause in July 1991, you knew of this scan-
dal. You suppressed this. 

SHRI MAN MOHAN SINGH: The hon. 
Member has referred to two individual Direc-
tors of the State Bank. I would like to clarify 
this. Since the han. Member has made a 
reference to two Directors olthe State Bank, 
I thought I should like to clarify the position 
right now. The position is that the National 
Housing Bank had issued account paye,s 
cheques in favour of the State Bank of India. 
Those cheques were credited by the State 
Bank of India into the accounts of a particular 
broker even 'without any pay- in-slips to 
which my friend on this side made a refer-
ence. That was the reasons why these 
payments had to be macle. 

Securities TUning into thousands 
01 croms 01 rupees 

SHRI SOMNATH CHATTERJEE: "Fhe 
State Bank of India was paid Rs.622 crore. 
That was the position. 

SHRI MURLI DEORA(Bombay South): 
But they wrongly credited to the account of 
the broker. (Interruptions) 

SHRISOMNATHCHATTERJEE: This 
is the trouble. Representing Nariman Point 
does not mean that he knows all the facts. 
(Interruptions) you may represent Nariman 
Point where all the 'gadbad'is going on in 
this country (Interruptions) 

Kindly ask them not to interrupt. (Inter-
ruptions) Make a relevant interruption and 
not an irrelevant interruptions. 

The point I was making with your kind 
permission is that the Govemment has not 
come out openly with regard to these dan-
gerous tendencies. The dangerous trends 
were going on in the securities market. You 
come to know of it inJulY,199t. It was never 
brought out. I must congratulate some jour-
nalists and some newspapers- not the news-
paper - ow·ners- who published this. Be-
cause of their efforts, the country has come 
to know of this. . 

And I remember, Sir, and the Finance 
Minster then said that some mischievous 
propaganda was being made in the newspa-
pers initially. Then there was cloud burst and 
everything became clear. There was an 
attempt to vilify some journalists and corre-
spondents and I cannot but congratulate 
those journalists and correspondents and 
those papers who ultimately published these 
thing~ and brought it to the notice of the 
people of this country. Now, once it has 
come out, great effort is being made by Dr. 
Debi Prasad Pal to somehow make out a 
case and say that the new economic policy 
has nothing to do with it. Who gave the 
impression of a boom and that the boom is 
the result of this economic policy? Who gave 
concession in the capital gains? Who abol-
ished the wealth tax? Who did it? Who 
reduced the income tax on share transac-
tions? To whom was the capital gains tax 
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. of crores of rupees 
benefit, income tax bendit, wealth tax bene- , Sir, it is very easy to say that they have 
fit given? Who are making money in the appointed aJPCandwhat more bonafide do 
share market? Who were making money in we want. Sir, income tax investigation is 
the securities market? They were being made against Harshad Mehta. Why no 
given special benefits and special tax con- .againstDf'al? Itdoesnotappearsofromthe 
'Cessions so that the boom may continue and statement of the Finance Minister. Although 
you can project to the world and to your a larger quantum of Manipulation is by 
friends in America and capitalist countries Bhupen Dalal, why nothing is being done 
that with the IMF and World Bank blessings, about him? 
you have achieved wonders. A ten rupee 
share of a company which has been lying 
ciosed for five years is solotor Rs.1 000. We 
ha~e a wonderful economy in this country. 
Thosecompanies have not existence, proba-
bly now even a table and chair. And Mr. 
RameshwarThakurdid not findthemforthe 
purpose of accounting but their shares are 
sold in the stock exchanges at inflated fig-
ures which is unimaginable. Even the estab-
lished companies which have a reputation of 
serious functioning have their shares sold at 
unimaginable rates. No inquiry was made. 
There was no doubt in the mind of the 
Finance Minister and the J<inance Ministry, if 
it has got any mind. How did it happen? Why 
is it happening? Why is there a sudden 
change in this? Today you have admitted 
that it is RS.3500 crores already. When there 
has been no-in-dppth study by Mr. 

Over a.nd above all these things, now 
we find that the person incharge of the CBI 
inquiry is being pushed aut. 

SHRI MURLI DEORA: But today, the 
Prime Minister has maCle a statement that 
nobody is pushed out. 

SHRI SOMNATH CHATIERJEE: Sir. 
the Prime Minister's statement makes it 
absolulely clear. He has not said a word 
about Shri Madhavan's resignation or the 
Governments response to it. He only states 
that so far as the offer of resignation is 
concerned. the PMO has got nothing to do 
with it. He said nothing else. 

MR. CHAIRMAN: Continue with Scam 
and leave the other matters. You have taken 

Janakiraman, it is already Rs.3500 crores .more than 40 minutes. 
and what you have got is against only Rs. 
250 crores which you are showing to the 
people as proverbial crocodile. 

We had repeatedly said that this new 
economic policy is not only a complete sur-
render to U.S. capitalism the IMF and World 
Bank axis but is to take away our economic 
independence and to thrust upon this coun-
try a financial and economic system which 
only for their interest and not for the interest 
of our country. We have bertered away our 
economic sovereignty ~nd upon have been 
under euphoria. I had said on the Floor of 
this House, "Mr. Finance Minister, you don't 
think that you are the Messiah. If you are the 
Messiah, You are the Messiah of economic 
boom in this country: I said this. And this 
euphoria is a very very uncertain euphoria. 
Do not suffer under euphoria. This is exactly 
what has hapeened. 

SHRI MIRMAL KANTI CHATIERJEE 
(Dum Dum): When we raised Shri 
Madhav~n's resignation~ssue, hon.Speaker 
has stated that we might discuss it along with 
the Scam debate. Now you are objecting a 
refereilce to Shri Madhavan. 

MR. CHAIRMAN: I am only telling him 
about the time that he has taken. 

'SHRI SOMNATH CHATTERJEE: I have 
taken only some time Sir and I'Iot all! Sir, I 
know man y of the details regarding the JPC. 
here I want to say one thing. The Finance 
Minister owes an explanation to this country. 
I have asked him some questions and I hope 
he will answer them What is the result olthe 
speculative purchases by financial institu-
tions which have a command over large 
financial sa,!ings? And what will happen 
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when these were diverted from National 
Saving Schemes to Mutual f .. nds which are 
allowed to offer a higher rate of interest with 
the prospect of their being made over to the 
private investors? This is the result! This is 
what happens! And this is the result of your 
new Economic Policy. So, all these laboured 
attempts to show that the Economic Pok:, 
has nothing to do wrth the Scam do not ~ 
water. This is nothing but giving a ~ 
impression to people and trying to just.., 
your ~ toVey. This is nothing but a 
betrayal" cou.ntry. 

Now. banks have been asked to maxi-
mise their contribution through profit and to 
increase their contribution through dividends 
by 50 per cent. How Clo they made so much 
money? How do they increase their in-
comes and profits when our industry and 
economy are in a recession? When there is 
lesser and lesser turnover, now do banks 
increase their earnings? Therefore, they 
have been given the necessary signals. You 
told them, "Does not matter, I know you are 
entering into such transactions. In July 1991, 
I have given you a wamlng. But I did not put 
a brake I have not followed it up to see 
wnetheryou have stopped it or not. So, you 
go ahead with it." Therefore, public fund 
have been utilised for speculatige transac-
tions so that the banks can make qUick 
money and exorbitant profits, out of Which, 
the Government's kitty can be filled up. How 
is it possible for he banks to· earn so much 
money? I would like to know how you fixed 
the rate of dividends? How did you expect 
the banks to make so much extra money 
over night? There is not explanation any· 
where! Not aSingle bank was pulled up! You 
told them softly, "Please do not indulge in 
such things. Let me know you response." 
And what have youroone whe n no response 
came? 

This is the way this Government has 
been functioning. The result of all this is that 
the integrity of our financial system is now at 
stake. The credibility of our savings and 
investment instrument is totally losl today. 
No honest Investor will touch these thangs. I 

of crateS of IUpeeS 
hope he wiD go back to smaJI savings which 
are sought to be gettiSOned deliberately. 

Sir,l wbuld like to mention just two mDnI 
aspects because you too are becoming 
impatient. One is about the leak 01 the 
coupon rate. This isa very important aspect. 
This question has already been asked. I 
believe ShriJaswant Singh has asked about 
this. Now. who is responsible for this? 

Does the hon. Finance Minister agree 
that there was this leak about the increase in 
the coupon rate? Hitwasso. hOW did it come 
about? What the Ministry initially is trying to 
find out? For this. we need not wait for the 
JPC to find out. 

THE MINISTER OF STATE OF THE 
MINISTRY OF STEEL.(SHRI SONTOSH 
MOHAN DEV): We will give you the answer 
at appropriate time. 

SHRISOMNATHCHATTERJEE: Was 
there a tip-oft to the SBI from any source of 
Reserve Bank 01 India? We would like to 
Know. Otherwise, how do you justify about 
these purchases? 

The other point IS about the disinvest-
ment of public sector units. I need not go 
further than refer to the report of the 
Janakiraman Committee. which will show. 
hOW it was done. With your permission. I 
hOpe. I can quoie from the Janakiraman 
Committee Report. This is the second in-
terim report. 

"In February 1992the Ministry of Indus-
try, Department 01 Public Enterprises of 
the Govemment 01 India issued letter to 
approved finanaal fmvestment institu-
tions, mutual funds and nationalised 
banks inviting bids for purchase of apart 
of the shares held by the Government of 
India in 16 Central Public Sector Enter-
pnses. For the purpose of the sale all 
the PSEs grouped into 120 bundles 01 
different company combinations .... • 

The terms were laid out and mentioned 
there. 
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• ... It was however, seen that even be-
fora it made the bid, the bank (the 
Allahabad Bank) had received quota-
tions from three brokers, namely MIs 
Y.S.N. Shares and Securities Pvt.Ltd., 
for rasale of the shares. The three 
brokers are believed to have close 
business connections with one another. 
The sale was ultimately made on 31 
March 1992 to the broker, MIs Y.S.N. 
Shares and Securities Pvt.Ud., which 
had by its letter dated 19 February 1992 
undertaken to conclude the entire busi-
ness by 31 March 1992. The brokers' 
bids were being made on behalf 01 their 
clients. The broker in turn has sold one 
of the budles to Citibank. The bundle 
was acquired by Citibank on 2 April 
1992 lor the account of one of its liduci· 
ary clients.· 

Then they said, not a single guideline 
was followed and it was done wholly illegally, 
wholly against the interest of the Bank. 

I would like to know, howto happen and 
what .nave they done In that regard, how the 
shares of important publIC sector company 
wera sought to be dealt with by some bro· 
kers when you have laid down definite guide-
lines as to how it has to be done. 

Although, we are opposed to the sale of 
shares as such. I am not accepting the 
correctness or propriety of the sale. Even 
when you have decided to sell them, you 
have laid down certain guidelines, certain 
bundles of shares have to be prepared, but 

• nothing has ben followed. What is the expla-
nation? Now the explanation is, JPC will 
look into it. Is this the system failure? 

The hon. Finance Ministerhas answered 
to the question here that so many papers are 
there because of the magnitude of the scam. 
So many officers ara responsibie-31 offi-
cers. Officials of public sector banKS and 
financial institutions, who have been initially 
found to be involved- 11. Officials of other 
banks- 4 and non officials· SO. The whole 
explanation is, these 31 persons are respon-
sible. . 

ofaotBS 01 rupees 
They have supposedly corrupted the 

entire system.. They have taken the system 
fora ride. They have cheatad the country to 
the extent of nearly Rs.4,OOO croras. The 
Managing Director. Stale Bank 01 India. 
Canbank Mutual Fund. UCO Bar*. National 
Housing Bank. Cooperative. etc. are be-
cause caught these few persons W8I8 hald-
ing the country to ransom.. 

16_00 hrs 

Is it possible. had they not had links at 
the highest levels which have allowed this to 
happen, to continue, for months together? 

AN HON. MEMBER: For years. 

SHRISOMNATHCHATTERJEE: Yes, 
toryears. 

This Congress Party has been in power 
except for a few months. You are aD bene-
ficiaries of this_ Successive Congress Minis-
tries have allowed the whole system to be 
polluted.. You have institutionalised c0rrup-
tion in this country. and you are thriving only 
on corruptions. (IntemJptions) 

Therefora. this whole matter the whole 
scam. the whole scandal is of such propor-
tions thai a JPC is not the only act of expia-
tion forlne party .. ncannot be_ Someothet" 
sacrifices win have to be made by the Gov-
ernment Ultimately, who will befound out? 
All the Ministers are scared of that unsigned 
list. They ask us. Is my names there?-
(Inte"uptions) I cannot blame the Prime 
Minister. What can do? Hewilhaveto have 
faith in his Ministers. If they are having some 
under the table transactions. or some aav-
ingforquickmoney, whalcanhedo? (Inter-
ruptions) 

SHRISONTOSHMOHANDEV: Proba-
bly he is speaking from the West Bengal 
experience. 

SHRI SOMNATH CHATTERJEE: I 
that helps you, very good. (Interruptions) 
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Naturally, I cannot blame him. He would 
say: I have to ask my Ministers. I have to 
nave faith in them. What more can I do?" 

Until they are caught they must be 
assumed to be good. But the nervousness 
we can see. We have spent years here. We 
allsae nervousness intheirfaces. (lnrerrup-
tions) I do not want a single Minister to lose 
his job. 

SHRI SONTOSH MOHAN DEV: Thank 
you. 

SHRI SOMNATH CHATTERJEE: 
Because, you will go down under your own 
weight in the ultimate analysis. 

SHRI SONTOSH MOHAN DEV: H I go, 
I will take you. I have got that much faith. 

MR. CHAIRMAN: Please do not distu It> 
him 

SHRI SOMNATH CHATTERJEE: 
Therefore, Sir, we shall wait for the JPC and 
the country will waith for the JPC. I hope 
they do not put any difficunies in its function-
ing. But in the mean time, that does not 
mean that the Ministry or the Government 
can run away from answering these ifT1)Or-
tant issues that are agitating the public mind. 
They were not very unhappy when the 
Auodhya issue came up because they had a 
respite for about a month. They utilised that 
situation. Now this scam, cannot be kept 
under the carpet. n has to be answered, 
answered squarely and do not try to take 
refuge only under the JPC, or some corrupt 
offICials. Mr. Finance Minister, the system 
you have to operate, if the system does not 
operate, whose responsibility is it? n is not 
the responsibility of the innocent investors. 
The responsibility squarely lies on the Gov-
ernment of Indi and you as the Finance 
Minister. Therefore, unless the people are 
convinced the only honourable thing for you 
to do, which you know what it is, you should 
do. 

Securities Tuning into thousands 
of crOTeS of rupees 

[Translation] 

SHRI RAM NAIK (Bombay North): Mr. 
Chairman, Sir, share scam has been the 
blackest chapter in the economic sphere in 
the history of the country. The people in-
volved in this made even in the people in-
volved in Bofors cases as pigmies. The 
economic condition has the worst affected 
by the share scam; and it is difficuillo assess 
as to in which direction the country is going. 

When the new Government took over, 
the hon.Minislerof Finance while presenting 
their first Budget stated that: 

[Englishl 

The naltOnal economy was on the verge 
of collapse .. 

[Translation] 

No lere'gn agency was wiling ttl give 
loan 10 our country. The foreign exchange 
reserves were almost e rlpty, the production 
hadlallen a(1dthecountrywas facing a serve 
economic crisis. This type of picture was 
portrayed at that time and it was factual. 
Keeping all these factors in view we were 
eager to know the response of the hon. 
Prime Minister, the hon. Minister of Finance, 
the Governor of Reserve Bank, the Chair-
men of nationalised banks and the high 
officers of the Finance Ministry. I consider it 
to be a malter of importance. 

Janakiraman Committee report was 
presented and some facts were highlighted. 
I would not like to mention the points, particu-
larly the figures which the previous speakers 
have discussed time and again. 

There is a proverb in Marathi : 

"Meleya Madhyachya Takooche, 
loni Khanare lok Astat". 

It means that ghee and butler are spread 
overthe dead t>ody before it is cremated. But 
there are some people who try to steal ghea 
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and butter even for this purpose; and keep-
ing in view the prevailing economic crisis the 
presidents of banks, the higher mticers in the 
Finance Ministry, the hon. Minister of Fi-
nance, the Govemor of Reserve Bank etc. 
seem to have acted the same way. They 

• were involved in malpracticeS though they 
aware that the country was passing through 
financial crisis. 

I find these things very shameful when 
I compare the present state of affairs with 
those in the past. When I was elected member 
of the House I was told that a person named 
Shri Mudgal was the member of first Lok 
Sabha. He was found quilty of taking money 
from a person for raising a question in Lok 
Sabha . When the Prime Minister Pandit 
Jawaharlal Nehru came to know of it, he 
broughtthe matterto the notice cifthe House 
and dismissed Shri Mudgal from the mem-
bership of House. Then Mandhra Scandal 
took place in which irregularities took place 
but rupees one crore only were involved. 
The then Minister of Finance Shri Krishna-
machari met Shri Mundra in this connection. 
Later· on the matter was investigated and as 
a result of which not only Shri Mundhra was 
taken to account but Shri Krishnamachari 
had also to resign. We find out moral values 

• constantly degrading when we remember 
the just referred incidents and compare them 
with such big security scams involving about 
RS.4000/-crore. It is really very distressing to 
see the position of the Government in regard 
to that scam and the direction in which our 
country is going. I think we should think over 
this situation. 

It appears that letter 'M' is playing a 
dominant role until is money matter and this 
'M' is linked with it . The name of the hon. 
Member, who had taken money, also started 
with 'M' - Mudgal, later on this 'M' played a 
vital role in the Mundhra case and the name 
of the Chairman of the Enquiry Committee 
which was set up for investigation in this 
case also started with 'M' - Mohammad 
Chagala. Now when this issue has come up, 
the hon. Finance Minister Shri Manmohan 
also begins with 'M' .In this way, there are so 
many things. It can be observed that Lal 

of crOTeS of rupees 
Bahadur Shastri ji and taken the moral re-
sponsibility of a rail accident. The hon. Fi-
nance Minister is laughing and might be 
thinking that these people always talk about 
moral responsibility. But we are of the firm 
opinion that moral responsibility is there and 
only due to it, the then Railway Minister Shri 
Lal Bahadur Shastri had resigned when a rail 
accident occurred but today none is ready to 
take the responsibility of such a big case. 

[English] 

SHRI MAN MOHAN SINGH: You should 
ask the BJP Governments in Rajasthan and 
Madhya Pradesh to resign for the Commu-
nal inCidents that took place there. 

[Translation] 

SHRI RAM NAIK : I am very happy that 
the hon. Finance Minister is well conversant 
with the matters related to finance, but unfor-
tunately he has no knowledge about the 
communal matters, and he has proved it 
here. Thanks for saying as to what is going 
on in Rajasthan, Madhya Pradesh but per-
haps you know nothing ... (lnterruptions) .... 

I was saying that the name of Manmo-
han Singh ji also beings with "M" and later on 
Harshad Mehta came, whose name also 
begins with 'M'. Several Congress Members 
of Rajya Sabha are involved in the case of 
Canbank Mutual Trust and incidently their 
names also ~tart with 'M'. It is better if I do not 
mantion the name bl,lt all of you know him, 
Shri Murli Deora also Knows the name as to 
who are the people of these brigade WhO are 
associated with the can bank Mutual Trust. 

Mr. Chairman Sir, since I, myself be-
long to Bombay that is why I am sorry to say 
that the initial letter of the name of Manhar 
Pherwani, who has passed away, is also 'M', 
Although he has passed away yet he died in 
a suspicious - he was the Chairman of the 
National Housing Bank. The postmortem 
was not done after his death, and they tried 
to supress the case of his death. Such th ings 
are being said and everyone knows about it 
in Bombay ... (Interruptions) ... why do you 
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murmur; please stand up and speak loudly 
so that one can understand what you are 
saying. In this way the name of Madhvan 
Sahb may also he mentioned. His name 
also starts wlhthe Ietler'M'.1l appears to me 
that this matter has taken a serious tum. 
Though the joint conmitlee win no doubt 
considerthis maIlerbut what you people are 
doing. 

We had led a delegation to the Gover· 
, nor of the reserve Bank. We also gheraoed 
the Reserve Bank. When we metthe Gover-
nor Shri Venkitraman an and told him that he 
is morally responsib-Ie for all this scandal. 
then he replied that he is noi morally respon-
sbleforaD these things. When we asked him 
that I wasto b9seen later on whetherhe was 
legaly responsble or not but it was definite 
thai he was morally responsible for this 
scandal But tus repiy was in the negatIVe. 
Lateron. we methon. Shri Manmohan Singh 
ji and asked himwhether he was prepared to 
take morai responsbility or not, he too re-
fused to take the moral responsibility. The 
Finance Ministeris not morally responsible 
but you please tell ... (Interruptions) ... 

(EngIsh)] 

SHRI MONMOHAN SINGH: He ever 
asked me. 

SHRI RAM NAil( : R should be made 
clear whether some one is prepared to take 
moral responsibility of the scandal. As per 
Jankiramam Committee's Interim Report. 
an amount of As. 4 thousand crores is in· 
voIved.. Either the final report which is yetta 
come or the Joint Committee will reveal the 
facts whetherthe amount is 4000 crores or it 
is mDI8 than that 

(EngIshJ 

.. IS just a tip of the ICe-berg. 

([tanSIaIionJ 

AI. present the SItuation is that only a tip 

Securities Tuning into thousands 
01 crateS of rupees 

of the ice~rg is visible. 

Whatsoever has come up is very much 
serious and I want to give some suggestions 
for these serious matters.My suggestions 
are forthe middle class people. Why aid they 
indulge in such matters? All the concessions 
available to the middle class people on the 
saving were withdrawn by the finance Minis-
terbefore presenting the Budget? This step 
of the Finance Minister encouraged the 
middle class people to diven their deposits to 
the companies which are paying dividend at 
the rate of 25%.30% or 40% while the Banks 
are paying only, 10% or 11%. There is no 
limit on dividend. On the other hand the 
value of share increases 4.5, or 6 times; the 
middle class man always thinks about the 
security of his money and that is why he 
keeps his money in the bank. The started 
Withdrawing their money from the banks. 
You have presented such type of Budget for 
the purpose of baiting. Secondly it was said 
at the lime of the budget that a boom has 
come. Now, where is the boom and where 
has it gone? Now the situation regarding this 
boom had gone to such on extent as nobody 
is prepared to buy ourkonkan railway bonds. 
They do not have money and those who 
have, thinks whether it will be appropriate to 
invest in these bonds or not? Such a serious 
situation has come up. about which nobody 
was aware. SUCh big scandals are taking 
place in the country ana no one is ready to 
take the responsibility. Will you not repay the 
amount to those who have deposited their 
money in the banks? 

Now it is said about the Bank of Karad 
that those who have deposited up to 30 
thousand. will get their repayment. My sub-
mission is that the retired persons who have 
deposited 50 thousand or 70 thousand rupees 
of their gratuity. will they not get the refund? 
I would like to urge upon the Government 
that it should make tna arrangements to 
repay the whole amount of the people who 
have deposited theIr money in any of the 
Bank whether it IS a Cooperative Bank, or 
Bank of Karad or any nationalised bank. 
There should be a guarantee from the Gov-
ernment to make repayment of the depos-
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ited amount, Otherwise some big Harshad 
Mehtas and some small Harshad Mehtas 
will go on creating such problems and the 
people wHl go on loosing their hard eamed 
money. The people will develop a habit as 
weD as a craze to become millionare over-
night. Therefore, I want to give 4-5 concrete 
suggestions in this regard. 

The first thing is that if the hon. Finance 
Minister wants that the people of the country 
should have trust in the banking system of 
the country and if he really wants to extend 
his co-operation in the whole of the enquiry 
then both you as well as the Governor of the 
Reserve Bank of India should also co-oper-
ate and both of you should resign from your 
respective posts and the co-operation should 
be extended by remaining out of the power: 
only then it will be considered as your high-
est service to the nation. You should tender 
your reSignation and ask Venkatramanji also 
to resign. Such a big scandal has taken 
place in the economic field of the country and 
it is a matter of surprise that there is no one 
to take the responsibility. You must take the 
responsibility . 

Frequently, You are saying that no one 
is guilty. What has happened with you? The 
C.B.!. enqUiry is going on and then the Joint 
Parliamentary Committee has been set up 
and you daily comment that some one orthe 
other is not at all at fault. How do you know 
?Youcan say that you are not guilty but how 
do you know whether some one is guilty or 
not? 

Mr. Deputy Speaker Sir, through you, 
my submission to the Government is that all 
the letters of those Ministers who have writ-
ten to the Hon. Prime Minister that they are 
not involved in this share scam, shou!d be 
placed on the table of the House. Only then 
the people of this country will corne to know 
the names of those hon. Ministers who have 
given in writting before the enquiry of the 
Joint parliamentary committee, that they are 
not involved or they do not have any share 01 
it. Usually people meet us and say that this 
or that is involved in this scandal. Therefore, 
my submission is that all such Ministers 

of crores of rupees 
Should submit a letter of oath in the Central 
Hall as they take oath in the court thai they 
are not at all ralated to the share scandal.. 

SHRI MRUlYUNJAYA NAYAI< (Phul-
bani) : In this way every han_ Member 01 
parliament will have to give. 

SHRI RAM NAIK: If this House agrees, 
then every hon. Member should give the 
letter of oath stating as to how many and 
which shares have been purchased by him 
during the last one year. 

SHRI MANI SHANKAR AIYAR 
(Mayiladuturai): Letlhis periodbeforthe last 
two years. 

SHRI RAM NAIK: Let it be two years. 
It will reveal·as to who have purchased the 
shares and in what numbers during the last 
two years. Do not give information in respect 
of your self alone, give informatIOn about 
your wife and brother as weU, and also give 
information about your close relations. This 
kind of an affidavit Should be presented 
before this House. This is my demand. The 
Prime Minister has said this and everyone 
should keep this in mind. 

[English 

He does not like to woJ1( under doud. 

[ Translation] 

When he does not like this, you should 
also not like it. That is why you should make 
a suo motto declaration detailing the points 
in respect of which you want to make an 
enqu iry. The enquiry will reveal as to where 
does each person stand a.nd what was done 
by each 01 them. 

My friend Shri George Fernandes is 
sitting here . Newspapers have published 
certain things about the former Finance 
Ministerand such a news item has appeared 
that a member of his own party had written 
two letters to him, and had said that he had 
written a letter to the finance ministry in this 
connection .. He die r ~~ order any enquiry. 
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The same member later became a minister 
in Chandra Shekhar ji's govemment.lnspite 
of that, nothing happened. He had written 
this kind of a letter. h is natural that Shri 
George Fernandes should have given an 
explanation on behalf of his colleague as to 
whether he had said anything of this kind or 
not. When all this appeared in the press 

• about Geroge Fernandes and Finance Min-
ister Shri Madhu Dandavate, I have one 
cutting with me, The spoke sman of the 
Congress Shri Gadgill had said. 

[English] 

He will be asked to quit the House. 

{Translation] 

As Finance Minister, Shri Madhu Dan-
davate was involved and Shri V.P. Singh 
was the Prime Minister. 

[English] 

He must also own the responsibility and 
that why Shri V.P.Singh should also resign 
from the House. 

[Translation] 

The spokesman of the congress, Shri 
:3adgil made this kind of a demand, Shri 
Fernandes ji, if you succeed in getting this 
thing done, one thing will be good. You kept 
this truth before us and if same thing is done 
by both, then you will also have the right to 
say to them that an allegation was made 
against you that is why you were making 
such a demand. That is why it is necessary 
to give explanation to the country that when 
such charges are levelled then these should 
also come before the House. If you keep this 
thing in mind and say that you agreed, eve-
ryone agreeo to what Shri Gadgill had said, 
then this kind of a thing should happen now 
and after agreeing to by Shri Gadgill, how will 
Shri Manmohan Singh and the Prime Minis-
tersay that they will not do such a thing. This 
shall also happen. 

My last request is that we are constitut-

Securities runing into thousands 
. h J P C of cr.ores of IVD68S '11 Ing t e . . . ana tnlS committee WI start 
making enquiry. But the C.B.I. inquiry should 
go on in the same way and in all seriousness, 
otherwise two months have passed since 
the committee was appointed and time wiU 
again lapse like this. That is why, a parallel 
inquiry should go on. The C.B.!. should also 
extend its cooperation to the joint Parliamen-
tary committee and we should resolve that 
the biggest ever scandal in the history of our 
country, will not be allowed to recur in future. 
This House should give such a stringent to 
punishment the persons involved in it that 
they may never forget it. 

With these words I conclude. 

{English] 

SHRI MURLI DEORA (Bombay South) 
: Mr. Chairman, Sir, in the history of free 
India, due to unscrupulous and fraudulent 
conspiracy between some bank officials and 
some stock brokers, a great fraud on the 
people of India is committed of a colossal 
amount, which is unprecedented in the his-
tory of our country. So, something must be 
done to find the truth behind this, something 
must be done to see and to find who are the 
culprits behind this fraud, something must 
be done to see that they are punished and 
someth ing else must be done to see that the 
money of the tax payers is recovered. The 
Government of India and the Prime Minister 
could not have done anything more than 
establishing a joint parliamentary commit-
tee, which will not only establish parliamen-
tary supremacy, but will also provide an 
effective safeguard to protect the country's 
interests. 

Sir, I am very sorry that in the other 
House, probably on the same day when· 
was asking for the appointment of the Joint 
Parliamentary Committee, when Shri 
Jaswant Singh spoke here, he said, I am 
surprised about the appointment of the JPC; 
I wonder whetholr it is a ploy.' Whatever you 
ask lor, the Government agrees and still you 
doubt the intentions of the Government. That 
is not fair. 
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SHRI JASWANT SINGH (Chittorgarh): 
Mr. Chairman, Sir, I wish to correct the fact. 
Indeed, I did say that if the JPC were to be 
treated as a ploy to cover up, then we would 
lose a very great opportunity. I did not say 
that you are employing it as a ploy; but you 
can interpret it both ways. 

SHRI MURLI DEORA : I will be very 
• happy to be corrected. What you have said, 
you may not have meant it anyway. What 
could the Government of India, the Reserve 
Bank of India or our Department of Banking· 
do in these circumstances? I would say in 
one minute, what the Government of India 
did and how swiftly the Government acted. 
The Reserve Bank of India appointed an 
enquiry committee headed by a Deputy 
Govemor, Shri Janakiraman. The Commit-
tee had already submitted its report and 
based on the Committee's report, a CBI 
enquiry is being conducted which is in prog-
ress. When the CBI enquiry is in progress, 
arrests were made. A Special Court was set 
up to try the accused. A custodian has been 
appointed by the governmentto recover the 
money which has been lost. The custodian 
has already frozen all the assets of tnose 
who are suspected to be guilty. The total 
amount involved in the entire scam is to the 
tune of over Rs. 3,OOOcrores, a bulk of these 
funds have gone into the hands of the stock 
brokers who have invested the money in 

,shares and securities. I do not know what 
else the Government could have done. 

MR. CHAIRMAN: Mr. Deora, you have 
mentioned a name and that name will not go 
on record. 

( Interruptions) 

[ Translation} 

SHRI MADAN LAL KHURANA (South 
Delhi) : You have mentioned his name. 

[English] 

SHRI MURLI DEORA : I have not said 
anything against him. Khuranaji, you can be 

o( crores o( fUfN!!JS 
allergic to Murli Deora, but not to that name. 
However,l withdraw that name on the advice 
of Khuranaji. 

Sir, I just want to draw the attention of 
the House to what is going on in our banking 
system today. Nobody has said one point 
which I want to narrate now. Over As. 
2,35,000/- crares of deposits are there in the 
nationalised banks and foreign banks. What 
are the criteria in which they can use the 
money? There are three orfourmajor direc-
tives given by the Government of India and 
the Reserve Bank of India. One is Statutory 
Liquidity Ratio; it was 38 per cent, now it is 
reduced to 30 per cent Then comes the 
CLR100/- of deposits. Over and above, 40 
per cent of the total deposits are directed to 
be invested in priority lending, agriculture, 
small-scale, exports and all these things. 
Whatever total money is available with the 
banks, nearly 80 percent or77percent or78 
per cent, is covered under this. What is left 
with them? 25 per cent of the total money is 
lying with them. The banks are paying high 
rate of interest. Therefore, the expenditure 
incurred on running the infrastructure is very 
high. 

SHRI NIRMAL KANTI 
CHATTERJEE (Dumdum): You are mak-
ing the same mistake which Shri Jashwant 
Sinha once made when he was Finance 
Minister. 

SHRI MURLI DEORA : I hope what 
happened to him does not happen to me. 

SHRI NIRMAL KANT I CHATTERJEE: 
That cannot be because you did into the 
system and he did not. 

MR. CHAIRMAN: Please don1 waste 
the time of the House. The time is very 
Iimit80. 

SHRI NIRMAl KANTI CHATTERJEE: 
Of the total deposits, a part only is given as 
credit, not the whole. Of the total deposits, 
previously it was 39 percent SLR, then 10 
per cent CRR. is deducted. Whatever re-
mains is given out as credit. Of that. 40 per 
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of CTOI'BS of TUpses 
cent goes to priOrity sadDr and 60 per sect Therefore, they are justified. 
cent remains. Your subtraction is wrong. 

SHRI MURLI DEORA : Thank you. I 
giVe you oneexafllJle. Only last week, a new 
name of one more amount of money lOSS has 
come. You have not referred to it, Mr. Sam-
nathChatterjee. Mr. Jaswant Singh has also 
not reterred to il. • is the Power Finance 
Corporation. (Interruptions) . When these big 
public sedor undertakings receive money, 
ADB, World Bank. or through their bonds, 
subscribed into the market. They have lots 
of money lying idle. What have they to do ? 
They have to make fast rate of interest on 
this money. What I am trying to saty is, the 
real reason of the major part of the scam is 
high rate of interest. I have said it in my 
Budget speech and earlier. 

Shri Jaswant Singh said tne inter ·bank 
call rate was 59 percent or60 percent. It has 
gone to 102 per cent even. Now it is nothing 
because now there is no trading going on. 
Now,no inter-bankdealingsare prevailing in 
Bombay or Inthe financial market. Instead 01 
keeping on saying these things, what hap· 
pened in scam. who is involved, what mis· 
take anybOdy has oone, we should try to find 
what we could do to rectify the mistake 
made, what can we do to recover whatever 
amount is involved. and what can we do to 
punish those Who are guilty in this matter. 
Here there is also a need to establish coor· 
dination betweendilferent PSUs and I would 
request the hon. Finnace Minister. Now the 
very different Corporations are borrowing 
money at high rate of interest while other 
corporation belonging to Government of 
India. PSUS. are lending money. I said Power 
Finance Corporation was lending huge 
amount of money. They had surplus of over 
As. 1,000 crores. while the other Depart· 
ments like the Nuclear Power CXorporations 
in BOnDay were borrOWing money from the 
market. Who makes money on that? Those 
who are the brokers. whether they are the 
foreign banks. or local banks. That is why, 
they to go th these brokers who made this 
unscrupulous money. 

SHRI SOMNATH CHATIERJEE 

SHRI MURlI DEORA : No. They are 
not justified. That is what I am saying. This is 
the first time when even the account payee 
cheques are dePOSited in the bank-Shri 
Somnath Chatterjee raised the issue -
National Housing Bank had giventhat cheque 
in the name of the State Bank of Illdia 

16.34hrs. 

[SHRI TARA SINGH in the Chair" 

The official of the State Bank of India 
had credited it to the account of Harshad 
Mehta or whoever is Ihere. Whose fauh was 
that? That was nollhe fauh of the NHB. That 
was Ihe fault of the State Bank of India. That 
IS why, the Finance Ministerclarifiedthatthis 
money has 10 be given back. About the BAs. 
about the Bank of Kharad, the Metropolitan 
Bank, something has been said. Shri Ram 
Naik has referred to the Bank of Kharad. 

SHRI JASWANT SINGH : Please tell 
more about Bank of Khara<l and who is 
behind it? 

SHRI MURLl DEORA : I do not know 
who is behind it. I do not think there is 
anybody behind it. But I can say one thing . 
This is for the first lime I have come across 
that a bank With less than Rs. one crore as 
paid up capital and when the real asset value 
is negal.ve ·1 do not think they have any real 
asset value even to<lay • can issue bank 
receipt to the tune of Rs. 1100-1200 crores. 
I agree with him on this count. (Interruptions) 
I agree with you that this should not have 
been allowed and something radically is 
wrong with our Banking system I agree with 
this view. What Shri George Femandes said 
that day was today said by Shri Somnath 
Chatterjee now. But the Government is not 
at fault. (Interruptions) 

SHRI RAM NAIK : Are the depositors 
at fault? 

SHRI MURLl DEORA : I am not say· 
ing that the depositors are at fault. I am 
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coming to the suggestIOn part of it. I would 
'just say that there is a Department In the 
Reserve Bank of India which ensures that 
regarding the deposits of depositors, spe-
cially the small depositors, the maximum 
ceiling is Rs. 30.000/- Even In the case 01 
Bank of Kharad, those depositors who have 
deposited more than Rs. 30,000/- will get up 
to Rs. 30,000/- This is what happened in the 
case of BCCI also. As I told earher, the 
Department of the Reserve Bank of India 
ensures the protecties of the small deposi-
tors etc. Now it should be Rs. one lakh of Rs. 
two lakhs. But earlier it was Rs. 30,000. But 
the pOint is that the value of the Rupee has 
gone down. Therefore, my suggestion to the 
Government of India is that the Government 
of India should increase this Insuranc~ cover 
lor the small depositors. that is. more thar 
Rs. 30.000. (Interruptions: 

The real problem tor Harshad Mehta's 
thing was that reconciliation of Investments 
and financial auditing did not take place. 
Why did it not take place? Because in the 

, Reserve Bank of India, there was no proper 
computer system and iswnytneywere uSing 
this money for 15 aays ... (Interruptions). 

Harshad Mehta was using that money 
for 14-15 days. By the time the reconCiliation 
was taking place, he was using the money 
and buying stocks in the market. 

SHRI SOMNATH CHATTERRJEE 
That is why he was invited to the Finance 
Ministry. 

SHRI MURlI DEORA : I have not in-
vited him nor the Finance Minister invited 
him. I now come to my pOint. The point is you 
have stopped this computerisation wOrk. I 
am not saying that we should be against the 
interests of the workers ... (Interruptions) As 
I told earlier. I am not against the interests of 
the workers. I am :lot saving thatthey should 
be retrenched. But they should be trained. 
So, if there IS proper computensallon, then 

,the reconciliation will take place place of 
hourly-basis and in two hours. threp. !IOUrs. 
aU the money that has beer. received from 

of crores of rupees 
the NHB would have been reconciled ana 
that thing would not have happened (Inter-
ruptions) 

Sir, the supervisory role of the Reserve 
Bank of India has to be tightened and 
strengthened further. What is really needed 
is the outside auditor. not the auditors who 
are part of the Reserve Bank of India itself. It 
shOUld be like what is done In the foreign 
countries. If the Chartered Accountants from 
outside are asked to have a periodical super-
vision, then It will help a 101. But it will not 
totally plug the loophole. It will helpto a great 
extent 

Shri Vishwanath Pratap Singh, during 
his speech has said that it has totally ruined 
the conlidence of the Investing publiC. I do 
not agree with that. Of course, it has shaker. 
the confidence of our pUblic. I would like to 
tell you that not even one rupee has been 
withdrawn from the banking system. If you 
read one small news aoout any bank in 
America or Europe. you cannot Imagine the 
Oanks enllre money will oe out the next day. 
Not even one Investor has WIthdrawn one 
rupee from our banking system. I am nO! 
complimenting the Government here. Butl 
am trying to say that the people stili have 
faith in ourbanking system. Of course. it has 
Deen shaken. I agree with you. I am saying 
that the confidence of the people has shaken. 
It has aamaged our financial institutions; n 
has harmed our InternaliOnalllTlage. No doubt 
about it. But we cannot say that it has totally 
ruined the public confidence. 

The other point I want to suggest IS ;:;3t 
there must be transoarency rather than 
secrecy aOout public investment. Over Rs. 
4.100 crares In UTI are collected from the 
small investors. They have not aavertised. 
Mr. Finance Minister. Nobody knows about 
it. There IS an editorial in The India Today of 
the last fortnight which clearly says and 
rightly that there should be some transpar-
ency in investment. The investor has a right 
to know where the money is really invested. 
He ShOll!c! 110t only get the dividends - yes. if 
the stock market is gOing up. if the major 
share holdings are going uP. certainly he will 
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get more dividends - but the investor must 
also know what is happening. The biggest 
player in this is the State Bank of India. There 
should be transparency. UTI should let the 
public know through the joumals hqw the 
major inveStments are invested in which 
company, in which mutual fund etc. Shri 
Femandes is the ,union leader of the BeST 
and Shri Ram Naik is tlere. I want t.: draw 
their attention to one fact that .orne \out' 
years back, BEST wanted to borrow seven 
crores of rupees from the State Bank of India 
for putting a sub-station in BorriJay orbuying 
buses. 11Ie State Ban~ of India took one year 
to clear that seven crores of rupees. They 
wanted 40 per cent advance from the BEST 
which is Bombay's transport undertaking. 
On the one hand they were so lax in giving 
RS.300 to RS.400 crores to Shri Harshad 
Mehta:Shri Bhupen Dalal whoeverwas there-
I am supporting you - on the other hand, they 
were not ready to cooperate with the public 
utility service like BEST. Now the message 
must go that the big banks like the State 
Bank of India must treat with different ba-
rometer, different angle public utility serv J 

ices like the BEST. 

One ,mort! suggestion has come from 
the- Narsimhan Committee report. It is to 
dilute the share holding of the existing banks. 
(Interruptions) I know you would not like it. In 
West Bengal what you are doing is the 
disinvestment in the public sector (/nterrup-, 
tions) 

I know what you are doing in West 
Bengal and what you are advocating in India. 
I have sald it earlier also. What I want to sat 
is that the only bank which has a small share 
holding in public is the State Bank of India. All 
other nationalise-d banks are wholly owne-d 
by the Government of India. Why not the 
public sector nationalised banks disinvest, I 
would say, more on the workers. I was in 
Turkey. The biggest bank in Turkey is called 
the 'Isbank' I sent the note to the Finance 
Ministerthe moment I came back what have 
they done? They have given forty per cent 
share holding to the employees those who 
are working in the banks as the productivity 
shares, bonus shares and the gratuity shares 

Securities runing into thousands 
ofcrores of rupees 

when they retire. This will keep a check and 
create awareness on the .. fficiency and the 
working of the banks. So the time has come 
to gi.Ve these shares. I would say let us start 
with the employees if you are< not going 
outside. But outside also, not a single indi-
vidual or a corporation will get more than one 
'percent. (Interruptions) 

lot of noise has been made abOut our 
banks working in India. And nobody has said 
one word said one word about our national-
ised binks working abroad. It is shocking, 
(/nterruption~ 

[ Translation) 

SHRISOMNATH CHATTERJEE: You 
go abroad frequently, we do not go. 

SHRI MURLI DEORA : You go more 
often than us. 

[English) 

You don't declare, I declare. That is all. 
Shri Chatterjee, do you know, what is hap-
pening in the Indian Banks, dealing abroad? 
I would like the hon. Finance Minister, when 
he replies, to please reply to this House, how 
much money is lying in bad and questionable 
debts, lent by the Indian banks abroad, 
specially to the NRls. I am telling you that 
there are some NRls who are just borrowing 
heavily from the Indian banks overseas in 
foreig!] exchange, be it in dollars, pounds, 
yens or Deutschemarks, without having any 
intention.of returning it. Of course, some are 
good; I am not saying that all are bad. 

SHRI SOMNATH CHATTERJEE 
Against Banker's receipts? 

SHRI MURLI DEORA : Fortunately, 
there are no bankefs receipts there. I would 
like the Finance Ministerto replytothis point. 

There are two schemes which are pre-
vailing in our country today. One is FCNR 
and another is NRE. When an NRt puts 
money in FCN, the money continues to be in 
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foreign exchange, be it in dollars, pounds, 
Deutschemarks or whatever it is. When the 
money is put in NRE, one has to suffer the 
exchange risk. And if you see the record of 
last one year or two years or three years or 
even four years, you will find that those who 
had put the money in NRE, they had suffered' 
very heavy losses and those who had put the 
money in FCNR, they had not suffered any 
losses but they had gained tremendously, 
because the rate of interest given in America 
on dollar is very low while the rate of interest 
which was given on the dollar on FCNR 
accounts was very high. The Finance Minis-
try has taken right steps to reduce it but my 
request again is that the rate of interest on 
NRER where the people are depositing on 
rupee account must be high because when 

• foreign exchange; is converted, it brings 
Forex. 

MR. CHAIRMAN: Please conclude now. 

SHRI NIRMAL KANTI CHATTERJEE: 
The entire House will request you not to give 
him any more time because he is from the 
Scam world and because he knows most of 
the things. 

SHRI MURLI DEORA: ~lo 
Narasimham Committee Report, over20pel 
cent of the loans given by the nationalised 
banks or what you call as non·performance 
loans, on that there is every doubt whether 
that money will come back. And the banks 
are carrying forward those losses. A time 
has now come, when the Government should 
allow these Banks to have a clean State. The 
Government must come out with an enqUiry 
on this over 20 per cent non-performance 
loans. These are bad and questionable loans, 
and they will never come back in your or in 
my life's time. So what is the use oftellingthe 
banks that they are losing the money. It is not 
the fault of those who are running the banks 
today. 

SHRI SOMNATH CHATTERJEE: The 
Narasimham Committee had a recommen-
dation for that. 

SHRI MURLI DEORA : Yes. The last 

of crores of rupees 
point on which I want to say something is 
about the money market. What is really 
needed is to provide enough liquidity to the 
money markets. Shri Somnath Chatterjee 
said that the Government had given conces-
sions to those who had bought shares, to 
those who have invested in the stock mar-
kets. I want. to say that everybody who has 
invested and all the stock brokers are not 
paid. There are some who are wrong. Where 
from are they getting the finance? The real 
industrial investment in our country is com-
ing through the stock markets only, through 
the capital markets only. H you wanlto set up 
one industry, you have to form a Public 
limited company. Who will subscribe? The 
promoter will subscribe 20 or 25 percent. In 
the case of Tatas. their share is only 5 
percent and in the case of Birlas, their share 
is around 7-9 percent. 

AN HON. MEMBER: It is three percent 
only. 

SHRI MURLI DEORA: Yes, three per-
cent. The rest of the money comes from the 
public and there is a need to restore the 
shaken confidence of the investors in the 
Stotk market. There is nothing wrong in the 
S~ck market. Some people have played 
havoc with the stock markets and thai does 
not mean that we should keep on blaming 
that the entire stock market is bad and all the 
brokers are bad. Some of the people were 
raided; in case they are found not guilty and 
in case they are found honest and straight 
forward, then, I would request the govern-
ment orthe CBI or whichever authority is the 
concerned, that they must corne out saying 
that those people were raided but they have 
nothing to do with the stock scam. 

SHRI SOMNATH CHATTERJEE: 
would like to know one thing from him be-
cause he knows everything about the under-
world. h is stated that the brokers' licences 
were sold at a premium of RS.3 crore and is 
that right? • 

SHRI MURLI DEORA: You are right. In 
my speech on the Gener~1 Budget also I said 
this. What is happening is 1hat in the Stock 
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Exchange of Bombay there are very limited 
cards. Those who are allowed to sell and buy 
the shares are very limited. One recommen-
dation is already there in this regard and the 
Finance Minister is aware of that. They are 
selltng up a National StOCk Exchange. The 
Finance Minister has announced that in his 
spE!ech also that there is a need to have 
more and more cards. 

There was a time when the price of the 
card was Rs. 20,000 which is now more tnan 
Rs.3 crore. Even in Rs. 3 crore you cannot 
get it because there is a scarcity. Wherever 
there is a scarcity and there is control, the 
price will go up. In West Bengal it is happen-
ing everyday. What Mr. Jyoti Basu has' learnt, 
they are not ready to learn here. He knows 
that my intentions are very clear. 

SHRI SOMNATH CHATTERJEE: He 
said there are some good stock exchange 
brokers. Well there are some good people 
like him in the Congress! 

SHRI MURLI OEORA: Last year Shri 
Jyoti Basu came to Bombay for a public 
meeting. he gave me the privilege to host 
meal for him. I invited all the capitalists and 
the multinationals of the Bombay city. They 
were so impressed by him that they told me, 
he talks more rightist and capitalistthan I am. 
He is a very bold and practical man. 

West Bengal is the only State where 
even the Dairy Development has gone to the 
jOint sector and the private sector. Nowhere 
else, not even in Maharashtra it is like that. I 
congratulate him. When Dr. Kurian of NOOB 
met me we were talking about Ohara be-
cause there was shortage of Ohara in Bom-
bay City. He said one State Government 
which has agreed to have mlk dairy in private 
or jOint sector is West Bengal. So please do 
not give these sermons here. The only coun-
try Mr. Chatterjee can go is Cuba; nowhere 
else he is accepted now. Here you are al-
lowed to clap; there you are not even allowed 
to clap. (Int8"Uptions) 

SHRI BHOGENORAJHA (Madhubani): 
Mr. Chairman, Sir, Cuba is ourfriendlycoun-
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try. Late PanditJawaharlal Nehru had called 
the Head title of the state as a giant leader. 
The hon. Member is condemning a friendly 
country. a courageous country. As such. at 
least these remarks should be expunged 
from the recOrd. 

SHRI MURLI OEORA: I beg your par-
don. I do not have any disrespect for Fidel 
Castor. I hold him in high esteem. The eco-
nomiC system that Shri Somnalh Chatterjee 
pleads in the Parliament is not acceptable in 
Calcutta. The system nas a place in Cuba' 
only. It is in no way a disrespect for Cuba or 
Fidel Castor. I have all praise for him and I 
want them tQ be successful. He will also be 
successful there, not here. 

[English] 

MR. CHAIRMAN: Please conclude 
now. You have taken sufficient time. 

SHRI MURLI OEORA: The Government 
must help to develop a proper capital mar· 
ket.1 do not want to say about the stability of 
the Government;forget about it. You have all 
said that the stock market was booming and 
they were taking advantage of it; may be you 
are right or may be you are wrong. What I am 
trying to say is that the capltai markets mUSl 
be protected. If our industrial prOduction is 
going down-yes it is going down·there is ) 
nothing to clap about it. If there is more 
capital market, more Industries Will come, 
more companies will come, more lands they 
will take, more industries they will put up and 
more exports will take place. What is wrong 

. in that? I am trying to say that we must 
provide proper liquidity to the capital market 
which is very badly needed. Even at the 
interest rate of 20% or 25% people are not 
getting legitimate money. 11 the rate of inter· 
est is so high you do not expect it. Today, I 
just want to give (lne more example. 

Government must reduce interest rates 
now and provide more liquidity to capital 
market. 

"ClR will reduce, SLR will reduce ana 
automatically it wi!1 come into the market. 
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There was a time when geting a Fiat car or an 
Ambassador Car used to take a long time. I 
remember in this Parliament itself frienos 
used to tell me, ·Please get me a Fiat car 
allotted from Bombay's Premier Automo-
bile". Today they are going to suspend the 
production by nearly 20 percent of their cars_ 
You ask the Bajaj Auto. II used to take 12 
years for a scooter. You remember, Shri 
Dighe,. we used to wnte letter to give one 
autorickshaw to somebody in Bombay city. 
TOday 30 percent of their StOCKS are lying. 
Why? It is because the rate of interest is so 
high. A man who could buy a scooter, his 
purChaSing power has gone down. He can-
not borrow. He is ready to borrow; the Bank 
IS reaoy to finance RS.9000 or RS.BOOO on 
the scooter. But the rate of interest is very 
high. If the HDEF loan, If the National Hous-
ing Bank loan, if the HUDCO loan is so high, 
whatwllI h2ppen to the housing construction 
activity? There is a point in what Shri Manmo-
han Singh has said earlier. We have to cut 
amply, the money supply in orOeno stop the 
inflation. I agree with you. That is whay the 
10 percent CLR is there. I am not saying 'no'. 
But the time has come. I again quote the 
South Korean economist. He has said 
this:'The rate of interest should be high-
enough to attract savings; but not so high to 
detract investebnt: 

Then, nObody will be investing money. 
Nobody will put an industry; nobody will buy 
a scooter; nobody will do the dhandha of an 
autorickshaw and everybody will put the 
money in the bank and get 16 percent or 17 
percent interest; and some times if it is in the 
bonds, they are tax-free also. I am again 
pleading very sincerely with the Government 
to give a boost to the capital market and to 
the general industry by reducing the rate of 
interest. I hope they will do it. 

Second point is about transparaecy in 
price dealing and settlement. In the stock 
market what was happening? One of the 
reasons for thiS was that there was no trans-
parency. Here, some brokers are to be 
blamed, you are right. SEBI had been 
strengthened now. You have strengthened 
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SEBI a lot. Please see that there is a clear-
cut transparency, in price dealing and settle-
ment. There are complaints about the bro-
kers that they buy at one price and by the 
time they give delivery of the shares, they 
are charging two percent, three percent or 
four percent more, because there IS no trans-
parency. This transparency must be strictly 
implemented. 

Third point is this. Please take care of 
the mls-mitch between the issuer and the 
investor-one who is selling the share and 
one who is buying the share. There has to be 
a proper coordination. I would again say that 
the SEBI has been given directives; but the 
Government must see that it is followed 
strictly. 

The last point is about the optimum 
utilisation of investment assets and liabili-
ties. "the assets are lying, like in the case 01 
Power Finance Corporation where they 
borrowed RS.1BOO crores, what are they 
going to do till they put another power plant? 
They are going to use it, three months, four 
months, six months, short of period. So. 
there should be some guarantee that they 
can get enough money or good amount of 
money on their investment. Otherwise what 
Will happen IS that they will go to brokers like 
Harshad Mehta and Bhupen Dalal ana 
whoever they are, because they are able to 
give them more interest: :hey are able to give 
them, on the Short te rrr. , very high rate of 
interest. So, this will pre', unt that and in case 
there is effective coorc,:lation between dif-
ferent public sector uncertakings themselves 
it is good. One De;->artment is borrowing 
money and ano!!":er Department in the very 
same Government of India is lending money, 
huge amou!":: of money. I have given two 
example~ :0: Power Finance Corporation and 
Nuclear Power Corporation-one is deposit-
ing larGe amounts of money and another is 
borro .... og large amounts of money. Let, in 
the C.1binet Secretariat, Sir, t: lare be-this 
involves different Ministries; it does not be-
long only 10 the Finance Ministry; there are 
Power, Energy and Coal, etc. and are sepa-
rate Ministries-effective coordinaticn, which 
will prevent that. 
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[Translation] 

SHRI GEORGE FERNANDES: Mr. 
Chairman. Sir. I do not hope that any more 
stringent steps are yet to be taken by the 
Govemmentto bring the facts of thisscamto 
light. 

17.00 hrs. 

I know that a joint Parliamentary Com-
mittee is going to be constituted to investi-
gate the whole affairs. But the Government 
has not taken any concrete steps during the 
lasttwo months in this regard. Though we 
call it secarity scam it is not a case of security 
scam only. A number of scams still remain 
to be revealed. The Harshad Mehta and the 
Stock market case is in itself a scandal. Our 
friend Shri Murli Deora spoke a lot about his 
scandal just a while ago. The State Bank of 
India and some foreign banks are also in-
volved in it. It is an offence on the part of the 
Reserve Bank of India which did not dis-
charge its responsibilities. There is a nexus 
between big officers and officers of the rank 
of Chairmen and Managing Directors of banks 

• with officers olthe RB I in this scam. Then we 
come across another scam, the 'Fairgrowth'. 
It is not proper to link this scandal with other 
scandals. But the Government is much dis-
turbed by the Fairgrowth, because many of 
its members are found involved in this scan-
dal. For last one month I was busy in collect-
ing a list of share-holders of the Fairgrowth. 
I have not been able to get even half the list 
from the Registrar of Companies. The Ban-
galore based Registrar of Companies do not 
have the list of half of share holders. Some-
where or the other the documents have 
since been hidden. 

AN HON. MEMBER: Who is hiding? 

SHRI GEORGE FERNANDES: The 
Government is hiding it. I will come to that 
also. 

Mr. Chairman, Sir. whatever I will speak. 
I will speak with full responsibility. As and 
when the hon. Finance Minister or any other 

• Minister speaks, I will refute his staternent 
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whenever I deem fit. H these people think 
that they can escape the charge by the 
efforts they are making for last two months. 
they are in a dream world. I do not know If any 
such statement has been made in the Houslt 
but outside the House. it has come. A member 
of the Planning Commission. who is also 
enjoys the rank of a Minister of State said 
outside that he had since resigned. But when 
did he resign?He was appointed as a Member 
of the Planning Commission by the Govem-
ment. Is the Finance Minister aware that till 
yesterday I.e Saturday afternoon his resig-
nation had not reached the Registrar of 
Companies in Bangalore. It is not a single 
scandal that we are talking about. There are 
a number of· scandals. The intriguing factor is 
that all the offenders involved in these scan-
dals have come closer. I can say that it is the 
Government of India which should be held 
responsible for it. But as .per practice in 
vogue the responsibility of this scam osten-
sibiyfalls on the Ministry of Finance. I would 
like to place a few technical points with your 
kind permission. We call it a failure of the 
system. But what is system failure. Who is 
the owner of the Banks. 

{English] 

Who is the owner of the public sector 
banks. Mr. Finance Minister? 

[Translation] 

The Government of India. You are the 
owner of public sector banks. We should not 
think of an imaginary creature by the name a 
Public Sector. 

{English] 

The Government of India is the owner 
of the public sector banks. 

[Translation] 

If there is a scandal in any of these 20 
public sector banks who otherthan the owner 
of banks should be held responsible for it. 
When we are talking of the Government of 
India . 
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{English} 

Demarcation or responsibilities in the 
~overnment of India. 

[Translation} 

Till d"e we are working on the basis of 
the first orders of the former President, Dr. 
Rajendra Prasad. Dr. Rajendra Prasad had 
drawn a demarcation line on 14 Jan, 1961: It 
is being followed till now. We are following 
the same laws even today. Please gothrough 
it learn the responsibllities of the Fina-nce 
Ministry. How can you escape those respon-
sibilities by saying that.what the Government 
could do? 

{English} 

Ministry of Finance, Department of 
Economic Affairs, Intemal Finance, Admini· 
stration of Securities Contracts Regulation 
Act of 1956. 

[Translation} 

It Is your responsibility. 

{English} 

Regulation and Development of Stock 
Exchanges. 

[Translation} 

It is your responsibility. 

[English} 

Control over the issues of capital by 
joint stock companies. 

[Translation] 

You are very much disturbed due to 
this. 

{English] 

New Investments and securities for mo-
bilising resources from capital markets. 

of crores of rupees 
[Translation} 

It is also your responSibility. 

{English} 

And investment policy including invest-
ment policy of Life Insurance Corporation of 
India, Unit Trust of India and Generallnsur-
ance Corporation of India. 

[Translatfon] 

You have the Department of Banking. 
Does the banking division come under it or 
not? 

[English] . 

All Indian banks whether nationalised or 
not. 

[Translation] 

It is your responsibility. 

{English} 

All foreign banks so far as their opera-
tions in India are concerned. 

[Translation] 

It is also your responsibility. 

{English] 

All matters relating to the Reserve Bank 
Bank of India, All matters relating to the 
National Bank of Agricultural and Rural 
Development and long term financial institu- . 
tions excluding Unit Trust of India,life Insur-
ance Corporation and General Insurance 
Corporation. 

[Translation] 

It also corne under your department. 

[English] 

Others matters relatltlg to banking in 
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India and administration of all statutes regu-
lations and other laws connected with en-
tries from 37 to 79 which all deal with banking 
in India. 

[Translation/ 

How can you escape these responSibili-
ties and orbWhatbaslS you can escape. Take 
the example of any private company, any 
poor employee or any superviser. 

{English] 

On the floor of a factory. 

[Translation} 

I myself worked in the trade union. You 
did a good job by reminding me. While work-
ing in trade unions we have to face the 
owners of public sector as well as private 
sector. It is because the person who had 
been assigned the responsibility did not 
discharge his responsibility. How was it not 
fuliilled you had information with you. 

You mentioned the name of Shn Madhu 
I)andva~e here. All right, diversion IS a usual 
practice here. It IS even greatfJr ou!s\de the 
HOuse. Was the man, who sent ietlerto Shri 
Madhu [Jandavate, not a Minister in the 
Government you supported. What did he 
do? Where from yc:u have searched this 
news, through newspapers that a leller Vias 
written to Madhu Dancavate ji, I don·! know. 
Since he is in your party. He has a lonmg 
history of changing parties. You use him. 
Perhaps he hails from Gujarat and his name 
is Shantilal Patel. 

When we were in power his presence 
here. (Interruptions) 

17.09 hrs. 

[MR. DEPUTY SPEAKER in the Chair:] 

Mr. Deputy Speaker, Sir, our Govern-
ment had come to know its end on 7th 
August the day we implemented the recom-
mendations of the Mandai Commission. It 
was known within 48 hours after implemen-
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tation that the Government would not sur-
vive. On September 23rd both of you were 
associated in toppling it down. 

SHRI MURLI DEORA: You don't know 
how your Government was formed. 

SHRI GEORGE FERNANDES: Our 
Government was formed, we still try to 
remove intra-party bickerings. So I don't 
care forlhat you please accept the facts. I am 
not yielding to them ... (/nterruptions) 

In thiS way our Government lost all 
hopes on 23rd September. Now we find that 
two letters were written to Shri Madhu Dan-
davate on 2nd and 9th October by Shri 
Shanti Lal Patel. Shri Da,""l;:wate has sent 
me photostate copies 01 U. ~ ~e loiterS, I don·t 
know the persons whom letter was sent by 
Madhu Dandavateji in which he has said just 
now that he does not remember at the 
moment as to how many letters were re-
ceived by him and by whom, when he was 
Finance Minister. II he got leiter on 9th 
vetober. he had oniy for weeks in hand as 
our Government was toppled on 7th Novem-
ber. The letter might have certainly been 
sent to the officers of the Dep3rtment and 
they might have certainly made investiga-
tion. What was to be done. The investigation 
repon would have boen certainly sent to the 
next Government and Shri Shanti Lal Patel 
was a Ministerin that Government. So what 
do yc~ ilsk trom Shri Dandavate. Ask your· 
selves, or the Finance Minister himself may 
tell. 

Government is perrr",nent. No individ-
ual is Government. Out sometimes an indi-
vidual try to override the Govemment, as has 
been in this case. Then why is it not asked 
from the Government? Why is Dandavate 
being dragged into it? I would like to say that 
Shri Dandavate's reply has come as it was 
likely to come. But I thought it necessary to 
make reply and I have done it because Ram 
Bhau Maik raised this issue and a Congress 
spokesman said in this context that Shri V.P. 
Singh should have resigned since someone 
wrote a letter to Shri Dandavate. So I made 
itctear. 
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Shri Vithal Rao Gadgil is not a Member 
of this House. But I will like to adVise the 
Congress people here that the advice that 
Shri Gadgil gave to Shri V.P. Singh if he had 
given the same to the present Prime Minister 
who belongs to his party. It may be Inat the 
cour:ry might derive benefit from it and it 
mil y also help in bringing out the facts to light 
because this Governemnt has tried to hid~ 

• everything during the last one year. Mr. 
Deputy Speaker. Sir. I say that if beginnil,g 
is to be made, it should be made from 
Namgyal. It is a bitter truth. But sometimes it 
oecomes necessary to speak. If you want to 
pick it up, thenaosofromthere, but youaon·t 
want. Today I would like to ask how many 
things the Government has hidden in Bolors 
case 'room this House. n has crougnt thiS 
country to disrepute 10 the entire world In 

Solanki case. What IS left now. Today it has 
Deco me a risky job to save the Government 
from the impact 01 scandal. Alleast I don't 
expect that the Governemnt wllllOves!igate 
the matter Itself. I would like to say that if the 
Government really wants to find out facts, it 
should begin from Finance Ministry. Who did 
stop the prosecution of all those, by CBI who 
are acquaintance of Harshad Mehta or who 
are involved in big scandals? Ask the Minis-
try, the Minister and the Prime Minister. So. 
those who are sitting here are culprit. I am 
not concerned With what wel;come was 
accorded to Harshad Mehta or in what way 

• he was pampered and whjether they gave 
presentation or not. But he was welcomed 
and it was not an ordinary welcome. 

[English] 

A man of rank of the Minister of State; a very 
senior Memberof the Planning Commission 
of the rank of the Minister of State. 

[Translation) 

He takes him along and arrange his 
meeting and after that he makes a statement 
that it is his duty to understand the ~ughts 
01 those who present great ideas and to 
provide them help to bring about change in 
Government policies. Why did hesay so? He 
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said so when he was not aware that he was 
badly entangled. Will the persons. who es-
tablished their relationship with Harshad 
Mehta. be able to perform the task of JPC? 
Will the persons. WhO extended help in rais-
Ing the company 01 Ratnakar and encour-
aged their friends to purchase shares of that 
company. be able to help us in highlighting 
Ine facts? 

An officer of the Finance Ministry made 
his wife the Director of the mutual fund of 
Canara Bank and t~oJs made her a trustee. I 
would like to know whether order was given 
by him or by a Minister? Can we expect from 
such people that they wiil he!p in bringing the 
facts of this scam to light? Who is there in the 
Finance Ministry to help us? So it is my 
reauest in clear terms to the Finance Minis-
ter that neither the Finance Minister himself 
nor his Ministry fulfilled their responSibility. 
Rather all the persons 10 his Ministry and 
connivance With Harshad Mehta, Canara 
Bank, Ratnakar and all were involved in this 
scam a dirty name that comes before us. 
Please dismiss them. We will see what 
remedy is to be made in future. 

[English] 

If the Joint Parliamentary Committee 
has to do its work, you cannot expect the 
Joint Parliamentary Committee to function 
effectively, unless all the information that the 
Committee would need regarding people 
who are guilty of dereliction of duty at one 
level and collusion at other level. is given. 

[Translation} 

So long as these people are there, I 
make a forecast here that, the JPC, whose 
task is to find out the truth, about which the 
Prime Minister has made a mention today. 
will not be able to perform its task. We have 
demanded Finance Minister's resignation 
several times and again we demand it on the 
plea that he cannot escape from this respon-
Sibility. Did the Finance Minister not receive 
letters from the Reserve Bank? Did he not 
receive letters trom the Secunties and Ex-
change Board of India. 
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What action have they taken on those 
letters? It may be passible that the letters 
were written for safeguarding one's position 
and declaring them guiny. That should also. 
be clarified but we would like to know whether 
the letters were not sent. i have some docu-
ments with me, first of all the Govemor of the 
Reserve Bank of India took initiative in March 
1991 in connection with this scandal. I have 
proofs with me. But on this point, I am not 
ready to forgive the Reserve Bank of India, 
whom I consider the criminal Number 2. I 
believe that the Reserve bank of India has 
played quite an improper, dangerous and 
fradulent role throughout this scam. 

When debate was going on in the House 
and when Shri Chandra Shekhar raised his 
point that there was a directive. The hon. 
Finance Minister kept mum and said that 
there was no directive. At that time, I told to 
my colleagues sitting by my side that there 
was no directive either and the hon, Minister 
of Finance will not say anything because 
there was no directive as suppressio veri 
suggestio falsi. H it works, it is well and good 
forthe finance Minister. The han. Minister of 
Finance kept mum. He did not say that there 
was no directive. The Minister of finance 
may kindly tell me which was the directive of 
the Reserve Bank of India, we are awaiting 
for it. 

The circular, which was given by the 
• Govemor of the Reserve Bank of India and 

about which you are talking toda y, was circu-
lated on 26th July. n is written in the circular. 

[English} . 

Is there any directive in this? Then, I 
must re-learn my English. I have forgotten 
my latin but I must re-Iearn my English. 

[Translation} 

Where is that? What is written in it? For 
concealing whose actions this drama is 
played. It is written in it. 

Securities runing into thousands 
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[English} 

"n is matter of great concern for us. It is 
a matter for great concern for Reserve 
Bank that certain banks are enaged in 
types of transactions in securities which 
they should not be undertaking ... " 

[Translation} 

We are doing what we should so. We 
are very much c8ncerned with it. The real 
words of love are written in it in the coming 
lines. He has written four dialogues of 
love. 

[English} 

(i) Ready forward (buy lack) deals at 
rates which have no relevance to the 
market rates, 

(ii) Double ready forward deals with a 
view to covering their oversold position 
in a spe'Cific security. 

(iii) Sale of transactions by iSSUE: )1 bank 
Receipts (BRs)/SGl forms without ac-
tually holding the securitieslwithout 
having sufficient balance in their SGl 
accounts. 

(iv) Issuing BRs/SGl forms on behalf of 
their broker clients without safeguard-
ing banks' iriterest. 

You may be aware that with a view to 
helping the banks to overcome various defi-
ciencies in the long-term securities market 
and to enable them to manage their short-
term securities market and to enable them to 
manage their sho·rt-term securities marjket 
and to enable them to manage their short-
term can deficit/surpluses more effiCiently, 
we have permitted banks to enter into buy- ' 
back deals in Government securities a~ 
themselves (and not with thelr Mtbahk 
cliens). n was our expect*,l,\1Itsuch 
deals will be undertaken bY~lng bank, 
only if it holds sufficient ~,ties (either in 
the physical form or in SGt account), at 
market related'rates arid such deals will be 
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property reflected in their books of account. 

Some of the banks appear to be taking 
outright oversold position in securities and in 
their desparate bid to cover the oversold 
position in a particular s8curitylies enter into 
double ready forward deals and otherbanks 
oblige them in the matter .... 

H is our intention to ensure that the 
banks do not undertake sale transactions 
etc. While evolving the policy, you are re-
quested to keep in view1he following guide-

'lines. 

[ Translation] 

In the end he says: there are your words 
of love. 

[English} 

We shall also be glad if a copy of the 
policy framework for undertaking transac-
tions in se~rities, approved by your bank 
Boards is forwarded to us. 

[ Translation] 

That is why, he is Silting sllem. Whenne 
said that he did not know .. (lnterruptions) I 
am saying the same thing. Mr. Deputy 
Speaker, Sir, something has happened prior 
to it. Thatis also included in this report. I read 
out the Banker's copy. it is a letter written by 
Indian Bankers Association on 6th may and 

,now it is July. 

[English] 

"We shall be glad; you are requested; 
please don't please do.· 

[Translation} 

It is a letter written by India Banker's 
Association of 6th May before they had have 
these dialogues of love. 

[English} 

To the Chief Executives of all Member 
Banks and copy to the Reserve Bank of India 

. and to the other financial institutions, which 
may not be the Member Banks of the Indian 
banks' Association. 

[Translation} 

Letter has been sent. I will not take time 
of the House for what is written in that letter 
about bank receipts. But they have a compH-
antthat it is not good to use bankers receipts 

. the way it is used now. Make a format of 
bankers receipt because till date there is not 
even the format of it. There is no serial 
number for that. I would like that the House 
may consider seriously about the bankers 
receipts. Just now Shri Murli Deora has said 
a very important thing. he said that it is in 
practice only in India. Interrupting him a 
Member asked there might also be bankers' 
receipt there, then he replied that bankers' 
receipt is not in practice there. Bankers' 
receipt is merely;y a piece of paper. They 
write on a plain paper that sum of Rs. Two 
crore has been received, securities will be 
1urnlshed later on and that amount goes into 
the pocket of Harshad Mehta and goes as to 
his account. There is no receipt, and nothing 
either. 

You talk oKarad. That was not only a 
bogus transaction, but there was no mention 
of that transaction in the regular register and 
accounts and balance sheet of the bank. i 
have balance sheets of last three years of 
the Bank of Karad with me. I have brought it 
from Karad right upto the latest balance 
sheet, which is handwritten. There is no 
mention of bankers' receipt in their accounts. 

I would like to mention one point more. 
A manager named Raje was working in 
Hamam Street Office in Bombay. Raje made 
statement in Marathi in Bombay. In which 
language he gauge statement to CBI only 
you, the hon. Prime Minister or the persons 
who have witnessed him giving statement, 
will be able to tell. The statement made by 
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him in Marathi which appeared in newspa-
pers is: 

"Saheb amhala je sangat hote te amha 
Karat hoto· which means we followed 

the orders of Saheb. In Maharashtra the 
term Saheb is used not only for one person. 
And then some people spread the rumour 
but without base. The day before yesterday 
I faceo a problem, some Matathi jou rnalists 
and a Marathi lawyer came to me and asked 
whether it has been found out as to who is 
Saheb. As he entered the room. he en-
quired. how are you Saheb? He called me 
Saheb. standing from his seat a Journalist 
said immediately that now they had come to 
know as to who was the Saheb of Raje. But 
the real question is not this. One will not find 
traces of the work discharged by Raje in any 
ledger of the Bank. The Bank of Karad and a 
foreign bank Standard Chartered Bank were 
In hand and glove with each other, paid 01f 
capital shown in tne balance sheet of the 
Bank of Karad is Rs. 40 lakh. (Interruptions) 
I beg your pardon. The paid off capital in the 
balance sheet is Rs. 80 lakh 72 thousano 
ana that balance-sheet is published every 
year. On one of the balance sheets a smiling 

• photograph 01 Shri Sharad Pawar is printed. 
I am not cast 109 aspersion on anycne. 

[EngliSh} 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): !think you are insinu-
ating without having the courage to name 
him. 

[Translation] 

SHRI MUKULBALKRISHNA WASNIK 
(Buldana): Manmohan Singh ji what is there 
to get displeased in it. Next time hiS pnoto-
graph will also appear...(lnterruptions) 

SHRI GEORGE FERNANDES: Han. 
Minister of Finance. why have you got angry 
so soon ','.19 have not said any such thing. 
11 will take time to say so. I am touching this 
poin! only tlecause when there are bankers' 
r.<:.<;jp(transactions of Rs.1200 crore be-

Securities runing into thousands 
of croms of rupees 

tween this bank and a foreign Bank, and we 
are allowing such transactions without in-
dulging in any scandle, it is very strange. 
This transaction is being done in violation of 
the banking rules of India, how is It so that It 
is going on without our knowledge. I am just 
making you understand. If one goes to a 
bank and asks it to send some money to 
another bank. the bank will go through the 
directory and will immediately examine the 
position of the bank as to what is the capital 
of a particular Bank in India, which Bank has 
assets ana which Bank has power. Do the 
banks not have such information with them. 
And the Stanoard Chartered Bank has been 
working in India for 135 years with a oeposit 
of one thousand crore rupees. Was it not in 
the knowledge of this Bank as to what is the 
position of the Bank of Karad. Did it not know 
that the Bank of Karad is not maintaining 
these records in its balance-sheet. Then 
who has got this work executed? Who was 
ne? 

Therefore, I ask if that person is Mr. 
Kanade tne Chairman of that Bank. Han. 
Finance MiOister you nave not taken any 
action against Kanade till today. 

[English} 

It is not a matter of shame. It is a crime. 
It is a criminal act. 

SHRI SUDARSHAN RA YCHAUDHURI 
(Serampore): Why are you silent. Mr. Fi-
nance Minister? 

SHRI GEORGE FERNANDES: Shri 
Kanade is roaming free. He still wines and 
dines in his house. Perhaps he is a winer and 
oiner, I do not know. it is a manner of speak-
109. Be he is still one more honourable man. 

[Translation] 

Raje has been put behind the bars, Raje 
told me what he said to them. But I will not 
say more. Before his arrest he talked to me 
and told the names .. (/nteffuptions) I will not 
disclose the names ... (Interruptions) 
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of crores of rupees 
00 not laugh so early. (Interruptions) here. (IntenTJplions) 

00 you want that I should mention the 
names? 

SHRI OIGVUAYA SINGH (Rajgarh): I 
will speak at the right moment. So, I talked to 
Raja. Raja was to meet me on 19th but by 
chance he met me on 18th and we were 
likely to meet again on 19th but he was 
arrested on the same night. He had been 
behind the bars for three weeks. It will also 
be clear as to what agreement they reached 
at. Now Raje has come out, but if the 'Sahib' 
is the chairman of that bank, then he is not 
arrested. Another persons arrested regard· 
Ing thiS scandal, is Bhupen Dalal, who is 
associated with Stanch art and Bank of Karad. 
Shupen Dalal lived in a kingly fashion. (Inter· 
ruptions) 

I had uttered a word in this House about 
Harshad Mehta and about Bhupen Dalal, 
while the discussion was going-on. I do not 
know whether it is unparliamentary or not, I 
had said, "What is it all about Harshad Mehta-
Harstlad Mehta, Bhupen Dalal is his "Baap·. 
You can make out its meaning, if it is not 
unparliamentary. What a person Shupen 
Dalal is, who has done such a big scabdal. 
(Interruptions) 

AN HON. MEMBER: May be, he is the 
'Guru' of Harshad Mehta. 

SHRI GEORGE FERNANDES: No, 
. Gurus are always very good. (Interruptions) 

Mr. Ocputy Speaker, Sir, that Bhupen Dalal 
is arrc5ted and released after 15 days and 
after coming to meet me. (Interruptions) 
Shupen Dalal says to me that everything 
was right with me, I have not undergone any 
difficulty, moreover CBI had used me to find 
out the guilts of others. Bhupen Dalal used to 
sit in the office of the bank from where the 
S.R scandal was being run. 

SHRI MURLI DEORA: You will have to 
be sent to Scotland Yard. (Interruptions) 

SHRI GEORGE FERNANDES: Not to 
speak of Scotland Yard, if you give me half of 
the CSI even then I will send you all from 

··Expurxed as orderd by the Chair. 

Mr. Deputy Speaker, Sir, so, Bhupen 
Dalal, Stanchart and Bank of Karad are 
interested. The son of Bhupen Dalal is the 
director of Sank of Karad. (Interruptions) 

The name of lis director Is M.B. Dalal, 
I.e. Milan Dalal. (Interruptions) Bhupen Dalal 
Is the man behind this scanda~ he is the 
Chairman of Canara Sank. 

One other name is T.B. Ruia not thai 
ruya of cotton, the Ruia of Kilburn, the Ruia 
of Kllick-Naxon and the partner of Shupen 
Dalal. He has played a major role in the 
whole brokerage deal but Ruia is noltouched. 
He is resting in the hospital and claims that 
I have arranged so many deals, so none will 
come to touch me. 

Mr. Deputy Speaker, Sir, now that I am 
saying is that the responsibilities of both the 
Reserve bank and the Finance Ministry 
should be combined. I am citing an exaf11)le 
before you as to how the Government is not 
talking about the persons related to this 
scam, therefore, I am placing these facts 
before you. I am giving one more example as 
to how the facts are kept hidden. CANFINA 
Mutual Trust is tnere, I will not repeat the 
names as to how the representatives of the 
people of Government or the house of the 
members sitthere. But CANFINA through its 
Managing Director, Shri K.N. Kamath fabri· 
cated a case and in the F.I.R it is stated that 
at the repeated request and pressure of 
Hiten Dalal the meeting was called aboutthe 
fraudulent transactions on this scam The 
meeting was held on 30th May and those 
who were present in the meeting were -Hiten 
Dalal. Abhey Narottam, Shupen Dalal and 
T.B. Ruia. Now comes the turn of these four 
names· ... He is the person who handles the 
leaders of the Congress. (Interruptions) 

[English] 

From the Canara Sank, CANFINA. 
the following were present: 
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1. J.B. Sethi, Chairman and Managing 
Director 

[Translation} 

Who delivered a ledura betora the stu-
dents of the university after this scandal and 
said that when the country makes progress 
such scandals do take place. These are his 
words, someone might have said here which 
he remarked there. Otherwise, these things 
are, to be raised. 

{English} 

Shri Lakshmi Narayan, Executive Di-
rector, Canara Bank, 

Shri M. V. Kamath, Deputy General 
Manager, Canara Bank, 

Shri A.P. Rao, then Managing Director 
of CAN FIN A 

Shrl M. Ashok Kumar, Executive Vice-
President of CANFINA. 

[Translation] 

Now these nine names appear In the 
FJ.R. When this matter came to the court, a 
man stood up and said that, that list was not 
complete, there were other people also, why 
their names have not been included. When 
the judge asked the lawyer if that was right, 
he gave a positive answer. The fou r persons 
were Ajay Kumar Kayan, Utsav Parikh, Pal-
lav Seth and Anand Jain. (Interruptions) 
Why these four names have not been dis-
closed. When there were so many people 
present in the meeting and the F.I.R was 
lodged on the recommendation of the meet-
ing, so why these four names have not been 
disclosed. Anand Jain maintains the ac-
counts of Ambani and Reliance. It is known 
to you that Pallav Seth Is the person, who 
has managed to send the money of numer-
ous people to the stock market. 

SHRI MURLI DEORA: Please tell, 
whose money this was? 

S9curlties runlng into thousands 
of crOI'flS of rupees 

SHRI GEORGE FERNANDES: I will 
come to this point also •• (Interruptions) 

[English} 

SHR! MURLI DEORA: Sir, ! am on a 
point of order. Shri George Femandes has 
said in his speech about one Shri· ... and he 
has said that he looks after the politicians in 
Bombay. He said 'Congress Party'.! happen 
to be the President of the Congress Party in 
Bombay for the last eleven years and I say 
on oath here, or otherswise I shall resign my 
seat in Parliament, that! ahve never seen * 
at least in the last twenty years. He cannot 
just say anything about anybody here. There 
is a limit. 

[Translation] 

SHRI GEORGE FERNANDES: I have 
not mentioned your name. 

SHRI MURLI DEORA: You are blaming 
Congress. I have been the party president 
there for 11 years. I have not seen Shri* .. .for 
the last 20 years while you are blaming that 
he gives money to Congress. Now you are 
talking about some other Jain .. (/nterruptions) 

SHRI NITI9H KUMAR (Barh): There Is 
a saying in Hindy that a guilty conscience 
needs no excuse. 

SHRI DAU DAYAL JOSHI: Not that a 
guilty conscience needs no excuse but it is 
CHOR KE DADI MEIN LATTH . 

SHRI GEORGE FERNANDES: Mr. 
Deputy Speaker, Sir, the objection to this 
extent is the result of not mentioning the 
names ofthese fourpersons, who have links 
with the political leaders. 

SHRI DATTA MEGHE: With all the 
parties. They have relation with all the politi-
cal parties. 

SHRr GEORGE FERNANDES: You 
have said that they have connections with all 
the pOlitical parties, you confess that with 
your party as well. You are not saying wrong 
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of cr0f9S of rupses 
since you know. The names which I have 
mentioned. do you know about their asso-
ciation. I am saying it seriously. 

[English/ 

SHRI MANI SHANKAR AIYAR: Mr. 
Deputy Speaker, Sir, there was a point of 
or,perthat was raised and we have not heard 
the ruling of the Chair. Would you please 
have all these false allegations expunged 
from Mr. George Femandes's speech? 

MR. DEPUTY SPEAKER: "there are 
any allegations which are contrary to the 
rules. we shall remove them .. 

(Interruptions) 

SHRI LOKANATH CHOUDHRY 
(Jagatsinghpur): Sir. statement of facts are 
not allegations. 

• [Translation} 

SHRI GEOIilGE FERNANDES: I mean 
to say that the names of four persons were 
removed from that F.I.R and the person who 
suppressed and removed these names was 
the Managing Director or CANFINA. The 
reason was that these four people had some 
reiations with those people who were pro-
tecting them. There was a conspiracy to 
save or protet those persons and that is why 
these names were not disclosed. In the next 
few days, you will hear.the name 01 Mr. 
Ballabh Seth in this House ... because Shri 
Ballabh Se.th ... 

SHRI DIGVIJA YA SINGH: We are inter-
ested in other names too ... 

SHRI GEORGE FERNANDES: Do you 
wantt. dislodge each other? We would like 
this process gradually. But it 'appears that 
you people are in hurry to dislodge them 
immediately ... 

SHRI DIGVUAYA SINGH: Please tell 
the ot~er names also. You have just men-
tioned the four names only. We are request-
ing to tell us other names too .. 

SHRI RAM NAIK: He wants to mention 
the names. When the name would be dis-
closed the persons will no longer remain as 
Minister and perhaps his name may be in-
cluded in thetist of Merrbers ... (lnterruptions) 

SHRI GEORGE FERNANDES: These 
people are very happy and its proof is that 
they are clapping. 

SHRI KRISHNA DUTT 
SULTANPURI(Shimla): He has no right to 
interrupt and disturb any hon. Memberwhen 
he is making his speech. 

[English} 

MR. DEPUTY SPEAKER: What Shri 
Sultanpuri is saying is absolutely correct. 
Unless the main speaker yields, others are 
not expected te interfere. 

[Translation] 

SHRI GEORGE .FERNANDES: Mr. 
Deputy Speaker, Sir, how is it? The Reserve 
Bank of India has been giving its contribution 
to this scam. Now you can see the last 
evience 01 it. h has issued directives. The 
initiative has been taken by them. I have got 
a Ieller written by Mr. Ranaday of Karad 
Bank. It has been marked as "secret"; The 
Additional Chief Officer is Shri V. Rangrajarl. 
The leiter is undated but this letter was sent 
alter the leiter 01 26th July, 92. 

[English} . 

May I invite your attention to our then 
Deputy Govemor Shri A Ghosh's D.O,letter 
of 26th July 1991 ... (lnterruptions) 

SHRI DIGVUAYASINGH (Rajgarh): Sir, 
I have a point of order. I want to know 
whether the hon. Member has taken your 
permission and has he authenticated the 
leiter which he is reading now in the House? 
I want your ruling in this regard. 

SHRI GEORGE FERNANDES: I will lay 
it on the table of_ the House. (Interruptions) 
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SHRI DIGVIJAYA SINGH: II 5hould be 
authenticated. 

SHRI GEORGE FERNANDES: I will 
authenticate it and then lay it on the table of 
the House. (Interruptions) 

SHRI DIGVIJAYA SINGH: Sir. there is a 
well laid-out/procedure in the Rules. He 
should follow those rules. (Interruptions) We 
have been listening to his allegations all and 
sundry quite peacefully. But this kind of 
things cannot be allowed to go on like this. 

SHRI MAN I SHANKAR AIYAR: He does 
not even Know the date of the leiter. (Inter-
ruptions) It IS not correct. 

SHRI DIGVIJA YA SINGH: He IS refer-
ring to some photocopy which is undated. 
and which has got no number. II cannot go 
on like this. (Interruptions) What is this 
:Jner? What are you referring to? (/nterrup-
tions) Sir. I want your ruling in this regard. 
(Interruptions) 

[Translation] 

SHRI NITISH KUMAR (Barh): Mr. 
Deputy Speaker. Sir. it is the ruling of the 

. Hon. Speaker that you can refer to it but you 
cannot quote it. It has been the tradition 01 
the House that one can maKe a reference. 

SHRI GEORGE FERNANDES: To re-
fer means to read it. (Interruptions) 

SHRI NITISH KUMAR: Mr. Deputy 
Speaker. Sir. the han. Speaker. has already 
given a ruling that one can quote it. (Interrup-
tions) 

[English] 

SHRI SRIKANTAJENA (Cuttack): Sir. 
If something is coming to light. why arc the 
Congress Members objecting to that by way 
of rules and regulations? 

SHRt DIGVIJAYA SINGH: You should 
follow the rules. 

Securities runing into thousands 

(English] 
of crores of rupees 

SHRI GEORGE FERNANDES: Sir. we 
strongly contradict this. We do not want to 
suppress anything. but the point remains 
that this House has to function according to 
the procedures of this House and acCording 
to the rules. 

MR. DEPUTY SPEAKER: The proce-
dure lor layirig of papers by private Members 
is covered under the Direction 118 (1) of the 
Directions by the Speaker. II says: 

"II a private Member desires to 
lay a paper or document on the 
Table of the House. he shall 
supply a copy thereof to the 
Speaker In advance so as to 
enable him to decide whethe~ 
permission should be given to 
lay the paperordocument on the 
Table. lithe SpeaKer permits the 
Member to laythepapero~docu­
ment on the Table. the Member 
may at the appropriate tune lay 11 
onthe Table 

SHRI RAM NAIK: The rule which you 
have read is not applicable in this ca!::e. 

SHRI DIGVIJAYA SINGH: The BJP is 
known for misrule. (Interruptions) 

[Translation] 

SHRI GEORGE FERNADES: Mr. Dep-
uty Speaker. Sir. if we cannot place the facts 
in the House. where should we place these 
facts? 

SHRI DIGVIJA YA SINGH: Sir. I am now 
referring to a letter. which I will authenticate 
and pl<lce it on the Table of the House. 

[ Translation] 

Mr. Deputy ~peaker. Sir. I have placed 
the facts before you regarding the Standard 
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& Chartered Bank and the Bank of Karad as 
to how these institutions were violating the 

• laws or rules. Even the balance sheet of the 
banks and their ledgers were not produced 
before the R.BJ. H Is also surprising as to 
how the Reserve Bank had played its role in 
connection with the Bank Receipts. For this 
purpose, I am quoting it or referring to it. 
whateverword you find fit in this matter, you 
accept it. 

Mr. Deputy Speaker, Sir, an undated 
letter was sent to the Chairman of the 
Bank ... ( Interruptions) There is also a reason 
behind it. I am placing some evidences as to 
how the Reserve Bank of India was following 
the cover up. 

of croms of rupsss 
[English] 

MR. DEPUTY SPEAKER: How much 
time will you take. 

SHRI GEORGE FERNANDES: I will 
. take some more time. 

MR. DEPUTY SPEAKER: You can 
continue tomorrow. Now, the House stands 
adjourned to meet again tomorrow at 1 t.oo 
a.m. 

18.00 hrs. 

The Lok Sabha then adjourned till Eleven 
of the CloCk on Tuesday, August 4, 19921 

Sravana 13, 1914 (Saka) 
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